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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE,
KOLKATA BENCH

IN
APPEAL NO. 29-32 OF 2022

IN THE MATTER OF:

Ashish Kothari ...Appellant
Vs.

Ministry of Environment, Forest

and Climate Change &Ors. ...Respondents

WITH

Conservation Action Trust & Anr. ...Appellant
Vs.

Ministry of Environment, Forest

and Climate Change &Ors. ...Respondents

BEFORE THE NOTARY PUBLIC

AT BIDHANNAGAR
DIST.-NORTH 24 PARGANAS

Counter Affidavit On Behalf of Ministry of Environment, Forest

and Climate Change (Respondent No.1)

I, Dr. Soma Das, daughter of Shri Sukumar Das, aged about 49
years, currently working as Regional Director, Integrated Regional

Office, Kolkata in the Ministry of Environment, Forest and Climate

Change (MoEFCC),Integrated Regional Office, Kolkata, do hereby
solemnly affirm and state as under: -

1. That I am working as Regional Director in Integrated Regional

Office, Kolkata under the Ministry of Environment, Forest and

Climate Change.

2. That I am fully conversant with the facts and circumstances of the
case from records maintained in the office. I have read and
understood the contents of the petition thereof and as such

authorized and competent to swear the present affidavit.
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3. I submit that I deny all the allegations/averments mentioned in the

Appeal filed by the Applicant except those that are specially adrmitted

in the counter affidavit filed.

4. That by way of Appeal No. 32 of 2022, Shri. Ashish Kothari and by

[
i

Appeal No. 30 and 31, Conservation Action Trust has challenged the
Environment Clearance dated 11.11.2022 issued by the answering
Respondent in favour of Andaman and Nicobar Islands Integrated
Bevelopment Corporation Limited (ANIDCO} under EIA Notification,
2006 and ICRZ Notification, 2019 for establishment of:
a. International Container Transhipment Terminal (ICTT)-14.2
Million TEU
k. Greenfield International Airport {4000 Peak Hour Passengers-
PHP)
c. Township & Area development
d. 450 MVA Gas and Solar based power plant
over an area of 16610 hectares in the Great Nicobar Islands {GN1).
That, apart from the above appeals filed, another Appeal has been
preferred by the Conservation Action Trust against the answering
Respondent (Appzal no. 29/2022) challenging the Stage - |
Clearance dated 27.10.2022 issued under Section 2 of the Forest
{Conservation] Act, 1980 for the diversion of 130.75 Sg Km of forest
land in favour of ANIIDCO. It is respectfully submitted that this
integrated project forms a part of the THolistic Development of
Greater Nicobar Island’ undertaken by Niti Aeyog and alsc serves
key defence and strategic needs of the Nation.
The Appellants, through the sforementioned appeals, have alleged
that the Environmental Clearances accorded by the answering
Respondent under the EBIA Notificaiion, 2006, CRZ Notification,
2019 and Forest {Conservation) Act, 1980 without applicacon of
mind by the Expert Appraisal Committee (EAC) and Forest Advisory

Committee (FAC) and without taking into account the overall impact
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of the integrated project on biodiversity, wildlife and forest at Great
Nicobar Islands.

The Applicant, therefore, has prayed before the Hon’ble Tribunal to
set aside the Environment Clearance (EC) dated 11.11.2022 issued
to the 27d Respondent (Andaman and Nicobar Islands Integrated
Development Corporation Limited).

That in this regard, the answering Respondent respectfully submits
that under clause (v) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986, the Central Government has the
power to make rules for carrying out the purposes of the said Act.
While exercising the powers conferred by the Environment
(Protection) Act, 1986, the Ministry had issued the Environment
Impact Assessment (EIA) Notification vide S.0.60 (E) dated 27t
January, 1994 mandating 32 categories of projects listed in
Schedule- I for obtaining prior environmental clearance based on
the investment criteria (originally it was Rs 50 crores, which was
enhanced to Rs 100 crores). It is further submitted that the
Environmental Impact Assessment (EIA) was made a statutory
requirement for certain category of construction and development
activities through amendment dated 07.07.2004 in the EIA
Notification, 1994.

It is humbly submitted that under the Environment (Protection) Act,
1986 read with Environment (Protection) Rules, 1986, the Ministry
has issued a notification number S.0. 1533(E) dated 14.0¢.2006
(hereinafter referred to as the “EIA Notification, 200€7), in

suppression of the notification number $.0.60(E) dated Z7H

January, 1994.
It is further submitted that under the provisions of the EIA

Notification, 2006, all new projects or activities listed in the
Schedule to the EIA Notification, 2006 or the expansion Or

modernization of existing projects or activities listed in the said
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Schedule with addition of capacity beyond the limits specified for the
concerned sector, that is, projects or activities which cross the
threshold limits given in the Schedule, after expansion or
modernization or any change in product -mix in an existing
manufacturing unit included in Schedule beyond the specified
range, shall be undertaken in any part of India, as applicable, only
after receipt of the prior environment clearance from the Central
Government or by the State Level Environment Impact Assessment
Authority (“SEIAA”), as the case may be. It is submitted that the
Central Government under sub-section (3) of Section 3 of the
Environment Protection Act, 1986 and in accordance with the
procedure specified in the EIA Notification, 2006, duly constitutes
SEIAA in the States.

9. It is most respectfully submitted that proposal for setting up the
aforementioned project received from the Project Proponent
(Respondent No. 2) by the answering Respondent is in accordance
with the provisions of the EIA Notification, 2006 for seeking prior

Environment Clearance under the following entries in the Schedule:-

Project or{Category with threshold limit Conditions if any
Activity A B
O | (3) (@) (5) |
7(e) Ports, > 5 million TPA |< 5 million TPA of | General Condition shall
harbors, |of cargo | cargo handling | apply
f' ' break | handling capacity and/or | Note: |
waters, capacity ' ports/ | 1.Capital dredging inside
| dredging | (excluding harbours>10,000 and outside the ports or;
| fishing TPA of fish handling | harbors and channels are |
| harbours) capacity included; ;

2 .Maintenance dredging
.-is exempt provided it
formed part of the
‘ original  proposal  for |

| ‘ which Environment |
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|
|

] Management Plan (EMP)

’ was prepared and

environmental clearance

J! obtained.

7(a)

]Air ports
I
|

| All projects

_! including
airstrips, which

|'a_re

for
|| commercial use

JNote: |
iA.ir strips which do m)ti
II involve bunkering /
irefueling facility and or
JAir Traffic Control, are;

| exemnpted. |

| Township
s and
i Area

! Developm
; ent

| Projects

|

|

Covering an area of > ;' A project of Township |

50 ha and or built up | and Area Development i'

area > | Projects covered under

1,50,000 sq. mtrs !this item shall require an |

| Environment Assessment
Erepc::urt and be appraised
|

as Category ‘B1’ Project. !
“General |

|

I'N ote-
’ Conditions” shall

| apply.

not

1(d)

| Thermal
l Power

‘ Plants

> 500 MW

(coal/lignite/na
| phtha 1 &gas
based);

> 50 MW (all

other fuels
except

biomass).

>20 MW (using
municipal solid
| non-hazardous

waste, as fuel).

>5 MW < 500 MW  General Condition shall

(coal/lignite/ = apply.
naphthal and gas | Note:

based); .i (i)Thermal Power Plants |

|

<50 MW > 5MW (all|up to 15 MW based on |
|

or nomn- |

other fuels except l biomass

and | hazardous municipal |

biomass |
municipal solid non- ' solid

auxiliary fuel such as |
coal, lignite / petroleuml

products up to 15% are

waste usingl
hazardous waste);
<20 MW =>15 MW

(using municipal

'solid non-hazardous exempt.

waste, as fuel). I (ii)Thermal Power plants |

>15 MW  plants ! using waste heat boilers |

based on biomass | without any auxiliary fuel |

fuel. ‘are exempt. ‘
I

|

| Word Amended vide 8.0. 1949 dated 13" November, 2006
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10. It is pertinent to note that the Ministry of Home Affairs vide letter
dated 30.03.2022, communicated to the answering Respondent that
the Greenfield International Airport proposed at Gandhi N agar-
Shastri Nagar area of Great Nicobar Island as part of the Integrated
development of the Island, will be developed as a joint military-civil,
dual-use airport, under the operational control of Indian Navy. This
project will be for Defence, Strategic, National Security, and Public
Purpose and therefore, the portion of deliberation made for Airport
component may be dealt with accordingly as a project of strategic
nature.

11. That at the outset, it is respectfully submitted that as will be set out
in greater detail in the subsequent paragraphs of this affidavit, both
the Environmental Clearance dated 11.11.2022 as well as the Stage-
1 Forest Clearance have been accorded to the present integrated
project after an extremely detailed and rigorous scrutiny process at
the highest level, and with scrupulous adherence to the provisions of
the Environmental Impact Assessment Notification, 2006, the

Coastal Regulation Zone Notification, 2011 and the various other

applicable extant notifications and statutory provisions. It is further

submitted that this entire exercise has been carried out keeping in

view the rich biodiversity of the region and the need to ensure

balanced and sustainable development with maximum protection to

the environment.

I. PRELIMINARY SUBMISSIONS:

12. That it is respectfully submitted that the present integrated project
has been accorded the highest level of scrutiny at all levels, having
been deliberated upon in five meetings of the Expert Appraisal
Committee i.e. the 258, 260t 293rd, 297t and 306%™ meetings. In

this regard it is further submitted:

It is submitted that in terms of Office Memorandum dated

€y
24.12.2010, the project was appraised comprehensively by the
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(i)

(i)

(iv)

(v)

7
EAC comprising not only members of the Infra-I sector but also
Member Secrataries of the Infra- 11 éector, Thermal sector and
Nuclear, Defence and Sirategic (NDS) sector, Coasial
Regulation Zone (CRZ) secior were co-opted for comprehensive
appraisal of the various components of the Project both before
grant of the ToR and thereafter at the time of appraisal for
grant of the EC/CRZ Clearance.
That a perusal of the minutes of each of these meetings would
show that every aspect of each one of the components of the
present project was examined in the minutest detail,
E&fte;‘ two rounds of deliberations ie. after the 260% EAC
meeting, the project proponent was awarded detailed Terms of
Reference with 18 specific ToRs for the ICTT, 23 specific ToRs
for the Airport, 12 specific ToRs for the Township and Area
Development Project and 52 specific ToRs for the Gas and
Solar Based Power Plant, in addition to Special Conditions and
all standard ToR conditions as applicable o such projecis.
Following the grant of ToRs, a public hearing was held
involving 138 participants on 27.01.2022, and the EIA Report
was also received on 7.03.2022. Thereafter, the project was
again deliberated upon at the 293rd, 297" and 306% meetings
of the EAC, before the Environmental Clearance was finally
accorded on 11.11.2022.
The Environmental Clearance accorded contains as many as
42 specific conditions dealing with each component of the
project, in addition to all standard conditions applicable to
each component dealing with statutory compliances, air quality
monitoring and preservation, water quality monitoring and
preservation, noise monitoring and preservation, €nErgy
conservation measures, waste management, green belt, maring

and risk

Wk 2l
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mitigation and disaster management. Out of these specific
conditions, the first condition itself comprises of 9 further sub-
conditions dealing with (i) Leatherback Turtles (ii) Nicobar
Megapode (iiij Saltwater Crocodile (iv) Impact of invasive
species on native flora (v) Impact on inter-tidal flora and fauna
(vi) Nicobar Macaque, Robber Crab and other endemic bird
species of Greater Nicobar (vii) Mangrove Restoration (viii) Coral
translocation and (ix) Welfare of local tribal population of
Shompen and Nicobarese.

(vi) That it goes without saying that the Environmental Conditions
will be strictly monitored by the answering Respondent in
accordance with the prevailing law, and failure to adhere to the
conditions of the EC would have the necessary legal
consequences. The project proponent is required in terms of
the Environmental Clearance to submit six-monthly
compliance reports to the concerned Regional Office of the
Answering Respondent.

13. That it is further respectfully submitted that in terms of the EIA

Notification 2006, the CRZ Notification 2011 and the other extant

Notifications, the project proponent has been asked to study the

G ; ;
g environmental impacts of each component of the project both prior to

L)

& |
X‘%,, »/ the issuance of the ToRs and even after the submission of the EIA
4R

<
AR ot B2

£
™

Report. In terms of the directions of the EAC and the Environmental
Clearance, these studies and their consequent mitigation measures
are to be undertaken at the highest level by the top statutory and
non-statutory bodies whose credentials and competence cannot
conceivable be doubted. By way of example, the following are some,
though not all, of the studies that were or are to be submitted by the

Project Proponent at the pre-ToR, ToR and in terms of the EC are as

follows:
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(i)

(i)

(iv)

(v)

-qg.

Independent evaluation of impact of proposed port site at
Galathea Bay by engaging a nationally recognized institute
such as Zoological Survey of India (“ZSI”) or Salim Ali Centre
for Ornithology and Natural History (“SACON?) or the Wildlife
Institute of India (“WII”) or a consortium of these institutes.
Independent study for the assessment of biodiversity and
Wildlife value of all alternative port sites by engaging
nationally reputed institutes like WII, ZSI, SACON or the
Indian Institute for Science (“IISc”).

Comprehensive study of the impact of dredging and
reclamation and port operations by ZSI, SACON or WII or a
consortium of these institutes

A specific study on the impact of the proposed development
on migratory birds by ZSI, SACON or WII covering both
inward and return migration period.

Involvement of an independent organization with specialized
skill such as IIT, NIOT, NCCR, NIO, etc. for technical aspects
of site selection of the port as well reputed research institutes
such as WII, ZSI, SACON for ecological assessment.

In addition to the above, the Project Proponent also undertook
multiple studies through reputed agencies during the

preparation of an environmentally sound Environmental

Management Plan (“EMP”) such as: Marine Ecological

Conservation of Island Fauna Diversity and Marine Ecological

Studies, Comprehensive conservation plan for Nicobar

Megapode, an assessment of the Environmental sensitiveness
of sea turtle nesting beaches of the Great Nicobar Island,
Environmental Baseline Data Monitoring, Socio-Economic
Survey, Environmental Impact Assessment Study,
Topographic survey through helicopter mounted LIDAR and

OLS Survey, Mathematical Modelling Study, Oceanographic
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Study, Hydrographic Survey and Bathymetric & Geophysical
Survey, Soil Investigation Study, Traffic & Market Analysis for
Port.

14, Additionally, the Answering Respondent submits that keeping in
mind the need to balance the defence and strategic requirements of
the Nation along with the seminal importance that is owed to the
biodiversity and natural habitat of the region, the EAC recommmended
certain very stringent conservation and mitigation messures, to be
carried out by the project proponent either independently or in close
collaboration with veputed national research instituies. These
mitigation measures form part of the conditions of the Environmenial
Clearance and it is submitted that these measures would more than
adequately address the impacts of the proposed project upon the
ecology of the region. By way of example, a few i the
conservation/mitigation measures that form a part of the
Environmental Clearance are:

{1} WII would establish a long-term ficld research umnit in the
Andaman & Nicobar specifically for underiaking uninterripted
turtle research and carrying out necessary conservation

interventions if required

WII and SACON would undertake comprehensive conservation

measures for the endemic Nicobar Megapod, and two full
proposal for the same are to be submitted to the Project
Proponent with a copy to the Answering Respondent.

(i) The Project Proponent would release funds within thres

months to the WII and A&N Forest Department for

conservation measures for saliwater crocodiles

iy} SACON would develop a detailed proposal for the congervation

of the Nicobar Macaque, Robber Crab and other endemic bird

species of Great Nicobar, which would then be implemented by

the Project Proponent

2.2 Frr 2023
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(viii)

._LL-
Over and above all other conservation proposals, the Project
Proponent is to separately provide funds to the A&N Forest
Department for the complete oversee of the conservation and
mitigation work, infrastructure and operation costs towards
implementation of Leatherback Sea Turtle, Nicobar Megapod,
Saltwater Crocodile management and other endemeic flora and
fauna conservation.
Three independent monitoring committees are to be
established by the Project Proponent for implementation of the
Environment Management Plan, i.e. — one committee would
oversee all pollution related matters, one committee would
oversee the implementation of biodiversity related conditions
and the third committee would oversee welfare and issues
related to the Shompen and Nicobarese tribal populations.
Safe wildlife corridors at 8 locations along the eastern side of
the island would be created.
The Mangrove Conservation and Management Plan for Greater
Nicobar Island prepared by the A&N Administration would be
adhered to.
The Coral Conservation Plan prepared by Zoological Survey of
India (ZSI) addresses both the conservation strategies for coral
colonies around Great Nicobar Island (GNI) as well as
translocation strategies for ten hectares of impacted corals.
Various restrictions on dredging, construction activity, waste

management, disease control etc. have all be provided for

within the Environmental Clearance.

15. The answering Respondent further submits that it has ensured that

the Project Proponent has kept the interest of the tribal population at

the forefront while granting the present project prior Environmental

Clearance. It is submitted that there are 6 tribes residing in Great

Nicobar, which are various stages of development - with the majority
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1.
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of them preferring to remain away from modern society. In these
circumstance, the tribals were duly represented at the public hearing
through the Andaman AdimJanjatiVikasSamiti (hereinafter the
“AAJVS”) whose views were considered. It was also noted that the
only habitation of Shompens or Nicobarese in the project area is at
New Chingen, Rajiv Nagar and further, the Administration is not
proposing displacement of any tribal habitations. Additionally, the
Expert Appraisal Committee had taken note of the following
submissions made by the project proponent - (i) that the project will
not disturb or displace any Shompen/ Nicobari tribal or their
habitation, (ii) that there will be a clear demarcation of land so that
there is no scope of conflict arising in future, and (iii) the habitat
rights of the tribal persons will be duly taken care of as per the
provisions of Forest Rights Act in the unlikely event that any issue in
this regard should arise. Further, the Environmental Clearance
mandates that Project Proponent constitute a specific committee to
oversee all issues related to welfare of the Tribal population.

It is further submitted that the project area does not fall within the
boundary of any National Park or Wildlife Sanctuary or their Eco-
Sensitive Zones and therefore, the project is not proposed to be
established in any Eco Sensitive Zone of any Protected Area contrary
to what has been claimed in the present appeal. The Project
Proponent further submitted that the project site is outside the
Ecologically Sensitivity Zone (ESZ) notified around the two National
Parks. The EAC, therefore directed the Project Proponent that parts
of the proposed master plan for Ports which are falling within CRZ IA
and IB areas shall be excluded from the revised layout of master plan
in order to safeguard the ecological sensitive areas of the coastal

areas.

The answering Respondent further submits that the project has

correctly been appraised in fterms of the Integrated Coastal
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Regulation Zone Notification, 2019. Contrary to what has been
claimed by the present Appellants, the said Notification has come
into force, as the Inland Coastal Regulation Zone plans of Great
Nicobar island as per ICRZ Notification, 2019 has been approved by
the answering Respondent vide letter dated 1st June, 2021 i.e. before
the grant of EC/CRZ clearance.

18. It is respectiully submitted that the answering Respondernt has taken
note of the fact that notwithstanding the breadth of the proposs
project, the impacts on the f{lora, fauna and local population have
been sought to be kept o a minimum. The diversion of forest for the
ingtant project is as per the provisions of the National Forest Policy,
1988, which says that in hills and in mountain regions, ths aim
should be to maintain two-third of the area under forest cover.
Despite the diversion of proposed forest land for this project in Great
Nicobar Island, the remaining forest cover still be more than two-
third of the geographical area of island. Moreover, if the proposed
area with respect to the entire forest area of the A&N isiand is

it amounts to only 1.82%. It is also respecifully

considered,

subrnicied that the area proposed for development is approxmately
18% of the total area in Great Nicobar island. Remaining area of 82%
is covered under Protected Forests, National Parks, Eco Sensitive

Zones and Biosphere Reserve and managed for conservation of

biodiversity at ecosystem, species and genetic levels. Thus, 82% of
Great Nicobar Island will be protected and conserved to take care of

ecosystem  structure, functions and gservices. The Answering

Respondent is also rmonitoring the sfeps being taken iowarcs

Compensatory Afforestation in this regard.

Further, it is submitied that the Stage- 1 Clearance under the Forest

19,

Conservation Act, 1980 has been correcily accorded. In this regara,

the answering Respondent respectfully submits that the propesel

received from the UT administration was placed before the Forest

% 9 FER2N92
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Advisory Committee (FAC) in its meeting held on 21.09.2022.
Keeping in view the strategic nature of the project, the meeting of the
FAC was held separately and the minutes of the said meeting are
therefore not available in public domain. Without prejudice to the
above, and in addition thereto, the answering Respondent wishes to

make the following detailed submissions:

II. DETATLED SUBMISSIONS:

20. It is respectfully submitted that in accordance with the provisions of
the EIA Notifications, as amended, the EIA process undertaken by
the Project Proponent is summarized as follows:-

a. The Application from the Project Proponent for development of
the International Container Transhipment Terminal (ICTT),
Greenfield International Airport, Township & Area development
and 450 MVA Gas and Solar based power plant at Great Nicobar
Islands was received by the answering Respondent on
15.03.2021 for issuance of the Terms of Reference (ToR). It may
be mentioned that solar based power projects are not mentioned
in the schedule of EIA notification, 2006.

b. The project proponent engaged M/s. AECOM India Pvt Ltd for the
preparation of the Master Plan for the holistic development of
Great Nicobar Island. AECOM engaged QCINABET accredited
consultant M/s. Vimta Labs Limited, Hyderabad, for undertaking

the Environmental Impact Assessment (EIA) study and

preparation of Environment Management Plan whose

accreditation is valid up to 27t May, 2023.

After the deliberations held during the 258% and 260% Expert
Appraisal Committee (EAC)meetings, the ToR was granted to the
Project Proponent vide letter dated 25.05.2021 for conducting the

public hearing and preparing the EIA Report in accordance with
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the ToR which inter-alia includes ToR for all four identified
components as specified in para (a) above.

d. Accordingly, the public hearing was conducted on 27.01.2022 at
Community Hall, Gram Panchayat, Campbell Bay, Great Nicobar
and the application for Environment Clearance (EC), along with
the EIA Report was received by the answering Respondent on
07.03.2022.

e. The EC was granted by the answering Respondent on 11.11.2022
after taking into consideration the detailed deliberations held
during the 293rd, 297%h and 306% EAC meetings, wherein the
project was ultimately recommended for grant of EC.

f. The Environmental Clearance letter was issued on 11.11.2022 in
the correct format after removal of the typographical error in the
auto-generated Environmental Clearance letter dated 4.11.2022.

21. It is respectfully submitted by the answering Respondent that the
proposal was initially considered in the 258% Expert Appraisal
Committee (EAC) meeting held on 17.03.2021-18.03.2021 but the
same was deferred for want of requisite information from the Project
Proponent. The proposal was again considered in the 260t EAC
meeting held on 05.04.2021-06.04.2021 wherein the Committee
recommended the proposal for grant of Terms of Reference (ToR),
which was issued by the answering Respondent on 25.05.2021. The
Committee, in its 260t meeting also opined that with regard to the
impact on Leatherback Turtles, all emphasis shall be given to avoid

any impact on the turtle nesting sites and detailed mitigation

strategies shall be covered in the EIA report including but not
limited to offshore break water provision for allowing unhinderad

turtle movement to nesting grounds. Copy of the Minutes of the

258th EAC meeting held on 17.03.2021-18.03.2021 and 260%

meeting held on 05.04.2021-06.04.2021 are herewith attached and

marked as Annexure- I and Annexure- II, respectively.
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22. The Terms of Reference issued by the answering Respondent as
against ICTT also directed the Project Proponent to conduct a detailed
study as to whether the selected site could withstand the cyclone/storm
surge and Tsunami. The copy of the Terms of Reference.issued by
MoEF&CC vide letter dated 25.05.2021 is attached herewith and
marked as Annexrure I

23. In reply to the contention of the Appellant that alternative sites were
not given consideration, the answering Respondent humbly submits
that during the 260% meeting, a comparative analysis was also
presented by the Project Proponent for consideration of alternate sites
viz Galathea Bay, Casuarina Bay, Anderson Bay, Pemayya Bay,
Campbell Bay for undertaking the project. Based on the detailed
comparative analysis presented by the Project Proponent, before the
RAC, it was decided that Galathea Bay would be the most appropriate
technical and financially feasible site amongst all the other different
locations. However, while recommending the ToRs, it is again prescribed
by the EAC that the EIA study should again examine other alternate
sites suggested in the ToR presentation such as Casuarina Bay,
Anderson Bay, Pemayya Bay and Campbeli Bay based on
environmental, ecological and economic considerations, and choose oneg
aporopriate site having minimum impacts on ecology and environment
rith specific focus on Leatherback Turtle and other endangered species.
Accordingly, comparative analysis of alternate sites were carried out by
¢ project proponent and it was found out that Transshipment Port site
‘at Galathea Bay appears to be the most feasible in terms of overall

considerations for technical, environmental and financial paramegiers.

Further, during the EIA study conducted by the Project Proponeii,

aliernate site analysis for Port, Airport and Power Plant were undertaken

and requirement for power, waler and solid waste managenieni wers

also worked out.
54. The answering Respondent respectfully subrmits that the nproject

area does not fall within the boundary of any National Park or

fi A e Soumom
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26.

27.

28.
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Wildlife Sanctuary or their Eco-Sensitive Zones and therefore, the
project is not proposed to be established in any Eco Sensitive Zone
of any Protected Area contrary to what has been claimed in the
present appeal. The Project Proponent further submitted that the
project site is outside the Ecologically Sensitivity Zone (ESZ) notified
around the two National Parks. The EAC, therefore directed the
Project Proponent that parts of the proposed master plan for Ports
which are falling within CRZ IA and IB areas shall be excluded from
the revised layout of master plan in order to safeguard the ecological
sensitive areas of the coastal areas.
The proposed project sites fall under CRZ area and the CRZ studies
and mapping is being carried out by National Centre for Sustainable
Coastal Management, MoEF&CC, Chennai which is one of the
empanelled technical institutes to conduct such studies.
In reply to the contention made in the Appeals that the ICRZ
Notification, 2019 has not come into force as CZMP have not been
notified, it is humbly stated that the Inland Coastal Regulation Zone
plans of Great Nicobar Island as per ICRZ Notification, 2019 has
been approved by the answering Respondent vide letter dated 1st
June, 2021 i.e. before the grant of Environment/CRZ Clearance.
It was further submitted that no project activities are envisaged in
the areas where the aboriginal tribes reside and no impacts on this
social and economic conditions are expected. It was further observed
that the proposed development will generate significant number of
jobs, create livelihood opportunities and catalyze the socio-economic
growth of the local population in addition to improving connectivity
and developing eco-tourism of the region.
The Project Proponent also submitted that the emissions from ships,

vehicles during transportation and operational phase shall be

controlled on the basis of “The International Convention for the

Prevention of Pollution from Ships” (MARPOL) Convention protocol.
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Adequate pollution contro! measures will be undertaken during
storage and handling of material and the details of the emissions

and control measures have been provided in the EIA Report.

. It is respectfully submitted that the public hearing was conducted

by the Andaman and Nicobar Administration Pollution Control
Committee on 27.01.2022 as per the provisions of ithe EIA
Notifications, as amended, in & systematic and transparent manner
ensuring widest possible public  participation. Regarding
representation of tribal groups during public consultation, it is
clarified that the representation of fribal groups was made by
“Andaman AdimJanjatiVikas Samiti (AAJVS). It is further clarified
that the public consultation was conducted as per the provisions of
the EIA Notification, 2006 and there was no restriction for any
NGO/ agencies/ individual to participate. Moreover, most of the
common queries pertained to the issue of adequate compensation 15
be provided to the people during acquisition of the land while
implementing the said project. The public hearing conecluded on the
basis that the holistic development would be for the betterment of
the locals, settlers, farmers and tribal comraunity of the GNI and
adequate compensation will be provided to the private land owners

in accordance with the prevailing Acts and Rules. Apart from the

s public comments during the public hearing, comments from various

organizations and individual experts were received on the EIA/EMP

report by A&N PCB through mail.

That, taking into consideration, India’s commitments under several

conventions and o ascertain that harmony beiween developrent

and environmental considerations are not compromised, 1t 18

., . . ~ b A— P I o~ e i~
respectfully submitted that, the following studies were underiaken

[+

as part of the EI& study by various rechnical organizetions engaged

i

by the Project Proponent, for preparing an environmentally sound
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Environmental Management Plan (EMP) for sustainable
development: -
Marine Ecological Conservation of Island Fauna Diversity and Marine
Ecological Studies.
Comprehensive conservation plan for Nicobar Megapode
An assessment of the Environmental sensitiveness of sea turtle
nesting beaches of the Great Nicobar Island.
Environmental Baseline Data Monitoring, Socio-Economic Survey,
Environmental Impact Assessment Study
Topographic survey through helicopter mounted LIDAR and OLS
Survey.
Mathematical Modelling Study.
Oceanographic Study, Hydrographic Survey and Bathymetric &
Geophysical Survey.
Soil Investigation Study.

Traffic & Market Analysis for Port.

31. Further, as part of the EIA study, baseline environmental studies for

air, water, noise & ecological attributes were also undertaken in
accordance with the provisions of the EIA Notification, 2006, as
amended and directions of the answering Respondent from time to
time. Mathematical modelling were undertaken for the Port project
for shoreline changes, transportation study were undertaken for
working out details of road network, impact assessment & mitigation
measures for land environment, reclamation, change in
coastline/shoreline, air emissions, noise pollution, waste water, solid
waste, social ecology, coral reef, etc. was worked out, risk assessment
study was undertaken for Port, Airport, Power Plant considering
earthquake, tsunami, cyclone as well as for combination of such
disasters for preparation of management plan. Information and data

obtained during the course of these studies were part of the

comprehensive EIA report submitted to the answering Respondent.
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32. The Appellants have raised the contention that no plans, studies or

modelling is available for the creation of the water reservoirs, as
mentioned in the EC letter and the EC has been granted inspite of
this. In reply to this, the answering Respondent is respectfully
submitting that the water demand for phases 1, 2 and 3 has been
estimated and accordingly, water balance has been established. For
the phase wise development, water will be sourced from the proposed
reservoir at two locations identified on the eastern side of GNI within
the development area identified. Also, at present there is about 0.7
MLD water supply operational on the island against the similar
demand. The existing resource will be augmented to a capacity of
approximately 2.5 MLD to take care of construction and construction
labour requirements till the time the reservoir supply is
operationalised. In addition, rain water harvesting will be made
mandatory for conserving and use of rain water on the buildings and
other structures. Moreover, for phase-1, the water demand will be 16
MLD. For phase — 2, the water demand will be 34 MLD and for
phase-3, the water demand will be 33 MLD and the detailed water

balance chart for all the phases may be provided by the Project

Proponent.

. It is humbly submitted that with regard to the allegation made by the

Appellant that fresh public hearing was not conducted after

submission of the final EIA Report, the answering Respondent

public hearing included all components of the project and discussed
during the course of public hearing. All observations raised during
the public hearing were responded by the Project Proponent and the
commitments made by the Project Proponent were duly incorporated
as a part of EMP in the EIA/EMP report. The additional queries
raised by the EAC and the replies submitted by the Project Proponent

are technical in nature and more of clarificatory in nature and do not
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involve addition of any new component to the project and therefore,
there is no requirement of conducting fresh public hearing as per the
provisions of EIA Notification, 20086, as amended for the additionsl

clarification submitted by the Project Proponent.

34. Thereafter, the proposal for grant of prior Environment Clearance

35,

was considered in the 2937 EAC meeting held on 24.03.2022 and
25.03.2022 and was deferred for detailed examination of documents
submitted by the Project Proponent.

It is respectfully submitied that on the specific issues raised by the
EAC in its 297% EAC meeting held on 24.05.2022-25.05.2022, the
Project Proponent submitted that a leatherback turtle conservation
Plan will be prepared as part of the Biodiversity Management Plan
for the Nicobar Group of Islands and implemented to conserve and
protect the leatherback turtles. Additionally, it was sutbmitied that
since the Great Nicobar has a wider habitat for saltwater crocodiles,
therefore, during construction phase, the same shall be handled as
per provisions of Wildlife Act through Department of Forest of GNI in
accordance with the action plan prepared by the Wildlife Institute of
india (WII). Further, an action plan has also been prepared as

“Action plan of mitigation of human-crococile conflicts in the
Andarman and Nicobar Islands”. Copy of the Minutes of the 297®

EAC meeting held on 24.05.2022-25.05.2022 is herewith attached

and marked as Annexurs- IV.

_As far as the protection of Megapode specics is concerned, ths

Conservation and Monitoring Plan submitted by the Wildhic

Institute of India and Salim Ali Centre for Ornithology and Natural

History(SACON)focused on the standardisation of population

estimation technigues for Nicobar megapode acress its distributional

range to understand population trend of the species over time {long-

termy}, role of habitat featurcs in structuring megapode population

islands, nesting patterns  of the Micobar
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Megapodes across ecological gradients and document potential
factors that influence their reproductive success, fine-scale
movements and ranging patterns of Nicobar Megapodes within and
across islands using advance technology, investigate dispersal,
colonisation and meta-population dynamics of Nicobar Megapode
populations across the islands, threat assessments to the Megapode
populations due to natural and anthropogenic drivers through
vulnerability and risk mapping and to create awareness among local
communities on the Nicobar Megapode and assist in the
identification and establishment of Conservation Areas and conduct
capacity-building programs for local stakeholders for effective
conservation of Nicobar Megapodes.

It is further humbly submitted by the answering Respondent that in
respect of the tribes present in the A&N Islands, there are six
Scheduled Tribes i.e., the Andamanese, Onges, Jarawas,
Sentinelese, Nicobarese and Shompens notified by the President of
India under Article 342 (1) of the Indian Constitution (Andaman &
Nicobar Islands Scheduled Tribes Order No. 58, dated 31.03.1959.

Except Nicobarese the rest of the 05 tribes are categorized into

Particularly Vulnerable Tribal Groups (PVTGs).

. The tribes of A&N Islands are in different stages of socio-economic

condition. The Nicobarese have joined the mainstream and the
Sentinelese are still in isolation practicing primordial hunting and
gathering way of life. The other tribes namely Jarawa, Onge,
Andamanese and Shompen are partly in contact with the outside
population but they prefer to remain in their own abode particularly
Shompen, Sentinelese and the Jarawa.

The Administration is granting maximum autonomy to the
Particularly Vulnerable Tribal Groups (PVTGs) especially Jarawa and

Shompen with minimum and regulated intervention and that there

shall be no intervention in their cultural life and that they will be left
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at liberty to develop according to their own genius and at their own
pace. The Administration is not making any attempt to bring them
to the mainstream society against their conscious will.
The only habitation of Shompens or Nicobarese in the project area is
at New Chingen, Rajiv Nagar (Nicobarese of west coast settled after
Tsunami) (both are outside the tribal reserved area), old Chingen
and Temporary hut (an interaction point only) at Laxmi Nagar. Only
04 Shompens are living in Old Chingen though they frequently
interact with their relatives at New Chingen. Further, the
Administration is not proposing displacement of any tribal
habitations.
The answering Respondent respectfully submits that the A&GN
Administration is fully committed for the well-being and welfare of
the PVTGs of the islands. They are the heritage of mankind not for
the islands only but for the world. The Administration has
constituted an Autonomous Body i.e. Andaman Adim Janjati Vikas
Samiti {AAJVS) and the General Body and Executive Committee are
chaired by the Hon’ble Lt. Governor and the Chief Secretary. The
Shompens generally live in deep forest.

The Administration through AAJVS is providing the following welfare

measures for the wellbeing of Shompens :-

a. One Medical Sub-centre with ANM at New Chingen village

b. A Pharmacist of AAJVS provides the primary health care to

Shompens in the field.

A special ward has been constructed at PHC Campbell Bay to

provide treatment by Medical Officer.

d. Specialized medical care is provided at GB Pant Hospital, Port
Blair and hospitals in mainland, as and when required.

e. Primary School at New Chingen village.
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f. Rice, Dal, Salt & Match Box are provided to the Shompens at
Chingen and Laful Bay regulerly as per the Shompen Policy of

2018,

Supply of Iron and other material for fishing, hunting &

ga

agriculiure activities is supplied
h. Fruit bearing crops have been raised at Trinket/ Laful Bay The
Andaman and Nicobar Administration notified the Policy on
Shompen Tribe of Great Nicobar Island on 22.05.2015 with the
approval of the Government of India, Ministry of the Tribsl
Aflairs.
43. The Shompen Policy has set out the following objectives:-
i. Recognize the social, ecological and economic diversity among
Shompen.
ii. Eliminate through phased reduction, any exploitation and
unsustainable dependency

iii. Provide appropriate opportunity for health and medical

requirements.
iv. Ensure their integrity and wellbeing through developing channels
of consultation and participation only based on their willingness

Preserve and protect their cultural heritage including language.

The Administration is strictly implementing the Shompen Policy

without any undue interference with their lifestyle. Further, the

Adrainistration follows the objective to ensure their integrity and

wellbeing through developing channels of communicaion,

consuliation and participation only based on their willingness.

a4 Furthermore, while considering the proposal of sustainable

development of Great Nicobar [slend, the administration has already

conscented thai-

(a) The project will not disturb or displace any Shompen/ Micobari

tribal or their hahitation,
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(b) There will be a clear demarcation of land so that there is no scope
of conflict arising in future,
(c) Habitat rights of the tribal will be duly taken care of as per the

Forest Rights Act.

These factors were taken into account while preparing
Environmental Impact Assessment (EIA) Report. The Shompen tribes
would be eligible under the FRA, 2006 and the RFCTLARR, 2013 for
compensation for the loss of their habitat (if any). A fair
compensation will be devised and compensatory package would be
developed exclusively and in addition to the resources already

available, for the welfare and development of Shompen tribal

community.

It is respectfully submitted as part of the rigorous examination of
the project from the point of view of ensuring adequate
environmental safeguards that the project was again put up in the
306th EAC meeting held on 22.08.2022 and 23.08.2022. For
conservation of wildlife habitat, the Project Proponent presented that
for facilitating unhindered movement of wildlife between forest and
the sea shore and for facilitating safe passage for crossing of the
arboreal animals as well as for passage of snakes, crabs, crocodiles
etc, wildlife corridors would be provided at 8 locations along the
eastern side of the island connecting forest and seashore through

via-ducts in the north south arterial road had been proposed and

incorporated in the master plan of the integrated project.

. Further, regarding legal protection to the areas by way of declaring

them as Wild Life Sanctuaries (WLS) or Conservation Reserves as
per provisions of Wildlife Protection Act, it was clarified that already
3 new wildlife sanc.tuaries had been identified at Little Nicobar,
Menchal and Meroe Islands for conservation and protection of

Leatherback turtles, Megapode and Corals respectively and Ministry
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48,

49,

50.
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of Home Affairs (MHA) accorded approval on 21.03.2022 for new
wildlife sanctuaries to be created even while the project was being
appraised. As such no Wildlife clearance is required for the aforesaid
project.

The Project Proponent also suggested that the Port may place series
of Ecological Marker Buoys for every 200 m along the proposed
extended breakwater line. Also, Marker Booms may be connected in
between the buoys. Such arrangement will clearly mark the ‘AREA
TO BE AVOIDED TO AID TURTLES’, warn restriction of the
navigational route so that neither ships nor boats can enter the
TURTLE NESTING AREA’, thereby protecting the turtles from any
disturbance because of the port operation.

Copy of the Minutes of the 306t EAC meeting held on 22.08.2022-
23.08.2022 is herewith attached and marked as Annexure- V.

It is humbly submitted that the Expert Members of the EAC have
found the proposal to be in order and verified that all the conditions
as mentioned in the ToR letter have been complied with and have
recommended granting EC/CRZ clearance. The EAC has also
recommended stipulation of additional specific conditions over and
above the Standard EC conditions stipulated by the answering
Respondent for this category of project.

It is further submitted that the breeding grounds of leatherback
turtles are in no way getting altered due to the project. Only a
portion of the Galathea bay (Eastern flank) is to be developed as
ICTT and the large nesting areas (Western flank) are being retained
as such for nesting of leather backs and efforts and strategies shall
be put in place by the Project Proponent to enable active use of the
Galathea beach area for nesting by leatherback turtles.
Furthermore, areas namely Alexandria Bay and Casuarina Bay are
located far away and fall outside the project area on the western

coast. All these areas including Pemayya Bay have been made part
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of the leatherback conservation plan. Also, the Pemayya Bay,
Alexandria Bay, Casuarina Bay and other potential leatherback
turtle nesting sites such as Nanjappa Bay, Dogmar, Pulo Bed,
Pulokunji, etc. have been included as part of Leatherback turtle
conservation plan. As such, adequate measures have been proposed
for protection of nesting beaches and sea turtles including
leatherback turtles.

Summary of the suggested mitigation measures are listed below:

i. Lighting can be minimized through reduction, shielding, lowering,
and/or use of turtle-friendly lights without compromising people
and operations safety.

ii. Monitoring and protection of coastal environments include Nests
identification and protection, Eggs counting, Incubation period
monitoring, Hatchling success, Collection of biometric data from
individuals, Record of non-reproductive events, Veterinary centre
for treating animals, and contribution to scientific knowledge

iii. Environmental education programs for port team as well as for
locals to address the effects of pollution due to artificial light

intensity on turtle nesting beaches

iv. A standard plan and Technical Guidelines for Photopollution as
well as photomitigation to be adapted.
Community outreach and scientific research

Daily patrolling including night patrols along with the project site

with a 2km stretch to document the impact and to reduce the

same and to ensure the safeguard and relocation of eggs for

hatching.
vii. Special protection and care to be taken for turtle eggs to provide
safeguard those against the threats like poaching, predation,
inundation, or erosion in their natural environmernt

viii. Protecting in situ or safely relocated into a hatchery until they

hatch, and then hatchlings to be safely released into the sea.
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Community engagement and habitat improvement activities at the
offset site.
Conservational program, UN - Sustainable Development Goals
(SDGs}- 4, 6, 8, 14, 15, and 17 should be adopted and managed
sustainably.
Dredging protocol and the operational protocol needs to be
established in consultation with Specialist Group or agencies.
Use of “trailing suction hopper dredgers” procedures to be adopted
to develop regulatory measures and to ensure effectiveness.
Installation of deflectors to clear turtles from the path of the
suctioning equipment.
Installations of inflow and outflow screens to monitor and detect
turtles
Natural calamities, physicochemical parameters, and oceanic
actions should be considered for the dredging operation.
Introducing a unique lighting system in the port area including
the types of light and the intensity control of emitted light to
decrease the potential downstream impacts on nestling adult
turtles and emerging hatchlings at the nestling site. -
Use of low-pressure sodium vapor lamps or other light sources

that exclude wavelengths less than 520 nm as these wavelengths

around 15° below the horizontal plane.

All lighting should be of minimum lamp wattage

There should be no use of fluorescent, mercury vapor, metal
halide, or other broad-spectrum high-intensity discharge lamps.
There should be no floodlighting, up-lighting, or other forms of

directional lighting aimed above the horizon.
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xxi. Conservation plan for other beaches where turtle nesting are

observes.

xxii. Protection and improvement of the habitat to support turtle

nesting.

51. Based on the aforementioned fécts, the answering Respondent also
submits that the EIA/EMP report prepared by the project proponent
is based on the study conducted for a limited duration of time as per
the procedure laid down in the EIA Notification, 2006 and its
subsequent amendments and other Office Memorandums issued by
the answering Respondent from time to time. The EMP prepared by
the project proponent was thoroughly examined by the EAC. The
EAC has prescribed specific recommendations for each of the
sensitive component of the project like Leatherback Sea Turtle,
Nicobar Megapode, Saltwater Crocodile, native flora, Nicobar
Macaque, Robber Crab and other endemic bird species of Great
Nicobar, Mangrove Restoration, Coral translocation, Welfare of local
tribal population of Shompen and Nicobaris, etc. Further, as far as
migratory birds are concerned, as per ZSI, GNI do not fall under any
migratory bird route. However, the resident bird population in GNI is
significant. A total of 123 winter migrants are reported from
Andaman and Nicobar Islands, of which 59 species are recorded

from Andaman Islands and 34 species recorded from Nicobar
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Islands. Coastal wetlands in India provide winter protection for
migratory waterfowl from different parts of the world such as Asia,

Europe and Mediterranean regions. Nicobar Islands are 1o

exception; these islands also support good numbers of wetland birds

during migratory season. The details are addressed in Chapter 3 of

the EIA report.

52. The EAC has prescribed the setting up of a long-term field research

unit in Andaman and Nicobar lslands with revised budgetary

provisions as the project life-cycle is for 30 years till year 2052. For
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example, for the conservation of Leatherback Turtle, the EAC
prescribed that WII need to revise proposal for 30 years along with
budgetary provisions and implementation timeline and submitted to
the Project Proponent. Based on the revised proposal sent by WII,
corresponding amount for first 10 years will be released by the
Project Proponent (PP) within 3 months of submission of proposal
which ‘would enable WII to undertake uninterrupted research and
conservation interventions on Leatherback and other species of sea
turtles such as Hawksbill, Green, Loggerhead and Olive Ridley.
Accordingly, the Committee informed PP to revise the EMP
provisions.

It was only after subjecting the project to the intense environmental
rigour as outlined in the previous paras and after taking into
account the recommendations of the Expert Appraisal Committee
that Environment Clearance was granted to the Project vide letter
dated 11.11.2022. The conditions mentioned in the letter comprise
those specific to the flora and fauna species in and around the
project area. Some of such environmental safeguards are as follows:-

a. Leatherback Sea Turtle: Buffer area of 500 mts from high tide line

around Pemayya Bay to be declared as Costal Protection Area with
stringent controls on any development within the earmarked area.
Wildlife Institute of India (WII) will establish its long-term field

research unit in Andaman and Nicobar (A&N) Islands with one

i7¥ base in Great Nicobar, one based in Little Andaman and one in

south Andaman to undertake and monitor sea turtle related
research in A&N islands. WII wﬂl submit proposal for 30 years
along with budgetary provisions and implementation timeline to
ANIIDCO, which shall arrange to provide the necessary financial

and administrative support for the same.

b. Nicobar Megapod: Salim Ali Centre for Ornithology and Natural

History (SACON) and WII, in close collaboration, will undertake
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comprehensive studies and conservation measures for endemic
Nicobar Megapod. A&N Forest Department (A&NFD) will ensure
implementation of conservation measures as recommended by
SACON and WII from the allocated budget based on the proposal
submitted to ANIIDCO.

. Saltwater Crocodile: WII has prepared a ‘Conservation &

Management Plan of Salt Water Crocodile (Crocodylusporosus) in
Great Nicobar Island’. The Conservation & Management Plan is
divided into two components as Monitoring and Management
plans. WII and A&NFD will submit the proposal with the requisite

budget allocation and timeline and will accordingly implement the

plan.

.Impact of invasive species on native flora: To understand the

impact and to prevent adverse impact of invasive species, a specific
action plan will be developed by Botanical Survey of India (BSI)
and will be submitted to the Project Proponent (ANIIDCO), which
shall provide necessary funds for its implementation.

. Impact on inter-tidal flora and fauna: The ZSI report emphasizes

the rich biodiversity of the inter-tidal region of GNI. Several parts of
this region will be either directly reclaimed or used for other
infrastructure such as road on stilts, and other permissible
activities within CRZ.

. Nicobar Macague, Robber Crab and other endemic bird species of

Great Nicobar: For conservation of Nicobar Macaque, Robber Crab

and other endemic bird species of Great Nicobar, the necessary
proposal along with budgetary provisions will be developed by
SACON and submitted to the Project Proponent, i.c., ANIIDCO,

which shall provide the necessary funds and administrative

support for the same.

. Mangrove Restoration: The Mangrove Conservation and

Management Plan for Great Nicobar Island has been prepared by
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the Department of Environment and Forests, A&N Administration.
The conservation plan incorporates the strategies for restoration
and revival of the mangrove areas through ecological restoration
and enrichment planting. A&N Forest Department is the
implementing agency for the conservation and restoration of
mangroves for which budgetary provisions is to be made available

by the Project Proponent.

h.Coral translocation: The Coral Conservation Plan prepared by

Zoological Survey of India (ZSI) addresses both the conservation
strategies for coral colonies around Great Nicobar Island (GNI) as
well as translocation strategies for ten hectares of impacted corals.
ZSI provided detailed plan for coral translocation with budget
allocation and timeline for implementation for which ANIIDCO
shall provide the necessary financial and administrative support to
ZSI.As per the ZSI report submitted, corals do not exist in the
Galathea Bay area, therefore, the area where the port is proposed
is not covered under CRZ IA. However, on the eastern peninsula
part (outside the construction area) some corals were noticed.
Dredging activities in the nearshore waters of the developmental
projects during the construction phase may affect some corals
patches. There is no impact on coral reefs due to the proposed
project activities. However, if the coral colonies (if any) in the
proposed areas are impacted due to proposed construction
activities, it shall be translocated at suitable place after conducting

detailed investigations on the type of corals getting impacted.

54. Further, with regard to the welfare of local tribal population of
Shompen and Nicobarese, it was stated that the project activities
shall not disturb Shompen tribe and their habitations and clear

demarcation of the land shall be done for specific purpose of land

use in the vicinity of project area such that habitations of the tribal

shall not be intervened and a Committee has been specifically
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constituted under the Chairmanship of the Collector to oversee the

welfare and other issues related to the Shompen and Nicobarese
tribes.

53. The Expert Appraisal Committee (EAC) further recommended that
the Project Proponent must constitute three independent Monitoring
Committees to oversee the implementation of Environmental

Management Plan namely:-

a. Committee to oversee pollution related matters: The Committee

will be chaired by Member Secretary of State Pollution Control
Board. The other members of the Committee should include
representative from CPCB, one national reputed expert each in
the field of air, noise, water, solid waste and soil polluticn. The
committee will also include representative of Chiel Wildlife
Warden not below the rank of CF, representative of PP,
representative of NitiAayog, representative of collector,
representative of disaster management unit, representative from
Central/State-UT Ground Water Authority and one member each

of EAC-CRZ and Infra 1 EAC.

b. Committee to oversee biodiversity related matters: The Committee

will be chaired by PCCF (WL) A&N Forest Department. The other
members of the Committee will include directors of WII, SACON,
ZSI, and Botanical Survey of India, representative of PP,
"r.:?f;ﬁ;{ix{epresentative of NitiAayog, representative of Collector - A&N

g Ry -‘,.'ﬁdministration, Director, CSIR-National Botanical Research

" Institute, two independent and nationally recognized scientists in
the field of terrestrial and marine biodiversity, Director-Deep Sea
Mission of Gol and one member of EAC-CRZ and Infra- 1

Committee with biodiversity expertise.

Committee to oversee welfare and issues related to Shompen and

Nicobarese: The Committee will be chaired by the Collector. The

other members of the Commiitee will include Director - A&N
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Tribal Welfare Department, PCCF and HoFF-A&N, Director of
deparitment of nealth, two independent and nationally reputed
individual experis on Shompen and Nicobarese, representative of
PP, representative of NitiAayog, representative of A&N
Administration and one member of EAC-CRZ and also from Infra-

1 EAC.

Copy of the Environment Clearance accorded by the answering
Respondent vide letter dated 11.11.2022 acceorded to the Praject

Proponent is annexed hereto and marked as Annexare- Vi,

56. As against the contention raised by the Appellant regarding
Cumulative Impact Assessment not having being carried out, it is
submitted that the answering Respondent, vide Office Memorandum
dated 24.12.2010, mandated that Initegrated and inter-linked
projects having multi-sectoral components shall prepare a common
EIA report, covering impact of each of the component in a
comprehensive manner after obtaining TORs from each of the
respective  sectoral Expert Appraisal Commitiecs (EACs) The

proponent shall prepare a common EIA report covering all the

sectors comprehensively and hold public hearing based on the EIA

report s0 prepared, for each component as per provision of EIA

Notification, 2006.Therefore, Member Secrectaries of the Inira- II
. "f‘sector, Thermal sector snd Nuclear, Defence and Strategic (NDS)
':‘sectoz“, Costal Regulation Zone (CRZ) sector were co-gpted for
comprehensive appraisal of the various components of the Project.

The ToR was prepared after taking comments from all the Member

Secretaries of the seciors. Further, while appraisal of the project for

grant of ToR and Environment/CRZ Clearance, the members of the

EAC Cornmitiee for the Infra- I sector EAC, Thermal secter BAL,

Nuclear, Defence and Strategic {NDS) sector EAC were also co-opted

for the comprehensive appraisal of the project. Copy of the Office
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Memorandum dated 24.12.2010 issued by the answering
Respondent is annexed hereto and marked as Annexure- VII.

. Additionally, the NITIAayog publication titled ‘Transforming the
Islands through Creativity & Innovation’ provides a methodology for
calculation of Carrying Capacity and recognises the importance of
regular monitoring of targets set through assessment of Carrying
Capacity. Chapter - 9 of the EIA report titled “Carrying Capacity and
Cost Benefit Analysis” has addressed the issue of carrying capacity.
A framework has been developed to assess the impact of future
development and tourism on Great Nicobar on the island’s valuable
natural and human assets. The framework is based on three
primary considerations: environmental conservation, socio-cultural
preservation, and the legal and policy considerations for
development and tourism. Several Key Performance Indicators (KPIs)
have been developed to guide development and tourism and are
meant to help arrive at a maximum carrying capacity for population
(year-round) and tourism (seasonal).

57. Further, the contention of the Appellant that the observation made in
the EIA Report that shoreline has not changed for 5 years, is deeply
short-sighted and unscientific, is denied forthwith, not being borne
out of facts. The answering Respondent respectfully submits that one
of the specific conditions while granting the EC to the Project

) Proponent was, “periodical study on shore line changes and coastal

gﬁ geomorphology shall be conducted and mitigation measures like living
‘*-:s’?—?; shoreline be carried out in line with the conservation plan. The details
shall be submitted along with the six monthly monitoring report to the
regional office of MoEFCC.”

Thus, it is amply clear that the EAC has duly considered the

aforementioned aspect while granting EC.

58. The Appellant has further alleged that the answering Respondent has

failed to see that Wildlife Clearance has not been obtained by the
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Project Proponent. In this behalf, the answering Respondent submits
that the Environment Clearance is not linked with the Wildlife
Clearance and both are independent from each other.

It is further submitted that the answering Respondent, vide OM
dated 08.06.2022 clarified that the baseline data used for
preparation of EIA/EMP reports may be collected at any stage,
irrespective of the request for ToR or the issue thereof. However, such
baseline data and the public consultation should not be older than
three years, at the time of submission of the proposal, for grant of
Environmental Clearance (EC), as per ToRs prescribed. In the present
case, the baseline was collected during December, 2020 to March,
2021. The ToR for the project was issued on 25%" May, 2021 and the
application for EC was received buy the answering Respondent on
07.03.2022. Therefore, the EIA is submitted well within the validity
period of the data as mentioned in the OM dated 08.06.2022. Copy of
the OM dated 08.06.2022 issued by the answering Respondent is
herewith annexed and marked as Annexure- VIII.

In addition to this, it is stated that due diligence was exercised in the
examination of the EIA Report by the Project Proponent and all
requisite information was sought from the Project Proponent by the
EAC twice in the meetings and the final EIA Report was

acknowledged and accepted by the EAC only after the compliances

were duly made by the Project Proponent.

. It is respectfully submitted by the answering Respondent that the

contentions raised by the Appellant is devoid of any substance as the
project was granted Environment Clearance after taking into
consideration the detailed studies conducted by the Project

Proponent regarding the impact of the project on ecosystem,

biodiversity, flora and fauna and the directions given by the
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answering Respondent in the various EAC meetings referred to in the
forgoing paras.
That as regards to impact of the project on Earth’s Climate and Sea
Level Rise it is humbly submitted that climate change is a global
issue. Further, India has already displayed its commitment for the
Paris Agreement by updating its Nationally Determined Contribution
and communicating the same to UNFCCC in August, 2022, India is
commitied to addressing the challenge of Climate Change at giobal
level through firmn adherence to multilateralism based on equity and
the principle of common but differentiated responsibilities and
respective capabilides (CBDR-RC), as enshrined in the United
Nations Framework Convention on Climaie Change (UNFCCC) and
hased on nafional circumstances.
Furthermore, in reply to the contentions raised by the Appellant in
Appeal No. 29 of 2022, the answering Respondent respectiully
submits that the proposal received from the UT administration was
placed before the Forest Advisory Comuittee (FAC) in its meeting
held on 21.09.2022. Keeping in view the strategic nature of the
project, the meeting of the FAC was held separately and the minuies
of the said meeting are therefore not available in public demain.
The answering Respondent, based on the recommendation of the FAC
and after due consideration, accorded the In-principal/Stege-l
approval for diversion of 130.75 Sq. Km of forest land {121.87 Sqg. Km

of forest land and 8.88 8q. Km of deemed forest land) in favour of

ANTIDCO for sustainable development in Great Nicobar with

. . e v e et
stipulated conditions and reguisiie mitigation measures vide letier

dated 27.10.2022.

The FAC during its meeting observed that since the islands have

extreme shortage of non-forest Jand and that the project iz for holisiic

development of these islands has forest arca for the implementation

: S5 -t 3 Ot eruaise
of the project which is siic 3pECUIC, CAOL he avoided. Otherwise
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also, if the project of this magnitude is in other big islands such as
North Andaman, Middle Andaman, South Andaman, Rutland,
Baratang and Kamorta, substantial forest areas would have to be
diverted there as well.

It is respectfully submitted that the diversion of forest for the instant
project is as per the provisions of the National Forest Policy, 1988,
which says that in hills and in mountain regions, the aim should be
to maintain two-third of the area under forest cover. Despite the
diversion of proposed forest land for this project in Great Nicobar
Island, the remaining forest cover still be more than two-third of the
geographical area of island. Moreover, if the proposed area with
respect to the entire forest area of the A&N island is considered, it
amounts to only 1.82%.

Further, the site inspection of instant proposal was conducted by
IRO Chennai. The Regional Officer, IRO Chennai, in his specific
recommendation, mentioned that considering all aspects of
conservation of the flora and fauna and the area’s biodiversity,
several suggestions/mitigation measures have been mentioned in the
report and considering the strategic importance ofl the project, it has
recommended the project for prior approval under FCA, 1980subject
to consideration of conditions/mitigation measures.

It is submitted that the answering Respondent, at this stage has
accorded Stage-1 approval to the instant proposal and the final
approval (Stage- II approval) shall be subject to the submission of
satisfactory compliance report vis-a-vis Stage-I approval by the UT
administration and work can start on the ground only after this
approval i.e., after Stage-Il approval. Thus, the averment made by the
Appellant that the Stage- I approval is equivalent to the Working
permission is incorrect.

It is also respectfully submitted that the area proposed for

development is approximately 18% of the total area in Great Nicobar
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‘-.»’s;he UT administration shall submit detailed CA scheme along wit

29

island. Remaining area of 82% is covered under Protected Forests,
National Parks, Hco Sensivive Zones and Biosphere Reserve and
managed for conservation of biodiversity at ecosystern, species and
genetic levels. Thus, 82% of Great Nicobar Island will be protected
and conserved to take care of ecosystem siructure, functions and
SCIVICES.

The total estimated number of tree count in 130.75 sq.km of forest
land to be diverted is 18.65 lakh. However, the estimated number of
irees to be feiled in forest area earmarked for development is 9,64
lakh. Further, it is alsc expecied that about 15% of development area
will remain as green and open spaces. Thus, potential tree felling
would be less than 9.64 lakhs. Further, this wee felling will also be
done in a phased manner as per the progress of the project and afier
insuring compensatory afforestation.

Since, the scope of plantation in Andaman and Nicobar Islands is
very limited, therefore, suitable areas for Compensatory Afforestarion
were required to be identified outside the UT. The States of Madhya
Pradesh and Harvana have agreed to provide the requisite land for
compensatory afforestation. The issue of Compensatory Afforestation
({CA) was counsidered by the FAC, which observed that the plantation
of native species in the non-notified forest lands in the arid
iandscape and in the vicinity of the urban arcas would provide

greater ecological value and accordingly it has been stipulared that

iy}
e site suitability certificates and KML files of the proposed CA sites
on non-notified forest land in the State of Haryana in conformity with
the guidelines issued by the Ministry. The sites will be inspecied Dy

- ; £ y %
the IRG concerned. In case these areas in Haryana do not fuliil CA

norms, the areas for CA may be identified on Degraded Forest Land

(DFL) in Madhya Pradesh or Siaies adjoining to NCR.
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It is respectfully submitted that the activity wise detail of the
mitigation measures along with the cost estimates and the plan of
execution of the Environment Management Plan (EMP} will have to be
submiited by the UT administration before the Stage-lI approval.
Further, the UT administration has to ensure that all the statutory
clearances under various Acts, Rules, guidelines and court orders are

obtained before handing over the forest land to the user agency.

. That the conditions of approval also provide for additional mitigation

measures o compensate ior the loss of mangroves. As per thess
conditions, Mangrove plantaiions & their maintenance {as past of the
CA or as a special CA program) shall be taken up at the cost of the
User Agency by the UT Forest Department wherever possible on the
coast of Great Nicobar Island and adjoining areas/islands falling in
the landscape.

Keeping above in view, adequate safeguards and mitigation measures
have been stipulated in the conditions of Stage-1 approval under
FCA, 1980 to keep the impact of unavoidable strategic project at
minimum possible level and compensate the loss of ecosystem
services. The concerns raised by the Appellant are therefore not
hased on facts.

i addition to the above and in view of the diversion of large forest
land in an ecologically sensitive area, the provision for a long-term

monitoring mechanism has been made for the wildlife conservation

‘ritigation measures, safeguards in the interest of local commmunicy,

compensatory afforestationr, compliance of conditions of the

environmental clearance, CRZ conditions besides keeping a watch on
requirement of any further mitigations. A High level Commitiee, £o-
rerminus with the project duration has been constituied specifically
for these purposes.

Therefore, from the above submissions made by the answering

LT 1 & T oy L YRR : - ACOnT 2\5 -‘,‘l"
Respendent, it is clear that the Centy a1 Government has accorded i
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principle (Stage-I), Environment Clearance and CRZ Clearance in the
matter after taking all the aspects of conservation sustainable
development of strategic and national importance into account and
after due diligence by way of designated EAC and FAC meetings held
as part of the deliberations fort ensuring adequate environmental
safeguards.

76. In view of the response to the various issues raised by the Appellants

as mentioned above, it is prayed that this Hon’ble Tribunal may take

= _on record and consider above submissions and dismiss the present
'*“é}b‘x\\

NG : . . ;
*i;_;gpeal being devoid of merit or pass any other appropriate order,
o

:"ltxlch the answering Respondent shall duly comply with and thus

77.The answering Respondent craves liberty to file additional

information, if any, till pendente lite.
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Minutes of the 258" meeting of Expert Appraisal Committee held on 17" -18"
Mareh, 2021 through Video Conferencing for the projects related to
Infrastructure Development, all Ship breaking yards including ship breaking
units 7(b); Industrial Estate/Parks/Complexes/Areas, Export Processing Zones,
Special Economic Zones, Biotech Parks, Leather Complexes 7(c); Ports,
harbours, break waters, dredging 7(e) and National Highways 7(f)

The 258" Meeting of Expert Appraisal Committee (EAC) of Infra-1 (IA-I11) was
held through Video Conferencing at the Ministry of Environment, Forest & Climate Change
(MoEF&CC), Indira Paryavaran Bhavan, New Delhi on 17" — 18™ March, 2021 under the
Chairmanship of Dr. Deepak Arun Apte. A list of participants is annexed as Annexure-A.

1. OPENING REMARKS OF THE CHAIRMAN

Al the outset, Dr. Deepak Arun Apte, Chairman, EAC welcomed the Members of the EAC
and requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the
proceedings of the meeting with a brief account of the activities undertaken by the Ministry
under Infra-1 Division.

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING

The Committee confirmed the Minutes of 256" EAC meeting held on 3™ — 4™ March, 2021.

3. AGENDA WISE CONSIDERATION OF PROPOSALS:

Agenda wise details of proposals discussed and decided in the meeting are as following:

Agenda No. 3.1

Develapment of Litibeda-Ranchi 4-lane access-controlled Greenfield Highway from
Litibeda (Junction of SH-10 in Qdisha) to Ranchi (Sithiyo) in the State of Jharkhand
under Bharatmala Parivojana (Ch 0+000) to Ch 147+500) [total length - 147.500 km) by
M/s National Highways Autherity of India - Further consideration for Terms of
Reference (Proposal No IA/JH/NCP/186689/2020 File No 10-69/2020-1A.111)

“The FAC noted that the Project Proponent has given undertaking that! the data and
J1j rJ.fmancm ga'.'('n in the appz’rcmmn and ene Ia\mf*s are lrue 1o !f:? bé‘SI u,f fm knowledge mm’

u:lmn on 14" December 2020. Thc propo:,a[ was deferred for the want cf a) D(.L:HI!«. of the
proposed alignment and its alternatives to be wverified by the Project Elephant of the
MoEF&CC to ascertain if the proposed alignment will be passing through the elephant
corridor and if yes will it cause major fragmentation of the elephant corridor in the region,

®



and b) Details of the road alignment and existing and known clephant corridor to be provided
to the Committee in KML fife,

3.0.2 At dis mstance, the aforementioned proposal was further placed before the FAC
during 238" meering on 17" -18" Mareh, 2021. The project proponent along with the Ela
consultant M/s URS in Association with AECOM India Pyt Lid. & C. E. Testing Company
Pvi. Lud has made a presentation through Video Conferencing and provided the following
mformation-

3.1.3 The proposed project is for Development of Litibeda-Ranchi 4-Lane access-controlied
Greentfield Higlwzy from Litibeda (Junction of SH-10 (Odisha)) to Ranchi (Sithiyo) m the
State of Jharkhand under Bharatmala Parivojana. The proposed alignmen: starts at Linibeda
{Design Km 0+000) from Intersection of SH 10 and ends at Ch. {47+300 on Ranchi Ring
Road. The proposed project includes 9 major bridges, 100 minor bridges, 136 culverts, 3
Interchanges, 51 VUP/LVUPSYUPR, 2 Vehicular Overpass, 2 Way side Amenities, 3 ToH
Plaza, Truck Parking at four locations and 74,50 km length of embankment with average
heoight of > 2.5 m.

3014 Total Length of the Proposed Proiest is 147500 Km. About 880.11 ha land
(Govt./Pvi. Land 853.49 Ha + Forest Land 26,62 Ha) acquisition will be required for projoey
implementation as per Land Acquisition Act. 1956, The width of propased Right of way
(PROW) is 60 m. At location of interchanges, highway amenitics, tol] plaza and wuck
parking. cxtra land has been proposed as per the actual design requirement.

3.1.5 The proposed project falls under 7(f), Category-A as per ELA notification 2006. Total
invastment/casi of the project is Re 3015.06 Crore.

3.1.6 The terain of the proposed alignment is plain (flat) land and is predominantly 2in
agriculiral land (91.2%) followed by built-up ares (3.14%), Govt land (1.51%) and
Forest/tree cover (4.15%).

i

e

locations. It is crossings over minor eanals and natural drains. Construction of bridges ang!
culvests has heen proposed to prevent diversion of these minor canal and natural drais.
Seven main water bodies will be impacied due 10 the proposed highway.

5.1.7 The proposad Greenfield highway does not cross over Main Canal network at anmy

3.1.8  Total water demand for the project is 4532176 KL. No ground water will be extracted.
If required. ground water extraction will be done after obtaining NoC irom the CGWA/S Siaie

Ground Water Department.

3.1.9  Fly ash will be wtilized for construction of embankment as per 1RC Guidelines IR
SP: 58-2001). Quantity of fly ash 1o be utilized for the project is 2.340.000cum.

Fud



5.1.10 The Proposed project will involve diversion of about 26.62 ha of forest land. About
21498 trees are proposed to be felled in the forest and novn-forest area. Prior permission
would be 1aken from the concern authority before tree felling/cutting. There is no protected
area within 10 km boundary of the PROW. The proposed project is 3.150 km away from the
boundary of ESZ of Palkot Wildlife Sanciuary.

3111 The sociveconomic survey will be undertaken on sample representative of the project
influence area and population. The sample households would be selected from various socic-
economic groups of the clusiers! settlements.

3.1.12 Beneflts of the project: This Proposed Road will not only improve the mobility in
berween Jharkhand and Gdisha, it will also improve the connectivity ameong other states like
Chharttisgarh, Bihar, Unar Pradesh and West Bengal, The mobility between industries in
Hharkahnd (Jamshedpur, Patraru, Bokaro, Dhanbad) and Odisha (Rourkela, Fharsuguda,
Sambalpar, Angul} will increase. The proposed alignment will reduces travel length by @4
ki {40%) and trave] time by 4.5 he, i.e. 70% (From 6.5 hr. to 2 hv.} from Ranchi {Jharichand}
to Litibeda {In Qdisha) and thus will serve as life line between Jharkhand & Odisha. Besides
abave, about 1000 people during construciion phase and about 100 peoples during operatior
phase at ol} plaza and for road surveillance and maintenance work will be craployed.

3,113 Details of Couwrt cases: No court ease is pending against the proposed project.

3.1.14 PP mentioned that a2 communication has been sent 1o Chief Wild Life Warden.
Jharkhand for the information. Further, Member Secretary appraised the Committee that
based on the Minutes of the Meeting, an intemal communication has been sent to Project
Elephant Division for vetting of proposed alignment, The Project Elephaat Division will
revert back with inputs/comments after seeking information from concerned CWELW,
smalysing the details and DSS analysis of road alignment vis-a-vis effect on elephant

CONSSrVallon (Ssues,

3.1.15 The EAL, taking into account the submission made by the project proponent and the
status provided by the Member Secretary for the aforementioned proposal had a detailed
deliberation during its 258" meeting on 7" 18" March, 202] and recommended the
nroposal for granting the Terms of Reference with the specific conditions. as mentioned
below, in addition to all standard conditions applicable for such projects.

Approval of road alignment for the purpose of TOR is subject to approvai of alignment
by State CWLW and PE divn of MoEFCC. Any modification in alignment or any
alternate alignment suggested by CWLW and approved by the PE division of MoEFCC

will be considered final for the purpose of EIA study. _
Provisions in the EMP shall be made as per the wildlife conservation plan approved by

the CWLW and also as per the conditions stipulated by CWLW in approval of the
alignment + modified alignment/ alternate alignment. Patrolling team and watch tower
for the movement of animals to avoid human animal conflict should be provided

alongwith the financial allocation i the mitigation plan.

L
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Hi, Provisions shal! also be made in Wildlife conservation plan and EMP for crection of

watch towers and engagement of patrolling team for pairolling along the road streiches

passing through forest arca for monitoring the crossing of animals through these roads,
initially for first 5 years at the project cosi.

Details of animal crossing pointg/Corridors identified across the road alignmen:

forest area and the animal crossing structures proposed therein shail be given inthe Eia

study

V. The proponent shall carry out a detailed waftic flow study 1o assess inflow of waific

from adioining areas like airpot/habitation such as urban cities, The detailed raffic
planning seudies shall include compilete design, drawings and traffic circulation plans
(taking into comsideration integration with proposed aligmment and other state roads
ete.), Wherever required adequate connectivity in terms of VUP {vehicle underpassi’
PLP (Pedestrian underpass? ieeds to be mcluded.

vi, Cumulative impact assessment siudy o be carried out along the enure stretch including
the other packages in the current stretch under consideration,

Vi, The alignment of road should be such that the cutting of trees is kept at bare minimum
and for this the proponent shaif obtain permission from the competent autherities. List
of alt 121} and old trees made chainage wise and alignment be made in 2 way to avoud
cutging such trees.

Vi, As per the Ministry’s Office Memorandum F. No. 22-652017-TA T dated anh
September, 2020, the projeci proponent. based on the commimments made during the
public hearing, shall include aif the activities required to be taken to fulfil these
commitments in the Environment Management Plan along with cost estimates of ihese
activities. in addition to the activities proposed as per recommendations of EIA Studies
and the same shall be submitted to the Ministry as part of the EIA Report. The EMP
shall be implemented at the project cost or any other funding source available with the
prajcet proponent.

. In pursnance of Ministry's OM 1o stated above the project proponent shall add one
annexure m the EIA Report indicating all the commitments made by the PP to e
nublic during public hearing and submit it 1o the Minisiry and the EAC.

The proponent shall carry out a comprehensive socio-economic assesspent and also

impact on biodiversity with emphasis on impact of ongoing land acquisition on the

local people living around the proposed alignment. The Social Impact Assessment
should have social indicators which can reflect on impact of acquisition on fertile land.

The Social Tmpact Assessment shall take into consideration of key parameters like

people’s dependency on fertile agriculiural land, socio-economic specrum, impaet of

the project at local and regional levels.

The Action Plan on the compliance of the recommendations of the CAG as per

Minisiry"s Circular No. J-11013/71/2016-1A.T (M), dated 25th October, 2017 needs 10

be submitted at the time of appraisal of the project and included in the EIAEMP

Report.

Xi.

Agenda Mo, 3.2

Development of 6 Lane MNational Highway {rom the Junciion af Eastern Peripheral
Expressway at Khekra te Saharanper bypass at Latifpur Village from Km 6,850 1o Km
119.790 of Delhi to Dehradun Economic Corridor under Bharatmala Pariysjana by M/
Natienal Highways Auntheority of India - Envirommental Clearance {Propesal “o.
TA/UP/SCP/162955/3020 and File No. 10-44/2020-1A.X1)

&S



“The EAC noted that the Project Proponent has given undertaling thet the data und
information given in the application and enclosures are true (o the best of his knowledge and
belief and no information has been suppressed in the EIAEMP veport. If any part of
detw/information submitted is found ro be falses misleading ar anv stage, the project will be
rejected and Envirommental Clearance given, if any, witl be revoked at the visk and cost of
the project proponent.”

3.2.1  The project proponent slong with ElA Consultant M/s PDCOR Limited Jaipur, has
made a presentation through Video Conferencing and provided the following information:

3.2.2 The proposed project is a Greenfield Aligmment project under the Bharaimala
Partyejna, which starts from the junction of Eastern Peripheral Expressway ar Klickra village
at Ch. 0+000 {28°53'4.09"N 77°14°45, {9"E) passing through major districts such as Baghpat.
Meuzaffarnagar, shamli and terminated at Saharanpur bypass at Latifpur Village at Ch.
1192700 {29°5571 3.67"N 779351508 " E in the state of Uttar Pradesh. The proposed nroject
inciades 1 RoB., 7 Interchanges, 2 Major Bridges, 20 Minor Bridges, § Minor Bride cum
LVUP. 13 nos. VUP, 49 nos. LVUP, 271 nos. Culvert (Box ~184, Pipe — 87) along the project
streich for iree passage to villagers & domesticated animals and to avoid any impact on local

hydrologyv.

2.2.3  The proposed project falls nnder 7 () Category A, Highways. Terms of Reference
(ToR) was issued vide File No. 10-44/2020-1A 1 dated 24 Angust 2020, Total
Investment/Cost of the project is Rs. 5524.46 crores (including R&R. LA and utilityv}.

3.2.4  Total length of proposed alignmeni is 119.790 Km with proposed Right of Way
(ROW)Y 70 m having 6 lane carriageway all through the project road other than the area of

Toll Plaza, and way side amenities.

3.2.5  About 959.36 ha of land shall be acquired for the project as per NH Act 1936 and
RFCTLARR, 2013, About 4.328 ha forest land is proposed for diversion. The joint survey is
under progress with Forest Department. The terrain of the proposed aligament is plain (flaf)
fand and is predominantly an agricultural land.

5.2.6  Public hearing was conducted on the following date and place.

5. 40 | Date ! Venue Disericis | Srate .

1. 18.02.2021 | Zilla Panchyayat, Sabhagar, | Muzaffarnagar | Uttar Pradesh i

| Muzaffarnagar, U.P. | ,

2 22.02.2021 | Collectorale Sabhagar, Shamli. UP. | Shamii g Uttar Pradesh .

3 23.02.2021 | Public Fornm Auditoriwm, | Saharanpur j Ustar Pradesh |

Saharanpur, U.P, l j

X 03.03.2021 | Magistrate Office, Baghpat, U.P. Baghpat i Uttar Pradesh
| i i




327 The proposed project alignment 1s cvossing 4 small private ponds, 1 major canal
{Eastern Yamuna Canal) intersecting the alignment at few locations and 2 rivers (namely
Hindon and Dhamola) intersecting the proposed alignment at 4 locations. Approprisiz
nuimbers of bridges and cubveris have been proposed to maintain the natural flow of waier
bodies.

3.2.8 Total water requirement for the proposed project is approx, 8,79,302 KL (2409 KLD}
during construciion stage. which swill be sourced from existing surface as well as from ground
vater,  NOC for the same will be obtained from the concerned authority by the

Concessionairz’ Contractor pricr to start of construction work under supervision o

Proponcnt suncrvision consetont,

329 Rainwater harvesting structures will be provided ar the locations where the first
aquifer of ground water table is more than 8-10 m. The pravision of rain water harvesiing
will be exccuted as per IR: -SP:50-201 3 guidelines. In general at 500 meter mierval, rain
water recharge pits gre provisioned depending on site suitability.

2200 Mininuen debrisiwaste miaierial will be generated and it will be re-utihized n project
work. like in raising of embankment, making approach/haw read and will as in constroction
yacd., Approx. 300 Kerday domestic waste will be generated during construction phase of
recd, which will be disposed off in nearhy approved landfit] or with the construction yard in
disposal pit. Mobile toilet will be provided at major construction site. Toilet with septic tank

will be provided in worker camp/ construction vard.

2211 Cross roadside and cana) side trees to be felled for contraction of road. which arc
notified as protected forest. Other than this. majority of trees are privare trees located
the agricultural field and commercial garden. Total 11,840 nos. of trees are proposed to be
felted. Approx. 50,000 nos. of avenue trees are proposed to plant on available RoW 1
both side of project as per TRCSP:21-2008.

3.2.12 During the socio-cconomic survey, it has been found that iotal 309 nos. of
sttciures {includes tubewells, borewells. brick kiln, boundary wall, temples. Flouse <fe
1438 nos. of familics (PAFs) are geiting affected. The R&R plan has been prepared
kased on Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2012 and National Highway Act. 1956, The R&R

costis INR 2182.6 Cr.

3.2.13 Safety mmeasures will be provided as per NHAI Safety Manual and IRC: SP 5%
crit Expressway Manual TRC: SP 99, Safery Measures, as provided in NHAT Safery
Manual i.e, Unit-3 (pertaining to Traffic Safety, such as irafilc conurol zone, advance
warning zones, traffic conwol devices, regulatory & warning signs cylindrical cones.
drums, flagman, Barricades. Pedesirian Safety. Speed control, ete.) and other safary
guidelines and measures suggested in Unit-4 (Construction Zone Safety), binit-5
(Temporary Structures Safety), Unit-6 (Workers & Work Zone Safery), Unit-7

-~
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(Electrical & Mechanical Safety) will be strictly implemented. All regquired illustrative
plans for safety at construction sites keeping in view all situations highlighied in TRC:SP
55 and NHAIL Safety Manual will be prepared and strictly implemented.

3.2.14 Benefits of the Project: The entire region wiil be benefitted from the proposed projact,
as it provides conniectivity to important districts of Uttar Pradesh such as Baghpat, Shamli.
angd Saharanpur further given connectivity to Meerut and Muzaffarnagar and at the end poing
of Saharanpur bvpass and provides spur connectivity to Dehradun. It also gives connectivity
te imporiant tourist placesplaces of Utiarakhand through Dehradun, Project corridor is a
shorter route for fright from Delhi to Saharanpur bypass and afso 1o Dehradun. Approx. 1000
people during consiruction and approx. 100 people will be employed during the operation

rhase.
3213 Details of Court cases: No court case is pending against the proposed project.

2.2.16 The EAC, 1aking into account ithe submission made by the project proponent had =
detaited deliberation during its 258" meeting on 17" -18" March, 2021 and recommended
the propesal for grant of Ewvironment Clearance with the specific conditions, as
meniioned below, in addition to all standard conditions applicable for such projects:
L Project alignment should be managed in such a way to save the Heritage/old trees
suppased to be affected by the proposed alignment.
i Faunal bio-diversity study has to be condueted and a report shall be submitted along
with 6 monthly compliance report.
The proponent shall obtain Forest Clearance for diversion of forest land as per Forest
(Conservation} Act. 1980, Proponent shall submit an undertaking that work on non-
forestry land may only be executed upto such point (to be selected by the user agency)
on either side of forest land if it is explicitly certified by the user agency that in case
approval under the Forest (Conservation) Act, 1980, for diversion of Torcst land s
declined, it is technicaily feasible fo execute the project along ar alternate alignment
without involving diversion of forest land. Details of all such stretches along with
alternate alignment identified to bypass the forest land should be explicitly provided in
the proposal seeking approval pnder the Forest {Conservation) Act, 1980 and the E1A
MNotification, 2008,
EMP be revised to the extent that provisions are made in EMP for erection of watch
towers (at intervals suggested by coneormn DFQ ) and engagement of patrolling team ior
patrolling along the road streiches passing through forest area for moniioring the
crossing of animals through these roads, initially for first 5 years at the project cost.
Coramencement of work in non-forest land will net confer any right to NHAI for
granting approval under the Forest {(Conservation) Act. 1980,

in borrow pits, the depth of the pit shall be regulated such that the sides of the
from the edge of the final section of

il

¥l
excavation will have a slope not steepet than 1:2.
bank. Soit erosion checking measures shall be carried out. A general guideline for
Borrow area operation and rehabilitation given in Annexure 5.3 of the ELA report shall

he followeed.



vii, Quarry arcas shall be barricaded during mining operations. The abandoned quarry shal
be developed as water reservoirs with proper fencing around quarry area. Guidetines for
Quarry arca operation and rehabilitation given in Annexure 5.2 of the EIA repart shall
be followed.

vill.  In all the construetion sites within {50m of the nearest habitation, noisy construction
work such as crushing, conerete mixing will be stopped during the night time between
14.00 pin 0 6.00 am. No noisy construction activities will be permitted arpund
educational institutions‘health centres (silence zones} up to a distance of 100 m from
the sensitive receptors. All plants and equipments used in construction shall siricily
conform to the CPCB/SPCE noise standards.

ix.  Traffic Control DevicesiRoad Safety Devices/ Roadside Fumniture including various
eypes of cautionary, informatory, regulatory as mandatery signboards, road markers,
studs, ete. shall be provided at appropriate locations ail along the project streich
accordance with the specifications ladd down in Manual of Specifications and Siandards
for Expresswayvs (IRC: SP:99-2013) and IRC:8. TRC:25, IRC:26. IRC:35, TRT:BY
RC:79. 1RC:103 and Section 800 of MORTH Specifications.

3. A1l the major, minor bridges and cnbverts should nov affect the dramage sysiems. Fload
plaing of the vivers/ drainage systems are not to be disturbed.
xi.  About 24700 nos. of trecs and 5500 saplings (size less than 30 en) are likely © be

felled. Afforestation using compensatory plantation in the ratio of 1:10 shall be carmied

out. Native tree species shall be provided as per the IRC Guidelines on Landscaping
and Tree Plamation (IRC:SP:21.2009). Effort should be made to plant native trees and
Ficus speeies on baoth sides of the alignment. Special atiention shall be givea for
protecting giant frees, and locally important rees (having cultural importance) 20d
shonld be identified chalnage wise

As per the Ministry’s Office Memorandum F. No. 22-652017-IA.IT dated 30"
September, 2020, the project proponent shall abide by all the commitments muade by
them to address the concerns raised during the public consuliation. The proect
proponent shatl injtiate the aciivities proposed by them, based on the commutment made
n the public hearing. and incorporate in ihe Environmental Management Plan and
submit to the Ministry. All ather activities including pollution contral, environmenta!
protection and conservation, R&R, wildlife and forest conservation/protection measures
including the NPV, Compensatory afforestation ete., cither proposed by the project
proponent based on the social impact assessment and R&ER action plan carried ot
cduring the preparation of EIA report or preseribed by EAC, shall also be implemented

i,

and become part of EMP.
Proponent shall keep the finish road Jevel sufficiently elevated from ground level with

provision of railing on both sides 10 restrier animal crossing in order to avord the
nassibility of wildlife injury’death. Major water bodics have been observed m the
vicinity of the proposed road alignment & may be potential human elephant confhict
poins, appropriate nos of animal safe passages as per the guideline framed bv ihe
Wildlife Institute of India and in consultation with Chief Wildlife Warden.

Prepare the traffic prediction report for complete project (including ail packages of thig
project) considering the cumulative impact of the traffic on the environment and subimit

Xiik.

RIV.
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to the Ministry and concerned Regional Office within 3 months.

XV, No Ground water shail be extracted and used. Approval/permission of concerned
authority shall be obtained before drawing surface watcr from canal or any other
SOUNCeS.

xvi.  The proponent shall obtain permission from the competeat authorities for tree feliing

along the proposed alignment,
xvil, Rain water harvesting pit shall be at least 3 - 5 m above the highest ground water table.

Agenda No. 3.3

Development of Leonomic Corridors, inter-Corridors, feeder routes and Coasial
Road primarily to improve the efficiency of freight wmovement in Fndiz (Lot-30disha &
Jharkhand/Package-2) Raipur-Yishakhapamam (Ch.124.661 - Ch. 365.033 kun) (Lengih
240.372 km)} in the Siate of Odisha by M/s National Highways Authority of India under
Bharatmala Parivojana - Further consideration for Envirenmental Clearance {(Propesal
Mo, TA/OR/MNCPE/131730/2019 and File No 18-4/2020-F4 1T

“The EAC noted that the Project Froponent has given wndertaking that the date and
informetion given in the apphication and enclusures are irue o the hest of inis knowledge and
belie/” and no Information has been suppressed in the FL/EMP report. IF uny part of
s tnforawtion submitted Is fornd 1o be false!/ nrsleading ar any stuge. the projec: will be
refecrted and Environmental Clearance given, if any, will be revoked ar the visk and cost of
the projeci proponent”™

3.3.1 The abovementioned proposal was carlier placed before the EAC duving irs 256"

meeting on 4° March, 2021. The proposal was deferred for the want of some requisite

mformation/documents,

3.3.2 At this instance, the aforementioned proposal was further placed before the EAC
Juring 258™ meeting on 17" -18" March, 202t. The project proponent afongwith EIA

et
consultant M/gs Enviro Infra Solutions Pvi. Lid,, Ghaziabad in association with CEMC Pt
Lid, made a presentation through Video conferencing and provided the foliowing

information-

3.3.3  The Ministry of Road Transport and Highways (MoRTH) througlh National Highway s
Authority of India (NHAI) has decided the assignment of Development of Econemvc
Corridors, Inter-corridors and feeder routes and Coastal road primarily to improve the
efficiency of freight movement in India under Bharatmala Pariyojana Lot-3/Odisha &
JharkhandPackage-2 having fength of proposed alignment 464.662 km {which i tolly
preen fleld) which starts from near Abhanpur (ch. 0.000) and ends at Sabbavaram vitlage in

Vishakhapatnam digtrics,

334 The proposed NH is a Green field alignment project and proposed for & lanc
carriageway. The project highway starts from Dhanara village in Nabarangpur district to
Tuwmbigura village in Koraput district in the state of Odisha from CH: 1244661
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{20°0144.59" S1°51'58.13"E) to 3654033 [i8°25'42.52"N 83°02'29.23"E) having a total
length of 240,372 King,

3.3.83 The proposed project talls under 7 {f) Category A, Highways., Terms of Refereonce
{ToR) was issued vide Tile WNo. 10-4/2020-JA1I dated 02" March 2020, Touwal
Investment/Cost of the project is Rs. 723800 Lakhs (Rs. 7238 Cr}.

3.3.6 Public Hearing was conducted on different dates and places as below-

: 5. Na. Date Location

PoL 07.12.2020 Police Ground MNabarangpuwr (Mear Police Station, Mabarangpa:),
Nabarangpur disirict

210020214 Govt. Boys High Schoal Play Ground (Near R.T.0 Koraput), Korapan
! District

%]

337 The existing land use pattern around the proposed Natonal Highway is primarty
comprises of predominantly agriculttural land, followed by Reserve & Protected forest fand,
lznd for cattle prazing, village setlements and vitlage pondsmallah. The proposed alignment
passes mostly through uninhabited area avoiding village establishments. The agriculure
practiced is mostly multierops due to the network of canals/rivers and main crops grown in
the arca are Wheat, maize, soybean etc. The proposed highway les generally in plain terraim.
However certain length of highway lies in rolling & hilly terrain,

338 The land acquisition for the proposcd highway is 1308.024 ha (Prvate land
717 $20Ha + Government land 244.360 ha ~ Forest land 361.144 ha). The compensation
tawards the acquisition of fand will be made as per the provisions of the NH Act 1956 and
applicable clauses and procedures as laid down in the RFCT LARR Act, 2013, The esumezicd
cost for Rehabilitation & Resettlement including tand cost has been worked out to Rs. 14679

Croves.

3.3.9  The stage-1 forest clearsnce for diversion of 361.144 ha forest land is under process 4
DFO {evel. The proposed RoW of the nroject 18 60 m in General & 45 m in Forest aree, The
shgnment will invelve cutting of approx. 67,050 nos. of trees.

3.3.10 The natural drainage of the project fmpacted ares shall De maintained dirough
impeavement of 2635 nos. of culverts, 16 nos. of major bridges and 76 nos. minor of bridges.
The proposcd alignment dees not pass through any flood prone area.

3.3.11 The water requirement is 7046473 K1 during construction stage and will be extraced
from local surface water resowrces Lo, from nearby canals/rivers after getting necessary
permission from concerned authority by the appointed contractor. No ground water shall be

exiracted,
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3.3.12 About 1000 kg/day Municipal solid waste shall be gencrated during construction
phase and 50 kg/day (approx.) during operation phase at tolls and wayside amenities area
within PROW. Bio-degradable waste shall be disposed through bio composting and other
waste through landfill site.

3.3.13 Energy conservation: Provision for solar power plant has been recommended in the
nearby villages and ts budget has been incorporated in EMP budget.

3.3.14 Rainwater harvesting structures shall be provided at the interval of 500 m on cither
sides of carriageway as per availability of RoW and depending on the water table of first
aquifer. The cost for construction of 180 rainwater harvesting structures is Rs 9.00 Crores

including iis maintenance.

3.3.15 The proposed alighment does not pass through Wildlife Sanctuary/National Park and
its eco sensitive zone. The proposed project does not passes through any CRZ locations,

5.3.16 The site specific Wildlife Conservation Plan {including consiruction of 25 nos. of
animal underpasses of adeguate length) and 20 nos. of canopy bridges with appropriaic
rAitgation measures in consultation with the Chief Wildlife Warden of the state along wiih
implementation schedule and appropriate monitoring mechanism have been prepared. Two
tuunels have been proposed at Ch 339.240 and at. Ch. 346.560 having toial length of 3.036

ki and 1.930 km, respectively,

3.3.17 Benefits of the project: The proposed project would act as the prime actery for the
econemic flow o this region, It will enhanced connectivity between rural & wrban popnlaiion
which wiil benefit the all sections of the sociery like general population, small-medivm-large
scale indusiries, farmers, businessmen etc. The project will improve access to higher
education facilitics & modern health facilities and wifl swengthen both rural & wrban
economies which in turn will improve economic scenario of the state and counuy. Fasier
transportaiion will strengthen towrist development in the arca. During the construction of the
road project around 3000 persons would be employed temporarily. However due (o
construction of toll plazas approx. 100 persons witl be employed on permanent hasis.

3.3.18 Dexails of Court cases: No couri case is pending against the proposad project.

3.3.19 The EAC, taking into account the submission made by the project proponent had a
detailed deliberation during its 258™ meeting on 17" -18"™ March, 2021 and recommended
the propesal for gramt of Environment Clearance with the specific conditions. as
mentioned below, in addition o all standard conditions applicable for such projects:

L. Apart from land compensation, the loss for crop has also to be compensated.

fi. There shall be no activity of wall construction in the forest zone.

EMP be revised to the extent that provisions are made in EMP for erection of watch
towers {at intervals suggested by concern DFQ ) and engagement of patrolling teams
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for patiolling along the road stretches passing throungh forest area for monitoring the
crossing of animals through these roads, titially for {irst 5 years at the project cost.

iv.  The proponent shall obtain Forest Clearance for diversion of forest land a¢ per Forest
{Conservation) Act, 1980. Proponent shail submit an undertaking that work on non-
Torestry land may only be executed upto such point (1o be selected by the user agency)
on either side of forest land if it is explicitly certified by the user agency that in case
approval under the Forest {Conservation) Act, 1980, for diversion of forest fund is
declined, it is technically frasible to execnte the project along an alternate alignmer
without involving diversion of forest land. Details of all such strotehes along with
alternate alignment identified to bypass the forest land should be explicitly provided in
the proposal seeking approval under the Forest (Conservaiion) Act, 1980 and the ElA

“Naotification. 2006,

W, Commencement of work it non-forest land will not confer anv right to NHAT for
granting approval under the Farest (Conservation) Act, 1980,
vi, In borrow pits. the depth of the pit shall be regulated such thar the sides of the

exeavation will have a slope not sieeper than 1:2, from the edge of the final section of
bank. Soil erosion checking measures shall be carried out. A general guideling for
Borrow area operation and rehabilitation given in Annexure 5.3 of the ELA repoyt shall
be followed.

Quarry arcas shall be barricaded during mining operations. The abandoned guarry shall
be developed as water reservoirs with proper fencing around goarry area, Guidelines fo-
Cuarry area operation and rehabilitation given in Annexure 3.3 of the EIA ropost shaB

Vil

be followed.
In all the construction sites within 130m of the nearest habitation, noisy construction

waork such as crushing, concretc mixing will be stopped during the night time beiwern
L0 pm 1o 4,00 am. No noisy construction activities will be permitied avound
educational institugons/health centres (silence zomes) up to 2 distance of 100 m from
the sensitive receptors. All plants and equinments used in construction shall sivicily
conform to the CPCB/SPUE roise standards.

Trafiic Control Devices/Road Safety Devices/ Roadside Furniture including various
wpes of cautionary, informatory, regulatory as mandatory signboards, road markers,
studs, ete. shall be provided at zppropriate locations all along the project streich
accordance with the specifications laid down in Manual of Specifications and Standards
for Expressways (IRC: SP:99-2013) and [RC:8. TRC:25, TRC:26, IRC:SS, TRCET.
IRC:79, IR 103 and Scction 804 of MORTH Specifications.

Al the major. minor bridges and cenlverts should not atfect the drainage systems. Floos
plaing of the rivers/ drainsge systems are not 1o be distorbed.

About 67.050 nos. of wees are likely 10 be felled. Afforestation using compensatory
plantation in the ratio of 1:10 shall be carried out. Native tree spectes shall be provided
as per the IRC Guidelines on Landscaping and Tree Plantatien (IRC:SP:21-2009}
Effort should be made to plant native trees significant number of Ficus species on boih
sides of the alignment. Special attention shall be given for protecting giant and old trees
and locally imporiant wees (having cultural impartance) and should be idemified

viil.

1x.

x1.

chalnage wise.
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$il, As per the Ministry’s Office Memorandum F. No. 22-6572017-IA.I1 dated 30"
September, 2020, the project proponent shall abide by all the commitments made by
them to address the concerns raised during the public consultation. The project
proponent shall initizte the activitics proposed by them, bascd on the commitment made
i the public hearing, and incorporate in the Environmental Management Plan and
submit to the Ministry. All other activities including pollution control, cnvironmental
protection and conservation, R&R. wildlife and forest conservation/protection measuwres
tnclading the NPV, Compensatory afforesiation ete., either proposed by the project
proponent based on the social impact assessment and R&R action plan carried out
during the preparation of EIA report or prescribed by EAC, shall aiso be implemented
and become part of EMP,

xiit.  Proponent shall keep the finish road leve! sufficiently clevated from ground levet with
provision of raifing on both sides o restrict animal crosstag in order to avoid the
posaibiiity of wildlife injury/death. Major water bodies have been observed in the
vieiniyy of the proposed road alignment & may be potential human slephant conflict
patints, appropriate nos of animal safz passages as per the guideline framed by the
Wildlite Institutz of India and in consultation with Chief Wildlite Warden.

xiv.  Prepate the traific prediction report for complete project (inchiding all packages of this
projoct) considering the cumulative impact of the traific on the environment and subma
¢y the Ministry and concerned Regional Office within 3 months.

XV, No Ground water shall be extracted and used. Approval/permission of concernad
authority shall be obtained before drawing surface water from canal or any other

SULECES,
HViL The propenent shall obtain permission trom the competent authoritics for tree felling
alomg the proposed alignment,
xvit.  Rain water harvesting pit shall be at feast 3 - 5 m above the highest ground water wble.

Agenda No. 3.4 {This wili be moved fo any other item during compilasaion}

Development of Urban Extension Road-II (Ni-344M) irom Design chainage Km 0.00¢
to Km 38.111. Development of link voad (pew NH344P) (Km 0.500 to Km 29.400)
between Bawana Industrial Area Delld (from Km 7.750 of UER IF) 8 bypass of NE-
3524 at village Barwasni, Sonfpat in Haryana as spur of Urban Extension Road-1# (Ni-
3440) in the state of Dethi/Haryana. Development of link road (new NH-344N) (Km
§.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH18 in the state
of NCT of Dethi/Harvana. (Tetal Length of Project: 75211 Km} by M/s Matienal
Highways Auathority of India (NHAY) - Reconsideraton for Envirenmental Clearance
{Proposal No. [A/DLMIS/104396/2019 and File Ne 10-30/2819-1A.311)

“The EAC noted thut the Project Proponest has given underteking that the daia and
information given in the applicaiion end enclosures are true o the best of his knovdedge and
belief and no information has been suppressed in the EIA/EMP veport. If any parr of
datehinformation submitted is jound to be jalse’ misleading ar any swage. the project witl be
rejected and Environmental Clearance given, if any, will be revoked ar the vick and cost of

the project proponent.”

1=
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341 The Terms of Reference (TaR) for the atorementioned project wag accorded in 2177 EAC
meeting on 27" June 2019 wide F. No, 10-30:2019-IA.TH dated 19™ July 2019, Based on the
recommendaiion of EAC in its 225" meeting held or 22* October, 2019, the Ministy amended the
ToR dated 19" July 2019 by removing the foltowing specific condition no. 4(ii) at page no. 7.

"Study 10 be carried owt on Acousiic and Light Prooting measures considering the
Wildlife Institute of India manual and other studies by the reputed ingtitcies on the matier.
The siudy shall be carried by the qualified professicnals, seientists from anv national instituic
having requisite experience 1o conduct such study,”

J.4.2 Subsequently, the proposal was submitted to the Ministry for the wani of
Environmental clearance. The FAC had a detajled deliberation daring jts 247" meeting
during 23* -24" November, 2020 and recommended the proposal for gram of Environmenial
Clearance with speeific conditions which also includes condition no. {1} that “A rovised
biodiversity survey to be tndertaken with the felp of institute of repute or a team of experts
al national repide and submitted io the Comminee that is duly endorsed by Chief Wildhie
Warden of'the state” as mentioned in the Ao of 247" EAC mecting under Agenda item No.

31

4.3 The PP vide e-mail dared 30" Decembar 2020 requested the Ministry to amend the

hove mentioned Para (if) of recommendation in 247" EAC MoM. since, the said condition
was alizady removed from the ToR dated 19" Julv 2019 as amended on 2™ Ocigher, 2010,

far

k]

44 Tt is forther informed o the Committee that the EC lotter has not var been dssued ior
the project for the want of declaration Jetier from the PP for forest clearance.

345 After dewiiled deliberation it has been decided by the EAC that since, the speciiic condition
Para no. (i1t} bas already been removed from the ToR, the same shall be omitted from the 247" EaAl

Mot and BC conditions, as well,

Agenda No. 5.3

Establishment of Devakothikepps Industvial Area ax by B/s Karnatuka Indusirial
Areas Development Board - Extension of validity of Terwms of Reference {Proposai Mg
FAMKAMNCPI201623/2021 and File No 21-55/2017-1A.51)

“The £4C noted thar the Project Proponent has given widertaking thar the duta and?
information given in the upplication and enclosures are true to the best of his knowledes and
belic/ und no ijormation has bheen suppressed in the EL/FEMP report. {f any pari of
datarinformation submitted is found w he talses misleading ar anv swuge, the project witl be
refecied and Fonvireumental Clegronce given, if any, will be vevoked at the risk and cosi nf

the project propenent.”

3.5.1  The project proponent along with E[A consultant Mss Hubert Enviro Cares Svstems
Pyt Lid has made a preseniation throngh Video Conferencing before the EAC and requested
for extension of validity of Terms ot Reference tor the period of one year as per MoEF&UC
Netification dated 14" September, 2016, Terms of Reterence for the aforementioned project
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was granted vide letter No. 21-55/2017-1A-1H11 dated 20™ March. 2017, which is valid up to
19" March, 2021,

352 The PP wide on-line application dated 4™ March 2021 alongwith a letier no.
KIADB/EE/DVG/2020-21, dated 10" March 2021 has submitted that the EIAEMP
documents have been submitted to KSPCB for conducting the Public Hearing (PH} with

required fees, However, due to pandemmie situation, there is delay in getiing date for PH.

3.5.3  Inview of the above reasan, the PP has requested to extend the validity period of ToR

for one morz vear, so that they will upload the final EIA/EMP report for appraisal afier
conducting the PH.

3.5.4 It has been appraised to the Commiitee that as per Govt. notification, dared "
January, 2021 “the period from the Ist April, 2020 to the 3ist March, 2021 shall pot e
considered for the purpose of calewlation of the peviod of validine of Terms of Keference
granted wder the provisions of this notification in view of outbreuk of Corana Virus
[COVID-19) and subseguent lockdowns {total or purtiol) declared for its contral, however,
all activities undertaken during this period in respect of the said Terms of Reference shall be
treared ay valid ™

1.5.5  The BAC, taling into aecount the submissions made by the project proponent and the
Notification 1ssued by the Ministry dated 18" Jannary, 2021 stated that there is no need for
the project propanent to extend the validity of ToR letter; in view of the Notification issued
by the Minisiry the ToR i3 valid upto 9™ March, 2022, Praject proponent will notify the
Ministry in case of any changes in the proposed land area.

Agenda Ne. 3.8

Development of Integrated Manufacturing Cluster (IMC) under Amritsar Kollaa
fndustrial Corridor {AKIC) Project at Raghunathpur, Purulia, West Bengal by M/s
West Bengal Industrial Development Corporation Lid. - Terms of Reference {Propesst
No. TAMNWBMNCP/147335/2020 F. MNeo. 21-32/2620-14.111)

“The EAC noted thut the Project Proponent has given undertoiing thay the data and
informarion given in the application and enclosures ave true (o the best of his knowledge und
Beliof ond no Infovmation has been suppressed in the EIA/EMP report If amy part of
dateinformation submitted is found ro be julse/ misleading at any stage. the project will be
rejected and Environmental Clearance given, if any. will be vevoked af the risk and cosi of
the project proponent.”

- . . . - . . h
3.6.1 The aforementioned proposal was earfier placed before the EAC during its 234!
meeting on 27" April, 2020, Afier deiailed deliberations by the FAL, the proposal was
returncd in its present form.

3142 At this instance, the aforementioned proposal was further placed before the LAL
during 258" meeting on 17% -18" March, 2021. The project proponent afongwith EIA
Consultant M‘s EQOMS India Pvt. Ltd., Delhi has made a presentation throngh Video
Conferencing and provided the following informatien to the committee:

-
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3.6.3 The proposed project is for development of Amritsar Kolkata Industrial Corridor
Project (AKIC) in the States of Worthern and Sastern region of India. The Siate of West
Bengal has identified 2 site in Raghunathpur area of Purulia district for development of
“Tnegrated Manufacturing Cluster” as RIMC under AKIC region after assessing feasibifity
and potential of proposed location. Land is in possession of West Bengal Industcial
Development Corporation (WEIDC) which is also the nodal agency 1o coordinate and
supervise projeci development activities related to RIMC Project, The project site is well
connocied 1o the Highway, airways, rail and waterways.

3.6.4  The proposed project falls under 7(c). Category A. Total project cost is Rs. 114877
Lakh ¢1,148.77 crore).

3.6.5 The toial land area of the project is 952.0755 ha. The identified fand is an indusirial
land under possession of WBIDC. Presently, majority of this {ndussrial land is barren and
under developed. A small portion of this industrial fand is under cultivation, The
fopographyiterrain of this sie is slightly undulated and required cutting and filling for
development towards flat topography. The proposed development of this Industrial land is in
the form: of an Industrial township with Industrial Manofacturing cluster.

5.6.6  The identified land is under posscssion of WBIDC. There is no habitation preseny
within the project area. The local peonle do not dependent on the identified fand. Since. o

ponulaiion is Hving in the atlocated land: hence, no R&R issue is involved with this project.

367 Last of industries to be housed with the proposed praject siic is as following:

sl : Tndustry Proposed Schedule az per ElA | Category  with : Category as por
Mo, Notiication-2006 threshold fimit @ CPCB
P [ Men - toxie seeondary 3 (ay Category B{Y | Red

|

ndallurgical provessing

Industrics, each of capacity

f
’
| > A004) metrie vons/ annum,
|
i
|

! ]
f 2 Standalone cement clinker 3thY f Category B Red '
i : grinding  units, each of [ H | _
: peapaerty <10 million | i :
; {metric tons! sunum, i i I
- i . : ) i
I3 ! Engineering & Not applicable i Not applicable Orvange
; | manufaciurmg i
; ——— f f i -
4 PAwo component  and ' Mot applicabie i MNotapplicable Orange
[ automobile | : .
§ | Refvactory & ceramics i Mot applicable I Not applicable | Orange
N ' q :
Pt Machmery & equipment : Not applicable i Notapplicable . Orange/Green |
- H 1 | B —
o7 i Anciilary & MSME cluster | Naot applicable i Notapplicable Orranae
8 f Fobricased metal products Not applicable i Notapplicable Qrange
Not apphicable - Not applicable Orange

¢ ! Electronics and electrical i
I

©equipment F
!

Jud
Leg]



3,6.8 Details of water bodies, impact on drainage: Uttala river is flowing along the north-
western boundary of the RIMC-I. Besides that, few ponds are also available within the
project area. Storm water management approach in RIMC is envisaged to uiilize existing
water bodies as Flood Retention ponds to store runoff and reduce peak discharge.

3.6.9  Total water requirement during the construction phase ig 3.750 MLD, which will be
sourced from the surface watcer through tankers. Total water requirement during the operation
phase is 20 MLD, which will be sourced from the Panchet Dam. Water will be arranged by
WBIDC from Panchet dam operated by Damodar Valley Corporation {DVC)Y. Panchet dam
is a peremial water storage reservolr to be used as a souree of water for RIMC as Bisian
From RINMC to Panchet dam is approwimately 9 km (from intake point), The WRIDCL
already approached for confirmation on availability of water vide letter WBIDC/AKIC/2016-
17/2413 dated 25/03/2019. No ground water abstraction shall be done for the proposed
praject.

3.6.10 No major wae vegeration {s present on the identified land. However, some tree species
like Malwa (Madhuca longifolia). Imll (Tamarindus indice), Agun (FTerminalie arjuna.
Jamun(Svzugitm comind), Bargad (Fieus benghalensis), Neem (Azadirachia indica), Palash
[Burea saonosperse), Chatim {Afstonia sciolaris). Tal (Borassus flubellifer). Khajur
{Phoeniv ductylifera),  Simul (Bombax ceibet), Korol (Aibizia proceray, Karanj (Milleria
pinnaa), Guiraohar {Delonix regia). Kadam (Neolamarckia cadamba), Smsam {Dalbergiv
issoa) ete. are present on the site. Eucalyptus (Fucelvphs globulus) plantation also exists in
the project area. Details of iree inventory shall be done in later stage during the baselinz
Environment Study. Forest clearance is not applicable as no diversion of forest land 1s

wrvolved in the proposed project.

3.6.11 There is no Protected Arcas (PA) including National Parks, Saunctuaries and Tiger
Reserves ete. within 10 kan of the project site, The project area is also not located within i
Eco-Sensitive Zone (ESZ) or Eco-Sensitive Area (ESA) notified by the MoEF&CC. The
project area is not focated within CRZ area.

2.6.12 About 29.3 MLD wasic water/ cffluent/ Sewage will be gencrated during the
aperation phase, Total sewage generated from the residential area is about 133 MLD
Gravily sewage collection network has been proposed o collect and convey domestic sewage
to the proposed Sewage Treatment Plant (STP). The STP will be built in phases in modular
and scatable approach. The sewage shall be treated to applicable standards and shall be

niilized for non-potable uses, including horticulture, fiushing and water bodies recharge cte.

3.6.13 Total wasiewater generated in RIMC (Industrial area) is about 15.75 MLD. The
treatment of this wastewater shall be done in ceniralized CETP which shall be built in phases
in modular and scalable approach. The treatment of this wastewater shali be done in CETP of
7.5 MLD and remaining 8.8 MLD shait be weated by the individua! industry operaio:s.
Individual industrics shall pre-weat the cffluent prior to discharge in effluent colleciion
network. Gravity effluent collection network with intermediate pumping stations has been
proposed for collection of pre-treated effluent, Pre-treated effiuent shall be colieeted and
treated np to desired level prior to recycling for non-potable requirements of industries for



process and non-process requirement i.e. flushing, horticulture ete, The proposed project will
comply zero discharge plan,

3.6.14 Benefits oi the Project: Macro policy level changes coupled with development and
avatlability of ready to use Mamsfacturing Zones like Raghunathpur will be an impetus
towards higher Gross State Damestic Product (GSDP) including higher job creation in the
state, Financial benelits anticipated due io savings in taxes along with higher lease rates tor
developed Raghunabpur Industrial zone is expected to deliver an overail financial gain to ihe
industrial units. Proposed Skill Development Framework suggests conducting slill mapping
of vegion. organizing skill sap stndies, assessment of emplovability, preparing delivery
meehaniam for enhancing the emplovability. quality assurance and certification. Toial
Working Population prejected for RIMC 1s 71125, IMC at Raghunathpur Industrial Park sims
to generate and transfer socio-cconomic benefit to tocal and regional population in ermys of
effermy Immense emplovinent opportunities, skifl development, and improvemeat in
livehihood, Proposed Industry sectors are highly manpower intensive and have huge potenuial
for mdirect job creation in the rvegion, According o NMational Manufaciuring Policy 2011
every job created In the manufacturing sector creates two-three additional jobs in related
activities resulting in up to approximately 1.7 Lakh indirect fob due t0 RIMC {considering
multipiier factor of 2.5) A vocationa! Training (Skall development) Institite has also boon
proposed zs part of RIP Master Plan.

3.6.15 Details of Coun cases: MNo Court case is pending against the propased project.

36006 The EAC, wwking inio aczount the submission made by the projost proponent had o
detailed deliberation during its 258" meeting on 177 -18" March, 202! and recommenileg
the proposal for grant of Terms of Reference with the specific conditions, as mentionad
below, in addition to all standard conditions applicable for such projecis:

The proponent shail submit a dewailed physical and fiseal targets and means of
achieving as a part of the EMP in the EIA Report.

ii.  Bothred and green category projects should be set aside in separate areas.

The planning of Indusirial Estate should be based on the criteria mentioned i this

11,
Minisirv's Technical FIA Guidance Manual for Indusirial Estate (2009} as well as
CPCB’s Zoning Atlas Guidelines for siting industries.

fv. Wo ground water shall be used in any case. Proponent is reguired to obtam pernmission
from competent authority to use water from river or other surface water sources,
Consent to Operate shall not be issued without obtaining permission competent
anthority for use of surface waier.

¥, Provide detailed water balance statement a scheme to achieve ZLD by cach indosirial
unit as well as for utilization of treated sevwage,

vi.  Since., natural drainage pattern is scen infaround the proposed project site, 1t 5

important to have a detailed hydrogeological study on the catchment area of the
drainage svstem within core zone of the project arca

vii, Detatled biodiversity study of the project arca.

Al 1all and old and heritage native mees should be enumerated, GPS tagged and
detailed in £1A EMP and nlotiing design should be such that all such trees are protected
The Action Plan on the compliance of the recommendations of the CAG as per
Minisiny's Cireular Noo IHIOT37172016-1A.0 (M) dated 25th October, 2017 needs w:
be submitted ¢t the time of appraksal of the project and included in the EIAEMP Repor:

viii.



X As per the Ministry’s Office Memorandum F, No. 22-652017-1A.1H dated 30th
september, 2020, the project proponent. based on the commitments made during the
public hearing, shail include all the activities required to be taken to fulfill these
commitiments in the Environment Management Plan along with cost estimates of those
activities, in addition to the activities proposed as per recommendations of EIA Studics
and the same shall be submitted to the ministry as part of the EIA Report. The EMP
shull be implemented at the project cost or any other funding source available with the
project proponent.

xi, In pursuance of Ministry's OM No stated zhove the project proponent shall add ona
annexure in the EIA Report indicating all the commitments made by the PP 1 the
public during public hearing and submit it to the Ministry and the EAC.

xii. As proposed by PP themselves the cement clinker indusiry should be dropped from the
{ist of industries in IMC.

xiil. Extent of the green area and green belt should be increased. The width of green beli
along the river bank/waterbodies shall be increase to at lcast 50 meters.

Agenda No. 3.7

Development of Zaheerabad Mational Investment znd Mznufacturing Zome
(NIMZ)in Sangareddy Distriet of Telangana by M/c Telangama State Industrial
infrasiructure Corporation Limited - Environmental Clearance (Propesal No.
FA/TG/MNCP/71421/2817 and File No, 21-237/2017-14.1T)

“The EAC noted thar the Project Praponeni has given underiaking that the daia and
information given in the application and enclosures are true 1o the best of his knowledge and
belicf and no information has been suppressed in the EFAEMP veport. If any part af
datadinfornaiion subnitted is found 10 be false/ misleading ar anv stuge. the project witl ke
rejected and Envirpmmental Clearance ghven, I aiv, will be vevoled ar the risk und cose of

the profect propanent.”

37,1 The project proponent along with ElA Consultant M/s L&T  Infrastruciure
Engineering Limited, Hyderabad has made a presentation through Video Conferencing and
provided the foliewing information.

272 The proposed project is for Development of Zaheerabad National Invesmment and
Manutacturing Zone (NIMZ) in Sangareddy District of Telangana Staie. Telangana Suite
Industrial Infrastructure Corporation Limited {TSITC) has proposed to establish NIMZ m
Wyalkat and Tharasangam Mandal’s near Zaheerabad in Sangareddy District of Telangana in
an area of ~12.633 acres (Acres 12,635.14 guntas, 5,112 ha) and will house both Category A
and Category B Industries listed in the ELA notification, in pursuit of NMP of Depaniment of
Industiv and Poticy Promotion (DIPPY of Government of Tndia.

3.7.3  The project {and thalls in 17 revenue villages i.c., Ganeshper, Husse!li Ganjoti. Muno®
Ruknuapur, Hadnuwr. Namtabad, Mamidgi, Kalbemal, Basanthpur, Mewlkunta, Gangwar,
Rejinthal and Malkanpahad villages of Nyalkal Mandal and Chilepalle, Yelgai and Bardipur
villages of Fharasangam Mandal, Sangareddy District. The infrastructure develonment being
proposed includes water supply, water distribution. internal roads, storm water drains.
electrical distribution networl, internal streer lighting, wastewater and waste management
facilities, technical and support buildings, housing along with allied facilities, logistic zone
with its necessary utilities, amenities and services. '
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574  The propesed project falls under 7(C), Category A, Total project cost is Rs. 3.095
Crore, The Terms of Reference was accorded vide letter no. F.Ne.21-237/2017-1A.18 dated
017 March, 2018

3.7.5  The topography of the site is almost {lat terrain with levels varying from 603 m to 660
rn Project site falls in seismic zone 1T (Least Active Zone). Nearest Road Connectivity is SH-
14 and SH-16 -passes through site and NH-45 {Pune ~ Machilipatnam Road) - 10k south.
Nearest Ratl Connectivity is Metalkuna (1.4 km)- raitway station and Zaheerabad (10 km)
railway stailon. Nearest Seapori is INPT (600 km} on west coast and Krishnapatnam Port
(465 km} on east coast. Nearest Abport is Rajiv Gandhi Tniernational Alport (RGIA) at
Shamshabad, Hyderabad. It is located to the southeast of the site at a distance of 125 km by
road (105 km aerial distance) and Bidar Airport is located at 17 lam by road fram the MIMZ

site and is camrently under Indian Alir Foree Station.

376 The praject sitc is mostly comprised of barren and vacant lands Few pockets of
farmlands are also located within the site Land Use Type in project site are Serub Land
v ATED

{44.6%), Agricuitore Crop Land (27.65%5), Fallow (26.21%), Plantation {8.8%)), Rocky
10.43%,). Buili-up (Rural 10.31%3), Waterbodies { Tanks/pond/lakes: 0.02%.).

3.77  Following industries are proposed to be housed with the project site-

| Category as per | Category a5 |

i
j
|
!

Proposed . ; .y . . g e e
i« ,.i Anticipated Types of Industriss/activitieg EtA notification, | ser UPOR
- Seetor : . - o .
: - . . 260G :
- M Y * B H
Elecirical Manufacture of electric motors, generators, | Not Applicable
couspment | wransformers and electricity  distribution  and
f control  apparatas  (melodes  electric motors, Orange
generators and moior generator sets, switchgear
und switchboard apparatus cic.)

|
! Manufacture of batteries and  accumulators Red and
+

i {includey batteries. rechargeable batieries, ete.d D Dvange
P Manuiactare of wirltg snd wiving  devices |

! (includes wircs for live iransmission, optical
i cables)

1
i Orapge !

Redand |

|
i
Category Aand B |
! Orange .
!
i
t
|'

Metals ' Manufacture of basic ron and steel (Ferro |
L alloys, wire of stee! by cold drawing, tbe and i

tube fittings eic.) |
Manwiacture of bastc preciovs and other non- J
ferrous metals (includes manafaciure of copper !
|

g

!

|

from ore, fvad cie )
Casting of metals {includes manufacture of
tubes, pipes and hollow protfiles, casting of non-

f

[ Processing  land  meat) products. aqua  food  related

ferrous meials)
food and | Processing and pressrving of mewt (inchudes | Not Applicable
AZro production, processing and preserving of meat

[ processing (fish and prawns etc.)

Mannfacture  of  dairy  products  (includes
! manufacturing of milk, milk powder, ice cream |
L ete,) |
! Manufacture of grain mill products, starches and :
J starch prodacts (includes flour mnlling, rice )

;
r
|
l

i Orange  and -
1 Green i




milling. mitling of other orains)
Manufactiee of other food producls (includes

manufacture  of  bakery  products. noodles, Orange
Processing of edible nuts ere.)

Mannfacture  of  prepared  animal  feeds o

M ANl
{manufacture of cattle feed, poultry feed, feed range
for pets ete.)

| Non-metallic Manufactare of non-metaltic mineral products Orange and :
{ mineealy ae. i . . Green 1
f(c.t:ccpt (Inmufjc:_; z\nanuiactml’c of ‘rcfmctc_m_; pl‘gdul.‘l's._ [ Not Applicable | :
' Glass} clay building materials-bricks. rifes, ceramtic | | .
: products, AAC blocks, kerb sioies, ete.) | i i
! Antomobile ! Manufacture of motor vehicles {such as Ir Not Applicable | Red

Manufacture of parts and gccessorics For motor
vehicles  (ineludes  parts  sueh  as  brakes, J
gearboxes, axles, seats, tyres, rubber productsl

t

i)

Orange  and
Green

munuiacturing of Tractors. Buses ete.) |
]
; ] .

i
|
i
I
|
:
|
1

!

- Machinerv

Manntacture  of  general-purpose  machinery | Not Applicabic
(incfudes  manufacture  of  bydraulic  and !

pneumatic components, pumps, compressors, |

taps, valves, lifts, etc.), construction machinery,

power machinary. I

Monnficture  of  special-purpose machinery |
{inctudes manufaciure of agriculture implants, |

and Wihate

|
J
i
i
!
i

machinery etc.)

Red. Orange .

|

© T ransport
; fquipnent

Manuizcture of Rathway locomotives and rolling | Categorv A and B | Red

stuck
Manufacture of Military fighting vehicles

| |

] I

. . p— . . i . H M
muachine tools for diilling, milling, induserial | I‘
; ;

! I

i

|

3.7.8 The nearest water badies from the proposed development is Madlura Nadi at 0.2 km,
S and Narinja Reservoir at 1.5 ki, S. The existing sireams/drains within the project site will
be retained as per the ToR requirement from MoEF&CC. The drains passing through the arca
shall be routed as per the proposed drain routing plan. Due care will be taken during
constiuction 1o aveid spiflage of construction materials. An adequate drainage sysiem will be
provided at the site with separate collection streams to segregaie the storm run-off from
roads, open arcas, material storage areas, vehicle wash water and other wastewater streams.
Dramage system will be provided at construction yard, Measuras will be taken to prevent
siting of natural drainage due to runoff from construction areas. Proper drainage by
providing surface drainage system from the development parcels and conneeting to stor
water network, Natural drainage wherever retained will be strengthened 1o receive the newdy
chaanelied drainage to withstand the increased flow rates. Storm water drainage network is o
b designed wherever diversion of the drains is proposed. At all drains locaied near the
discharge poinis inio natural drains a desilring and filter chambers shall be provided at
suitable imervals which shall be preferably located right below the manhole covers provided
on top of the drain to cnable periodic cleaning and de-silting of these wells.

279 Total water {one tme) requirement for the proposed devclopment Is estimated as
119.34 MLD and 2.5 ML of fire waler demand. After treatment of sewage in proposed STF
of 43.64 MLD and effluent in CETPs of 27.3 MLD capacity, it is proposed to reuse the
treatcd wastewater into the system which will be in the order of 61.64 MLD. Thus. the net
water demand for the proposed NIMZ is 57,71 MLD and 2.5 ML of {ire water demand. The
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f{‘csh water will bc‘ sourced from the Singur reservoir located at about 25 km from the project
site, Water allocation consent leiter has been obtained from Irrigation and CAD Department,
fhe proposed development witl not draw grovndwater,

3.7.10 The public hearing was conducted on 20 Janwary. 2021, by TSPCB. The meeting
wias conducted by the panet consisting of Collecior, Jaint Collector, Sangareddy Bistrict, and
Environmentul Engineer, Regional oftice Sangareddy, Telangana State Poilution Contol
Board. The budgetary estimate (Capital Cost) for Environmental Managemeni is Rs. 300
Crores and the annual recurring cost is Rs. 29.7 Crores.

3.7.11 There is no Protezied Arcas (PA) inctuding National Parks. Sanctuaries and Tiger
Reserves cte. within 10 km of the projeet site. The project area is also not located within the
Eco-Sensitive Zone (ESZ) or Eco-Sensitive Area {ESA) notified by the MoEF&CC. The
pioect aren is not located within CRZ area. No forest diversion 3 involved in the ProposL
projoct,

3712 About 27.299 MLD Wastewater and 43 64 MLD Sewage will be generated, Member
industry shall carry out primary weatment and shalf discharge to CETP after meeting the infet
characteristics of CETP, Multiple CETPs will be developed and overall capacity of CETP
will be tn the order of 27.3 MLD. Sewage generated at site and at construction waorkers camp
will be collected in holding tank and periedically transferred to temporary Sewage Treatmont
Pyt 4STP). In case of non-avaitabitity of nearby STP, mobile STP and sentie tank with soal
nits will be also be explored. No wasiewater shall be disposed dircctly on land or on existing
surface water resources without appropriate treatment. An STP of ~ 44 MLD capacities
bandle sewage waste from overall site development is proposed and the treated wastewatas is
stoved In an underground retention tank for 24hrs before conveyance for non-potable usage
The reated wastewater from CETP & STP <hall be reused 1o reduce the usage of freshwarcr

TESOTTCES,

3700 Municipal Solid waste of 134.37 TPD ai 100% occupancy is estimated 1o -
generated, Out of this, blodegradable wastz constitwtes o 1235 TPD and the non-
biodegradable waste constitutes 1o 30.87 TPD. Iategrated solid waste management facilicy iz
proposed Tor handling of MSW generated. Tndustrial solid waste is esiimated as 423 TPD
which includes &85 TPD of hazardous waste and 338 TPD of non-hazardous waste. It has been
estimated that about 13.2 tonnes of studge will be generated daily {(@:200ke’ MED) from the
vroposed STPs and about 8.2 tonnes’ day of sludge ffom the CETP:. Hazardous waste will be
seni 10 nearest Hazardous wasic management facility is located at Dundigal (78km from
project site} near Hyderabad ORR. Non-hazerdous wasie will be given to TSPCB approva:!
recyelers/vendors for further trearment and disposal,

S
220 &V supply tapping point is Sadhashivpet 220¢132 kV subsiation, which will be utilised

CAp

mitiaily. Solar Power Hamessing would be adopted within NIMZ built vp areas particularly
at available roof tops. Estimated Insialtation Capacity and Cost for Solar Power Hamcss
26,33 MW,

A0S Raimwater Harvesting shall be implemented at MIMZ to conserve rainvater. Roof oo
arca, greenbelvgreen area. roadpaved area. and open areas proposed In the NIMIZ are
considered for estimating the rainwater which ean be harvested. Estimated Vohuie of run-off

3.7.14 The everall power reguirement for the proposed NIMZ is 678.63 mVA. The resrest

thai ean be harvestad is 193063134 m°,



3.7.16 Approximately 2300 irec are envisaged to be cut. The total Green arca planned in the
layout is 1974.4 acres (15.6%) under layout periphery green belt, traffic rotaries, green buffer
areas and open green spaces. In addition, each industrial plot will maintain 33% avea of its
arca under Green areas around their industrial plot as per TSPCB guidelines. Approximately,
8,87.000 no. of trees are proposed to be planted in entire NIMZ at park level. The survival of
the plantation shall be monitored frequently and survival rate of the plantation during
aperational phase shall not be less than 80%. A capital cost of INR 135 million (13.5 Crores)
shall be earmarked for this purpose and INR of 6.75 million (0.675 Crores) shall be allocated
for vecurring expenses towards green belt development and maintenance. In addition to this,
all other industrial units shall develop green areas within their premises as per the prevailing
TSPCRB provisions,

3.7.17 Benefits of the project: The development of the NIMZ is being envisaged by TSIC
taking into consideration the overall development of Industries in the siate, The Nation, Staie
znd the region will have impetuovs benefits from such development, such as Skill
development and Training to the local population, rechnology transfer, shifiing of manpower
seaources from low productivin to high productive activities, better gquality ot educationgi
znd medical facilities to the local people, tmproved local infrastructure, fmproved soeio-
cconotic conditions, employment opportunities, cte. NIMZ is envisaged to generate direct
and indirect employment of 2.66,000 peoples. During operational phase, the NIMZ and
assoctated facihities is likely 1o generate direct employment of 1,33,233 peapie. This project
may generate indireet employment of around 1,33,233 people.

2.7.18 Details of Court cases: No Court case is pending against the proposed project. Land
refaied cases ave being dealt separately

3.7.19 The EAC, taking into account the submission made by the project proponent had a
deraited deliberation during its 258" meeting on 17% <18™ March, 2021 and deferred the

proposal Tor want of following documents/ information:

i.  The planning of Industrial Estate should be based on the criteria mentioned in the
Ministry’s Technical EIA Guidance Mamual for Indusirial Estate (2009) as well as
CPCRB's Zoning Atlas Guidelines for positioning of industries. Phase wise industria
planning be submitted.

ii,  Automobile indusiry will be engaging in painting activity, which comes under Red

eategory, hence industries can be clearly demarcated.

Several representations were received by the Ministry on the issues related to land

acquisition and compensation paid to the land owners. The EAC suggested Minisiry

to forward representations to the PP so that 2 detailed respense in a tabular form be
submitted on the issues raised by the stakeholders,

The Proponent should submir a detailed report about direct and indirect type i

emplovment opportunities during construction and operation phase.

An elaborate report presiding land acquired, compensatory details and the period for

settlement has to be sorted according to the State Government Policy. .

As per the Ministry's Officc Memorandum F. No. 22-65/2017-fAJH daied 3

September, 2020, the praject proponent. based on the commitments made durng the

public hearing, shall include all the activities required to be taken to fulfitl thase‘

commitments in the Environment Management Plan along with cost estimates of
these activitics, in addition to the activities proposed as per recommendations ot

FiA Studies and the same shall be submitted to the ministry as part of the EIA Report

il

i,

23



vil.  Detailed Risk Asscssment and Management of the project shail be prepared and
suhmitted.

vil,  Hamwlets proposed in ihe industrial area would lead 10 a negative fmpact lence
scitlements have 1o be planned 1 a safc zone and a modified plan be submitted.

ix.,  The proponent should develop a Gieenery and Conservation management plan to
SUstain existing greenery.

X. Al tall and old and heritage native trees should be enumerated. GPS tagged and

detailed in EIA EMP and plowing design should be such that all such trees are
profected

Agenda Mo, 3.8

Fategrated development of International Container Tramshipment Terminal (ICTTH
14.2 Milien TEU aleng with Creenfield International Airport (4888 Peak Houvr
Passengers-PHP), Township & Area development and 450 MVA Gas and Solar based
pover plant in 16610 ha. Great Nicobar Islands, Nicobar District by M/s andaman and
Wicobar Istands infegrated Development Cerporation Lid. - Torms of Reference
{Proposal Ne. TAZAN/NCP201139/2021 nnd File Mo 10/17/2021-1A.00

“The FAC noted thar the Project Proponent has given undertaking ithat the datu and
information given in the application and enclosures are true 1o the best of his knovwledge and
beticf umed ae ijormaiion has been suppressed in the EIA/EMP report. If uny part of
duiaiinformarion submitied is jound io be fulse! misleading ar any siage, he project witl e
rejected and Eavirowmental Clegivnce given, if any, will be revoked ut the risk una cosi of
e project proponent.”

[Noter. The requived documents of the proposed project were not subniitted by the proponei
on time for its appraisal by the commitiee. |

381 The projeci proponent along with EIA Consultant Ms AECOM India Privaie Lid
Gurgaon made @ presentation through Video Conferencing and provided the following

information:

582 Andaman and Nicobar Islands Integrated Development Corporation  Limied
(ANIIDCO) propose Holistic Development of Great Nicobar Island in Andaman and Nieobar
Islards. Integrated development of International Container Transshipment Terminal {IUTT) -
14.2 Million TEU along with Greenficld International Adrport (4000 Peak Hour Passcigers-
PHP), Township & Arca devclopment and 450 MVA Gas, Diesel and Solar based power
nlant in'Eastern and Southern parts of Great Nicobar Tslands.

8.3 As a part of Holistic Developraent of Great Nicobar Islands, Deep Berth Port (with

383
ancitlaiy areas for Interpational Trans-shipment terminal} as primary compeonent 18 planazd
along with Intemational atrport {with ancillary area). power generation and distribution

nefwaork and township are planned which are interlinked projects to ICTT.

3,84 The total ares required for the proposed project is 16610 ha (Port (YCTTY - 766 ha +
Ajrport ~ 845 ha + Township & Area Development- 14960 ha + Power Plant — 39 hay. This
arca excludes the reclamation arcas for pori and airport which are 227 ha and 194 ha o1
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reclamation area. respectively, The proposed Project sife is in not connccted through any
road. Currently. the access is through sea and air route only. Approach roads shall be
developed within the Islands.

3.8.5 The proposed project fall under 7 (¢) Ports. harbours; 7 (a) Airport Project: | {d)
Power Plant; and 8 (b) Township & Area Development project. Categorv A, Scheduled io
the EIA Notfication, 2006. The ICTT can be developed at a cost of Rs. 35,958,900 lakhs. The
international airport can be developed over a 3-year period, ncluding one year for
procurement. The cost of the Alrport is estimated at Rs. 10.35.900 lakhs, will reqguires
development of simultaneous primary and secondary urban infrastructure netwaorks sueh ag
roads, public transport, energy and electrical power, as well as water, wastewater, and stoim
water facilities and services, which will form the skeleton of the proposed township master
pian. Therefore the PP has submitted the proposal to the EAC {Infra-1) in order to facilitate &
comprehensive appraisal,

3.8.6 Land vse has been worked out to get the most oul of the planned Transshipment
terminal. As per the estimated traffic of 14.2 Million TEU®s during Final Phase, the total
reclaimed land (227 Ha) has been redisuibuied between berths (13%). container storage
(70%0). building & wvtilities {1%). road & pavements {9%) & Green areas (6%). Green zone
has been assigned keeping in view of the diverse flora & fauna of the Nicobar region.

387 There will be change in Terrain/topography due to the proposed project development,
which will be covered with the integrated project and road network in the site. There wilf be
apiimum use of the undulating topography in [andscaping and site planning for enhancing the
image ability of the place.

3.8.83  Waier bodies & impact on drainage: Adfacent to Andaman Sea some water badizs
exist such as Matait Anla Near Gandhi Nagar, South Bay (Galathea). Matz Taruwa Bay,
Pemayya Bay near Pulobaha, Nanjappa Bay near Pulo Bekka, Galathea River or Dak Kew.
Dek Aleh, Dak Ubho, Dak Tolai Near Pulababa. Dak Air, and Dak Thena. fmpaet on
dramage is being studied.

389 Toral Water Demand during Operational Phase shall be 160 MLD. 90 MLD shail be
Potable/Fresh Water Demand. Source of Fresh/Potable Warter will be River Waier Sea
Water. NOC shall be worked in during EIA study. No water ground water extraction‘usage

proposed,
SR, Tree cutting: No details are available

3.8.11 Diversion of about 13,075 ha of forest land is involved in the proposed project.

5.8.12 Within 10 km of the proposed project sites includes some protected areas such as
Galathes Mational Park (107.103 sq. kn), Campbell Bay National Park (391,751 sq. km) and
Eiosphere reserve (732.798 sq. km). The proposed integrated developments are planned away
from ESA/ESZ of these protected areas. The proposed project sites fall under CRZ area. The
CRZ studies and mapping is being carried out by National Centre for Sustainable Coasta

Management, MoEF&CC, Chennai



3813 STP/CETP: The combined STP capacity shall be 110 MLD and design is being
carried out, The Treated Wastewater/Sewage shall be nsed for non-potable purpose such as
flushing, irigation, waghing ete
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3.8.14 Owning 1o the aaturally available water depths, relatively lower quantity of dredging
is required. Backup area will be mainly created by way of reclamation. Part of material for
reciamation shall be obtained from the dredged material and the balance requirement sitali be
met through the borrowed fill, either through back up land grading site or brought from
distant locations through the barges/ships. Unsuitable dredged material shalt be disposed ot
an identitied offshore location in about 40 m contour. The location shall ke duly selected afier
mathematical mode! studies of dredged plume dispersion,

3815 Terminal yards for storage of cargoscontainers and dwring construction emporary
facilities will be provided to store construciion materials. Open Storage Yard will be provided
for container stacking, remporary storage for construction materials, Storage of HSD from
DG seis and other equipment / Machinery.

1.8.16 Emissions from ships, vehicles during wansportation and operaional phase shall be
conirolled basis MARPOL convention proiocol. Adequaie pollution contral measures will be
taken during storage and handling of material. There shall be regular inspection. bariers ai
the perimeter of storage materials. proper maintenance of vehicles etc. The details of the
emizsions and control measures will be provided in EIA report.

3.8.17 Fugitive emissions are covisaged from material handling and transportation arcas
during the construction stage. These will be controlled by good housckeeping, sprinkling
water in the dust prong arcas. providing paved roads and proper feneing.

38,18 Spilly are unlikely 1w acour during nomual operations, as the primary in ICTT would
be containers which would be handled using specialised equipment, In the event of accidental
spills of cargo during transfer from 7 to the ships, Soil and groundwater vemediation activity
will be undertaken as per the regnirement. Emission control norms and spill contingency shall

be adhered o 1n all the cases.

2.8.19 The coastal stretches on the western coast are used both by Shompens and Nicabarese
for fishing purposss, Tn terms of fisheries, the site has huge poiential for oceanic mna, winch
is virtually naexploited, and offers ample scope for deep sea fishing

3.8.20 The area is inhibited by settlers from the mainland and aboriginal tribes Shompen and
Nicobarese. No praject activities are envisaged in the areas where the ahoriginal teibes reside
and therefore 10 impacts on the social and economic conditions are expecied. However, due
to the proposed development the likely change in the fivelihood patterns, socio economic
conditions, social behaviours. disease patterns. dependency on natural resource etc., for the
settier cammunity will be improved. The proposed development will generate gigniftcant
nenber of jobs over the next iwo deeades and catalyse the socio-cconomic growth ofl‘ ihe
focal population in addition to improving connectivity and developing eco-tourism of the

region.

1421 Laend acouisition and R&R issues are involved in 2 out of 7 revenue villages.
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3.8.22 Benefus of the project: The proposed ICTT will allow India io participate in the
regional and global maritime economy by becoming a major player in cargo transhipment.
The proposed airport will support both the maritime seetor and the tourism secior, which will
attract inicrnational and national tourists to Great Nicobar to experience the outsianding
nanral envionment and participate in sustainable tourism activities, A Mixed-nse urban
development in the vicinity of these major infrastructure works will also be necessary o
support quality of hife for the residents that will generate and enable growth in the various
ceonomie sectors over time. This will require the development of simultancous primary and
secondary urban infrastructure networks such as roads, public transpori, energy and electrical
power, as well as water, wastewater, and storm waler facilities and services, which will form
the skeleton of the proposed township master plan. It is estimated that after the project is filly
implernented, it has the potential to generate around 2.6 Lakh jobs opportunity,

3823 Details of Court cases: No Court case is pending against the praposed project. Land
related cases are being dealt separately.

3.8.24 The EAC at the outset noted that this project cncompasses development of
simultaneous primary and secondary urban infrastructure networks such as roads.
public transport, energy and electrical power. as well as water, wastewater, and storm
water facilities and services. which will form the skeleion of the proposed township
master plan. Therefore the PP has submitied the proposal w the CAC {Infra-1) i
orger o facilitate a comprehensive appraisal. The EAC taking into account the
submissions made by the project proponent had a detailed deliberation during its 259"
meeting on 17" -18" March. 2021 and deferred the proposal duc w0 non-subriissiog
of the proper documents and for the want of following docoments’ information:

i Derails of Township & Arca Development project for which 14960 ha of land will be
require out of 166104 ha, however, no details have been provided. Deails regarding
component of Township & Arex Development project along with proposed land usz,
site grading shall be submitted. A note on feasibility of habitation in light of hazards
such as seismic, Tsunami kg to be included.

ii.  Detailed requiremeni of the freshwater along with the source of waier for various

component of the proiect detailing water budget shall be calculated and subnntied,

. The site proposed for Port be re-analysed in tenms of impact on Leatherback Turiie

and other geo-seismological view, Alernate site should alsa be explored as 2

precautionary principal.

iv.  Geographical Meteorological smdy report be obtained from Indian Meteorologival

Department and National Centre for Seismology and submit assessment with regard

to the proposed activities.

Conformity of proposed integrated development in relation to latest CZMP at 1: 4000

scale and Island Development plan for Great Nicobar shouid be provided.

Area siatement indicating total area of great Nicobar. components of proposed

vi.
activities. ecologically seasitives areas and non-development areas. forest area i, io

be provided,
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Agenda L
Any other item with the permission of Chair,

Mo other items were diseussed by the Committee



Annexure-A

Following members were preseat duving the 258" EAC (Infra-1) meeting held on 177 -
18% March. 2021:

Il
i

5. M. | Name Desiguation Remarks
i Dr. Beepalc ArunApte Chairman Present
2. Sh. S8, Jevakrishnan Member Presem
3 | Sk. Manmohan Singh Negi Member Present
! 4, i Sh. Sham Wagh Meinber Present :_
Ty [ Dr. MukeshKhare o Member o (Requesred _
1[ ] ' absentia .
T |' Dr. Ashok Kumar Pachauri ‘ Member 'k Present J
7. , Dr. V.K Jain J Member |[ Absent
A, j Br. Manoranjan Hota [ Murmber i Present :
9| Sk R Debroy MNeniber “Abeen
10. | Or. Rajesh Chandra | Member r Absent |
1. J' Dr. M.V Ramana Murthy tember : Present '
12. l| Smit. Bindu Manghat It Member " Absent
13 J[ D, Niraj Sharma }: Member |i Present ) :.
14, | Sh., Amardeep Raju, [ Scientist ‘E" & Member; Present '
i i Secretary, MoEF&CC I
13, ; D+, Rajesh P Rastogi i Seientist ", MoEF&CC 5 Present

sl
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Minutes of the 260" meeting of Expert Appraisal Committee held on 5% - 6" April,
2021 through Video Conferencing for the projects related to Infrastructure
Development, all Ship breaking yards including ship breaking units 7(b); Industrial
Estate/Parks/Complexes/Areas, Export Processing Zones, Special Economic Zones,
Biotech Parks, Leather Complexes 7(c); Ports. harbours, break waters, dredging 7(e)

and National Highways 7(f)

The 260" Meeting of Expert Appraisal Committee (EAC) of Infra-1 (IA-111) was held
through Video Conferencing at the Ministry of Environment, Forest & Climate Change
(MoEF&CC), Indira Paryavaran Bhavan, New Delhi on 5% — 6 April, 2021 under the
Chairmanship of Dr. Deepak Arun Apte. A list of participants is annexed as Annexure-A.

1. OPENING REMARKS OF THE CHAIRMAN

At the outset, Dr. Deepak Arun Apte, Chairman, EAC welcomed the Members of the EAC and
requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the proceedings of
the meeting with a brief account of the activities undertaken by the Ministry under Infra-1 Division.
Dir. V.K. Jain requested leave of absence due to health issues.

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING

The Commitiee confirmed the Minutes of 258" EAC meeting held on 17" — 18" March, 202 1.

In the 254" meeting of EAC held on 11" February, 2021 following table is inserted for the

i

Agenda ltiem No 3.7

PP has requested Jor the following amendments in the Environmental and CRZ Clearance
issued by the Ministry vide letier no. 11-42/2013-I4.111, dated ¢ July, 2016.

S. s As  per EC issued on | Amendment
Np, | Plant Faciliy 04.07.2016 requested
Phase 1:3.60 MTPA; Phase 2: 7.2 MTPA
! Handling Capucity 7 20 MTPA
) Offshore LNG FSRU, FSU eic GBS with LNG storage and
2 Offshore LNG Fuacility regasification
“F . . Six mooring dolphins each for Four ((4) mooring piles
"<;Moo;':!1g Dolphins FSU and LNGC with walkways
&) Rs. 870 Cr Phasel and Rs. 400 Rs. 1270 Cr
:_“-_grrimared project cost Cr for Phase?
-.,‘ ‘-.‘,J?fegaxiffcaxion propane will be used as an glveol water will be used as
intermediate fluld an intermediate fluid |

o technology-
Intermediate Flwid l
Vapaoriser H

)



5 Loadingimioading Arms Light (8) 16™ Fow (4 16™
and Hoses louding/unlouding arms lvadingunioading arms
Floating  Storage wnd | FSR{-barge vith 6m drafi, Regasification unif witl be

7 Regasification Lnit regusification modules oi top of GBS
(FSRLH

8 LNG Carvier Capacity 73000 m? 1o 135,000 m?* F75.000 m?

9 , LNG carrier-1 74,0000 210,000 m3 tank inside GBS
LNG Storage 266,000n5, bufler-40000m* ;

_ ) Three ((13) breasting dolphins Fenders are attached (o
10 | Breasting Dolphins Jor each of FSU, LNG GBS ir self

In the Minutes of 236™ Meeting of Expert Appraisal Committee (EAC) held on 3% - 47

Jf.
Mareh, 2021, following Is inserted:
i 8. No MoM of 256™ EAC ! Revision
S 31— _— o . . :
2 () No objection certificate from I The master plan of Pardip port shouldn't
i the Pardip port for this overlap with activities of proposed port and
! activity be submitted. hence, an underraking in this regard may be
. | submined to the Ministry
|

3. AGENDA WISE CONSIDERATION OF PROPOSALS:

Agenda wise details of proposals discussed and decided in the mecting arc as followmg:

Agenda No. 3.1

@ewéfspmem of 4 lane inter-corridor {Greenfield alignment) from Shiwrampur (Ch.
55-+-002) to Ramnagar (Ch. 108+327) under Bharatmala Parivojna (Lot-3, Pkg-7) in state of
Bihar (Package-2, Length- 54.32% km) by M/s Mational Highways Authority of India -
Terms of Reference (Propesal Ne IA/BR/NCP/205173/2021 File No 10/18/2021-1A. 111}

“The EAC noted that the Project Proponent has given underiaking that the data and information
given in the upplication and enclosures are frue 10 the best of his knowledge end beligf and no
information has been suppressed in the EL4/EMP report. If any part of datadinformation submiitzzd
is jound to be false/ misteading at any stage, the project will be rejected and Environmental
Clearance given, if any, will be revoked at the risk and cost of the project proponent.”

The project proponent along with the EIA consuftant M/s P & M Solution, Uttar Pradesh
has made a presentation through Video Conferencing and provided the following information-
211 The proposed project is for Development of 4 lane inter corridor (Green field abgnment)
starts Trom Shiwrampur Disirict (Ch. 55+002), Jehanbad to Ramnagar District (Ch. 109327,
Patna under Bharatmala Parivojna (Lot-S/Package-7) in the state of Bihar (Package-il}. The

2




proposed road passes through three Districts viz. Yehanabad, Patna and Nalanda in the siate of
Bihar and is connected with Berka. Kukari. Sohjana. Jamalpur, Maheva, Malathi, Supi, Kako,
sodangani, Milkidrvra. Shadipur 1 Jdehanabad Disirict; Dhanrua, Nasaratpur, Chhati, Tadwa,
Fatuha in Patna District, and Verthu, Abbupur, Salempur and Kandhauli in Nalanda District. The
total fength of the proposed aligmment is 54.325 kin approx.

3.4.2  The proposed project ialls under 7{1), Catcgory-A, Highway as per ETA notification 2006.
Towl investment/cost of the project is Rs 1.075.41 Crores.
212 The Proposed Right of Way (RoW) 1s 60 m. The terrain of the alignment area is mainly

oaiin and rolling area. The project alignment involves acquisition of 341.66 ha of land which
meludes 309,89 ha of private land, 28.77 ha Government land and 3 ha forest land. Compensation
tor land acquisition will be given as per RFCT LARR Act, 2013, For diversion of forest fannd, the
torest proposal shall be prepared aiter consultation with concemed forest officer, if 1 attracis FU

nnder seciion 2. 1980,

Tiger Reserve or any other Eco-Sensitive Zone (ESZ) or Eco-Sensitive Arca {(ESA ) notiited by !_.!]L
MoEF&CC within 10 Km radius of the project site,

30040 The proposed alignment daes not pass through any National Parks, Wildlift Sancruary. 2

315 There are 03 nos. of Rivers, 24 nos. of Canals, 20 nos, of Naiahs falling along the
atignment, There shall be no major impact on the drainage system as 147 numbers of struciures
{(such as culverts, minor bridges, major bridges cte.) will be constructed. The road will have 3
pajor Bridges. 44 no’s of Minor Bridges, 4 no’s of Vehicular underpass, 03 no’s of LVLP. D2

no’s of SVUP, 2 nos. of Interchanges/Flyover, | nes. ROB and 88 nos. of Box Culverts.

2.1.6 The total requirement of water for construction is estimated to 12,777.59 KI. Water will
he extracted fram surface sources, The ground water will be abstracted for camp siie after oblaining

parmission from the competent anthority.

117 A total of 1100 nos. of rees falls in proposed ROW. However, bare minirum no. ot irees
shall be felied for construction of four lune road. Derailed tres inventories will be provided alier
joint enumeration with the appropriate authority in EIA. Avenue plantation shali be carried out as
per IRC SP: 21:2009 on available ROW apart from statutory requirements.

3.1.8 A towl number of 25 suuctures will be affected due to proposed Road, The NHAL shall
compensate the entire affected title holder as per NHAT Act. 1956 and Right to fair compensation
and transparency in land acquisition, rehabilitation and Resettiement Act, 2013,

3.1.9 Al safety measures will be provided as per NHAI Safety Manual and IRC: SP 88 and
Expressway Manual IRC: SP 99). Safety Measures. as provided in NHAI Safety Manual i.e 2. Unit-
3 (pertaining to Traffic Safety , such as traffic control zone , advance warning zones, trafiic control
devices, regulatory & warning signs cylindrical cones, drums, flagman, Bwricades , Pedestinzn



®

Safety , speed conmtrol eic.) and other safety guidelines & measures suggested in Unit-4
{Construction Zone Safety), Unit S (Temporary Structures Safety), Unit-6 (Workers & Work Zone
Safety), Unii-7 (Electrical & Mechanical Safety) will be strictly implemented. All requived
Hlustrative plans for safety at construction sites keeping in view all situations highlighted IRC: SP;
35 and in NHAT Safety Manual will be prepared and strictly implemented.

3.1.10 Benefiis of the Project: The main objective of the proposed project is to reduce the distance
and fravel time from North-Bihar to South Bihar and 10 give connectivity to remote areas and
major cities. The project will enhance economic development in the area through indusirial areas,
Agriculture (Market access), commercial development and consequent employiment. The junctions
vath existing road will be planned in the form of interchanges and flyover 1 ensure uninterrupied
flow of traffic. The proposed road would act as the prime artery for the economic flow o this
regioi. It will enhance opportunities to locals, strengthen tourist developmenti, ensure road satety,
and provide better transportation facilities and other facilities such as way side amenities. Vehicle
operating cosl will also be reduced due to improved road quality, The compensatory plantation
and road side plantation shall further improve the air guality of the region. About 1000 persons
will be employed temporarily during the construciion phase for a period of 3 years. During
aperation phase about 50 persons will be emploved.

3111 Dietails of Court cases: Mo court case is pending against the proposed project,

3.1.12 The EAC noted that the NHAT has submitted 5 proposals from Package-I to Package-V
which can be seen in the MOM from agenda item: 3.1 10 3.5. All the packages are in the same
alignment however divided into 5 packages for convenience. The Kacchi Dargab-Bidupur
Bridge currently under coustroction will span the river Ganges, connecting Kaccht Dargah
it Pama and Bidupur in Hajipur in the state of Bihar. The proposed completion date is Mov 2021,
This bridge will provide an casy roadway link between the northern and southern parts of Bihar
and wilt connect two major national highways, linking NH 30 (Pataa-Bakhtiyarpur Road) to NH
333 (Hajipur Samastipur Road). The bridge will reduce the load on Mahatma Gandhi Setu and will
alsu reduce the trafitc i the capital city of Pata, The bridge will be a major connectiag bridge

hetween North and Scuth Bihar,

3.1.13 The conercie faying in well foundations started on 19 July 2017 on the Raghomu side,
Tetal 67 foundations © be constucted {65 DD type well foundations apd 2 Circular Well
foundations), The length of main bridge is 9.750 Kin (75+65x150+75) and the length of both sidc
approach roads is 1.5 Km (South’Kachhi Dargah side) and 8.5 Km (North/Bidupur/Kalyanpur
Side). Total length of the project is 18.750 Km.

3.1.14 The project is being implemented by L&T Construction, JV with Daewoo E&C from
Kovea, The estimated project cost is Rs. 3115 Cr. The proposed bridge is one of the longest b=idges
on river Ganga. The project authority i Road Consteuction Department, Bihar,



3.1.15 In case construction of Kacchi Dargah~Bidupur Bridge could not be compieied, the
exisiing bridge (Gandlii Setu} can be used as alterpative alignment'connectivity from Kacchi
Dargah (End point of Package-3) to Kalvanpur (Starting point of Package-1V) through cxisting
NH- 30 (Pama-Bakhtivarpur Road) and NH-103 (Hajipur Samastipur Road). The existing Gandhi
Seta is located appraximate 10 Km away from end point of Pakage-3 and Stasting point of

Package-d.

a
i

0 The EAC, raking into account the submission made by the praject proponent had a detailed

deliberation in its 260" meeting during 5" - 6% April, 2021 and recommended the proposal for
grant of Terms of Reference (ToR) with the specific conditions, as mentioned below, ia addition
io all standard conditions applicable for such projects:

i1,

v,

vi,

it

Apart from land compensation, the loss for crop has also to be compensated.

The proponent shail carry owt a detailed wraffic flow study to assess inflow of trafiic from
adjoining arcas like alrporvwrban cities, The detailed waffic planning studies shall include
compleie design, drawings and waific circularion plans {iaking into consideration iniegiation
with proposed alighment and other state roads eic.). Wherever required adequate
connectivity in terms of VUP (vehicle underpassy PUP (Pedestrian underpass) needs 10 be
inchuded,

Cumulative impact assessment study to be carried out along the entire streich including the
oiher packages in the current stretch under consideration.

The alignment of road should be such that the cutting of trees is kept at bare mimraiia and
ior this the proponent shall obtain permission from the competent authorilics. aligiinent
also should be such that it will avoid cuiting old and large and heritage oees i any. All such
trees 10 be geotagged,

As per the Minisiry’s Office Memorandum F. No. 22-65/2017-1A.111 dated 30™ September,
2020, the project proponent, based on  the commitments made during  the  public
hearing, shall include ali the activities required to be taken to fulfil these commiiments in
the Environment Managemert Plan along with cost estimates of these activities. in adilition
i the activities proposed as per recommendations of ElA Studies and the same whall
be submitted to the ministry as pait of the EIA Report. The EMP shall be implemented at
the project cost or any other funding source available with the project proponent.

i pursuance of Ministry's OM no stated above the project proponent shall add one anniexure
in the EIA Report indicating all the commitiments made by the PP to the public during
public hearing and submit it tw the Ministry and the EAC,

The proponent shall carry out a comprehensive socio-econoric assessment and alse npact
on blodiversity with emphasis on impact of oagoing land zequisition on the local peuple
fiving around the proposed alignment, The Sccial Impact Assessment should have social
indicators which can reflect on impact of acquisition on fertile land. The Social Tmpact
Assessment shall take into consideration of key parameters like people’s dependency on
fertile agricultural fand, socio-economic spectrum, impact of the projeci at local and regionat

levels,



'

viil. The Action Plan on the compliance of the recon;nendations of the CAG as per Ministry’s

Circular No. J-11013/71/2016-T1A.T (M), dated 2

h October, 2017 needs to be submitted at

the time of appraisal of the project and included in the ETA/EMP Report.

Agenda No. 3.2

Development of 4 lane inter corridor (Greenfield a
NH-19) (Ch. 00+000) to Shiwrampur (Ch. 55+00

lignment) from Amas (Old NH-2/New
2) under Bharatmala Pariyojna(Lot-

S/Package-7) in state of Bihar (Package-I Length -35.002 km) by M/s National Highways

Autherity of India — Terms of Reference (Proposal
No. 10/19/2021-IA.11T)

Na. IA/BR/NCP/204598/2021 and File

“The EAC noted that the Project Proponent has given undertaking that the data and information

given in the application and enclosures are true o the
information has been suppressed in the EIA/EMP report
is jound to be false/ misleading at any stage, the pro
Clearance given, if any, will be revoked at the risk and

The project proponent along with the EIA const
has made a presentation through Video Conferencing an

best of his knowledge and belief and no
Ifany part of data/information submitted
iect will be rejected and Environmental
ost of the project proponent.”

ltant M/s P & M Solution, Uttar Pradesh
d provided the following information-

3.2.1. The proposed project is for Development of 4 lane inter corridor (Green field alignment)

starts from existing National Highway 2 (New NH-19)
(Ch. 55+002) under Bharatmala Pariyojna (Lot-5/Packagj
proposed road passes through Gaya District in the state
villages such as Amas, Guraru, Paraiya, Itawa, Koiri

from Amas (Ch.00+000) to Shiwrampur
c-7) in the state of Bihar (Package-I). The
of Bihar and passes through approx. 60
Bigha, Manda, Deal Chak, Salaipura,

Parsohad, Anantpur, Burma Tilori road, Kormath, Shekhipur, Mungara, Nepa Chak, Fatehpur,

Tekari, Bela Ganj, etc. The total length of the proposed 4

3.2.2. The proposed project falls under 7(f), Category-A

Total investment/cost of the project is Rs 1207.91 Croreq.

323,
(RoW) is 60 m. The terrain of the alignment area is mainl]
alignment involves acquisition of 376.50 ha of land wh
60.82 ha Government land and 5.5 ha forest land. The la
and compensation will be given as per RFCT LARR Ac

lignment is approx. 55.002 km.

. Highway as per EIA notification 2006.

The alignment is mainly passing through agricufture land. The Proposed Right of Way

U flat to undulating in nature. The project
ich includes 310.18 ha of private land,
nd will be acquired as per NH Act 1956
|, 2013. As the proposed project falls in

notified protected forest areas at some locations (crossingg point of roads/railway/canals), declared

for management purposes, the forest proposal shall be prg

forest officer if it attracts FC under section 2, 1980.

3.2.4  The proposed alignment does not pass through any,
Tiger Reserve or any other Eco-Sensitive Zone (ESZ) or B

MoEF&CC within 10 Km radius of the project site.

pared after consultation with concerned

National Parks, Wildlife Sanctuary, and
co-Sensitive Area (ESA) notified by the
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3.2.5. There are 04 nos. of Rivers, 7 nos. of Canals, 20 nos. of Nalahs, falling along the alignment.
Fhere shall be no major impact on the draimage system as 151 numbers of struemures {(such as
culverts, minor bridges, major bridges ctc.) wil] be constructed. The Proposed road will have 4
Major Bridges, 27 no.s of Minor Bridges, 2 nos. of Vehicular underpass, 05 no.s of LVUP, 12 no.5
of SVUP, 3 nos. of Interchanges/Flyover, 2 nos. ROB and 96 nos. of Box Culverts.

3.2.6. The towal water requircment during construction is estimated to 12956 KL. Water will be
exiracted from surtace sources. The ground water will be abstracted for camp site after oktaining
nerrission from the contpetent authority.

L

bare munimum 1o, of trees shall be felled for construction of four lane road. Detailed tree
mventaries will be provided after joint emumeration with the appropriate authority in EIA, Avenue
plantation shall be carried out as per IRC SP: 21:2009 on available ROW apart from staiory

3.2.77. The proposed alignment will require cutting of approximately 1300 nos. of trees. However,

E'tl‘(iliil'tfii'lt’i[‘lts.

328, A total number of 50 structures will be affected due to proposed Road alignmeni. The
MHAL shall compensate the entire affected title holder as per NFAL Act, 1936 and Right to fair
compensation and transpareney in land acquisition, rehabilitation and Resetilement Act, 2815,

3.2.9. All safety measures will be provided as per NHAI Safety Manual and IRC: SP 88 and
Expressway Manual IRC: SP 99). Safety Measures, as provided in NHAI Safety Manual i.e, Unit-
3 {periaining to Traffic Safety | such as traffic control zone . advance warning zones. traific control
devices, regulatory & warning signs cylindeical cones, droms, flagman, Barricades, Pedostrian
Szfety , speed conmwol ete.) and other safety guidelines & measures suggested in Unir-4
tConstraction Zone Safety), Unit 5 {Temporaty Structures Safety), Unit-6 (Workers & Worlk Zone
Safety), Unit-7 (Electrical & Mechanical Safety) will be strictly implemented. All reguired
illustrative plans for safety at consiruction sites keeping in view all sttuations highlighted IRC: 5P:
55 and in NHAT Safegy Manual will be prepared and sirictly implemented,
3.2.10. Benefits of the Project: The main objeciive of the proposed project is to reduce the distance
and wravel time from NH- 2 to NH-57 and North-Bihar to South Bihar and to give conncctivity o
emote areas and major cities. The project will enhance economic development in the area through
industrial areas, Agriculture (Market access), commercial development and consequent
empiovment. The junctions with existing road will be planned in the form of interchanges and
hvover to ensure uninterrupted flow of traffic. The proposed road would act as the prime artery
for the cconomic flow o this region. It will enhance opportunities to locails. strengthen ourst
development, ensure road safety, and provide betier wansportation facilities and other fuclities
such as way side amenities. Vehicle operating cost will also be reduced due to improved road
gualitv. The compensatory planiation and road side plantation shall further smprove the air qualiy
of the region. About 1000 persons will be employed temporarily during the construction phase ior
a period of 3 years. During operation phase aboui 30 persons will be employed.



3.2.11. Details of Court cases: No court case is pending against the proposed project.

3.2.12. The EAC noted that the NHAI has posed 3 proposals from Package-1 to Package-V which
can be seen in the MOM from agenda item 3.1 10 3.5. All the packages arc in the same alignment
bowever divided into 5 packages for convenience. The Kaechi Dargah~Bidupur Bridge cusrently
under construction will span the river Ganges, connecting Kacchi Dargah in Patna and Bidupur in
Hajipur in the state of Bihar, The proposed completion date is Nov 2021. This bridge will provide
an easy roadway link between the northern and southern parts of Bihar and will connect two major
national highways, linking NH 30 (Patma-Bakhtivarpur Road) to NH 333 (Hajipur Samastipur
Road). The bridge will reduce the load on Mahatma Gandhi Setw and will also reduce the trafiic
1 the capiiai city of Patna. The bridge will be a major connecting bridge between Norih and South
Biivar,

3.2.13. The concerete laying in well foundations started on 19 July 2017 on the Raghopur side.
Total 67 foundations to be consinucted {65 DI} type well foundations and 2 Circular Well
foundations). The length of main bridge is 9.750 Km (75+65x150+75) and the length of buih side
approach roads is 1.5 Km {South/Kachhi Dargah side) and 8.5 Km {North/Bidupns/Kalyanpur
Sidel. Total length of the project is 19.750 Km.

3.2.14. The project is being implemented by L&T Consiruction. JV with Dacwoo E&C from
Korea. The estimaied project cost is Rs. 3115 Cr. The proposed bridge is one of the longest bridges
on river Ganga. The project authority is Road Construction Department, Bibar.

3.2.15. In case construction of Kaechi Dargah-Bidupur Bridge could not be completed. the
existing bridge (Gandhi Sem) can be used as alternative alignment/connectivity from Kacchi
Dargah {End point of Package-3) to Kalyanpur (Starting point of Package-1V} through existing

€
Pty

N~ 30 {Patna-Balkhiivarpur Road) and NH-103 (Hajipur Samastipur Road). The existing Ganchi
Sety is Jocated approximate 10 Km away from end point of Pakage-3 and Starting point of
Package-~4.

3.2.16. The EAC, taking into account the submission made by the project proponent had a detailed
detiberation in its 260" meeting during 5% - 6™ April, 2021 and recommended the proposal for
grart of Terms of Reference (Tolt) with the specific conditions, as mentioned below, inaddicon

10 ull standard conditions applicable for such projects:
i, Apart from land compensation, the loss for crop has also 1o be compensated.

The proponent shall carry out a detailed traffic flow study to assess inflow of traffic from

adjoining aveas like airport/urban cities. The detailed waffic planning stadies shall include

compleie design, drawings and traffie circulavion plans (taking inlo consideration integrauon

with proposed alignment and other state roads cte). Wherever required adeguate

comiectivity in terms of VUP (vehicle underpassy PUP (Pedestrian underpass) needs to be

included.

ik



1.

Iv.

V.

Vi,

Vi,

VHi,

Cumulative impact assessment study 10 be carried out along the entire streteh including she
other packages in the current siretch under consideration.

The alignment of road should be such that the cutting of trees is kept at bare minimum and
for this the proponent shall obtain permission from the competent authorities. Alignment
also should be such that it will aveld cutting old and large and heritage trees if any. All such
trees to be geoiagged.

As per the Minisiry’s Office Memorandum F. No. 22-65/2017-1A 111 dated 30™ September,
2020, the project proponent, based on  the commiiments made during  the  public
hearmg. shall metude all the activities required to be mken o fulfil these commilments in
the Environment Management Plan along with cost estimates of these activiries, in addition
to the activities proposed as per recommendations of EIA Studies and the same shall
be submitted to the ministry as pait of the ETA Report. The EMP shall be implemented at
the project cost or any other funding source available with the projoct proponent.

In pursuance of Ministry's OM na stated above the project proponen: shall add ane annexnre
in the EIA Report indicating all the commitments made by the PP 1o the public cwring
oublie hearing and submit 1t to the Ministry and the EAC,

The proponent shall carry out a comprehensive socio-economic assessmient and also impact
ot biodiversity with emphasis on impact of ongeing fand acquisition on the local peaple
Hving arcund the proposed slignment. The Social Impact Assessment should hiave socsal
mdicators which can reflect on impact of acquisition on fertile fand. The Sceial Impact
Assessment shall take into consideration of key parameters like people’s dependency on
fertile agricuinural land, socio-economic spectrum, impact of the project at local and restonal
fevels,

The Action Plan on the compliance of the recommendations of the CAG as per Ministiv's
Circular No. I-11013/71/2016-IA.1 (M), dated 25th Qctober, 2017 needs to be submitted at
the time of appraisal of the project and included in the ELA/EMP Report.

Arenda Mo, 3.3

Beveﬁapmem of 4 lane inter corridor (Greeniield alignment} from Kalyanpur (Ch. 0000}
to Tal Dasraha (Ch. 47+680) (Package-1V, Length - 47.8 km) under Bharatmala Parivojana
{Lot-&, Package-7} in state of Bikar by M/s National Highways Autherity of india - Terms
of Reference {Proposal No. LA/BR/NCP/205952/2021 and File Neo. 18/28/2021-F4.HT)

“The EAC noted that the Project Proponeni has given undertaking that the daia and information
glven in the application and enclosures ure true to the best of his knowledge and belief and no
pformanion has been suppressed in the ELVEMP report. If any part of datsinformation submisied
is found to be julse’ misleading ai any siage, the project will be rejecied and Envi onmeniil
Clearance given, if any, will be revoked af the risk und cost of the project proponent.” -

The project propoaent alorg with the ELA consultant M/ P & M Solution, Uttar Pradesh

has imade a presentation through Videe Conferencing and provided the foltowing i formation-



3.3.1. The proposed project is for Development of 4 lane inter corridor {Green field alignment)
starts from Kalyanpur (new NH 15: Ch. 04000 Km) to Tal Dasraha (Ch. 47+000 Km) under
Bharaunala Pariyojna (Lot-5/Package-7) in the state of Bihar (Package-1V). The proposed road
passes through 2 districts viz, Vaishali and Samastipur district in the state of Bihar and passes
through approx. 57 villages. The major seitlements along the alignment arc Raja Pakad. Jandaha,
Fatepur, Hazipur, Mahua in Vaishali district and Samastipur, Kalyanpur and Varishnagar in
Samastipur district, The total length of the proposed alignment is approx. 47,000 km.

3.3.2. The proposed project falls under 7(f), Category-A, Highway as per EIA notificaiion 20046,
Total investment/cost of the project is Rg 1165.54 Ciores.

3.2.3. The alignment is mainly passing through agriculture land. The Proposed Right of Way
{RoW) is 60 m. The terrain of the alignment area is mainly flai to undulating in nature, The project
alignment involves acquisition of 304,54 ha of land which includes 294.03 ha of private fand, 8.87
ha Government land and 1.5 ha forest land. The land will be acquired as per NH Act 1956 and
compensation will be given as per RFCT LARR Act, 2013. As the proposcd project falls in notiiied
proteeted forest aveas at some locations (crossings point of roadsirailway/canals), declared for
management purposes. the forest proposal shall be prepared after consuliation with concerned

torest officer IF 1t adracis FC vnder section 2, 1980,

334  The proposed alignment does not pass through any National Parks, Wildlife Sanciizary, and
Tiger Reserve or any other Eco-Sensitive Zone (ESZ) or Eco-Sensitive Arca (ESA ) notified by the
MoEF&CC within 10 Km radius of the project site.

3.3.5. There are 02 nos. of rivers, 23 Nos. of Canals, 04 Nos. of Nalahs, falling aiony the
alignment. There shall be no major impact on he drainage system as 113 numbers of structures
(such as culverts, minor bridges, major bridges etc.) will be constructed, The Proposed road will
have 2 Major Bridges. 6 no.s of Minor Bridges. 4 nos. of Trumpet/Flyover, 3 no.s of VUP. 5 no.s
of LVUP, 15 nos. of SVUP, 1 nos. ROB and 75 nos. of Box Culverts.

3.3.6. The total water requirement during construction is estimated to 13329 KL. Waier will be
cxiracted from surface sources. The ground water will be abstracted for camp site after obtaming

permission from the competent authority.

3.3.7. The proposed alignment will require cutting of approximately 1750 nos. of trees. However,
bare minimum no. of trecs shall be felled for construction of four lane road. Detatled tree
inventories will be provided after joint enumeration with the appropriate authority m EIA. Avenue
planiation shall be carried out as per IRC SP: 21:2009 on avatlable ROW apart from statutory

requirements.

3.3.8. A total number of 30 structures wiil be affected due to proposed Road alignment. The
NHATI shall compensate the entire affected iitle holder as per NHAT Act, 1956 and Right <o fair
compensation and transparency in land acquisition, rehabilitation and Resettlement Act, 2013,



3390 Al safety measures will be ,Jiomdw as per NHAT Safety Manuval and IRC: SP 85 and
Expressway Manual IRC: SP 99). Safety Measures. as provided in NHAJ Safety Manual i.e. Unit-
3 (pertaining to Traific Satety . suclh as traffic control zone , advance warning zones, traffic conurol
devices, regulatory & warning signs cyvlindrical cones, drums, flagman, Barricades, Pedestrian
Safety . speed control etc.) and other safety guidclines & measures suggested in Unii-4
(Caonstruction Zone Safety), Unit 3 (Temporary Stenctures Safety), Unit-6 (\Workers & Work Zone
Safety). Unit-7 (Elecwical & Mechanical Safety) will he swrictly implemented. All requived
tHusirattve plans for safety at construciion sifes keeping in view all situations highlighted IRC: SP;
35 and in WHAI Safety Manual will be prepared and strictly implemenied,

1300, Benefiis of the Project: The proposed road would act as the prime artery for the economic
flaw 1o this region. 1t will enhance cconomic development, provide employment Opporiuniiics
focals, strengthen tourist development, 2nsure road safety, and provide better transportation
facitizies and other facilities such as way side amenities, Vehicle operating cost will aiso be reduced
due w improved road quality. The compensaiory plantation and road side plantation shalf furiher
improve the air quality of the region. The total manpower required for the project is 1050, About
1000 persons will be employed temporarily during the construction phase for a perod of 3 vears.
During operation phase about 50 persons will be employed.

2211, Details of Court cases: No cowrt case is pending against the propoved project.

3.12. The EAC noted that the NHAT has posed 5 proposals from Package-1 o Package-V which
can be seen in the MOM from agenda item 3.1 10 3.5, All the packages are in the same alignment
however divided Into 5 packages for convenience. The Kacchi Dargah—Bidupur Bridge cuwvently
span the  viver Ganges, connecting Kacchi  Dargah

Vel

under  construction  will
in Patna and Bidupor in Hajipur in the state of Bihar, The propoesed completion date is Nov 2021
This bridae will provide an casy roadway link between the northern and southern parts of Bihar
and will connect two major national highways, Hnking NH 30 (Pama-Bakhtiyarpur Road) 1o NH

333 (Hajipur Samastipur Road). The bridge wiil reduce the foad on Mahatna Gandhi Sc and will
alzo reduce the wraffic in the capital city of Patna, The bridge will be 2 major connecting bridge

herween North and South Bihar

3,3 13, The concrete laying in weli foundations started on 19 July 2017 cu the Raghopur side.

“aral 67 foundations to be constructed {65 DD tvpe well foundations and 2 Cirenlar Sl
fmomdarions). The Tength of main bridge is 9.750 K (75+65%150+75) and the length of both side
appreach roads is 1.5 Km (SouthvKachhi Dargab side) and 8.5 K {North/Bidupur/ialyanpur
Side). Tatal lengih of the project 15 19,750 Kim.

2.3.14. The project is being implemented by L&T Construction, JV with Daewoo E&C from
[ orea. The estimated project cost is Rs. 3115 Cr. The proposed bridge is one ot the fongest biidges
on river Ganga. The project authority is Road Construerion Department, Bihar.



,

3.3.15. In case construction of Kacchi Dargah-Ridupur Bridge could not be completed. ihe
existing bridge (Gandhi Sew) can be used as aliernative alignmenticonnectivity from Kacchi
Dargah (End point of Package-3) 10 Kalyanpur {Starting point of Package-1V) through cxisting
NH- 30 (Patna-Bakhtiyarpur Road) and N¥I-103 (Hajipur Samastipur Road). The existing CGandhi
seru is focated approximate 10 Km away from end point of Pakage-3 and Starting point af
Package-4.

3.3.16. The EAC, taking into account the submission made by the project proponent had a deiailed
deliberation in its 2607 meeting during 5% - 6% April. 2021 and recommended the proposal for
geant of Terms of Reference (ToR) with the specific conditions, as mentioned below, in addizion
w all mandard condiiions applicable for such projects:

. Apart from land compensation, the loss for crop has also to be compensated.

ii.  The proponent shall carry out a detailed traffic flow study 10 assess inflow of traffic from
adjoining arcas like airportrurban cities, The detaifed wraiffic plamiing studics shall include
compleie design, drawings and traffic circulation plans (taking into consideration mtegration
with proposed alignment and other state roads etc.). Wherever reguired adequate
comectivity in terms of VUP (vehicle underpass)/ PUP (Pedestrian undemass needs 1w be
included.

Cumularive impact assessment study 1o be carried out along the entire stretch including the
oiher packages in the current stretch under consideration.

H

The alignment of road shonld be such that the curting of irees is kepr at bare minimum and
for this the proponent shall abtain permission from the competent authoritics. Algament
also should be such that it will aveid cutting old and large and heritage trees i any, All such

v,

recs 1 be geotagged.

As per the Ministry's Office Memorandum F. No. 22-65/2017-1A.11 dated 30™ Sepiembey,
2020, the project proponent, based on the commitments made during the public
hearing, shail include all the activities required to be taken to fulfif these commitments in
the Environmeni Management Plan along with cost estimates of these activities, in additon
to the activities proposed as per recommendations of EfA Studies and the saime shall
be submitted to the ministry as part of the EIA Report, The EMP shall be implemenied at
the profect cost or any other funding source available with the project proponent.

In pursuance of Ministry's OM no stated above the project proponent shall add one annexure
in the BIA Report indicating all the commitments made by the PP to the public during
ublic hearing and submit it to the Ministry and the EAC.

Vi,

The proponent shall carry out a comprehensive socio-economic assessmeni and also impact
on biodiversity with emphasis on impact of ongoing land acquisition on the local peopie
living around the proposad alignment. The Social Impact Assessment should have social
irdicators which can reflect on impact of acquisition on fertite land. The Soctal tmpact
Assessment shall take into consideration of key parameters like people’s dependency on
fertile agricultural Jand, socio-economic spectrum, impact of the project at local and regional

Vil.

iovels.



vill,  The Action Plan on the compliance of the recommendaiions of the CAG as per Ministry's
Circular No. J-11013/7H2016-1A.1 (W), dated 25th October, 2017 needs to be submitted at
ihe time of appraisal of the project and included in the BIA/EMP Report.

Agenda No, 3.4

Drevelopment of 4 lane inter corridor (Greenfield aligament) from Tal-Dasraha (Ch.
47300} te Bela Nawada (NH 57y {Ch, §9+10¢) (Packasge-5, Length - 42,180 km) under
Bharatmala Pariyojana (Let-5, Package-7) in the state of Bihar by M/s National Highways
Anthority of India - Terms of Reference (Proposal No. YA/BR/NCP/205063/2821 and File
Mo, 10217202114 11
“The EAC nated that the Projecr Proponent has given undertaking that the data and informution
givest in the application and enclosures are rue to the best of his knowledge and belief and no
iitormation has been suppressed in the FL/EMP report, If any part of data/informeiion
setanistied i found 10 Be Jolses misleading ar ey siage. the project will bhe refected and
Envirowmenial Clearance given, If any. will be revoked at the risk and cost of the projeci
proponeit.”

The project proponent along with the EIA consultant M/s P & M Solution, Uttar Pradesh
has made a presentation through Video Conferencing and provided the foliowing informuaiion-

3.4.1. The proposed project is for Developmient of 4 fane inter corvidor (Green field alighmeint)
starrs from Tal Dasraha (Ch 47000 10 Bela Nawada (NE 57; Ch. 89--1008) under Bharainula
Pariyoina {Lot-5/Package-7} in the state of Bihar (Package-V). The proposed road passes through
2 disiriets viz. Samastipur and Darbhanga district in the state of Bihar and passes through approx,

60 villages. The major setifements along the alignment are Kalvanpur, Havaghat, Bahadurpur and

Darbhanga. The total length of the proposed alignment is approx. 42.100 n,

3.4.2. The proposad project {alls under 7(), Category-4, Highway as per E1A notilication 2006,
Teaa] wvesimeni/cost of the project 1 s 113234 Crores.

34.3. The alignment is mainly passing through agriculiure land. The Proposed Right of Way
{RoW) is 60 m. The terrain of the alignment area is mainly flat to undulating in nature. The praject
alignment involves acquisition of 263.33 ha of land which includes 236.83 a of private fand. 25.5
ha Governrent land and 3.2 ha forest land. The land will be acquired as per NH Aoy 1956 and
compensation will be given as per RFCTLARR Act. 2013, As the proposed project falls m noufied
nredecied forest arcas at some focations (erassings point of roadsirattwayicanals), declared for
management purposes, the forest proposal shall be prepared afier consultation with concerned

toresi officer if it atiracts FC under sectton 2. 19840

34,4 The proposed alignment does not pass through any National Parks, Wildlife Sanciuary, and

Tiger Reserve or any other Eco-Sensitive Zone (ESZ) or Eco-Sensitive Arca (ESA) notitied by the

MeEF&CT within 10 Km radius of the project site,

13



3.4.5. Thereare 04 nos. of rivers, 7 Nos. of Canals, 81 Nos. of Nalahs, falling along the alignment.
There shall be no major impact on the drainage svstem as 121 no.s numbers of structures (such as
culverts, minor bridges, major bridges ctc.) will be constructed. The Proposed road will have 5§
Major Bridges, 7 no.s of Minor Bridges. 2 nos. of Fly over, 04 no.s of Vehicular underpass. 5 no.s
LVUP, {4 no.s of SVUP, 2 nos. ROB and 8] nos. of Box Culverts.

345, The total water requirement during construction is estimated to 11673 KL, Waier will be
extracted from surface sources. The ground water will be abstracted for camp site after obwining

peitaission itom the competent authority,

3.4.9. The proposed atignment will require cutting of approximately 1700 nos. of trees. However,
bare minimum no. of trees shall be felled for construction of four lane road. Detailed wee
mventories will be provided after joint enumeration with the appropriate authovity im EIA. Avenue
plantation shall be carried out as per IRC SP: 21:2009 on available ROW apart from stnuiory
TeQUIrements,

348, A total number of 75 structures will be affected due to proposed Road ahgnment. the

NHAT shall compensate the entive affected title hotder as per NHAI Act, 1956 and Right to fair
compeisation and transparency in land acquisition. rehabilitation and Resattlement Act. 2013,

4.9, All safety measures will be provided as per NHAT Safety Manual and TRC; §P 88 and
Cxpressway Manual IRC: SP 99). Safety Measures. as provided in NHAI Safety Manual i.e. Unit-
[pertaining to Traffic Safety . such as waffic conirol zone , advance warning zones. traffic controf
devices, regulatory & warning signs evlindrical cones, drums. flagman, Barricades, Pedestrian
Safery ., speed controf etc) and oiher safety guidelines & measures suggested in Unit-4
{Construction Zone Safety), Unit 5 (Temporary Structures Safety), Unit-6 (Workers & Worlc Zone
Safety), Unit-7 (Electrical & Mechanical Safety) will be strictly implemented. Al required
illustrative plans for safety at consiruction sites keeping in view all sifuations highlighted IRC: 5p:

55 and in WHAI Safety Manual will be prepared and sirictly implemented.

2 T e

3.4.10. Benefits of the Project: The proposed aucess controlled project with new alignment has
been envisaged through an avea which shall have the advantage of simultaneous development as
well as shall result in a shorter distance to travel. The proposed road would act as the prime artery
for the economic flow to this region. It will enhance economic development, provide emplovment
opportunities to locals, strengthen tourist develepment, ensure road safety, and provide betier
transportaiion facilities and other facilities such as way side amenities. Vehicle operating cosi will
also be reduced due to improved road quality. The compensatory planiation and voud side
plantation shall further improve the air quality of the region. The total manpower required for the
project is 1050, About 1000 persons will be emplayed temporarily during the consiruction phase
{or a period of 3 years. During operation phase about 50 persons will be employed on permanent

basis,



&

5.4.11. Dewils of Court cases: No court case is pending against the proposed project.

d.4. 42, The EAC noted that the NHAI has posed 5 proposals from Package-1 to Package-V which
can be seen in the MOM frony agenda item 3.1 t0 3.5, All the packages arc in the same alignment
however divided into 5 packages for convenience. The Kacchi Dargah—Bidupur Bridge currenily
vocer  construction  will  span the  river Ganges.  commeciing  Kaechi  Dargah
i Paina and Bidupur in Hajipur in the state of Bihar. The proposed completion date is Nov 2021,
This bridgz will provide an easy roadway link between the nortiern and southern paris of Bihar
and will connect two major national highways, linking NH 30 (Patna-Bakhtiyarpur Road) 1o NH
333 {Hajipur Samastipur Road). The bridge will reduce the load on Mahatma Gandli Seiu and will
also reduce the traffic i the capital city of Patna. The bridge will be a major conneciing bridge
between Norih and South Bihar

34.13. The concrete laying in well foundations started on 19 July 2017 on the Raghopur side.

7 L

Towl &7 foundations to be constructed (65 DD tvpe well foundations and 2 Cireular Well
foundatons), The length of main bridge 1s ¢.750 Km (75+63x150+73) and the fength of both side
approach roads 13 1.5 Km (SouthvKachhi Davgah side) and 8.5 K (Norik/Bidupuraiyanpur
side). Total length of the project is 19750 Km.

Sk b4, The project is being implemenied by L&T Construction, JV with Dacwoo E&C from

Korea. The estimated project cost is Rs. 3115 Cr. The proposed bridge is one of the fongest bridges

on river Ganga. The project authority is Road Constraction Deparmient, Bihar.

3415 In casc construction of Kacchi Dargah-Bidupur Bridge could not be compleied. the
existing bridge {Gandhi Setu) can be used as alternative alignment‘connectivity from Kacchi
Dargah {End point of Package-3} 1o Kalvanpur (Starting point of Package-IV) through existing
M- 30 {Pama-Bakhiiyarpur Road) and NH-103 (Hajipur Samastipur Road). The extsting Sandhi
Setr is located approximate 10 Km away from end point of Pakage-3 and Stariing point of

Package-4,

3.4.16. The EAC, taking into account the submission made by the project proponent had a detaned
deliberation in its 260" meeting during S - 6% April, 2021 and recominended the propssal for
grani of Terms of Reference (ToR) with the speciiic conditions, as mentioned helow, n additon
1 ail standard conditions applicable for such projects:

Apart from land compensation, the loss for crop has also to be compensated.

The proponent shall carry oui a deiailed traffic flow study to assess inflow of wraific from
adjcining areas like airporturban cities. The detailed traffic planning studies shall include
complete design, drawings and traffic cirenlation plans {(taking into consideration integration
with proposed alignmem and other state roads etw.). Wherever required adequate
connectivity in tevs of VUP (vehicle underpass)/ PUP (Pedestrian undecpass) needs 1o be

included.



i, Cummlative impact assessment study 1o be catried out along the entire stretch inelading the
other packages in the current stretch under consideration.

tv.  The alignment of road should be such that the cutting of trees is kept at bare minimum and
for this the proponent shall obtain permission from the competent authorities. Alignment
also should be such that it will avoid catting old and large and heritage trees if any, All such
trees 1o be geotagged.

V. Asper the Ministry™s Office Memorandum F. No. 22-65/2017-1A 111 dated 30™ September,
2020, the project proponent. based on the commitments made during  the  public
hearing, shall include all ihe aciivities required to be taken w fulfil these conumitnrenis in
the Environment Management Plan along with cost estimates of these activilies, in addition
o the activities proposed as per recommendations of EIA Studies and the same shall
be submitied to the ministry as part of the EIA Report. The EMP shall be implemented at
the project cost o any other funding sowrce avatlable with the project propenent.

vi.  Inpursnance of Ministry's OM no stated above the project proponent shall add cne snnexure
i the ElA Report indicating all the commitments made by the PP to the pubic during
nublic hegring and submit i 10 the Ministiv and the EAC.

vii.  The proponent shall carry out a comprehensive socio-economic assessment and also impact
on biodiversity with emphasis on impact of ongoing land acquisition on the local people
tving aroud the proposed alignment. The Social Impact Assessment shouid have social
indicators which can reflect on impact of acquisttion on fertile land. The Social Impact
Assessment shall take into consideration of key parameters like people’s dependency on
fertile agricubural land, socio-economic spectrum, impact of the project at local and wegional
levels.

The Action Plan on the compliance of the recommendations of the CAG as puer Mmistry’s
Circular No., J-11013/71/2016-1A.1 (M), dated 25th October, 2017 needs to be snbimitted at
the time of appraisal of the project and included in the EIA/EMP Report.

Vil

Agenda Mo, 3.5

Dievelopment of 4 lane inter corvidor (Greenfield alignment) irom Amas (Old NH-2/New
YH-19) to Shiwrampur under Bharatmala Parivejana (Lot-5, Package-7} in {he state of
Bihar - Package-111 from Ramnagar (Ch. 06+8080 to Kachchi Dargah (Ch.14+257) - Length
14,257 km by /s National Highways Authority of India - Terms of Reference (Proposal
Mo, JA/BR/MNCP/206000/2021 and File No, 10/22/2021-1AIIT).

[Note. The PP/Consultant has provided erroneous project title as the corvect profect siare IS
“Development of 4 lanes inter corvidor (Green field alignment) from Rumnagar 10 RKechehi
Dargah under Bhavatmala Poavivojna in siate of Bihar (Low-3/Pactage-7). Package-11T (Km
chadaaue from 00+000 to [4+257)". Further, in the proposed project there is diversion of 1 ha
Forest fand; however, in form-1. the PP has incorvectly mentioned that i ha of Forest land is
fvodved, [t may be mentioned thar the NFAL has been asked several times i submit the
technically correct information. Despite several verbal requests. the NHAIconsultant Is
submitting their proposal with several mistakes. |
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“The EAC noted that the Project Proponent has given undertaking that the data and inforiaiion
given in the application and enclosures ave wue 1o the hest of his tnowledge and belief and no
information has been suppressed in the ETAEMP report. If any part of datadinformetion
submitied is found to be false/ wisleading ar anv stage, the project will be refecied e
Emvironmental Clearance given. i7" anv, will be revoked ar the risk and cost of the pigect

proponent.”

The project proponent along with the EIA consultant M/s P & M Solution, Utiar Pradesh
fas made a presentation through Video Conferencing and provided the following infornaiion-
3.5.1. The proposed project is for Development of 4 fane inter corridor {Green field alignment)

staris from Ramnagar (Ch. 0+000) i Kachehi Dargah (Ch. 14+237) under Bharatmala Parivoina
(Lot-o/Package-7Y in ihe state of Bihar (Package-H). The nroposad roxd passes through Pama
disirict in the state of Biler and passes through 20 villages. The major setilements along the

alignmcnt are Pana City and Fathua. The total lengih of the proposed alignment is approx. 14,257

ke,
3520 The proposed project falls under 7(1), Cat g ry-A, Highway as per EIA notification 2006.
Tetal investment/cost of the project is Rq 1082 4 Croves,

: through agriculiure land, The Proposed Right of Way
(RoW}) 13 60 m. The terrain of the alignment area is mainly plain and relling arca. The project
shgnment mvolves acquisition of 99.00 ha of land which includes 85.20 ha of private lard, 12.80
he land will be acquired as per NH Act 1835 and

3.5.3. The alignment is mamly passing

ha Government land and 1 ha foresi land, T
compensation will ke given as per RFCT LARR ot 2013, Ag the proposed project falls in notified
profoctad forest arcas at some locations (crossings zoint of roadsfrailwav/canaly), decivred for
management purposes, the foresi proposal shall be prepared after consuitation with concerned
forest officer if it attracts FC under section 2, 1980.

A.34. The proposed alignment docs not pass through any National Parks, Wildlife Sanctuary, and
Tiger Reserve or anv other Eco-Sensiiive Zone (ESZ) or Eco-Sensitive Area {ESA)Y noiitied by the
MoEF&CC within 10 Km radius of the project site.

3.5.5 Thore are 01 nos. of rivers, 07 Nos. of Canals, 20 Nos. of Nafahs, falling alony the
alignment. There shall be no major impact on the drainage system as 635 numbers of siructures
{such as culverts, minor bridges, major bridges ¢te.) will be constructed. The Proposed road will
have | Major Bridges, 07 no.s of Minor Bridges, 02 nos. of Vehicelar underpass, 12 no.s of SVLUP

i nos. of Taterchanges Flyover, and 42 nos. of Box Culverts.

3.3.6, The total water requirement during construction is estimated to 5687 KL. Water will be
exiracted from surface sources. The geound water will be abstracted for camp site after obviniag

permission from the competent authority.

7
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3.5.7. The proposed alignment will require cutting of approximately 1000 nos. of trees. However,
bare mimmum no. of trees shall be felled for construction of four lane road Detailed iree
mventories will be provided after joint enumeration with the appropriaic authority in E1A. Avenue
plantation shall be carried out as per IRC SP: 21:2009 on available ROW apart from stamirory

requirements.

3.5.5. A total number of 20 swuctures will be affected due 1o proposed Road atignment. The
NHAI shalt compensate the entire affected titfe holder as per NHAI Act, 1956 and Right to fair
comipensation and transpareney in land acquisition, rehabilitation and Reszittement Act. 2613,

3.5.9. All safety measures will be provided as per NHAI Safety Manual and IRC: SP 88 and
Expressway Manual IRC: SP 99). Safety Measures, as provided in NHAI Safety Manual i.¢, Unit-
3 (pertaining to Traffic Safety , such as traffic control zone , advance warning zones. traffic contiol
devices, regulatory & warning signs cylindrical cones, drums, flagman, Barricades, Pedesirion
Setety , spead conrol ete.) and other safety guidelines & measures suggested in Unit-4
{Conswuction Zone Safety), Unit 5 (Temporary Structures Safety), Unii-6 (W orkers & Work Zone
Safety), Unit-7 (Elecirical & Mechanical Safety) will be swrictly inplemented. All required
iHluswative plans for safety at construction sites keeping in view all situations highlighted IRC: SP:
35 and ix NHAI Safety Manual will be prepared and sirictly implemented.,

3.5.10. Benefits of the Project: The main objective of the proposed project is to reduce the disiznce
anid travel iime from North-Bihar to South Bihar and to give connectivity 1o remoie arcas and
wgjor ctties, The project will enhance economic development in the area through indusiriaf areas,
Amriculture (Market access), commercial development and consequent employment. The junctions
with exisiing road will be planned n the form of interchanges and flyover 1o ensure uninierrupted
flow of traffic. The proposed road would act as the prime artery for the economic flow to this
region. [t will enhance opportunities to locals, strengthen tourist development, ensure road safety,
and provide betfer transportation facilities and other facilities such as way side ameniies. Venicle
operating cost will also ve redoced due 1o improved road quality. The compensaiory plantation
and road side plantation shall further improve the air quality of the region. The wtal manpower
required for the project is 1050. About 1000 persons will be employed temporartly during the
construciion phase for a period of 3 years. During operation phase about 50 persons will be
eiitployed on permanent basis,

3.5.11. Details of Court cases: No court case is pending againsi the proposed project.

2.5.12. The EAC noted that the NIHAT has posed 3 proposals from Package-I to Package-V which
can be secn in the MOM from agenda item 3.1 t0 3.5, All the packages are in the same aligmment
however divided into 5 packages for convenience. The Kacchi Dargab-Bidupur Bridge currently
under  construction  will  span the  river Ganges, comnecting  Kacchi  Dargah
in Pama and Bidupur in Hajipur in the state of Bihar. The proposed complation date 1s Nov 2621,
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This bridge will provide an easy roadway link between the northern and southern pasts of Bihar
and will connect two major national highways, linking NH 30 (Patna-Balhtiyarpur Road) to NH
333 (Hajipur Samastipur Road). The bridge will reduce the load on Mahatma Gandhi Seiun and will
also reduce the traffic in the capital city of Paina. The bridge will be a major connecting bridge
between North and South Bihar.

5.5.13. The cancrete laying in well foundations siarted on 19 July 2017 on the Raghopur side.
Towl 57 foundations o be consuucted (65 DD type well foundations and 2 Circular Well
foundations). The length of main bridge is 9.750 Km (75-65x150+75) and the length of both side
approech roads s LS Km (Sowth/Kachhi Dargah side) and 8.5 Kin (Morth/Bidupw/®alyaupur
Side]. Total length of the project is 19.750 K.

3.5.14. The project 1s being implemented by L&T Constrection, JV with Daswoo E&C from
korea. The estimated project cost is Rs. 3115 Cr. The proposed bridge is one of the longes: hiidges
an river Ganga, The project anthorigy is Road Construction Departraent. Bibar.

A515.In case construction of Kacchi Dargah~Bidupuy Bridge could not be completed. the
exisitng Dridge (Gandhi Sett) can be used as alternative alignment'connectivity from Kacehl
Dargah (End point of Package-3) to Kalyanpur (Starting point of Package-IV) through existing
NH- 3¢ (Paina-Baldtivarpur Roady and NH-103 (Hajipur Samastipur Road). The existing Gandhi
Sere 13 located approximate 10 Km away from end point of Pakage-3 and Stasting point of

Pachagoed,
4

3.5.10. The EAC, taking into account the submission made by the project proponent had a dotatied
detiberation i its 2607 meeting during 3™ - 6™ April, 2021 and recommended the propesal for
grant of Terms of Reference (ToR) witil the specific conditions, as mentioned below, 1 additon
1 all standard conditions applicable for such projecis:

. Apart from land compensaiion, the loss for crop has also 1o be compensaied.

The proponent shall carry out a detailed affic flow study o assess inflow of traffic from
adjoining areas like airport/urban cities. The detailed traffic planning studies shatl imclude
complete design, drawings and waffic circularion plans {taking into consideration integriton
with proposed alignment and other state roads ctc.). Wherever required adequate
connectivity in terms of VUP {vehicle underpass) PUP (Pedestrian underpass) necds 10 be
included.

Cumulative impact assessment study to be carried out along the entire sireich incinding the
other packages in the current stretch vnder consideration.

it

tii.

iv.  The alignment of road should be such that the cutting of trees is kept ai bare minimun and
for this the proponent shall obtain permission from the compeient authonimes. Alignient
also should be such that it will avoid cutting old and large and heritage trees if any. All such

trecs 10 be geotagged,
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v.  As per the Ministry’s Office Memorandum F. No, 22-65/2017-1A 1Tt dated 30 Sepiember,
2020, the project proponent, based on  the commitments made during  the public
hearimg, shall include all the activities required to be taken to fulfil these commitments in
the Environment Management Plan along with cost estimates of these activities, in addidon
to the activities proposed as per recommendations of EIA Studies and she same shall
be submitted 1o the ministry as part of the EIA Repori. The EMP shall be implemented at
the project cost or any other funding source available with the project proponent.

vi.  In pursuance of Ministry's OM no siated above the project proponent shall add one annexure
in the EIA Report indicating all the commitments made by the PP to the public during
public hearing and submit it o the Minisiry and the EAC.

vit.  The proponent shall cacry out a comprehensive socio-economic assessment and also impact
on biodiversity with emphasis on impact of ongoing land acquisition on the local people
fiving around the proposed alignment. The Social Impact Assessment should have sociat
indicators which can reflect on impact of acquisition on fertile land. The Social hnpact
Asgessment shall ke into consideration of key parameters like people’s dependency on
fertile agricultural land, socio-economie specirum, impact of the project at local and regional
levels.

viil.  The Action Plan on the compliance of the recommendations of the CAG as per Ministry’s
Circular No. J-11013/7172016-1A.1 (M), dated 25th October. 2017 needs to be subiytted at
the time of appraisal of the project and inchided in the EIA/EMP Repoit.

Agenda MNo. 3.6

Developmental expansion of Industrial park over an area of 1415.25 ha in addition
o existing Developed avea of 296.37 ha within total permitted area of 1705.62 ha in respeet
of Khed City Multi-product Industrial Park at Khed Taluka, District Pane, Mahavashira by
M/s Khed Economic Imfrastructure Py, Lid - Envirenmental Clearance (Proposal No
TAMENCP/203636/2098 and File No 21-944/2607-14 111}

“The EAC noted that the Project Proponent has given undevieking that the duta and
information given in the application and enclosures are frue io the best of his Inowledge and
helief” and no information has been suppressed in the EIA/EMP veport. I any purt of
ditt/information submitied is found to be filse/ misleading at any stage, the project will be
rejecied and Emvivonmental Clearance given, if any, will be revoked at the risk and cost of the

profect proponent.”

3.6.1  The Environmental clearance subsequeni to Public hearing of the above proposal was
earlier granted vide letter No. 21-944/2007-1A_111, dated 20™ May 2010 for 4500 Ha of land (2000
Ha of processing arvea + 2000 Ha of non-processing avea + 500 Ha of domestic tariff area). The
validity of this EC was further extended for two years i.e., up 1o 19" May 2017 vide letier No. of
even number dated 19" February 2016 and then for further three vears. i.e., up {o up ! 4% May,
2020 vide letter No. of even number dated 11" August 2017, Further, MOEF&CT vide its
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netfication dated 27% Septentber 2020 extended the velidity of the ECs expiving in e year
2020-2621 upro 31 March 2021

36,2 As stated above. initially. the project was planned to be spread over an area of 4,50( Ha
falling in jurisdiction of Gram Panchayats of Khed and Shirur Talukas, but MIDC was able to
acquire only 1705.62 Ha of land therefore only 1703562 Ha was leased out by MIDC 10 KEIPL
vide two tease deeds for the period of 95 years for Phase { in four villages viz. Dawdi, Kanerhsar,
Niimgaon in Khed Taluka and Kendur of Shivur Taluka. Further, MPCE has granted Consent 1o
Operate jor Processing Area (PA)Y and Domestic Tariif Area on plot area of 192.67 Ha, out of ol
plotarca of 1703.62 Ha for a peviod upto 3P*March, 2021, Subsequently, MPCB has also granted
Consent 1 Operate for Domestc Tarifl Avea-1i on plotarea o' 97.7 Ha, out of intal area of 170562
ila for period up 103 1MOctober, 2024. [Remaining/Balance Area: 1705.62 Ha - 192.67 Ha - 97.7
Ha= 1415.25 Ha

3.6.3  In order to regularize the validity of EC and development of Indusirial park over balance
arsa of 1415.25 Ha out of total acquived area of 1705.62 Ha, It was necessary o obiain a fresh EC

wagy g cxpansion proposal.

3.6.4  For the want of fresh Terms of Reference {TOR) followed by EC, the above mentioned
proposal was carfier considered by Expert Appraisal Committee (FAC) in its 235%and 237 EAC
meetings held on 26" May, 2020 and 29 June 2020. respectively. The MOEF & CC ride letier
no. 21-944/2007/-1A-111, dated 20™ July 2020 issued the TOR to KEIPL, with a mandate ie conduct

Public Consultation/ Hearing.

3.6.5 Further, The PP vide letter No. KEIPL/EC/Public Hearing/56/20-21, dated 17" December,
7020 had submitied on-line application on dated 26" Dec 2020, requesting for
amendment/modification of ToR letier No. 21-944/2007/~{A-1}, daied 20" July 2020 “exemption
of Public Hearing”. The EAC, iaking into accounl the snbmission made by the project proponent
and the detailed deliberation during its 253" meeting on 18% ~ 16% January, 2021, recommended
the proposal for amendment/modification (i.e., exemption of Public Hearingy n Terms of
Reference, which was issued vide letier No. 21.0442007-1A-111, dated 20™ July 2020,
Subsequently, @ revised ToR was accorded by the Ministry with “exemption of Public Hearing”
vide @ ToR letier of even no., dated 23% February, 2021,

3.6.6 At this instant, the PP vide Proposal No. [A/MH/NCP/203636:2008 has submiued
application on-iine on dated 16 Mar 2021, requesting for fresh Environmental clearance under
te project type “Expansion” of the aforementioned project. The proposal was placed before the
FAC m its 260" meeting during 5% - 6™ April, 2021, in favor of Environmental clearance. The
project proponent alongwith EIA consuftant M/s Ardra Consulting Services Pyt iLxd.

3%,
1
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Bhubaneswar, Odisha, has made a presentation through Video Conferencing and provided the
following information-

3.6.7 The proposed project is for developmental expansion of Industrial park over an area of
1413525 ha in addition to existing Developed area of 290.37 ha within towa! permitted arca of
1705.62 ha in respect of Khed City Multi-produet Industrial Park at Khed, Pune, Maharashira by
Mg [Ched Econonyc Infrastrucrure Py, Lid.

3.6.8 The proposed project falls under 7(c)-Indusirial estates/ parks/ complexes/ arcas, export
nrocessing Zonges: Industrial Park, Category-A, as per ELA notification 2006,

3,69 ToR for the propesed project was issued vide Proposal no. IA/MH/NCP/15298172020,
dated 20" July. 2020 and subsequenily, ToR ameandment letter was issued vide Proposal no.
TAMNIHANCE/ 10002172020, dated 25" February, 2021

3.6.10 Total investment/cost of the project is Rs 327431 Lakh. The Capital cost to be invested
over development in next 10 year is Rs139715 Lakh. The EMP cost is Rs 48421 Lakh (capital

cast) & Re 28940 Lakh (recuwiring cost).

3.5.11 Public hearing (PH) was conducted during previous Environmentai Clearance vide letver
Mo 2 9442007-1-A-11 dated 20" May 2010, For the proposed expansion project, PH was
exempted vide ToR amendment letter dated 25™ February, 2021.

5.6.12 Total Area of the proposed Project is 1705.62 ha, out of which 290.37 ha has already been
developed and batance 1415.25 ha need 1o be developed. The topography in and around the siie 15
mostly undulaied with steep slopes on edges of the platean. The Landuse/Landcover of project site

is as following:

i 5t Mo | Land Use/Land Cover Existing Land Use | Proposed Land Use Total jnwd vse
Aresa {(ha) Additional Area {ha) | Area {ha)

1 Indusiriat 175.83 697.22 873.05

2 Amenttiess Utilities 117.57 75.52 03.09

3 Roads 37.53 44.39 51.92
D | Supporting  activities  for | 17.77 | 315.68 b 33348

1’ residential and commercial ] ]

- 5 i Open Spaces/ greenbelt 41.67 133.44 175,11 ;
i | e
| 6 | Authorized area under Khed | ----- 149.00 149.00 !
[ ¢ City Development Limited E
[ | (KDLy* !
TTetal 290.37 i415.25 105,62 !
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3.6.13 The indusiries related to Health care, FMCG, Renewable and non-renewable energy, Auto
and engineering. Heavy Induswies, Lieht Industiies. Electronics and Elecirical products,
Augtomobiles, Biotechnology, Phammaccutical, FTATES/Food Processing, Texule and apparel,
Gems, Jewellery, Plastics, aviation and logistics shall be housed with the proposed project. No
water polluting and chemical industries are proposed under Pharmaceutical category.

3.6.14 No water bodies are present in the project site, and no natural drainage is getting disturbed.
However, Vel River and Bhima River is present at a distance of 1.0 Km at East side and 2.0 ki at
western side, respectively. There is one pond namely Thitewadi tank at a distance of 1.7 ki Fast.
3.6.15 The water requirement for the project is 75.40 MLD that wiil be drawn from Bhina River
and Chaskaman dam. Necessary permission is in place. Ground water will niot be abstracted during
consiiuction & operation phase of the project. Surface water from Chaskman dam of 50 MLD and
Watckarwadi K.T. weir on Bhima River of 1.73 MLD will be transfer to preposed Industrial Park.
As per the estimarion, the average waier requirement for the proposed project will be 0.2 LD
during the construction phase and 75,20 MLD during the operation phase, KEIPL provides water
10 e wints through the exclusive arrangement with Irvigation depariment of Gove. of Malwuashirn

irom the Bhima River and Chaskaman Dam.

3.6.16 No further land acquisition is proposed in the present developmental expansion project
appiication for fresh EC. A certified compliance report has been issued by the Nagpur regional
office of MoEF&CC. No forest land diversion is involved in the project.

3417 There are no protecied areas under inernational conventions. rational or local legislagon
for their ecological, landscape. cultural or other related value within {5 km radius. No new
Rehabilitation of communities/villages is reqguired. Land acquisition and rehabilitation of

compnuniiies are implemented.

3608 Waste Management: Sohd waste management System has been planned and wilf b i
placr as per the provisions of the MSW (M&H) rules 2016,

3.6.19 Commen effluent reatment plant of 1.0 MLD capacity and STP of 35 KLD capacicy based

on MBER technology is proposed.

3.6.20 Total 22,148 trees are reported from Khed City Project area. The current cumulaiive status

of tree felling is shown below.
{5 %o { No.of Trees Felled within Profect Area Total
(] 1027% 1027
; 2 Total No. of Trees Transplanied 43
f 2 Total No. of Trees impacted (No.s) (i+2) 1072




* Majority with girth around 10 cms, mainly non scheduled species

| Mate: KEIPL has planted 111314 numbers of local wee saplings and 50735 numbers of shrubs.

3.6.21 Greenbelt development is recommended for implementation, in area of 177.71 Ha. KEIPL
will consider maintaining 50 m green belt between industrial units and residential areas and the all
possibilities while the plots are handed over to customers. Green belt to a width of 15 meters, thick
vegetation along boundaries, Roads and plots setbacks is provided. To ensurc a permanen: green
shield around the periphery planting is considered in two phases:

3.6.22 Rainwater harvesting structures are developed in the project site. KEIPL has construcied
P surface rain water harvesting structures fo catch 189.23 TCM of rain water, out of which 9
structures are tarihen Mala Bunds and 2 are Cement Nala Buads. The Total capacity for rain water
narvesting In the project area has been enhanced to 340.367 ML from 304.23 ML by further
stengthening of 7 Earthen Nala Bunds.

3.6.23 Socio-economic condition of local people: Local viltagers which are nearby to hed City
are having agriculture as main occupation. Some people from these villages are having their own
busiess like cement agencies, kivana and essentials supply shops, dairy, package water supply.
Some people are aggociated with Khed City in terms of contract works like earth waorks, road
construction, manpower supply to the industries located in the Khed City, and some are even doing

vesular jobs in these indusiries.

3.0.24 Benefiis of the project: Employment Generation: The project will provide employment o
a targe number of local people. Skitled, serni-skitled and unskilled man power will be utilized
during construction and operation phase. This will positively tmpact the economic condition of the
study area. Microclimate improvement of the surrounding: e 1o increase/enhancement of the
forests and greenery, the project area will possess an enriched ecological profile with significant
improvement in micro-climaie. Improvement in the health and educational profile of the arca: The
development of planned residential and indusirial growth shall necessilate the erection of
education and health infrastructure, The project will undertake their creation witlh quality,
Ingwovensent in infrastracture fueitiny: In order to facilitaie the industries in the Integrated
tndusinal area and In order o enhance their productivity, it is proposed to improve existing
connectivity and add green-field connectivity projects. Feonomy improvemens:  Afler
implementation of the Project, a host and variety of industries will be established in the arca. Tiis
will give rise to employment to the local peopie. The industrial development will also promote
allied businesses and facilities in the area. This will result in considerabie improvement in the

economic condition of the study area.

3.6.25 Details of Court cases: Earlier, there were two legal aspects with regards to KEIPL projecis.
Land owners had approached Hon’ble High Court and further before Hon’ble Supreme Court, in
by
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the vear 2013 Honcwrable Supreme Court dismissed the allegations made by the lund owners,
®KelPL's BC was also challenged betore the Honourable Nationa! Green Tribunal, New Detiv and
further before Hon’ble Supreme Court, which was also dismissed and the EC was confirmed.

3.6.26 The Commtttee notes that the PP durimg ToR stage submitted that they are continuing the
'sectors” approved mn the earlier EC granted by the Minisiry vide letter dated 20th May, 2010. No
new sectors has been included in the expansion application. No chernical indusiries are proposed
undu Pharmaceuncal category. Only formulation unit 1s proposed as per continpation with nnor

£,

3.6.27 The sectors approved in the earlier EC are heavy industry, light industries, electronics and
clecirical products, auiomobiles, biotechuology, pharmaceuiical, IT/ATES/Food Processing,
textiles and apparels, gems, jewellery. plastics, aviation and logistic. However, at the time of
appmiqa] PP submitied a layout map showing maximam red category industry. Further there s no

cgend on the map 10 know the scetoral division of the industries.

3.6.28 The EAC, iaking inio account the submission made by the project proponent had a detailed
deliberation i its 260" meeting during S - 6% April, 2021 and deferred the proposal for want

of foliowing documents/ information;

Lavout map showing the existing indusirial development vis-a-vis proposed industries with

i

sectors specified on the fayout map.
Detailed list of industries as envisaged in the original EC and revised ToR issued on 20

1.

July, 2020 and subsequently, ToR amendment dated 25™ February, 2021.

iii.  The infrastructure which is already i place and the proposed infrastructure should be
clearly highlighted on the layout map with legend. The existing green beftand the proposed
green beli should be clearly highlighted.

iv.  The map should be clear in all perspective including legend, scale. North mark ete.

Auenda No. 3.7

Developmental of Greenfield Bhavanapadu Port, District Srikakulam, Andhra Peadesh by
nis  Andhra Pradesh Magitime Board -~ Terms of Reference (Proposai No
TA/AP/MIS/T173842/2020 and Fite Mo 10-56/2020-1A 11

“The BEAC noted thut the Project Proponeat has given underiaking that the dita and
z:a;’mmaaou given in the application and enclosures ave trug i the best of his knowledge and
betief and no information has been suppressed in the EIAEMP repori. If anv pari of
datainformation submitted is found to be false/ misleading at any stage, the project wili e
rejected and hnw‘om»mnmf Clearance given, if anv, will be revoked at the risk and casi of the

project proposient.”



Note- {t may be mentioned this proposal was considered in 2434 EAC meeting during 28% _3t
Septeraber, 2020 and was deferred for wani of some reguisite information. Farther, the proposal
was reconsidered in 256™ EAC meeting held on 3™ — 4™ March 2021 ana it was observed that
the tand for the site selected for project has been already alloted by the State Government 1o
Singareni Collieries Company Limited (SCCL) as a part of compensatory afforestation. EAC
observed that the same site cannot be alloized by the Swmte Government io another projeci and
therefore, the broposal was deferred 1] the availability of land for the proposed port is ascertained
by the competent author; ty of the state government. However, the PPlronsuitant has given false/
misteading  information ar Point 3 of the  Annexyre I (Reguived Jor  ToR:
New/Expansion/Antendmeny Proposals) as shown below-

f T _,_____l
I3 j Whether the proposal was considered in earlier meetings of EAC: If yes. | No |
! f provide date of EAC meeting and reasons for deferment, if any ﬂ i

| 4.

The project proponent along with the EIA consultant M/s P & M Solution, Uttar Pradesh
has imade a presentation through Video Conferencing and provided the following information-

371 The proposed project is for development of Greenfield Bhavanapadu Port at Srikakulam,
Andbra Pradesh by Mis Andhra Pradesh Maritime Board,

372 The vroposed project falls ander e} - Ports & Harbors, Category-4 (cargo handhing
capacity > 5 million TPA), as per ElA notification 2006. Total investment/cost of the project (s R
308790 Laiks.

273 Total area for Port development for Phase-I is about 1016 Acres i.e. 408.73 Ha {Puort
Bevelopmeni 660 acres Le., 267.093 ha and area for external infrastructure like road and rail
connectivity is 350 Acres ie., 141.64 Ha). The Land use/land cover of praject site is as tollowing-

f 5 N, f Land use category I Ares (in Ha) j Ares in % 41
K Agriculture [ and } 12 3.7
| 2 Setilemen 00 603 |
’ 3 ‘ Waterbody 160 4144

4 f Forest 141 3455

S ! Wetfand ] [ ! .27
i{ i ;f Open scrub f a8 f 2052
P Total ! 408 T

3.7.4. The total Lapnd required for Phase | is 660 acreg (267.093 ha) out of which government land
and forest is 379 acres (£53.376 Ha) and 281 acres (113.717 Ha), respeetively. The Total Forest
Land Area [dentified is 471 .35 Acres (190.74 Ha) (for master pian).

AT5 Total Wager Requirement for the proposed project is 111295 litres (31455 Tires for
adminisiranve building + 9240 [ives for Workshop Building + 70600 lires for Misce! laiveouns
Facilities). The water demand shall be met from the nearby reservoir. No ground water shull be
abstracted or used for any commercial purposes of Port Operations,
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A7.46. Bushes and scrubs with Trees will be cut due to Devetopment of proposed Bhavanapady

Port. Care will be taken to relocate the trees and necessary permission will be sought from the
competent authority. The detatls will be provided in the EIA report.

3.7.7. The project site is in CRZ 11 area & part of the area will fall under harbor, berth, north &
south break water & tning cirele will fall under CRZ 1B. Bhavanapadu Port Area falls under
rural area & hence c:'itecouzcd as CRZ IIL. Average Density of Population of Srikakulam disteic
15 462 7 Sgkm (Census 2011, hence Bhavana padu being a part of it will fall under CRZ-I11 B.
Dewarcation of coastal regulation zone, High Tide Line/iow Tide Line & Land Dse mdp will he
prepared through MoETCC autherized 7 accredited mstiute & the seme will be prescmed |
Environmental Impact Assessment Report.

575, Total Domestic Effluent Generation will be 69.04 KLD. STP of 70 KLD will be provided

B N

for domesiie Fffluent.

3.7.9. The details on the shoreline change will be sradied by doing modelling and lioral diift
studies as required & the same will be submitied during Environmmental Impact Assessment Srudv
fReporvt i detail,

3.7.10. The estimated capilal dredging quantity & dredging areas for the proposed port is as
follows:

o
I

Entrance s Approach Channel /Turning Cirele/ Sand trap — 10.88 Mm3

o. Berthing Area/ Port Basin — 10.377 Mm3
¢ Providing Navigavional aids and shore marks — Lump Sum (LS
4. Mobilisation and Demobilisation of dredgers and other ancillary equipment’s - (L.5)
¢ Total estimared dredging quantity for Phase I development is 21.177 Million cum
{Mm3},
3711, Cargo stacking and storage facilities will be developed for handling cergos with

commoditics ke —

Raw cashew. Lime stone, Bdible oil, other commodities, containers, Mmeral sunds,
cashew, sova meal, Granite, Forro products, Jute produces, Iron & Steel serap, Dron ove,
Iron & steel products, Fertitizers. Thermal coal/ Coking coal

b. There 1s deposition of dust In to the air at the time of construction and carge handling.

¢. Dust  suppression  systems (e.g. water Sprinkiing/misting at the bulk siorag?).

712, There are no fishing boats, no fish landing centres observed within the praject site

vousndary. There 18 one Fishery Harbour near 1o the port. However, the Fishery Hurbonr i ouistde
the port boundary. Hence, development of Bhavanapadu port shall not disturb the fishery Harbour

-
-7

operations.

3713 R & R wsues: Land Compensation and R & R i¢ planned per the land acquisition plan for
Pxo_;cct Affecied Family’s (PAF’s) and budger is established as per the District Collector Letter
RC no, 80672015 G dated .23/8/2018. Rehabilitation and Resertloment (R & Ry will Lo mken up
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adhering to The Right to Fair Compensaiion and Transparency in Land Acquisition, Rehabilitaiion
& Resettlement Act, 2013 (No. 36 of 2013) - Andhra Pradesh Right to Fair Compensation and
Transparency in Land Acquisition. Rehabilitation and Resettiement Rules. 2014, Notiftcaiion —
Orders Issned GO. MS. No. 389 dated 20/1 172014,

3.7.14. Beneflts of the project: The project has considerable benefits from the social perspective.
The proposed project will have positive impact on social and economic improvement of the region
by overall improvement in living standard through creation of new direct and Indivect Jobs,
mcrease In volume of general trade, general improvement in inftastructural facility with betier
reansport and comnnmication nerworls, It is estimated thar, this project will generate 16,000 No, of
Direct and indireet Employment. As per the Feasibility Assessmient, the project is found o be
viabic from all aspects such as technical, economic, environmental and social aspects.

3.7.1%. Details of Court cases: No cowt case is pending against the proposed project.

4.7.16. The EAC, saking inio account the submission made by the project proponent had a detailed
deliberation in its 260" meeting during 5™ - 6™ April, 2021 and deferred the propasal with

followmg commenis:

it was observed by the cormittee i the earlier meeting that the land for the site selected for project
has been already allotted by the Staie Government to Singareni Collieries Company Limited
(SCCL) as a part of compensatory afforestation. FAC observed that the same site cannot be allotied
by the State Government to another project and therefore. the proposal was deferred 1ill the
availability of land for the proposed port is ascertained by the competent authority of the stute

FOVOrIIMent,

PP further sitbmitied the leiter No. INIG-01-PORTS-1/129/2026-PORTS, dated 20.03.2021 thai the
Special Chief Secretary has given confirmation for land being allotied for the proposed port
including forest and revenue fand and assured thar the Go AP & AP Mariuime Board will foHuowr
tite due process involved in obtaining Forest Clearance from the Central Govermment ardl comply
the conditions siipulated while granting Siage-I & Stage-IT clearances by MoEF&CC.

The EAC observed that the Iand was accorded to Singareni collicries in the year 2001, however
the Notification (reserve or protected forest) for the same has not been issues till date. Money has
been deposited for the compensatory afforestation 1o CAMPA. Further, the compensatory
afforestaiion work has also been completed. However, the forest land has not been de-notified; in
facy the Notification work itself is pending. PP informed that an alternative site for afiorestanon
has been identificd in YSR district of AP,

The Committee decided that the ToR for the project cannot be accorded to a picee of land for
which the land records are not clear and land is not in possession of the PP. The EAC, taking into
account the above fact deferred the preposai.

rd
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Arvenda Mo, 3.8

Integrated development of International Container Transhipment Terminal (JOTTH-14.2
Millionn TEU along with Greenfield Internativnal Alvport (4000 Peak Hour Passengers-
PHP), Township & Area development and 450 MV A Gas and Selar based power plant in
16610 ha, Great Nicobar Islands, Nicobar Bistrict by M/s Andaman and Nicobar Istands
Integrated Developmaent Corpovation Lid. - Further consideration for Terms of Reference
iProposal Ne, TA/ANCP/I81189/2021 and File No 16/87/2821.14.010

“The EAC nored that the FProject Proponent has given wideriaking that the daia and
information given 11 the upplication and enclosures ave true 1o the best of his knowledge and
beliei and no information has been suppressed in the EIA/EMP reporr. I anv pare of
daiceinformeation submitted is fowsd 1o be julses misleading at any stage, the project will be
 and Environmenial Clearwice given, if any, will be revoked ai ihe risk and cost of the

rgjevie
project propoiienr.”

381 The proposal was considered in the 238th meeting of Expert Appraisal Cormitiee held on
7™ 218" March, 2021, The proposal was deferred by the EAC for want of additional information
from the proponent,

382 PPsubmitted the requisite information and the proposal was further considerad inthe LAC

in its 260th meating held on Sth - 61k April, 2021, The DPR consuliant engaged for the projeet is
Moz AECOM India Pvi Lud

3.8.3 [t has been mentioned that otal township area is 149.60 Sq.lan. Revenue land 1 28,27
Sa.km. Revenue land {deemed forest) is 8.37 Sq.km, and forest land is 112,96 Sq.lan. Regarding
Site grading, all dewils related o pori and airport are included in the PEFR. For township relaicd
site srading, same shall be conducted during the detailed enginecring studies. Regardmg water
reguirement, it kas been mentioned that the tetal Water Demand for the project area is estimated
at 160 MLD (Fresh Water Demand 90 MLD and Recyceled Water Demand 70 ML),

RESIDENTIAL
Residential Mixed-LUse (Mediur derisity) 201

Residenital (Medium Densiy) 2,98 ;
4,58 L
. &5 5,68
Commerecwt Mixed-Use $.33
Commercial Office 0,41
+ Tourism and Hospiabuy 1.70 ? ‘
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{ INSTITUTIONAL 15.14 9,11
Instiutional Campus 15.14
PNDUSTRIAL 6.31 0.18
Industrial 0.31
TRANSPORT 24.61 14,46
Ports and Marine 7.66
CAYIALOoN 8.45 !
Logisiics 7.90 f
CUTILITIES 1.2025 6.72
p Power #lang 39 :
i Other Utdities {includes Solid Waste disposai) 0.81
P OPEM SPACE 73,6575 43,98
| (reens 9.61 f:
| Beo-Tourism 40.51
| Coasal wourism 22.64
'GEFERCE AREA 9,28 { 5,59 ;
TOTAL PROJECT AREA 166.10 | 10000 '
VTOWNSHIP AREA 149 68 ot

3.8.4 In order to have minimal dependency on surface water from Galathea Kiver, 1t is being
peopased to create rainwater harvesting reservoirs within the project area. Approximate 2.5 Sa.km
of usen 15 belng identified for creation of water reservoirs which will store rainwater from surface
runoff, Detail waiershed studies and mathematical modelling will be carried out at the deeail design
siaze and will be included in the FIA report. A LIDAR survey for the island was conducted for
detailed terrain mapping. The data is classified as restricted by Minisiry of Defence. Mecessary
approvals are being obtained for doing detail analysis on the LIDAR data collected. Final watey
sourcing will be included in the EIA report to be submitted. In case of inadequacy of water from
these sources., alternate sources will be explored and presented at the time of ETA submission.

3.85 Regarding impact on Leatherback Turtle and other geo-scismological view it has been
mentioned that the most technically and financially feasible focation is Galathea Bay. All emphasis
will be given 1o avoid any impact on the tule nesting sites and detail imitigation stratcgies shall
he covered in the EIA report including but not limiting to offshore break water provisiorn: to have
unhindered turtle movement to nesting grounds. Further, comparative analysis of all location viz
Galathea Bay, Casuarina Bay, Anderson Bay, Pemayya Bay, Campbell Bay was presented

3.8.6 Regarding Geographical Meteorological study and Seismology status, it has been
mentioned that thers is no IMD station in Great Nicobar Island. The data from INS Baaz siation

in Great Nicobar Isiand (Navy facility) has been procured and shall be used for all rodelling
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studies. All relevant reports available with Navional Centre for Seismology will also be procured
and analyzed during the ETA study.

3.8.7 Regarding conformity of proposcd integrated development in relation to latest CZMP at )
4000 scale and Island Developmeni plan for Great Nicobar it has been mentioned that approvals
as per JCRZ notification 2019 shall be obtained for undertaking proposed development. The CRZ
mans at 1:4000 scale as mandated in the notification shall be submitted alomg with applicansn for
{RZ clearance. However, PP has io submit a¥! documenis at the time EC+CRZ {combinsd
clearance) as mentioned in the procedure for CRZ clearance for permissible and regulated

activiiies at item 8 of CRZ Notification 2019 alongwith recommendation of the A&N CZMA for
all activities proposed under aforesaid integrated development project.

Following break-un for Area statement is pravided.

e Beseription Arven in Sgiim |
N,
1 Total Area of Great Nicobar [sland 910.04
2 Forest Area 805,84
3 Campbel! National Park™ 391.7%
¢ Campbell National Park Eco sensitive Zone . 63.81
| 3 Galatea National Park™ 10716 |
; t .
, g Galaiea Mational Park Eco sensitive Zone 14.93 3
L7 Tribal Reserve Area 7514
8 Revenue Area 44,20
i 4 Developable area (Project area) 166 10

*  (The notified arcas of Galathea National Park, Campbell Bay National Park and Biasphere
Reserve are 110 sq. kin, 426 23 sq. lan and 885 sq. km respectively. However, on account of
reconciliation of arca of Great Micobar Island by Survey of India vide letter dated 01.09.2620,
there iy revision in the srea of Galathea National Park, Campbell Bay National Park and
Biosphere Reservel.

O the total 166.1 3g.km project area,

i, Revenue land 44.2 sg.kem,
a. Revenue land (allotted) = 23.53 sq.km.
b. Revenue tand (vacani)= 6.62 sq.Jan
¢. Revenue land (encroached) = 2.0 sq k.
d. Others (roads and water bodies) = 3.16 sq.km.
¢. Revenue land (Deemed Forest) = 8.88 sg.km.
i Forest area - 121.87 sq.km



3.8.8  The Commitice notes that the site selection for the port component has been done keeping
primarily the technical and financial viability in place. The environmental aspecis were not given
much weightage while selecting the site. The Island has large number of endangered species
including Leatherback Turtle at the Galathea Bay. it would be ideal to mvolve an independent
organisation/institution with specialized skills such as 1T, NIOT, NCCR, NIG e¢tc for technical
aspect while research institutes such as Zoological Survey of India (Z51), SACON and Wildlife
institute of India {WII) for ecological assessinent with expertise on Island ecosystems. its
terrestrial and marine flora and fauna. An independent study/evaluation for the sutfability of the
proposed port site with specific focus on Leatherback Turtle, Nicobar Magaped and Dugong
should be careled out and submitted its recommendations. The report shall become the part of
EIA/EMP report and the recommended selection of the site could be forther considered in the EAC
for the merits of site in in terms-of environmental sensitivity.

3.8.¢  Committes also of the view that the consultant agency for conducting the EIA study shall
be independent of the agency involved in preparation of DPR. and should involve the experts from
the organisations which were involved in assessing the impact of Tsunami on and its mitigation m
the AdM islands. Consultant agencey should also Involve senior scientists from W1 or ZS1or {15

ar SACON in ecological and biodiversity studies.

3.8.10 Committee further opined that since the project is appraised by single Committee {Infra-1)
with invelvement of Member Secretaries of concerned sector, it is advisable io take comments
from all sectors so that specific ToRs for each sector can be provided for EIA studies.

3.%.11 The EAC, taking into account the submission made by the project proponent had a detailed
deliberation in its 260™ meeting during 5 - 6% April, 2021 and recommended the proposal for
arant of Terms of Reference (ToR). The sector specific ToRs are obtained from the respective
sector. The ETA/EMP studies shall be concucted based on the sector specitic ToRs as meniioned
below, in addition to ali standard Tolts applicable for such projects.

K}

A, International Container Transhipment Terminal (ICTT)
The lsland has large number of endangered species such as Leatherback Tuitle ar the
Gulathea Bay. The area also has a presence of Nicobar Megapod, an endenic species and
possibility of other endangered species such as Dugong and Saltwater Crocodiles. An
independent evaluation of impact of proposed port site at Galathea Bay meluding ita backend
support infrastructure on the ecology and biodiversity shall be carried out by engaging a
narionally recognized institutes such as Zoological Survey of India or SACON or wildhife
[asiitute of India or consorifu of these three institutes and submit detailed study including
{indings, recommendations and comprehengive mitigation plan to the Mmistry. The report
shall specifically include key components such as impact of dredging and reclamation. pori
operations, ship movement, illumination, habitat alteration, breakwater, underwaier noise,
ot! pollution et on the movement and nesting beaches of Leatherback as well as shore
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V.

vi.

i,

morphology and sand grain profile at the nesting sites. The report shall become the part of
EIA/EMP report and the selection of the site shall be based on the recommendations and
environment management plan preseribed ia the report. The study also should examine other
alternate sites suggested in the presentation such as Casuaring Bay. Anderson Bay. Pemayva
bay and Campbell Bay based on cavironmental, ecological and cconomic eonsiderations,
and choose one appropriate size having minimum Impacts on ecology and environment with
specific Tocus on Leatherback Turde and other endangered species (both terrestnat and
marine}. A detailed comparison of the sites in this regard shall be submiited. The study
should emphasize impact on Leatherback Turtles and Nicobar Magapod and iis past and

present distribuiton including nesting of these species.

An independent study for assessment of bisdivarsity and Wildlife value of all the alternaiive
si2g Tor ICTT port shall be eonducted by engaging & nationally recognized mstitutes such a3
¥ or Z8! or HSe or SACON or consortium of these instituics. Diversity and wildhiz value
s0 assessed by thase organisations or a team of these organisations shall form one of the
criteria for cost benefit analysis of all the alternative sites. The report along with Cost Benefit
Analvsis shall be incorporated in EIAEMP report

The alternate sites than proposed Galathea Bay for Internztional Container Transhpiment

Terminal should be explored through detailed studics with mere facue on covironmental and
ecological impact of ICTT during construction and its operation, specially movements of
vessels on tartles,

The ccologicafly fragile arca including CRZ 1A area efc shall be demarcated in conformity
with latest approved CZMP as per notification of 2019 and superimposed on the layout plan
at !: 4000 scale and submiited. Submit a copy of layout superimposed on the HTL/LTL snap

demarcated by an authorized aganey on 14000 seale.

Risk analysis for handling difterent types of cargos shall be conducted and submitted. Focus
also should be given on how such a cargo will affect Leatherback nesting areas.

Detailed study well supported by strong hisiorical data through simulation studies, whethar

the selected site can withstand the cyclone/storm surge and Tsunami.

Crosion and accretion study af the mouih o the Galuthea Bay and entire island with reputed
national instituie to be submitted through predictive modelling for port area reclamation,
construction and breakwaters. The study should highlight impact of these on Leatherback
nesting sites.

Recommendation of the A&N CZMA shall be obtained and submitted.  Sobwnit

superimposing of latest CZMP as per CRZ (2011) on the CRZ map. Submit a compleie set

of documenis required as per pars 4,2 (i) of URZ Notification, 2011,



ix. Comprehensive study of the impact of dredging and reclamation and port cperations
including ol spills on marine ecology and marine biodiversity with specific focus on corals,
mangroves, sandy shorves and mud flat should be done by engaging a nationally rccognmzed
institutes such as Zoological Survey of India or SACON or Wildlife Institute of India or
consortium of these three institutes and draw up @ management and mitigation plan, Being
sensitive area, proposed plan of online monitoring of water quality drilling dredging and
disposal should be submitted.

X A specific siudy to be undertaken to ascertain the impact of proposed development on ilie

migratory birds by engaging a nationally recognized Institutes such as Zoological Survey of
Tndia ov SACON or Wildlife Institute of India covering both foward and return migration
seriod. The studies should specially focus an migratory bird species composition, tmpact
due 10 habitar destruction, impact due 1o oi) spillage and risk of el the hazaids that has
potentiaf to damage the fiagile environment. A comprchensive mitigation plan also to be

developed.

xi. A detailed and comprehensive study for assessment of requirement of water, power, vwith
source of supply, status of approval, water balance diagram, man-powser requirement (regular
and contract) shall be conducted and submitted.

A detailed study for assessing the carrving capacity of the areas proposed for development

Xit,
shall be conducted and incarperated in EIA/EMP Report

Xiit An assessiient of ihe cumulative impact of all development and increased inhabitation being
carried out or proposed to be carried out by the project or other agencies in the core area,
shall be made for traffic densities and parking capabilities in a 05 kms radius from the site.

Xiv A detailed iraffic management and a traffic decongestion plan drawn up thraugh an

organization of repute and specializing in Transport Planning shall be submitied with the

EIA,
xv.  Disaster Management Plan for the project shall be prepared and submitted.

Ol spill management plan should be drawn as per NOS DCP and submitted

uvi
¥Vil. The details about aumber of labourers, number of labour camps and its construction. their
basic requirements such as transport, fucl for cooking, freshwaier, sanitation, healily and
emergency evacuation ete to be provided in detail.
xviii.  Public hearing to be conducted and issues raised and commiments made by the project

proponent on the same should be included in EFA/EMP Report in the form of tabu ar chart
with financial budget for complying with the commitments made. It should be ensured that
tribes such as Shompen and Nicobarese and anthropological organisations well versed in
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v,

vi,

Vi,

Vi,

X1

il

cammunication with and involved in welfare of Shompen and Nicobarese are adequately
represented in the Public Hearing.

Greenfield International Airpert (4004 Peak Hour Passengers-PHP)

The LA, will give a justificarion for land requirements along with a comparison w the
guidelines established by the Airport Authority of India/Ministry of Civil Aviation m this
regard.

An assessment of the cumulative impact of all development and increased inhabitation being
carried out or proposed io be carried out by the project or other agencies in the core ares, on
the flora and fauna of the region shall be made.

Deiailed studies on Bird Hazzard to the proposed airport and flight operaiions and utg
nitigation measures should be carried out (hoth migratory and resident birds} by engaging 2
nationally recognized institutes such as SACON or Wildlife Institute of India,

lmpact of proposed Pori on ihe Flight Safety and operations and Airport security should be
examnined in detailed

Layout maps of propesed project mdicating runway, Aerodrome building, parking, greeabelt
ares, utiliues ew.

The ccologically fragile area meluding TRZ TA area etc shall be demarcaied and
superimposed on the favout plan and submited.

An independent study for assessment of biodiversity and Wildlife vaiue of all the alemative
sites tor ICTT port shall be conducied by the organisations in this field like Wil Z3L 1IS
and SACON. Diversity and wildfife value so assessed by these organisations or a team of
drese organisations shall form one of the criteria for cost beneflt analysis of' all the aliernative
sites. The report atong with Cost Benefit Analysis shall be incorporated in EIAEME repure
An assessment of the cumulative impact of all development and increased inhabitation being
carvied out or proposed to be carried out by the project or other agencies i the ¢ore ared,
siall be mude {or waffic densities and parking capabilities in a 05 kms radiue from the site.
A deailed waffic management and a wallic decongestion plan drawn up rougin an
organization of repute and specializing in Traasport Planning shafl be submitted wit the
EIA. The Plan to be impiemented 1o the salisfbction of the State Urban Development and
Transport Departments shatl also include the consent of all the concerned implementing
agencies.

The F.1.A. shonid specifically address to vehicular trafiic management as well ag estimailon
of vehicular parking area inside the Afrport premises.

An onsite disaster management plan shall be drawn up to account for risks and accwionis,
This onsite plan shall be dovetailed with the onsite management plan for the disurict.

A note on appropriate process and materials to be used to encourage reduction in carbon foot
srint. Opiimize use of energy sysiems in buildings that should mainiain a specified indoor
environment conducive o the functional requirements of the building by followiag
mandaiory compliance measures (for ajl applicable buildings) as recommended in the
Energy Conservation Building Code (ECBC) 2017 of the Bureaw of Energy Efficiency,
Government of India. The energy sysiem includes air conditioning systems. indoor huhting
sysiems, water heaters, air heaters and air circulation devices.

Details of ernission, efftuems, solid wasie and hazardous waste generation and thetr
management. Alr quality modelling and noise modelling shall be carried out o the
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X1,

Xiv.

BV,

¥t

XVl

WYL

XX

emissions from various types of aircraft. Detail plan for impact of noise on the senstive
cnvironment specially the wildlife sancaries and national parks.

The impact of aivcraft emissions in different scenarios of idling, taxiing, take off and
touchdown shall be examined and a management plan suggested.

The impact of air emissions from speed controlled and other vehicles plying within the
Atrport shall be examined and management plan drawn up.

A detiled management plan, drawn up in consultation with the competent District
Auihorities, shall be submitted for the regulation of unautborized development and
cncroachments within a 05 Km radians of the Aerodrome.

The derails about number of labourers, number of labour camps and its construction. their
basic requirements such as transport, fuel for cooking, freshwater, sanitation, healih and
emergency evacuation etc to be provided in detail.

Moise monitoring and impact assessment shall be done for each representative area {(as per
the Noise Rules of MoEF&CC). A noise management plan shall be submitted to conform io
the guidelines of the MoEF&CC and the DGCA. Noise monitoring shall also be carried out
in the funnel area of flight path.

A detailed and comprehensive study for assessment of requirement of water. power, with
source of supply, starus of approval, water balance diagram, man-power requirement (reguiar
and contract) shall be conducted and submitted.

A detailed study for assessing the carrying capacity of the areas proposed for development
shall be conducted and incorporated in EIA/EMP Report

Public hearing to be conducied and issues raised and commitments made by the pruject
proponent on the same should be included in EIA/EMP Report in the form of wabular chart
with fisancial budget for complying with the commitments made. Ti shonid be ensured that
wibes such as Shompen and Nicobarese and anthropological organisations welt versed in
communication with and involved in welfare of Shompen and Nicobaresc arc adequately
represented in the Public Hearing,

Recommendation of the A&N CZMA shall be obteined and submitied.

Details of fuel tank farm and its risk assessment.

The report should give a detailed impact analysis and management plan for handting of the
following wastes for the existing and proposed scenarios. The management plan will mehade
compliance to the provisions ol the MSW Rules, 2016.

(a) Trash collected in flight and disposed at the Aerodrome including the segregation

mechanism.
(b} Toilet wastes and sewage collected from aircrafis and disposed at the Aerodrome.

(c} Maintenance and workshop wastes.
(d) Wastes arising out of eateries and shops situated within the Acrodrome.

Tewnship & Arez development

The ecologically fragile arca including CRZ 1A area cte shail be demarcaed and

superimposed on the layout plan and submiited.
Scigmic and Tsunami hazard map on entire istand and its relation to each component of the

iimegrated project should be detailed. Alf the facilities should be analysed for these hazards,
with emphasis on fiture possible events
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vi.

vil.
Vi,

ix.

%l

X1,

1)

iii)

An assessment of the cumulative impact of all development and increased inhabitation being
casried out or proposed to be carried out by the project or other agencies in the core area,
shall be made for traffic densities and packing capabilitics in a 03 kins rading from the site.
A dewiled traffic management and a waffie decongestion plan drawn up through an
organization of repute and specializing in Transport Planning shall be submitied with the
ElA. The Plan o be implemented o the satistaction of the State Urban Development and
Transport Depariments shall alse include the consent of afl the concerned impementing
agencies,

The details about number of iabourcrs, number of labour camps and its construction, their
basic requirements such as transporl, fuel for cooking, freshwater, sanitation, health and
emergency evacuation ete to be provided in detail,

A 1ote on appropriate process and maierials (o be used 1o encourage reduction in carbon foot
print, Optinmize usz of energy systems in buildings that shoold maintain 4 specified mdoor
environment conducive to iite functional requirements of the building by following
mandatory compliance measures (for all applicable buildings) as recommended i the
Fnergy Conservation Building Code (ECBC-R) 2018 of the Bureau of Energy Efficiency,
Government of India. The energy system includes air conditioning systems, indoor lighting
systems, water heaters, air heaters and air circulation deviees.

A detailed and comprehensive siudy for assessment of requirement of water, power, with
souree of supply, status of approval. water balance diagram, man-power requirereni { reguiar
and conracty shali be conducicd and submiited.

A specific study should be conducted 1o chumerate the anticipated impact and miitigauon of
increased illumination and noise on nocturnal bird and mamimal fauna.

2 detailed study for assessing the carrying capacity of the areas proposed for developient
shall be conducted and invorporated in EIA/EMP Repoit,

Details of emission, effiuems, solid waste and hazardous waste generation and iheir
management.

Sperify plan of Administradon of A & N to prevent Tuither encroachment on the forest laad
with the proposed increased populadon considering that alrcady 2 sq kn revenue land has
been encroached by existing population as envisaged in the ToR presentation

Public hearing to be conducied and issues raised and commitments made by the project
proponent on the same should be included in EIA/EMP Report in the form of tabular chart
with financial budgst for complying with the commitments made, Tt should be ensured that
tribes such as Shompen and Nicobarese and anthropological organisaitons well versed m
conununication with and involved in weltare of Shompen and Micobarese are adequarcty
sepresented in the Public Hearing.

Recommendation of the A&N CZMA shall be obtained and submitied,

458 MV A Gas and Solar based power plant

The proposed project shall be given a unique name in consenance witlr the name submitted
10 other Government Departments £te. for its betrer identification and reference.

Vision document specifving prospective long term plan of the project shall be formatatad
and submitted.

The project proponent needs to idemify minimum thves potential  sites ba:sed on
environmental, ecological and economic considerations, and choose one appronriate SHe
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havig mimnmum impacts on ecology and environment. A detailed comparison of the sites
in this regard shall be submitted.

1v)  Executive summary of the project indicating rclevant details along with recent photographs
of the proposed site (s) shall be provided. Response 1o the issues raised during Public Hearing
and the written representations (if any), along with a time bound Action Plan and budgetary
allocations to address the same, shalt be provided in a tabular form, against each action
proposed.

vy Harmessing solar power within the premises of the plant particularly at avatlable roof tops
and other available arcas shall be formulated and for expansion projects, status of
implementation shall also be submitted.

vi)  The geographical coordinates (WGS 84) of the proposed site {plant boundary). including
focation of ash pond along wiih topo sheet (1:50,000 scale) and IRS saweliite map of the aves,
shall be submitted. Elevation of plant siic and ash pond with respect to HFL of waier
bodymaliah/River and high tide level from the sea shall be specified. if the site is focated 1n
proximity to them.

vit)  Lavout plan indicating break-up of plant area. ash pond. green belt, mirasuuciure, roads ete.
shall be provided.

viii) Land requirement for the project shail be optimized and in any case not more than what has
been specitied by CEA from time to time. llem wise break up of land requirement shali be
provided.

ix) Present land use {including land class/kism) as per the vevenue records and State Gove.

records of the proposed site shall be furnished. Information on land to be acquired including

coal transporiation system. laying of pipeline, ROW. transmission lines etc. shall be
specificaty submitted. Status of land acquisition and litigation, if any, should be provided.
fmpact of transmission lines on migratory birds and farge raptors by engaging a nattonaily

x}
recognized institutes such as Zoological Susvey of India or SACON or Wildlife Instituie of
india.

xi}  If the project involves forest land, details of application, including date of application, arca

applied for, and application registration number, for diversion under FCA and i3 status

should be provided along with copies of relevant documenis.
iy The land acquisition and R&R scheme with a time bound Action Plan should be formuiilated

Xt
and addressed in the EIA report.

xiii) Satellite imagery and authenticated topo sheet indicating drainage, cropping patiern, waier
bodies {wetland, river system, stream. nallahs, ponds etc.). location of nearest habitations
{villages), creeks, mangroves, rivers, reservoirs ete. in the study area shali be provided.

xiv) Location of any National Park, Sanctuary, Elephant/Tiger Reserve (existing as well as
proposcd), migratory routes / wildhife corridor, if any, within 10 km of the project site shall
be specified and marked on the map duly authenticated by the Chief W ildlife Warden of the
Siate or an officer authorized by him.

xv) Topography of the study area supported by topasheet on 1:50,000 scale of Survey of India,
along with a large scale map preferably of 1:25,000 scale and the specific information
whether the site requires any filling shall be provided. In that case, details of filling, quantity
of required il material; its source, wansportation etc. shall be submitted.

xvi} A detailed study on land use pattern in the study area shall be carried out including

identification of common property resources (such as grazing and community land, waer
resources ote. available and Action Plan for its protection and raanagement shaid be

oy
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formulated. If acquisition of grazing fand is involved, it shall be ensured that an equal area
of grazing land be acquired and developed and detailed plan submiticd.

xvil) A mineralogical map of the proposed site {inciuding soil type) and information (if available)
that the site is noi oeated on potentially rmineable mineral deposit shall be submitied.

xvii} Details of flv ash utilization plan as per the latest fly ash Utilization Notitication of GOI
along with firm agreements / Mol with contracting pariies including other usages etc. shall
be submitied. The plan shall also include disposal method / mechanism of bottom ash.

xix) The water requirement shall be optimized {(by adopting measures such as dry {ly ash and div
bottom ash disposal sysiem, air cooled condenser, concept of zero discharge) and in any case
not more than that stipulated by CEA from time to tme, {0 be subruiiied along with details
of source of water and water balance diagram. Details of waier balance caleulated shall take
o account reuse and re-ciiculsiton of effluents.

xx)  Warer body/Nallah (if any) passing across the site should not be disturbed as far as possible.
In case any Nallah / drain is proposed to be diverted, it shall be ensured thai the diversion
does not disturb the natural drainage pattern of the area. Details of proposed diversion shall
be furnished duly approved by the concerned Department of the Stat=

xxi) It shall also be ensured that 2 minimuim of 500 m distance of plant boundary is kept trom the
HFL of river sysiem / sireams etc. and the boundary of site shonld also be located 500 in
away irein ratdway vack and National Highways,

xxit) Hydro-geological study of the arca shali be carried out through an institute/ organization of
repute to assess the impact on ground and surface water regimes, Specific mitigation
measures shall be speft out and time bound Action Plan for its implementation snall be
subriitted.

xxiiit Detailed Studies on the impacts of the ecology including fisheries of the RiverEstuary/Sea
due to the propesed withdrawal of water / discharge of treaied wastewater into the River/Sea
et shall be carried out and submitied along with the EIA Report. In case of requurement of
inarine impact assessiment stedy, the location of intake and outfall shall be clearly specified
along with depth of water drawl and discharge mto open sea,

wxiv) Source of water and its sustainability even in lean season shali be provided along with details
of ecological impacts arising out of withdrawal of water and iaking into account inser-state
shares (if any). Information on other competing sources downstream of the proposed project
and commitment regarding availability of requisite quantity of water trom the Comperent
suthority shalt be provided along with letter # document stating finm atiocation of waer,

xv) Detajled plan for raimwater harvesting and its proposed utilization in the plani shisll be

{urished,

xxvi) Feasibility of near zero discharge concept shall be critically examined and ity details
subniitted.

wxvii) Optimization of Cycles of Concentration (COC) along with other water conservation
measures in the project shall be speertied. _

xuviii) Plan for recirculation of ash pond waier and its implementation shall be submited.

xXiX) Detailed plan for conducting monitoring of water quality regularly with proper E‘!laﬁl'{e!'!éi;ﬂCB
of secords shall be formulated. Detat] of methodology and identfication of monioring polnds
{between the plant and drainage in the direction of flow of surface / ground water) shall be
submitted. Tt shall be ensured that parameter 1o be monitored aiso include heavy metals. A
provision for long-term monitoring of ground water able using Piezometer shall be

incorporated in EIA, particularly from the study arca.



xxx} Socio-econontic study of the study area comprising of 10 km from the plant site shall be
carried out through a reputed institute / agency which shall consist of detail assessiment of
the impact on tivelihood of the focal communities.

*xxi) Action Plan for identification of local employable youth for training in skills, relevant o the
project. for eventual employment in the project itself shall be formulated and numbers
specified during construction & operation phases of the Project,

xxxil) [f the area has wibal population it shall be ensured that the rights of tribals are well
protected. The project proponent shalt accordingly identity tribal issues under various
provisions of the law of the land.

xxxiii} Pubfic hearing 1o be conducted and issues raised and commitments made by the project
proponent on the same should be included in EIA/EMP Report in the form of tabular chart
with finaneial budget for complying with the commitmenis made. It should be ensured that
gribes such as Shompen and Nicobarese and anthropelogical organisations well versed in
comimmication with and involved in welfare of Shompen and Nicobarese are adequately
repiesenied i the Public Hearing.

xxuivy While formulating CER schemes it shall be ensured that an in-built monitoring mechanism
for the schemes identified are in place and mechanism for conducting annual soctal audit
{rom the nearest government insiiiuie of repuie in the region shall be prepared. The project
proponent stiall also provide Action Plan for the status of implementation of the scheine frevm
itme 10 time and dovetail the same with any Govt. scheme(s). CER derails done in the past
should be clearly spelt out in case of expansion projects.

xxxvIR&ER plan, as applicable, shall be formulated wherein mechanism for protecting the rights
andd fivelihood of the people in the region who are likely to be impacted, is taken inw
cousideration. R&R plan shall be formulaied after a detailed census of population based on
socio economic surveys who were dependant on land falling in the project, as well as,
population who were dependant on land not owned by them.

xxxvi) Assessiment of occupational health and endemic diseases of environmenial origin in the
study area shall be carried out and Action Plan to mitigate the same shall be prepared.
xxxvity Occupational health and safety measures for the workers including identification of work
relased healih hazards shall be formulated. The company shall engage full time qualified
doctors who are wained in vceupational healih, Health monitoring of the workers shall be
conducted ai periodic intervals and health records maintained. Awareness programine for
workers due to likely adverse impact on their health due io working in non-conducive
environmen! shall be carried out and precautionary measures like use of personal equipment
ete. shall be provided. Review of impact of various health measures underiaken at intervals
of two 1o ihree vears shall be conducted with an excellent follow up plan of action wherever

required.

xxeviiiy  One complete season site specific meteorological and AAQ data (except monsoon

season) as per latest MOEFCC Notification shall be collected and the dates of moniing

shall be recorded. The parameters to be covered for AAQ shall include PM o, PMzs. 502,

NO.. CO and Hg. The location of the manitoring stations should be so decided so as to take

into consideration of the upwind direction, pre-dominant downwind direction, otser

dominant directions, habilation and sensitive recepiors. There should be at least one

monitoring station each in the upwind and in the pre-donsinant downwind direction at a

iocation where maximum ground level concentration 1s likely 1o occur.
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xxnixn) I case of expansion project, air quality monitoring daa of 104 observations a vear for
relevant parameters at air quality monitoring stations as identified/stipulated shall be
submitted fo assess for compliance of AAQ Standards (annual average as well as 24 hrsy

xdy A list of industries existing and proposed in the study area shall be furnished.

xliy  Cumulative impacts of all sources of emissions including handling and transportation of
exisiing and proposed projecis on the environment of the area shall be assessed n detail,
Details of the Model used and the input data used for modeiling shall also be provided, The
air quality contours should be piotied on a location map showing the location of project site,
habitauon ncarby, senshive receplors, if any, The windrose and isopleths should also be
shown on the location map. The cumulative siudy should also include impacts on water. soil
and $0CiO-CeOROMICS.

i) Kadio activiy and heavy mesal conteats of coal 16 be sourced shall be examined and
submitted along with laboratory reports.

xliii} Fuel analvsis shall be provided. Details of auxiliary fuel if any, including its quantizy,
quality. siorage eic should also be furnished,

xlivy Quantity of fuel required, its source and characteristics and documentary evidence 0
subsiantiate confirmed fuel linkage shall be furnished. The Ministry's Notification dated
02.01.2014 regarding ash content in coal shall be complied. For the expansion projects, the
compliance of the existing units to the said Notification shall also be submitted

siv) Detaiis of wansportation of fuel from the source (including port handhing) to the proposed

plant and its impact on ambient AAQ shall be suitably assessed and submitied. If

ransportation cntails a long distance it shall be ensured that rail transportation o the sitc

shatl be first ussessed. Wagon loading at source shall preferably be through silo/conveyor

belt.

For proposals based on imported coal, inland wansportation and port handling and rad

movement shall be examined und details furnished. The approval of the Port and Rail

Anthorities shall be subimitied. :

xivii) Dewils regarding infrastruciore faciliies such as sanitation, fuel, resirooms, medical
facilities. safety during constuction phase sic. to be provided to the labour force during
construction as well as to the casual workers including truck drivers during operauon phase
should be adequately eatered for and details firnished.

slviiiy EMP to mitigate the adverse impacts due to the project along with item - wise cost of its
implementation in a time bound manner shalt be specified,

<lix) 4 Drisaster Management Plan (DMP) along with risk assessment study including e and
expiosion issues due to storage and use of fuel should be caried out. it shouldd wke nto
account the maximum inventory of storage at site at any point of ume. The risk conours
should be plotied on the plant layout map clearly showing which of the proposed activities
would be affecied in case of an accident taking place. Based on the same, proposcd safcguard
measures should be provided, Measures 1o guard against fire hazards should also be
invariably provided. Mock drilis shall be suitably carried out from time to time o check the
efficiency of the plans drawn.

f The DMP  so  formwulgred  shall  inciude  measures against  bikely

| Fires/ Tsunami/Cyelones/Storm Surges/Farthquakes ete. as applicable, It shall be ensured
that DMDP consists of both On-site and Off-site plans, complete with detaits of contamng
likely disaster and shall specitically mention personnel identified for the sk Srraller

xbvil
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version of the plan for different possible disasters shall be prepared both in English and local
languages and circulated widely.

fi}  Detailed scheme for raising green bek of native species of appropriate width {50 w0 100 m)
and consisting of at least 3 tiers around plant boundary with tree density of 2000 10 2500
trees per ha with 2 good swrvival rate of around 809% shall be submitted. Phowgraphic
evidence must be created and submitied periodically including NRSA reporis i1 case of
expansion projects. A shrub layer beneath wee layer would serve as an effective sieve for
dnst and sink for CO; and other gaseous pollutants and hence a siratified green belt shoeld
be developed,

1) Over and above the green belt, as carbon sink, plan for additional planiation shali be drawn
by identifving blocks of degraded forests, m close consuliaiion with the District Forosts
Department, In pursvance to this the project proponent shall formulate time bourd Acuon
Plans along with finaneial allocation and shall submit siutus of implementatiton o te
Ministry every six months.

it} The details about number of labourers, number of abour camps and its construct:cn, their
basic requirements such as trangport, fuel for cooking, freshwater. sanitation, health and
emergency evacuation et to be provided in detail. '

) Corporate Envirgniment Policy

5. Does the company has a well kaid down Environment Policy approved by lis Boavd of
Directors? If so, 1 may be detailed in the EIA repost.

b. Does the Environment Policy prescribe for standard operating process / procedues to

bring into focus any infringement / deviation / violation of the environmenta] or forest

norms / conditions? If so, it may be detailed in the EIA,

What is the hierarchical system or Administrative order of the corapany to ceal with

the environmental issues and for ensuring contpliance with the eavironmental clearance

conditions. Details of this system may be given.

d. Does the company has compliance management system in place wherein compliance

status along with compliances / violations of environmental norms are reportad to the

CMD and the Board of Directors of the company and / or sharcholders or stakeholders

al larse? This reporting mechanism should be detailed in the ELA report.

Al the shove details should be adequately brought out in the EIA report and m the
presentation io the Committee.
vy Details of litigation pending or otherwise with respect to project in any Couit. Tribunal
etc. shall invariably be furnished.
Special Conditions

1} Cumulative Impact Assessment of all above proposed four sectors (ICTT. Greenfield
International Alrport, Township and Area Development and 4530 MV A Gas and Sobar baged
power plant} to be undertaken keeping in focus ecofogical and environmental imsacts on

Greatr Nicobar island
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2y Detatled freshwater requirement and angmentation nlan, its impact and mitigation plan on
naiive, endangered and endemic freshwater flora and fauna o be developed for ali above
four sectors.

3} Public hearing: It should be ensured thar tribes such as Shompen and Nicobarese and

anthropotogical organisations well versad in communication with and involved in welfare

of Shompen and Nicobarese are adequately represented in the Public Hearing. Deiails of

the same 1o be provided in EIA-EMP of all ubove four seciors.



Fuflowing members were present during the 266" EAC (Infra-1) meeting held on 5% — 6%

&)

Annexwure-A

April, 2021
&, Na. 4 Marme 3 Dresignation Remarks
| Dray 1 Day 2

{ Dr. Deepak ArunApte Chairman Present Present

2, | Sh. S. Jeyaksishnan Member Present Present ;l

i E Sh. Manmohan Singh Negi | Member Present Present ;

4, | Sh. Sham Wagh I Member | Present Present ;

|

3. 1: Dr. Mukeshi hare | Member Absent Absent l

f. - D Ashok Komar Pachaust WMember i Absent Preseid

7. l Dr. V.K Jain F Member i Absent Absent ,’
A | Dr. Manoranjan Hota I Member | Present Present Ji
9, Sh. R Debroy ' Member Absent Absent {
r 10, ' D, Rajesh Chandra I Member t Absent Absent ‘
11 Dr. M.V Ramana Murthy Member ; Present Present I
:: 12 Smt. Bindu Manghat  Member Absent Absent
SEE) {r. Niraj Sharma Member | Present Present
; E | Sh. Amardeep Raju. i Scientist "E’ & Member i Present Present
5 , Secretary, MOEF&CC
15, f Dir. H, Kharkwal Scientist ‘B & Member i - Prosent
i | Seeretary (CRZ), 1!
i 3 MoEF&CC
i i6. : Sh. Lalit Bokoloya ' Scientist ‘F" & Member | - Present
: Seorewary {Infa-II,
| ‘ MoEF&CC

i7. Dr. Rajesh P Rastogi ' Seientist “C’, MoEF&CC | Present Presei
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i {,f & "y File No. 10/17/2021-1A.111
& o) , {Proposal No. IA/AN/NCP/201159/2021]
o A ' Government of India
\—v G- .. 4 Ministry of Environment, Forest and Climate Change
'\"\5}\: Y (Impact Assessment Division)
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj
New Delhi - 110 003
Dated: 25" May. 2021
To

The General Manager
Andaman and Nicobar Islands Integrated Development Corpoartion
ANTIDCO Litd,, Vikas Bhawan, Port Blair— 744 101.

Subject: Integrated development of International Container Transhipment Terminal
(ICTT)-14.2 Million TEU along with Greenfield International Airport (4000
Peak Hour Passengers-PHP), Township & Area development and 450 MVA
Gas and Solar based power plant in 16610 ha. Great Nicobar Islands, Nicobar
District by M/s Andaman and Nicobar Islands Integrated Development

Corporation Ltd - Terms of Reference
Sir.

This has reference to your online proposal submitted to this Ministry on 15" March 2021,
seeking Terms of Reference (TOR) for the aforementioned project as per the provisions of the
Environment Impact Assessment (EIA) Notification, 2006 and subsequent amendments under
the Environment (Protection) Act, 1986.

2. The above mentioned proposal was considered by the Expert Appraisal Committee
(EAC) for Infrastructure, CRZ and other miscellaneous projects in its 260™ meeting during 59
-6™ April, 2021, in the Ministry of Environment, Forest and Climate Change, New Delhi.

3. The project proponent alongwith the DPR consultant M/s AECOM India Pvt Ltd.
engaged for the project has made a presentation through Video Conferencing and provided the

following information.

1 Andaman and Nicobar Islands Integrated Development Corporation Limited
(ANIIDCO) propose Holistic Development of Great Nicobar Island in Andaman and
Nicobar [slands. Integrated development of International Container Transshipment
Terminal (ICTT) - 14.2 Million TEU along with Greenfield Iniernational Airport
(4000 Peak Hour Passengers-PHP), Township & Area develepment and 450 MVA
Gas. Diesel and Solar based power plant in Eastern and Southern parts of Great

Nicobar Islands.
As a part of Holistic Development of Great Nicobar Islands, Deep Berth Port (with
ancillary areas for International Trans-shipment terminal) as primary component is

planned along with International airport (with ancillary area), power generation and
distribution network and township are planned which are interlinked projects to ICTT.

Proposal No. TA/AN/NCP/201159/2021 Page 1 0f 18
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1. The toial area required for the proposed project is 16810 ha {Port (JCTTY - 765 ha -+
Airport - 343 ha + Township & Area Development- 14960 ha + Power Plant ~ 39 ha).
This area excludes the reclamation areas for port and airport which are 227 ha and 194
ha of reclamation area. respectively. The proposed Project site is in not connected
ihrough any road. Currently. the access is throagh sea and air route only. Approacl
roads shall be developed within the Islands,

iv. It has been mentioned that toial 1ownship area is 149 .60 Sq.km. Revenue land is 28.27
Sq.km, Revenue land (deemed forest) is 8.37 Sq.kan, and forest land is 112.96 Sq km.
Regarding Site grading, all details related to port and airport are included in the PEFR.
For township related siie grading, same shall be conducted during the detziled
engineering studies.

LANDUSE AREA CHART- GNI

Land Use Category Ares (sg.bm.) :’:’:T;:enmge

RESIDENTIAL 36.66 2287

Residential Mixed-Use (Medium density) 291

Residential (Medium Density) 2.98

Residential Low Density 4.58

COMMERCIAL 6.44 3.88 |

Commercial Mixed-Use 433 i

Commercial Office {141

Tourism and Haospitality 1.70

INSTITUTIONAL 15,14 9,11

Institutional Camipus 15.14 !

INDUSTRIAL 0.31 0.19

Indusiial 0.31

TRANSPORT 24.641 14,46

Ports and Marine 7.66 I

Avintion 845 ‘.

Logistics 7.90 _ E

UTILITIES 1.20258 272

Power Plani .39 :
} Other Utilities {includes Solid Waste disposal) | 0.8] i

OPEN SPACE 73,0875 4398 ¢

Greens 0.61

Eco-Tourism 40.581

Coastal tourism 22.64

DEFENCE AREA 4,28 5.50

TOTAL PROJECT AREA : 16410 § 106,68 :

TOWNSHIP AREA 149,68 XY

v. The proposed project fall under 7 (e) Ports, harbours: 7 (a) Alrport Project; 1 (d) Povier

Plant; and 8 (b) Township & Arca Development project, Category A, Schedulf:c io
the E1A Notification, 2006. The ICTT can be developed at a cost of Rs. 35,935,500

Proposal No. L4ANNCP2011 5972021 Page20f 18
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lakhs, The international airport can be developed over a S-year period, mcluding one
year for procurement. The cost of the Airport is cstimated at Rg. 10,35,900 lakhs,

Land use has been worked out w get the masi out of the planned Transshipment
terminal. As per the esumated traffie of 14.2 Million TEU's during Final Phasc, the
total reclaimed land (227 Ha) has been redistributed between berths (13%), coniainer
storage {70%). building & wilities ( 1%, road & pavements (9%) & Green arcas {6%).
Green zone has been assigned keeping in view of the diverse flora & fauna of the
Nicabar region.

There will be change in Terrain/ftopography due to the proposed project developmeni,
which will be covererd wirh the integrated project and road network in the sitz. There
will be optimum use of the undulaiing wpography in fandscaping and site planniig
for enhancing the image ability of the place.

Water bodies & impact on drainage: Adjacent to Andaman Sea some water bodies
cxist such as Matalt Anla Near Gandbi Nagar, South Bay (Galathes), Mata Tamwa
Bay, Pemayya Bay near Pulobaha, Nanjappa Bay near Pulo Bekka, Galathea River or
Dak Kea. Dak Aleh, Dak Ubha, Dak Tolal Near Pulabaha, Dak Air, and Dak Thene.
Tmpact on drainage is being studied.

Tuiai Water Demand during Operational Phase shall be 160 ML, 90 MLD shali be
Potable/Fresh Water Demand. Source of Fresh/Powable Water will be River Waiers
Sea Water. NOC shall be warked in during EIA study. No water ground waoier
exiraction/usage proposed.

in order w have minimal dependency on surface water from Galathea River, it isbeing
proposed to creafe rainwater harvesting reservoirs within the  project aveu,
Approximaie 2.5 Sg.km of area is being identificd for creation of water reserviin
which will storc rainwater {rom surface mumnoff. Detall wasershed studics wnd
mathematical modelling will be carried out at the detall design stage and will be
included in the EIA report. A LIDAR survey for the island was conducted for detailed
terrain mapping. The data is classified as restricted by Ministry of Defence. Necessary
approvals are being obiained for doing detail analysis on the LIDAR data collecied.
Final water sourcing will be inchuded in the EIA report to be submitted. Tn ease o7
inadequacy of water from these sources. alternate sources with be explored and
presented ar the time of EIA submission.

Regarding impact on Leatherback Turdle and other geo-seismological view it has been
mentioned that the most techrically and financially feasible location is Galathea Bay.
All emphasis will be given to avoid any impact on the turtle nesting sties and detail
mitigation strategies shall be covered in the EIA report includinyg but not fimiiing o
oifshore break water provision to flave unhindered wutle movement to nesling
grounds, Further, comparative analysis of all location viz Galathea Bay, Casuarina
Bay. Andersen Bay, Pemayya Bay, Campbell Bay shall be prepared.

Regarding Geographical Meteorological study and Seismology stams, it has been
mentioned that there is no TMD station in Great Nicobar Island. The data from [NS
Baaz station in Great Micobar Island (Navy facility) has been procured and shal! be
used for all modelling studics. All relevant reports available with National Cenire for
Seismology will also be procured and analyzed during the EIA study.
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Proposal No. LAcAN/NCP20115972021

Regarding conformity of proposed integrated development in relation to latesi CZMP
at 1: 4000 scale and Island Development plan for Great Nicobar it has been mentioned
that approvals as per ICRZ notification 2019 shall be obtained for underizking
proposed development. The CRZ maps at 1:4000 scale as mandated in the notification
shall be submitted along with application for CRZ clearance. However, PP has o
submit af! documents at the time EC+CRZ {combined clearance) as mentioned in the
procedure for CRZ clearance tor permissible and regulated activities at ltem 8 of CRZ
Notification 2019 alongwith recommendation of the A&N CZMA {or al activities
proposed under aforesaid infegrated development project.

Fatlowing break-up for Area statement is previded.,

5. Mo, Description Aren bn Baglom

i Total Area of Grear Nicobar Island 91004

2 Forest Arca Ha3. k4

3 Campbell Nauonal Park™ 391.75

4 Camphbell National Park Eco sensitive Zone o3 81

3 (Galatea National Park® 167,10

B Gialates National Park Eco sensitive Zone 14,93

7 Tribal Reserve Avea 751.41 !
g Revenue Area 44 20 |
B Developable area (Project area) 166.10 |
{ The notified areas of Galathea National Park. Campbeli Bay National Park and

Biosphere Reserve are 110 sq. ko 426.23 sq km and 885 sq. kay respectively.
However, on account of reconciliation of area of Great Nicobar Istand by Survey of
India vide letter dated 01.09.2020, there is revision in the arca of Galathea Natlional
Park, Campbell Bay National Park and Biosphers Reserve},

Of the total 166.1 sq.kom project area,

L Revenue fand 44.2 s km,
a.  Revenue fand {alloited) = 23,53 sq.km.
b, Revenue land (vacant)= 6.62 sq.km
¢. Revenue land (encroached) = 2.0 sg.km.
d.  Others {roads angd water bodics) = 3.16 sq.km.
e.  Revenue land (Deemed Forest) = 8.88 sq.km.
il. Forest area - 121,87 sq.km
Tree cutting: No information, to be worked out at later stage.
Diversion of about 13,073 fia of forest land is involved in the proposed project.

The proposed project includes soime protected area such as Galathea National Fark
(107.103 sq. km), Campbell Bay National Park (391.751 sq. km) and Biospherc
reserve {732,798 sq. km) within 10 km of the project sites. The proposed integrated
developments are planned away from ESA/BSZ area. The proposed project sites fall
under CRZ area. The CRZ sindies and mapping is being carried out by National Centre
for Sustainable Coastal Management, MoEF&CC, Chennai.

STP/CETP: The ETP, CETP design is being carried out. The combined STP capaciy
shail be 110 MLD and design is being carried out. The Treated Wastewater/'Sewage
shell be used Tor Non-potabic purpose such as flushing, irrigation, washing efe.
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Proposal No. IAAN/NCPA201136/2021

aning to the naturally available water deprhs, relatively lower guantity of dredging
i required.  Backup area will be malinly created by way of reclamation. Purl of
material for reclamation shall be obtained from the dredged material and the balance
requirement shall be et through the borrowed fill. either through back up land
grading site or brought from distant locations through the barges/ships. Unsuitabie
dredged material shall be disposed st an ideniified offshore location in about 40 m
contour. The location shall be duly selected after mathematical model studies of
dredged plume dispersion.

Terminal vards for storage of cargo‘containers and during constroction temporary
facilities will be providad 1o stove construction materiale. Open Storage Yard wilt be
provided for container stacking. temporary SIorage Yor construction materials, Storage
of HSD from DG sets and other equipment / Machinery.

Ciissions from ships. vehicles duclng transportation and operational phase shalf be
controlled basis MARPOL convention protocol. Adequate pollution conirel measures
will be taken during siorage and handling of maierial. There shall be reguiar
inspection, barriers at the perimeter of storage materials, propar maintepance of
vehicies ete The details of the emissions and conirol measures will be provided
£lA veporl.

Fugitive emissions are envisaged irom material handling and transportation areas
during the construction sisge. These will be controlied by good housekeeping.
sprinkling water in the dust prone areas, providing paved roads and proper fencing.

Spills are unfikely to occur during normal operations, as the primary in ICTT would
be containers which would be handled using specialised cquipment, In the event of
accidenial spills of carso during transfer from ¢ to the ships, Soil and groundwater
remadiation activity will be underiaken as per ihe sequirement. EZmission control
norms and spill contingency shall be adhered 1o in alf the cases.

The coastal stretches on the western coast are used both by Shompens and Nicobavese
for fishing purposes. In texms of fisheries, the site has huge potential for oceant: .
which is virtually unexploited, and offers ample scope for deep sea fishing.

The area is inhibited by settlers from the mainfand and aboriginal tribes Shornpen and
Nicabarese. No project activities are envisages in the areas where the aboriginal tribes
reside and therefore no impacts on the social and economic conditions are expected.
However, due to the proposed development the likely change in the livehhood
patterns, socio economic conditions, social behaviouss, disease patterns. dependency
o1 natural resource oic., for the settler community will be improved. The proposed
development will gengrate sigaiticant number of jobs over the nest iwo decades and
catalyse the socio-economic growth of the local papulation in addition 10 im proving
connectivity and developing eco-tourism of the region.

Land acquisition and R&R issues are involved in 2 out of 7 revenue villages.

Renefiis of the project: The proposed ICTT will allow India to partcipate in the
regional and global maritime econumy by becoming a major player (n cargo
teanshipment. The proposed airport will support both the maritme sector and the
tourism sector, which will attract international and national tourisis to Great Nicobar
to expetience the outstanding natmal environment and participale i sustainable
courism activities, A Mived-use urban desvelopment in the vieinity of these major
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infrastructure works will also be necessary to support quality of life for the residents
that will generate and enable growth in the various economic seciors over time. This
will require the development of simuliancous primary and secondary urban
infrastructure networks such as roads, public transport, energy and clectrical power.,
as well as water, wastewater, and storm water facilities and services, which will form
the skeleton of the proposed township master plan. It is estimated that after the project
is fully implemented, it has the potential to generate around 2.6 Lakh jobs opportunity.

Details of Cowt cases: Na Court case is pending against the proposed project. Land
related cases are being dealt separately,

The Committee notes that the site selection for the potl component has been done kezping
primarily the technical and financial viability in place. The environmental aspects were
not given much weightage while selecting the site. The Island has large number of
endangered species including Leatherback Turtle at the Galathea Bay. It would be 1dest
o involve an independent organisationsinstitution with specialized skills such as [T,
NIOT, NCCR, NIO etc for technical aspect while research institutes such as Zoological
Survey of India (ZSI), SACON and Wildlife Institute of India (WI) for ecological
assessment with expertise an Island scosystems, 118 terrestrial and marine flora and fauna.
An independent study/evaluation for the suitability of the proposed port site with specific
focus an Leatherback Turtle. Nicobar Magapod and Dugong should be carried ouf and
submitted along with its recommendations. The report shall become the part of EIA/EMP
report and the recommended selection of the site could be further considered in the EAC
for the meriis of site in in terms of environmental sensitiviry.

Committee also of the view that the consultant ageacy for conducting the EIA study shall
be independent of the agency invelved in preparation of DPR  and should mvolve ihc
experis from the organisations which were involved in assessing the impact of Tsunami
on and iis mitigation in the A&N islands. Consultant agency should also mvolve SCIEOE
scientists from WIH or ZSI or 1IS¢ or SACON in ecological and biodiversity studies,

Committee further opined that since the project is appraised by single Committee (Iafra-
1) with involvement of Member Secretaries of concerned sector, it is advisable to take
comments from all sectors so that specific ToRs for each sector can be provided for B1A
studies.

The BAC based on the information submitted and clarifications pravided by the projex
proponent and detailed discussions held on all the issues during its 260%™ meeting on 5" -
& April, 2021, recommended the project for grant of Terms of Reference (ToR) with
stipulated specific conditions along with ather Standard ToR Conditions.

The Ministry of Environment, Forest and Climate Change has considered the proposa!
based on the recommendations of the Expert Appraisal Committee (Infrastructure. CRZ
and other Miscellaneous projecis} and hereby decided to grant Terms of Reference for
the “Integrated development of Internaitonal Container Transhipment Tenminal (CTT -
142 Million TEU along with Greenficld Intemational Airport (4000 Feak Hour
Passengers-PHP), Township & Area development and 450 MVA Gas and Solor based
power plant in 16610 ha. Great Nicobar Istands. Nicobar Dstriet” and for preparation of
EIA/EMP seport with public consultations under the EIA Notification, 2006 as amended
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and CRZ Notiftcation 2011, subject to strict compliance of the following specific ToRs,
in addition to «lf standard ToR conditions applicable for such projects.

Isternatienal Container Transhipment Terminal (ICTT)

The tsland has large number of endangered species such as Leatherback Turile 4t the
Galathea Bay. The area also has a presence of Nicobar Megapod, an endemic species and
possibility of other cadangered species such as Dugong and Saliwater Crocodiles. An
mdependent evalustion of impuct of proposed port site ar Galathes Bay including jis
backend support infrasirocwre on the ecology and biodiversity shall be carried om by
cngaging a nationally recognized institutes such as Zoological Survey of Incia or
SACON or Wildlife Tnstituie of India or consortium of these three instifutes and submit
detailed study including findings. recommendations and comprehensive mitigatios plan
1o the Ministry, The repait shall specificaliy include key components such ag frpeet of
dredging and reclamation, port operations, ship movement, illumnaton. habitat
alteration. breakwalter, underwater noise. otf pollution etc on the movement and nesting
peaches of Leatherback as well as shore moarphology and sand grain profiie at the nesiing
siics. The veport shall become the part of EIA/EMP report and the selection of the sitc
shall be based on the recommendations and environment management plan preseribod 1o
the report. The study alse should examine other alternate sites suggested in the
preseniation such as Casuarina Bay. Anderson Bay, Pemayya Bay and Canpbell Bay
based on environmental, ecological and economic considerations. and choose onv

appropriate gite having minimum impacts on ecology and environment with spee
foeus on Leatherback Turtle and other endangered specics (bath terrestrial and marine),
A detailed comparison of the sites in this regard shall be submitied. The study should
emphasize impact on Leatherback Turtles and Nicobar Magapod and its past and preszat
disteibution including nesting of these species.

An independent study for assessment of biodiversity and Wildlife value of al
alternative sites for ICTT port shall be conducted by engaging a nationally recogrized
institutes such as WII or 28! or #Sc ar SACON or consortium of these institites.
Diversity and wildlife vaiue so assessed by these organisations or a team of tiese
organisations shalf form one of the criteria for cost beneflt analysis of all the alierative
sites. The report along with Cost Benefir Analysis shall be incorporated in ETA/EMP
report

The niternate sites than proposed Galathes Bay for International Container Transhipraes
Terminal should be explored through detailed studies wids more focus on SNVITONC ]
and ecological impact of ICTT during construction and its operation, specatly
movements of vessels on turtics.

The ecologically fragite area including CRZ 1A area etc shall be demarcated
conformity with latest approved CZMP as per notification of 2019 and superimposed on
the layout plan at i 4000 scale and submitied. Submit a copy of layout superimposed on
the HTL/LTL map demarcated by an authorized agency on 1:4000 scule.
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Risk analysis for handling different types of cargos shall be conducted and submitted.
Focus also should be given on how such a cargo will affect Leatherback nesting areas,

Detailed study well supporied by strong historical data through simulation studies,
whether the selected site can withstand the cyelone/storm surge and Tsunami.

Erosion and accretion study at the mouth of the Galathea Boy and entire island wiih
reputed national institule 10 be submitted through predictive modelling for port area
reclamation. construetion and breakwaters. The study should highlight impact of these

an Leatherback nesting sites,

Recommendation of the A&ZN CZMA shall be obtained and submitted. Subinic
superimposing of latest CZMP as per CRZ (2017) on the CRZ map. Submit a compleie
set of documents required as per para 4.2 (1) of CRZ Notification, 2011.

Comprehensive study of the impact of dredging and reclamation and port operations
including oil spills on marine ecology and marine biodiversity with specific foeus on
corals, mangroves. sandy shores and mud flat should be done by engaging a nationally
recognized institutes such as Zoological Survey of India or SACON or Wildlife Instituie
of India or consortium of these three institutes and draw up & management and mitigation
plan. Being sensitive area. proposed plan of online monitoring of water quality drithng
dredging and disposal should be submitted.

A specific study to be undertaken to ascertain the impact of proposed development on
the migratory birds by engaging a nationally recognized institutes such as Zoologicat
Survey of lndia or SACON or Wildlife Instituie of India covering both inward and return
migration period. The studies should specially focus on migratory bird species
composition, impact due 1o habitat destruction, impact due to oil spillage and risk ot ali
‘he hazards that has potential io damage the frayile environmert, A comprehensivy
mitigation plan also to be developed.

A detailed and comprehensive study for assessinent of requirement of water, power. with
source of supply, status of approval, water balance diagram, man-powey requirerient
{regular and contract) shall be conducted and subwmitied.

A detafled study for assessing the carrying capacity of the aveas proposed for
developmeni shail be conducted and incorporated in EIA/EMP Report

An assessment of the cunmlative impact of all development and increased inhabitation
being carried out or proposed to be carried out by the project or other agencies in the core
area, shall be made for traffic densitics and parking capabilities in a 05 kms radivs from
the site.

A detailed traffic management and a taffic decongestion plan drawn up through an
organization of reputie and specializing in Transport Planning shall be submitied with the
ElA.

Disaster Management Plan for the project shall be prepared and submitted,

Oi] spill management plan should be drawn as per NGS BCP and submitied
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The details about number of abourers, nurber of fabonr camps and s construction, thek
basic requirements such as ransport, fuel for cooking, freshwater, sanitation, healih and
smergency evacuation ete (o be provided in detail.

Public hearing to be conducted and issues raised and commitments made by the project
proponent on the same should be included in EIA/EMP Repart in the form of abufar
chart with financial budget for complying with the commitments made. It should be
ensured that tribes such as Shompen and Nicobarese and anthropological organisations
well versed in communication with and 1nvolved in welfare of Shompen and Nicobarese
are adequately represenied i the Public Hearing,

Gresafield international Alrport (4040 Peak Hour Passengers-PHP)

The E.LA. will give a justification for land requirements along with a comparison 1o the
guidelines esiablished by the Afrport Authority of [ndia/Ministry of Civil Avianon in this

regard.
An assessment of the cumulative impact of alf development and increased mbabiiation

being carried out or proposed 1o be carried out by the project or other agencies m the core
arca, on the flora and fauna of the region shall be made,

Detailed studies on Bird Hazzard to the proposed alrport and flight opevations and its
mitigation measures should be carricd owi {both migratory and resident birdsy by
engaging a nationally recognized instituies such as SACON or Wildlife Institute of India,
Lmpact of proposed Port on the Flight Safety and operations and Airport security should
he examined in detailed

Layout maps of proposed project indicating runway, Aercdrome building, parking.
sreenbelt area, usilizies efe.

The ccologically fragite area incloding CRZ 1A area et¢ shall be demarcated and
supertmposed on the layout plan and submiited.

An independent study for assessment of biodiversity and Wildlife value of afl the
alternative sites for airport shall be conducied by the organisations in this fizld ilke Wi,
791 1S and SACON. Diversity and wildhife value so assessed by these organisations or
a 1eam of these organisations shall form one of the criteria for cost benefit analysis of all
the alternative sites. The report along with Cost Benefit Analysis shall be incorporated m
EIA/EMP report

A assessmem of the cumolative impact of all development and increased inbabitation
being carricd out or proposed to be carried out by the project or other agencies m the core
arca, shall be made for iraific densities and parking capabilities 1n a 03 ems radius from
the site. A detailed traffic management and a waffic decongestion plan drawn up througi
an prgandzation of repuie and :,p:.r,ulwu s in Transport Planning shatl be subrriticd vl
the ETA. The Plan to be implemented 1o the satisfaction of the State Urban Developimei
and Tramsport Departments shall also include the consent of all the concerned

implementiing agencies.
The EJ.A. should specifically addiess to vehiculac wraffic management as well as
estimation of vehicular parking area inside the Alrport premises.

An onsite disaster management plan shall be drawn up 10 account for risks and aceuionts

This onsite plan shall be dovetailed with the onsite management plan f or the district.

Page Sof 18



Xil.

AR

il

X,

2yl
XXil.

wiil

Propasal No. L4/ANNCP/20115 0/2021

A nate on appropriate process and materials to be used to encourage reduction in carbon
foot print. Optimize use of energy systems in buildings that should maintain a specified
indeor enviroument conducive to the functional requirements of the bhuilding by
following mandatory compliance measwres (for all applicable buildings) as
recommended in the Energy Conservation Building Code (ECBC)Y 2017 of the Bureaw of’
Energy Efficiency, Govemment of india, The energy system inciudes air conditioning
systems, indoor lighting systems, water heaters, air heaters and air circulation devices.
Details of emission, effluents, solid waste and hazardous waste generation and their
management. Air quatity modeiling and noise modelling shall be carried out for the
emissions from various types of aircraft. Detail plan for impact of noise on the sensiive
environment specially the wildlife sanctuaries and national parks.

The impact of aircraft emissions in different seenarios of idling, taxiing, 1ake off and
touchdown shall be examined and 2 management plan suggested.

The impaci of air emissions from speed controlled and other vehicles plying within the
Alrport shall be examined and management plan drawn up.

A detailed management plan, drawn up i consultation with the competent District
Authorities, shall be submitted for ihe regulation of unauthonzed development and
cricroachments within a 05 Km radians of the Aerodrome.

The details about number of {abourers, rumber of labour camps and its construction. their
basic requiretnents such as transport, fuel for cooking, freshwater, sanitation, health and
emergency cvacuation ete io be provided in detatl.

Noise monitoring and impact assessinent shail be done for each representative area (as
per the Noise Rules of MoEF&CC). A noise management plan shaill be submitied 0
conform to the guidelines of the MoEF&CC and the DGCA. Noise monitoring shall also
be carried out in the funnet area of flight path.

A detailed and comprehensive study for assessment of requirement of water, power. with
source of supply, status of approval, water balance diagram. man-power requirenien:
(regular and contract) shall be conducted and submitted.

A derailed study for asscssing ihe carrying capacity of the areas proposed for
development shall be conducted and incorporated in EIA/EMP Report

Public hearing 1o be conducted and issues raised and commiiments made by the project
proponent ont the same should be included in ELA/JEMP Report in the form of abular
chart with financial budget for complying with the commitments made. Tt should be

ensured that tribes such as Shompen and Nicobarese and anthropological organisaiions
well versed in communication with and invelved in welfare of Shompen and Nicobarese

are adequately represented in the Public Hearing.
Recommendation of the A&N CZMA shall be obtained and submitied.

Detaits of fuel tank farm and its risk assessment.

The report should give a detailed impact analysis and management plan for handling of

the Tollowing wastes for the exisiing and proposed scenarios, The management plan wilt

mclude compliance to the provisions of (he MSW Rules, 2016,

(a) Trash collected in flight and disposed at the Acrodrome including the segregation
mechanism.

(1) Toilet wastes and sewage collecied from aircrafts and disposed at the Aerodronie,

(¢} Maintenance and workshop wastes.
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(d} Wastes arising out of eateries and shops situated within the Aeradrome.
Township & Area development

The ecologically fragilc avea including CRZ 1A area ew shall be demarcated and
superimposed on the lavout plan and submitied.

Seisimic and Tsunamu hazard map on entire island and its relation to each component of
the iniegrated project should be detailed. Al the {acilities should be analvsed for these
hazards, with emphasis on future possible events

An assessment of the cumulative impact of all development and incrcaged inhabiaiion
being carried out or proposed 1o be carried out by the project or other agencies in the core
area, shiall be made for traffic densities and parking capabilities in a 05 kms radius from
the site. A detailed raffic management and a tratfic decongestion plan drawn up throvgh
an organization of repuie and specializing in Transport Planning shafl be submitted with
ihe ELA. The Plan to be implemented to the satisfaction of the State Lirban Development
and Transpori Deparimenis shatl also include the comsent of all ihe concericd
implemeniing agencies.

The details about number of labourers, number of labour camps and its construction. iheir
basie requirements such as wansport. fuel for cooking, ireshwater, sannation. healtit and
Cergency evacuation ei¢ 1o be provided in detail.

A note on appropriate process and materials to be used to encourage reduciion in carbon
foot print. Optimize use of energy systems in buildings that should maintain a specificd
indper eaviromment conduecivie 10 the fanectional requiremonis of the lLuilding by
following mendatory compliance measures (for all  applicable Dbuildings) as
recommended in the Energy Conservation Building Code (ECBC-R) 2018 of the Bureau
of Energy Efficiency, Government of India. The energy sysiem includes air conditioning
systems, indoor lighting systems, water heaters, air heaters and air circulation devives.
A detailed and comprehensive study for assessment of requirement ol water, power, with
source of supply. status of approval, water balance diagram. man-power reguirenient
(reguiar and contract) shall be conducted and submitted.

A specific study should be conducted to enumerate the anticipated tmpact and mitgaticn
of increased iflumination and noise on noctuenal bird and mammal fauna.

A demiled study for assessing the carrying capacity of the areas proposed for
developmient shall be conducted and incosporated in EIAJEMP Report.

Details of emission. efffuents. solid waste and hazardous waste generation and thew
management,
Specify plan of Administration of A & N 1o prevent further eacroachment on the foress

land with the proposed increased population considering that already 2 sg b reveni
land has been encroached by existing population as envisaged in the ToR presentation
Public hearing to be conducted and issues raised and commiiments made by the praject
proponent on the same should be mcluded in EIA/EMP Report in the form of tabular
chart with financial budget for complying with the comumitments made. Ii should be
ensured that tribes such as Shompen and Nicobarese and anthropological organisations
well versed in communication with and involved it welfare of Shompen and Nicobarese
are adeguately represented in the Public Heaving,

Recommendation of the A&N CZMA shall be obiained and submitted.

450 WV A Gas and Solar based power plant

(23
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The proposed project shall be given 2 unigue name in consonance with the name

submitted to other Government Departments ete. for itz better dentification and

reference.

Vision document specifving prospective long term plan of the project shalt be

formulated and submitied.

The project proponent needs to identify minimum three potential sites based on

envirenmental, ecological and economic considerations, and choose one appropriate

site having minimom fmpacts on ecology and environment. A dewiled comparison of

the sites in this regard shall be submitied.

Executive summary of the project indicating relevant details along with recent

phoiographs of the proposed site (=) shail be provided. Response to the 1s5ues raised

during Public Hearing and the written representations (if any). along with a time bound
A = A y -

Action Plan and budgetary allocaiions to address the same, shall be provided in a

tabular form, against each action proposed.

Harnessing solar power within the premises of the plant particularly at available roof

tops and other available areas shall be formulated and for expansion projects, status

of implementation shall also be submitted.

The geographical coordinates (WGS 84) of the proposed site (plant boundary}.

including location of ash pond along with topo sheet (1:30,000 scaiz) and IRS sateliie

map of the area, shall be subniitted. Elevation of plant site and ash pond with respect

to HFL of water bedy/nallah/River and high tide level from the sea shall be specified.

if the site is located in proximity to thein,

Layout plan indicating break~up of plant ares, ash pond, green belt, infrastructure,

roads cto, shall be provided.

Land requirement for the project shall be optimized and in any case not more than

what has been specified by CEA from time to time. Hem wisc break up of land

requirement shall be provided.

Present tand use {including land clags/kism) as per the revenue records and State Govi.

records of the proposed sive shull be fumished. Information on land to be acguired

including coal ransportation system. laying of pipeline, ROW, transmission lnes ete.

shall be specifically submitted. Status of tand acquisition and fitigation, if any. should

be provided.

Impact of transmission lines on migratory birds and large raptors by engaging @

nationally recognized instinues such as Zoological Survey of India or SACON or

Witdlife Institute of India.

¥ the project invelves forest land, details of application, including date of application.

area applied for, and application registration number, for diversion under FCA and iis

status should be provided along with copies of relevant documenis.

The land acquisition and R&R scheme with a time bound Action Plan should be

formulated and addressed in the ETA report,

Satellite imagery and authenticaicd topo shect indicating drainage. cropping patten.

water bodies (wetland, river system, stream, nallahs, ponds ete.). location of nearest

habitations {villages), creeks, mangroves, rivers, reservoirs eic. in the study area stril

be provided.

Location of any National Park, Sanciuary, ElephanuTiger Reserve {existing as x'vet?

as proposed), migratory voutes / wildlife cornidor, if any, within 10 km of the praject

Page 12 of 18



VY

xvi)

Rviih

Kl

xix)

i)

xxi}

xxii)

KNI

wiv]

Proposal No. I424ANNCP/20113972021

site shall be specified and marked on the map duly authenticated by the Chief Wildlite
Warden of the State or an officer authorized by him.

Topography of the study arca supporied by toposheet on 1:50,000 scale of Survey of
India. along with a jurge scale map preferably of 1:25.000 seole and the specific
information whether the site requires any filling shali be provided. In that case, dewil,
of filling. quantity of required filf material: its source. wansportation ete. shail be
subinitted,

A demiled study on land use pattern in the study area shall be carvied out including
identification of common property resources {such as grazing and community land.
water resources etc.) availabie and Action Plan for iis protectivn and management
shall be formulated. 1f sequisition of grazing land is involved, it shall be ensured thai
an equal area of grazing land be acquired and developed and devailed plan submiticd.

A mineralogical map ot the proposed site (including soil type) and informatine 1if
available) that the site is aot located on potentizlly mineoble mineral deposit shall b
submitted.

Defails of fly ash utitization plan as per the latest fly ash Utifization Notification off
GOT along with firm agreemenis 7 MoU wirh contracting parties including oiley
usages cie. shall be submited. The plan shall also include disposal methed
mechanisim of botiont ash.

The water requirement shall be opumized {by adonting measures such as drv {ly ash
and dry botom ash disposal system. ajr cooled condenser. concept of zero discharg.:
and i any case not oiwre than that supulated by CEA from nme to time. to bha
submitted along with details of source of water and water balance diagram. Detaits of
waier balance caleulated shall wke inio account reuse and re-circulation of efflucats.

Water body/Nallah (if 2nv) passing accoss the site should net be disturbed as far as
nossible. Tn case any Natlah / drain is proposed w be divested. it shall be enswrad that
ihe diversion does not disturb the natural drainage pawern of the arca. Details of
proposed diversion shall be furnished duly approved by the concerme d Deparipent o
the Sinie,

1t shall also be cnsured that a mininum of 500 m distance of plani boundary is kept
from the HFL of river system / streams cic. and the boundary of site should algo be
located 500 m away from railway track and National Highways.

Hydro-geological study of the arca shall be carried out through an insiess
organizaiion of mepute to assess the impact on ground and surface water regimes.
Snecific mitigation messures shall be spelt out and thre boand Action Plan for
implemeneation shat! be submitted.

Detailed Studies on the impacts of the ecology including tisheries ol the
River/Estuary/Sea due 10 the proposed withdrawal of water { discharge of weated
wasiewater into the River'Sea ete shall be carried out and submitted along with the
EIA Report. In case of requirernent of marine impact assessment study, the locaton
of intake and outfall shall be cleaily specified along with depth of water diawl and
discharge into open s¢a.

Source of water and its sustainability even in lean season shall be provided along witi
detzils of ecological impacts arising owr of withdrawal of water and taking hwo
sccount inter-state shares (i any). Informaiion on oiher competing sourees
downstream of the proposed project and commitent regarding availubiliey of
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requisite quantity of water from the Competent Authority shall be provided aloing with
letter - document siating firm allocation of water.

Detaijed plan for rainwazer harvesting and its proposcd utilization i the plant shall be
furnished.

Feasibility of near zero discharge concept shall be critically examined and its details
subrmitted.

Optimization of Cycles of Concentration (COC) along wiih other water conservation
measurcs in the project shall be specitied.

Plan for recirculation of ash pond water and its implementation shail be submiticd.

Detailed plan for conducting monitoring of water quality regufarly with proper
maintenance of records shall be formulated. Detail of methodology and identification
oi monitoring points (between the plant and drainage in the direction of flow of suriace
. ground water} shall be submitted. 1t shall be engured that parameter to be monitored
also include heavy metals, A provision for long-term monitoring of ground water table
using Piczometer shall be incorporated in ETA. particularly from lhe study area.

Socto-econcnnc study of the study area comprizsing of 10 km from the plant site shal
be carried out through a reputed institute / agency which shall consist of detail
assessment of the impact on livelihood of the local communities.

Action Plan for identification of local employable youth tor training in skills, relevant
to the project, for cventual employment in the projeet itself shall be formulated and
numbers specified during construction & operation phases of the Project.

i the arca has tribal population it shall be ensured that the rights of tribals are well
protected. The project proponent shall accordingly identify tribat issues under various
provisions of the law of the land,

Public hearing to be conducted and issues raised and cominitments made by the
praject proponent on the same should be iacluded in EIA/EMP Report in the form of
tabular chart with financial budget for complying with the commitments made. &
should be ensured that wibes such as Shompen and Nicobarese and anthropologreat
organisations well versed in communication with and involved in welfare of Shompen
and Nicoharese are adequately represeried in the Public Hearing.

R&R plan. as applicable, shall be formulated wherein mechanisin for proteciing the
rights and livelihood of the people in the region who are likely to be impacted, 18 taken
into consideration. R&R plan shali be formulated after a detailed census of populabon
based on socio economic surveys who were dependant on land fatling in the project,
as well as. population who were dependant on land not owned by them.

Assessment of occupational health and endemic diseases of environmental origin mn
the study area shall be carried out and Action Plan to mitigate the same shall be
preparcd.

Occupational health and safety measures for the workers including identification of
work related health hazards shall be formulated. The company shall engage full tme
qualified doctors who are trained in occupational health. Health monitoring of the
workers shall be conducted at periodic intervals and health records meintamed.
Awareness prograreme for workers due to likely adverse impact on their health due to
working in non-conducive cnvironment shall be carricd owl and precaubiomuy
measures like uge of personal equipment cic. shall be provided. Review of Impact of
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variols health measures undertaken ai intervals of two to three years shall bhe
conducted with an execlient follow up plan of action wherever required.

One compleie season site speeific mewcorological and AAQ data (except monsaon
season} as per latest MoEFCC Nouficaiion shall be collected and the daias of
monitoring shall be recorded. The parameters 1o be covered for AAQ shall nclude
PMIQ, PM2.5, SO2, NOx, CO and Hg. The location of the monitoring stations should
be so decided so as to 1ake into consideration of the upwind dircction, pre-dominant
downwind direction, other dominant directions, habitation and sensitive recepiors.
There should be ai leasi one monitoring siation each in the upwind and in the pre-
dominant downwind direction at a location where maximuwn ground level
concentration is likely w oceur,

Cumulative impacts of all sources of onissions including handling and transportaiton
of existing and proposcd projects on the enviromment of the area shall be asyessed 1y
detail, Details of the Model used and the input data used for modeiling shall also be
provided. The air quality contours should be plotted on a location map showing ihe
Jocation of project site, habitaiion nearby, sensitive receptors, if any. The windrose
and isopleths should also be shows on the location map, The cwmulative study shouid
also include impacis on water, soil and socie-economics.

Radio activity and heavy metal contents of coal to be sourced shall be examined and
submitted along with laberatory repoits,

Fuel amalysis shalt be provided. Details of auxiliary fuel, it any. including 1s quantiy,
quality, storage cte should also be furnishad.

Ouantity of fuel required. 18 source and characteristics and documentary evidency w
cubstantiate coafirmed fuel linkage shall be furnished. The Minisiry’s Notification
dated 02.01.2014 regarding ash content in coal shall be complied. For the expansion
projecis, the compliance of the existing units to the said Noufication shail alye he
subimived

Details of transportation of fuel from the source (including port handling) to the
proposed plant and its impact on ambient AAQ shall be suitably assessed and
submiticd. If transportation cntails a long distance it shall be ensured thar rail
gransportation to the site shall be first assessed. Wagon lpading at scurce shall
preferabiy be through silo/conveyor belt.

For nropesals based on imporied coal, inland transporiation and port handling and rail
movement shall be examined and details furnished. The approval of the Port and Ray)
Authorities shall be submmtied.

Details regarding infrastructure facitities such as sanitation, fuel. restrooms. mudical
facilitics. safety during construction phase ete. to be provided to the labour foree
during construction as well as to the casual worleers including wuck drivers doring
operation phase should be adequately catered for and details furnished.

EMP to mitigate the adverse impacts due to the project along with item - wise cost of
its implementation in a time hound manner shall be specified.

A Disaster Managemeni Plan (DMP} along with risk assessment study mcloding {ice
and explosion issues due to siorage and use of fuel should be carried oui. It should
rake into account the maximura (nventory of storage at site at any point of time. The
risk contours should be plotted on the plant lavout map clearly showing which of 1he
proposed activities would be affected in case ofan accident taking place. Based ozs’thc
same, proposed safeguard measures should be provided. Measures to guard against
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fire hazards should also be invariably provided. Mock drills shall be sutiably carried
out from time to time to check the eificiency of the plans drawn.

The DMP so fornulated shell  include  measures against  likely
Fires/Tsunami/Cyclones/Storm Surges/Earthquakes ete. as applicable. [t shall be
ensured that DMP consists of both On-site and Oft-site plans, complete with deiwils
of containing likely disaster and shall specifically mention personnel identified for the
task. Smalter version of the plan for different possible disasters shall be prepared both
i English and local languages and circnlared widely.

Detailed scheme for raising green belt of native species of appropriate width (50 10
100 m} and consisting of at least 3 tiers around plant boundary with tree density of
2000 to 2300 trees per ha with a good survival rate of around 80% shall be submiiied.
Photographic evidence must be created and submitied periodicaily including NRSA
reports in case of expansion projects. A shrub layer beneath trec layer would serve as
an effective sieve for dust and sink for CO2 and other gaseous potlutants and hence a
stratified green belt should be developed.

Over and above the green belt. as carbon sink, plan for additional plantation shall be
drawn by identifying biocks of degraded forests, in close consultation with the Disirict
Forests Depargment. In pursuance to this the project proponent shall forimulate #inwe
bound Action Plans along with finatcial allocation and shall submit stams of
implementation to the Ministry every six months.

The deiails about number of labourers, number of labour camps and its construction,
their basic requirements such as transport, fuel for cooking, freshwater. samiation.
health and emergency evacuation ete to be provided in detail.
Corporate Environment Policy
Does the company has a well laid down Environment Policy approved by its Beard
of Directors? 1f so, it may be detailed in the EIA report.

Diocs the Environment Policy prescribe for standard operating process / procedures
1o bring into focus any infringement + deviation  violation of the environmental or
forest norms / conditions? If so, it may be detailed in the EIA.

What is the hierarchical svstem or Administrative order of the company to deal with
the environmental issues and for enswing compliance with the environmental
clearance conditions. Details of this system may be given.

Does the company has complince management system in place wherein
compliance status along with compliances / violations of envirenmental norms are
repoi'ted to the CMD and the Board of Directors of the company and 7 or
shareholders or stakeholders at large? This reporting mechaaism should be detatbed

in the E1A report.

All the ahove details should be adequately brought out in the EIA report amd in the
preseatation to the Commitiee.

lify

E. 5

Details of litigation pending or otherwise with respect o project in any Court,
Tribunal cte. shall invariably be furnished.

pecial Conditions

1) Cumulative impact Assessment of alf above proposcd four sectors {ICTT, LErccnf”:c!d
International Airport, Township and Area Development and 430 MVA Gas and Solar

Proposal No. 1A/ANINCPR20T139/2024
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based power plant} to be undertaken keeping in jocus ecological and envirommental
impacts on Great Nicobae Tsland

Dictailed freshwater requirement and augmentation plan. its impace and mitigation plan
on native. cndangered and endemic freshwater ilora and faune to be developed for alf
above four sectors.

Public hearing: It should be ensurcd that iribes such as Shompen and Nicobarese and
anthropological organisations well versed in communication with and involved in
welfare of Shompen and Micobarese are adequately represented in the Public Hearmg.
Dietails of the same to be provided in EIA-EMP of all above four sectors.

GEWNERAL GUIDELTWES

The ElA document shall be printed on botht ¢ides, as for a3 possible.

AN documents should be properly indexed, page numbered,

Periodidate of data collection should be clearly indicated.

Authentieated English translaiion of ail material provided in Regional languages.

The letier/application for EC should quote the MoEF&CC File Mo, and also aitach a
copy of the leiter prescrilnng the TOR.

The copy of the letter veceived from the Ministry on the TOR prescribed for the project
should be atiached as an annexure 1o the final EIA-EMP Report.

The finat EIA-EMP report submitied to the Ministry mast incorporate the issues inTOR
and that raised in Pubiic Hearing. The index of the finat ETAEMP repori. must indicate
the specific chapter and page na. of the EIA-EMP Report where the specific TOR
preseribed by Minisuy and the issue raised in the P, have been incorporated.
Questionnaice related to the project (posted on MoEF&CC website) with all sections
duly tilled inv shatl also be submitied at the time of applying for BC.

Grant of TOR does not mean grant of EC.

Grant of TOR/EC o the present project does not mean grant of approvals in other
requiations stich as the Forest (Conservation) Act 1980 or the Wildhite {Protection) Act,
1972,

Grani of EC 13 also subject to Circulars and Office Memorandurs isiued under the EiA
Notifieation 2006 and subsequent amendments, which are available on the MoLF&{L
website: www.cnviornicm.

The status of accreditation of the ETA consultant with NABETQCT shall be specifically
mentioned. The consultant shall certify that his accredilation is for the sector for which

this ElA 1s prepared.

On the front page of FIA/EMP reports, the name of the consuliant/consuitancy T
along with their compleie details including their acereditation, if any shall be indicaied,
The cousuliant while submitting the EIA/EMP report shall give an undertaking to the
effect that the preseribed TOR (TOR proposed by the project proponent and additional
TOR given by the MoEF) have been complied with and the daia submited is facluaily
correct (Refer MoEF office memorancum dated 4th August, 2009).
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xiii.  While submitting the E[A/EMP reporis, the name of the experis associated

with/invoived in the preparation of these reports and the laboratories through which the
samples have been got analysed should be staied in the report. ft shall clearly be
indicated whether these laborataries are approved under the Envivonment (Protection)
Act, 1986 and the rules made there under (Please refer MoEF office memorandum dated
4 Angust, 2009). The project Coordinator of the ETA study shall also be mentioved.

Xiv. All the TOR points as presented before EAC shall be covered.

g, A detailed draft EIA/EMP report shall be prepared in terms of the above additionsl
TOR and should be submitted to the State Pollution Conirol Board for Public Hearing, Public
Hearing 1o be conducted for the project in accordanee with the provisions of Environmental
Impact Assessment Notification, 2006 and the issues raised by the public should be addressed
in the Environmental Management Plan. The Public Hearing shal! be conducted based on the
TOR letter issuzd by the Ministry and not on the basis of Minutes of the Mecting available on
the website.

10, The project proponent siall submit the detailed iinal EIA/EMP report prepared as per
TOR including issues raised during Public Heaving to the Ministry for considering the proposal
for environmental clearance before expiry of validity of ToR.

. The consultants involved in preparation of EIA/EMP report afier accreditation with
Quality Council of IndiaNavional Accreditation Board of Education and Training
(QCI'NABET) would need to include a certificate in this regard in the EIA/EMP reporis
prepared by them and data provided by other Organization{s)/Laboratories including their
status of approvals ete. vide notification of the MoEF dated 19" July, 2013.

12, The prescribed TOR would be valid for a period of four years for submission of the
EIA/EMP Reports. - P
o ' ] . \;\, S
This issues with the approval of Competent Authority. S
i / ]
gl

{Amardeep Raju}
Scientist ‘E’
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Minutes of the 297 meeting of Expert Appraisal Committee held on 24 — 25% May. -

INDUS Conference hall in the Ministry of Envirenment, Forest & Climate (:I;a

(1\1.0EF&CC), Indira Paryavaran Bhavan, New Delhi for the projects related to
Infrastructure Development, all Ship breaking yards including ship breaking units 7(b);
Industrial Estate/Parks/Complexes/Areas, Export Processing Zones, Special Economic
Zones, Biotech Parks, Leather Complexes7(c); Ports, harbors, breakwaters, dredging7(e)
and National Highways7(f). |

The 297" Mesting of Expert Appraisal Committee (EAC) of Infra-1 (IA-IIT) was held
at INDUS Conference hall in the Ministry of Environment, Forest & Climate Change
(MoEF&CC), Indira Paryavaran Bhavan, New Delhi during 24t — 25% May, 2022 under the
Chairmanship of Dr. Deepak Arun Apte. A list of participants is annexed as Annexure-A.

1. OPENING REMARKS OF THE CHAIRMAN

At the outset, Dr. Deepak Arun Apte, Chairman, EAC welcomed the Members of the EAC and
requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the proceedings
of the meeting with a brief account of the activities undertaken by the Ministry under Infra-1
Division,

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING

The Committee confirmed the Minutes of 296 EAC meeting held on 28" — 29 April, 2022,

AGENDA WISE CONSIDERATION OF PROPOSALS:
Agenda wise details of proposals discussed and decided in the meeting are as following:

Agenda No. 3.1

Integrated development of International Container Transhipment Terminal (ICTT)-14.2
Million TEU along with Greenfield International Airport (4000 Peak Hour Passengers-
PHP), Township & Area development and 450 MVA Gas and Solar based power plant in
16610 ha. Great Nicobar Islands, Nicobar District by M/s Andaman and Nicobar Islands
Integrated Development Corporation Ltd — Environmental Clearance

[Proposal No. IA/AN/NCP/260108/2021 and File No. 10/17/2021-1A.I11].

“The EAC noted that the Project Proponent and the consultant have given undertaking that the
data and information given in the application and enclosures are lrue 1o the best of their
knenwledge and belief and no information has been suppressed in EIA/EM P report. If any part
of data/information submitted is found to be false/ misleading at any stage. the project will be
rejected and Environmental Clearance given, if “any, will be revoked at the risk and cost of the

project proponent.”

3.1.1. Ministry of Home Affairs vide letter no. 15020/10/2022 dated 30th March, 2022
mentioned that the Greenfield International Airport proposed at Gandhi Nagar-Shastri Nagar
area of Great Nicobar Island as part of the Integrated development of the Island, will be
developed as a joint military-civil, dual-use airport, under the operational control of Indian
Navy. This project is for Defense, Strategic, National Security, and Public Purpose. In view of
this, the portion of deliberation made for Airport component may not be made public due its

strategic nature.
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3.1.2. The abovementioned proposal was placed before the EAC in irs 293 meeting during
24 259 Mareh, 2022, The EAC noted that the document submitied by the PP were received
only 2 days before the EAC meeting and therefore members have sought some time (o sivdy
the entire set of documents due to multipte components invelved in the project. In view of this,
the EAC deferred the proposal and informed to submit all relevant studies undertaken for the
project. The PP accordingly submitted the relevant studies to the Commitiee. The proposal is
reconsidered in the 297% EAC Meeting held on 24th-25th May, 2022. The project proponent
along with the EIA Consultant Mi/s Vimia Labsand M/s AECOM India Pyt Lid made a
presentation in a hybrid (Physical-Video Conferencing) mode of meeting and provided the

following information: -

3.1.3. The proposal is part of interlinked projects with Deep Berth Port {Iniernanonal
Containier Trans-shipment terminal -1CTT) as primary component and 3 interfinked Projects
se. Greenfield Imernastional Alrport (4000 Pealk Hour Passengers-PHP), Township & Area

development; 450 MVA Gas, Diesel and Solar based power plani. There is no oil spill
envisioned as the storage facility for DG sets is proposed within the Power plasnt site on fand.

3.1.4, Water Bodies & impact on Drainage: Magar Nala is near Govind Nagar and Matai Nala
Near Gandhi Nagar. No major drainage chanaels’ water bodies arc being blocked/ impacied by
nroposed development. All major water channels/ nalas/ drains are being conserved and are

art of green land use within the proposed land use plan.

3.1.5. Water requirements:

| Activity Water Demand in KLD* §
ICTT 2,100 |
Aldrport 1,000 o
Power Plant i 1,500 ;
Township 30,000
TOTAL 86,600
This demand includes recycled and reuse water. Totat fresh water demand is 45 MLD ;
which will be met through 2 reservoirs (raiit fed) proposed within the project arsa. .

©aviraction is propeosed.

. #*The above figure represents the potable and recycled water demand. Mo groundwater

3.1.6. Waste water Management: There will be 3 STPs, one with the capacity of 34 MLD. und
other two with the capacity of 16 MLD proposed as patt of integrated devetopment,

" Type of solid waste | Quantities in
TPD

i
|
i
!

Centralised solid waste managemeant
facility

 Biomedical waste 3

As per Bio-Medical Waste (BMW) :
Management Rules, 2016 and subsequeni [
amendments |'

|

Municipal wasie 200

As per SWM rules 2016 and subsequent
amendments !




@

Industrial wasic 8 | Waste will be transferred 1o the integrated I
! i solid waste facility at township for treaiment
|
|
1
i
|

E and disposal

STP siudge 15-18 Used as manure for greenbelt development

3.1.7. Tree cutting and Green Belt Development: Total estimated tree cuiting is 5,52.245
numbers.

3.1.8. Diversion of forest land: The holistic development of GNI reguires diversion of 130.73
sq.km of forest land and application has been submitted to MoEFCC vide letier No:
PCCF/FCAS25/VOLII249 dated 7th October 2020. Application for diversion of forest 1s
under process.

3.1.9. The project site is within 10 kms radius of Galathea Bay National Park and Campbell
Bay National Park. The project site is outside the Ecologically Sensitivity Zone (ESZ}) notified
around these 2 National Parks. Also UT Administration has intention notification for 3 Wildlite
Sanctuaries namely Leatherback Turtles at Little Nicobar [sland with an extent of 13.75 Sq.
K, Magapode at Menchal Island with an extent of 1.29 Sq.m, Corals at Meroe Island with an
extent of 2.73 Sgkm for Leatherback Turtles, Magapodes and Corals, as part of the
conservation of these species.

3.1.10. A leatherback turtle conservation Plan will be prepared as part of the Biodiversity
Stanzgement Plan for the Nicobar Group of Islands and implemented to conserve and proteci
the leatherback tuetles with a budget of 100 Crores and 12 Crores which has been earmarked
for studies for leatherback conservation, Implementation of the “National Marine Tustle Action
Plan of the Govt. of India 2021~ 26” and Potential twrtle nesting areas in Nicobar group of

istands are protected and conserved.

3.1.11, Great Nicobar has a wider habitat for saltwater crocodiles. During construction nhase
ihe same shall be handled as per provisions of wildlife Act through Department of Forean and
as per the action plan prepared by Wi, Further, an action plan is also prepared as “Action plan
of mitigation of human-crocodile conflicts in the Andaman and Nicobar Islands”

3.1.12. Apari from the above, ZST has suggested for restoration of coral Reef/iranslocation.
This is proposed on the basis of experience gained by Z581in Gulf of Kutch, Gujrat, ZS1 carried
owt Ecological Restoration in coral reef areas of Gulf of Kachehh with support of the Marine
Mational Park Authority of Gujarat Forest Department. ZSI restored a total ofabout 2000 cqm.
degraded coral reef area in Gulf of Kutch and 2320 native coral were restored in Pirotan site,
1170 native coral were restored in Narara site, 1050 native coral were restored in Mithapur site.
There projects were executed between 2012-18. The survival rate of the same at Pirotan site -
97.20%, Narara site - 96.50%, Mithapur site - 96.57%. Further, 9000 corals from 49,000 n®
area will be translocation and restoration is being done in Narare Reef area of Kalubar Istand,
Gulf of Kuteh which is 40 times bigger than the previous one with the approx budget of INR
19 Crores / ba.

3.1.13. Mangroves: 12-20ha of mangrove cover loss has been envisaged for the proposed port
projeet and is mentioned in table 10.1 of Chaper 10 of the EIA report. The extent of foss of
mangroves may be compensated in GNI by re-densification of existing mangroves or planting



.

3.1.14. Shoreline change: The observed irend of the shorcline at the proposed project location
reveuls that the shoreline remains with not noticeable change over a period of § years from
2015 to 2020. The shoreline analysis shows that the project site at port is swrounded wiib
elevated hill promontories and rocky shores.

of mangroves 1o non-forest area as per the principals of compensatory afforestation.

3.1.15. Dredging and Reclamation: The total quantity of capital dredging for the development
of port is about 17.7 million cum MIKE 21-PA (Particle Analysis) module was used 1o identify
a suitable location for dumping the dredge spoil and to undersiand the dispersion pattern of
disposed material after dumping. The maximum increase in seabed level over the disposal area
is about 0.03 m at the proposed dumping location. Due to availability of deeper warer depih of
600m the change i bed level at the proposed disposal location due to dumping is insignificant.
The plume of suspended sediment after dunping tends to spread towards northeast 1o an extenl
of 1 km with an increase in seabed level of <0.008 m. Therefore, the proposed disposal location
is found to be more ideal and it will not cause any adverse impact on the proposed poit
developmeni facilities and the marine environment.

3.1.16. Reclamation: About 298 Ha area to be reclaimed. It is estimated that around 33.35
mitlion m? material will be required for reclamarion. Suitable dradged material shall be used
for reclamation, remaining of reclamation shall be achieved by borrowed fill

3.1.17. Cargo handling with dust control measures: Since the proposed pott is Internatonal
Contamer Transshipment Terminal (ICTT). there will be no dusty cargo, dry bulk carge such
2 coal, iron ore or hazardous cargo, etc. wiil be handled at port. All the vehicles engaged 10t
construction should have valid pollution check certificate as per the motor vehicle act. Furiher,
anv regulations related to vehicle emission issued by local government should also bz adhered
ro. Coperators and machineries are to be serviced and maintained regularly to avoid generaiion
of dnst and other air pollutants. Oil Spill Contingent Management Plan inclodes Boom
containment, Sprav of dispersant and Skimmers. No hazardous industries are envisaged ai GNI
however the containers may contain hazardous cargo, Hazardous cargo shall be handled in
sccordance with The Manufacture, Stotage and Import of Hazardous Chemicals Rules, ACT
1989, Coniainers carryving hazardous cargo are labetied as Hazardous Cargos and stored al
separate locations in the yard designated for ihie storage of hazardous cargo and a dedicated
Nadal officer will be appointed who will be responsible to check the compliance of the
regulations from time to time. Hazardous waste like used oil, insecticide/ herbicides, Paints,
solvents, lubricants etc. would be generated from the project, the same hazardous substances
will be securely stored at site before wansportaiion, Double chamber Incinerator lias been
proposed to treat the possible hazardouns waste generated from Port, Airport, Power plant and

the Township.
2.1.1%, No marine disposal is involved in the proposed project.

3.1.19. Energy conservation: List of materials to be used for construction will be dectded ar the
dewails destgn stage. However, the design will follow Cnergy conservation building code
(ECBC 2017). Indian Green Building Council (IGBC) guidelines and Cade of green burldings
by Council of Architecture (COA).

3.1.20. Land acquisition and R&R issues: Total land acquisition required for project 13
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approximately 421,57 ha. Total families affected iz 379 and total affected population is 1761.

3.1.21. While considering the proposal of sustainable development of Grear Nicobar island,
the administration has consenied in principal that (a) The project will not disturb or displace
any Shompen/ Nicobari tribal or their habitation, {b) There will be a clear demarcation of land
s0 that there is no scope of conflict that would arise in futare, (¢} Habitat righis of the tribal
will be taken care of as per the Forest rights Act. These has also been considered while making
Environmental Impact Assessment {EIA). The Shompens will be eligible under the FRA. 2006
and the RFCTLARR, 2013 for compensation for the loss of their habitat (if any). A fair
compensation will be devised and compensatory package would be developed exclusively and
in addition to the resources already available, for the welfare and development of Shompen,
while ensuring that their survival as a community, unique identity, culturc and heritage.

3.1.22. Rain Water Harvesting: Rainwater harvesting shall be mandated as part of development
control regulations to be formulated at the stage of finalization of master plan post EIA and
CRZ approval. Buildings/ Development within the proposed project area shall have appropriate
provision for rainwater harvesting technigues in confirmation with approved development
control regulations. This shall be regulated during building plan approval stage.

3.1.23. Empioyment Potental:

| lem 2025 2040 | 2082

j Direct Employment £.939 24734 ]| 51,423 B

. indirect Employment 10,408 57400 77135
Total Employment 17,347 61,835 128,558
Total Population 52,550 164,730 332,596

3.1.24. EAC Observations: The EAC. taking into account the submission made by the project
nroponent had a detailed deliberation in its 297" meeting during 24" ~ 25" May 2022 and made

following observations.

Township

i) Some of the township clusters seems o have several defense instaliations abutied by
commercial and tourism infrastructure. It is not advisable considering strategic and
safety requirements. Revised layout in this regard shall be submitted.

i} Golf course will not be permitted considering extremely water intensive activity and
also considering very high number of endemic species that inhibit GNI. It Is misfit in
the holistic vision for the island.

i) Many paris of the proposed road are falling with in the CRZ 1A, CRZ I B yet no details
have been given about the location and design of the road in such areas. Location of
such parts of the road should be clearly spelt with undertaking that roads will e on stilt
in such stretches. RoW of 55 meters has been proposed for the road which appears 1o
be very wide even as per the standards fixed for National Highways and Expressways
as per IRC guidelines of MoRTH. The Committee suggested that the width of RoW
shall be revised in the master plan keeping the ROW not more than 30 m. Revised lay
out of master plan should be submitted afier excluding such excess width of 25 meter
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which mstead be kept and shown as green belt/ shelter belt without cuiting existing
trees on both side of road in revised {ayout.

Over 50 Km of low-lying coastal area of the eastern side of the GNI is now bemg
developed in the form of township and port as well as power plants which will obstruct
the foresi-sea shore- forest movemeni of several animals like Robber or Coconui Crab
and birds, especially coastal birds like megapod. However. no provision for fovest- sea
shore wildlife corridors have been kept in the Master Plan Therefore. there is a need to
revise the master plan layout keeping natural forest corridor between Campbell Bav /
Galathea NPs and sea shore of at least 300-500 meter width generally ai every 3 km
interval, Such corridors shall be excluded from project area. Location of such corridors
shall be identified in consultation with ANFD. Roads crossing such wildlife/ anumal
corridors shall have animal underpasses in the form of elevated roads or animal over
bridges depending upon the terrain. No provision for canopy bridges for road crossing
by Nicobar Long-tailed Macaque. Nicobar tree shrew and other arboreal animal as well
as passages for like crocodiles, crabs, fiogs, snakes and other araphibians/reptiles are
made. Sare nead to be made in road design. Such provision shall be made in road design
and revised layout of the masterplan generally at every 2 Kim Interval between green
belt on both sides of roads as per W1 guidelines and in consultarion with SFD. Previde
chainage wise details of canopy crossings and underpasses as mentioned above.

it is observed by the Committee that the building components do not have detailed
information like wasie managemeni plan, its size and management. burtt-up area,
amenities, water requirement, waste-water freatment cic. The Commitiee therotore
suggested that a detailed plan for Phase-I may be submitted at this stage which shall
have all details specifically for Phase-I. Broad plan for the other phases of the hwilding
component may also be submitied along with the derailed Phase-I plan.

Constdering above observations, revised plan for township be submitted

Considering ihe fact that dee to ICTT consiuction in Galathea Bay, township
development and other development activiles as part of integrated developmeni of
Great Nicobar Islands the movemeni of Leatherback mrtles as well as Nicobar
Megapads and their nesting is likely to be disturbed and therefore the turtles and Nicobar
Megapod birds are likely to shift their nesting sites in nearby western coast of the GN!
and other arcas. Though Andaman and Nicobar adminisiration has declared some of the
islands as WLS in little Andaman and other places for Leatherback turtles and Nicobar
Miuapads vet considering the Pemayya Bay, Casuarina Bay and Alexandria Say as
established sites for Leatherback and Nicobar Megapod resting are potential site for
developing them as Wildlife Sanctuaries/ Conservation Reserve in to additional legal
proiection for these species. All the areas except ihe area proposed for defense purpose
iy western coast of GNI including Pemayya and Casuarina Bay shall be excluded from
{he master plan as stated in the previous meeting abservations as well.

PP ghall clearly demarcate the proposed dredging area, aveiding the dredging acnsy
in Rocky areas to avoid any type of Disaster risk. The same shall be submitted w tie

Ministry.



is)

x1)

xii)

Though attempt have been made to mitigate the iinpact of ship movement on the
movement of wiriles to and from nesting sites in western flank of the Galatea Bay by
way of providing isolated breakwater yet it may not be very useful because ship
movement inside the port boundary beyond breakwaters may discourage the wrties
enter in the bay for nesting in wesiern flank. However, if an undisturbed channet is
created for turtle movements by way of extending the western breakwater between port
area and western flank there may be some possibility of turtles approaching the westers
flank of the Bay. The same shall be explored and submitted to the Ministry

Though many paris of the proposed master plan for pon falling within CRZ 1A and
CRZ 1B (Viz area B, C, D etc) are proposed to be eliminated from masterplan yet the
revised tayvout map of the project afier excluding such areas have not been submitted.
Wildlife Institute of India (who have done sea turtle monitoring and satellite tracking
across parts of India for several decades) should submit detail road map with financial
requirement for monitoring Leatherback Turtle movement through satellite tracking in
GNT and habitat restoration & nest protection measures ai all other nesting sites in & &
N for minimum 10 vears.

SACON is requested to submit Nicobar Megapod monitoring and conservation plan for

minimum 10 vears.

Gas-based power plant

Xiit}

Xiv)

Xvi)

XviD)

xviii)

The elarity on power demand for phase { to be estimated and based on that gas/solar
based power generation to be proposed. The numbers are to be quantified.

0Oil spills are not modelled. Diesel/LMNG is required for Power Plani. Impacts of
aceidental oil spill ete shall be submitied.

Regarding the proposed Power Plant, the Conmmitiee proposed that Gas-Based power
plant may take time to commission, therefore an alternate plan for the pawer supply and
the focation of such temporary plant may be submitted.

PP should carry out foad carrying capacity in addition the lacation of FSRU (LNG} as
to why it needs to be on the western bay. Committee asked to explore having Gas-based
power plants on the eastern part of GNI instead of at Galathea Bay.

No details are available on what will be the alternate source of fuel for power titl such
ime LNG facilities are commissioned. A detailed “plan of action” on how they plan o
meet the power demands for the construction phase of ICTT. Afrport ete to be provided.
Commitiee felt that ideally they should use the existing HSD sworage facility (may be
with enhanced storage} instead of creating a new one.

with regards to Solar power the land requirement for insiallation of solar panels needs

10 be highlighted

Other Comments

Xix)
%)

Measures taken for the notified sanctuaries shall be incorporate in the EIA/EMP report.
Water bafance and Power consumption for all components has to be detaited in BIA/

EMP report.



-

XXi)

xKil)

x¥ii)

xxiv)

XNV

XXvi)

PP shall submii the number of mounts of Micobar Megapod are located over the
proposed area and its impact on mounts shall be mapped, it is aiso requested to submit
the measures taken for its protection and sustainability for Migeatory birds.

Any alternate site proposed for inactive and active mounis shall be prepared along with
the location maps showing in KML.

Project proponents were asked o furnish the details of loss of mangrove cover with
mitigation/conservation plan for the loss of mangrove. PP has not submitted any
Mangrove conservation Plan/coral conservation plan which normally forms the part of
EIA/EMP for CRZ purposes. No justification has been given for not imchuding
mangrove conservation pian including the plan for compensatory planting in liea ot oss
Of Nangrove cover.

Similarly coral conservation plan has net been included in the ETA/EMP without giving
anv justification for non-inclusion in EIA/GMP,

In response to EACS request for Saliwater Crocodile management plan, no-plan have
been submitied except the assurance of {oliowing Action plan for mitigation of Fuinan
crocodile conflict in A&N islands along with the SOP. These arcas of GNI being good
nesting sites of Saltwater Crocodile are likely to fall in category of Crocodile
Conscrvation Zones (CCZ) and therefore as per prescriptions of Action plan no human
activities including tourism is permitted unless it is prescribed i wildlife management
plan/working plan. Preseriptions for mitigation of contlict as per Action plan will be
applicable only if areas within project site fall iman-crocodile co-existence 7ong or
crocodile free zone, Therefore there s 2 need to submit the aciual status of the Saltwater
Crocodile habitat/nesting sites falling within the project area as per Action plan for
mitigation of human crocodile conflict areas along with a Saltwater Crocodile
conservation plan in case arcas inside project fall in Crocodile conscrvaiion Zone

category.
Evacuation plans for natural disaster needs o spelt out clearly and in detail sines this
area is prone to Tsunami. frequent earthquakes and Cyclone et

31297 Conclusion and Recommendations: Accordingly, the EAC concluded  and
recomrended that PP shall submit following information besides above observ aiions {0
enable the EAC to take well informed decision regarding Environmental and CRZ Clearance

A.

Exclusion of areas from Toial Project areas: -~ Foliowing areas should be excluded fram
the total project area for the reasons explained under observations as above

1.

H.

Areas proposed for any aciivity other than defense in the western coast of the GNT
especially the areas of Pemayvya Bay, Casnarina Bay and Alexandria Bay which can
be used by Leatherback and other sea urtles and Nicobar Mega apods and even by
crocodiies as altermative nesting siies.

RoW for the roads should be not more than 30 meters and remaining 25-meter w idth
shall be excluded from the total project arca and shall be kepi as natural gieen belt
on both sides of road without cuting any trecs. Accordingly revised uee

enumeration be submitied.



i,

v,

Vi,

&

Parts of proposed master plan for Ports which are falling within CRZ TA and iB
areas (viz areas B C D ete shown in presentation) shall be excluded from the revised
Jayout of master plan.

Some of the township clusters scemns to have several defense installations abutted
by commercial and tourism infrastructure. It is not advisable considering steategic
nature and safety requircments,

Golf course will not be permitted considering extremely water intensive aclivity
and also considering very high number of endemic species that inhibit GNL it 13
misfit in the holistic vision for the island.

Patches of wildlife corridors as explained under (b)ii) below shall also be excluded

irom the project area

B.  Amendment in Port, Township and Road designs:

Vii.

Vil

X.

%i.

Possibility of extending the western isolated breakwater up to base of the (Galathea
bay parallel to the easiern flank shall be explored so that an independent channel
can be created between the port and the western flank of the bay for the possible
anhindered movement of the turtles to and fro nesting grounds in western flank.

300 to 500 Mir wide namral forest corridor should be kept as animal corridor at
every 3 Km interval ail along project area for facilitating movement of wildhife
between forest and the sea shore 5o that development plants at GNI does not stop
the access of several endenric and endangered wild animals like Nicobar Long-
tniled Macaque, Nicobar tree shrew, Robber or Coconnt crabs, Saltwater Crocodiles
Nicabar Megapod, Nicobar Crake ete. to the sea which is actually the part of iheir
habitar. This shall be done in consultation of A&NFD and wildlife experss.
Chainage wise details to be provided in the road alignment

Stretches of road crossing these above-mentioned wildlife corridors shall be
clevated 1o facilitate the movement of wildlife under these elevated road sirctehes
or alternatively wildlife over bridges can be constructed if terrain demands.
Chainage wise details io be provided in the road alignment

Provision shall be made in road design for canopy walks/bridges for crossing the
arboreal animals as well as for passage of snakes, crabs crocodiles etc and other
amphibians/ reptiles. Chainage wise details to be provided in the road alignment

The stretches of the road falling in CRZ 1A and IB area shall be on stilts as per the
prescriptions in CRZ notification. Revised fay out of plan shall clearly indicate such
stretches along with geo coordinates and the mention of road on stilss shall aiso be
made in the master plan as per this revised lay out. Chamage wise details 10 be

provided in the road alignment

C.  Submission of revised project area and layout of the masterplan: -

Xii.

After exclusion of the areas as mentioned i para A zhove and doing necessary
amendment in masier plan as mentioned in Para B above a revised project area and



revised layout /inaster pian shall be submitted.

D.  Declaration of Protecied Areas for conservation of the Turtles, Megapode bird and
crocodiles: -

xitt

Xiv.

A&N FD in consultation with WII shall identify the areas in Pemayya Bay,
Casunarina Bay and Alexandria Bay suitable for habitat and nesting ground of
Leatherback turtles, Nicobar Megapode and Saliwaier Crocodiles. Additionat legal
protection to these arcas by way of declaring these areas as WLS or Congervaiion
Reserves as per provisions of Wildlife Protection Act. This may help in ensuitng
the continued nesting of these animal/birds in Grear Micobar Islands. These will be
in addition to the PAs already in the process of notification.

Wildlife corridors as proposed in above paras can also be declared as Conservation
Reserves! Community Reserves under WLPA.

E,  Conservation Mitigation Plans:

Xv.

XV

KVIL.

XVitl.

Mangrove Conservation Plan: Mangrove areas falling inside the project areas
should be clearly demarcated and area calculated. Total foss of Mangrove cover
shall be intimated which shall form the basis for Mangrove Conservation Plan,
Detailed Mangrove Conservation Plan should be prepared by PP in consultation
with A&NFD which shall include compensatory planting of Mangrove as well as
re-densification of the degraded mangrove arcas in Great Nicobar, and other islands
of Nicobar group and Andaman group of Islands. This plan shall form the part of
EIA/EMP reports. PP shall also indicate the time frame for preparation of the plan
and its inclusion in the E1A/EMP report.

Coral Conservation Plan: A deiailed Coral Conservation/Translocation Plan shall
be prepared by the PP in consuliation with A&NFD and ZSI following TUCN sp
translccation protocols and the same shall be made the part of EIA'EMP repori. PP
shall also indicate the tine frame for preparation of the plan and its inclusion in the
EIA/EMP report.

Crocodile Conservation and Management Plan: PP shall indicate the crocodile
habitats and nesiing grounds inside the project area along with the geo coordinaies
and intimate the status of such crocadile habitat and nesting grounds as per the
Action Plan for Mitigation of Human-Crocodile Condlict in Andaman & Nigobhar
Islands. In case these identified crocodile habitats/mesting grounds are categorized
as Crocodile Conservation Zone attempts shall be made to exclude these crocodile
habitais/nesting grounds from the project urea and n case it is unavoidable o
exclude such areas then a crocodile Conservaiion Plan shall be made by PP in
consultation with A&NFD and WIT and same shall be part of EIAEMP reports. PP
shall also indicate the time frame for preparation of the plan and its inclusion in the
EIA/EMEP report.

Wildlife Institute of India should submit detail road map with financial requirement
for monitoring Leatherback Turtle movement in GNI and habitat restoration & nest
protection measures at all other nesting sites in A & N for winimum 10 years.



Xix. SACON/ Wildlife Instituie of India is requested to submit Nicobar Megapod
monitoring and conservation plan for minimum 10 vears.

x%.  The PP has to submit revised ICRZ recommendation letter issued on 22/63/2022 by
Andaman & Nicobar islands Coastal Zonc Management Authonity (ANCZMA)
especially regarding effective ICRZ area invelved in various activities has been
revised and part of holistic project now declared for Defence, Strategic, Natonal
Security. and Public Purpose.

Agenda Neo. 3.2

Development of 4 lane access controlled New Greenfield Highway from Warangal (Ch:
F134248) to Khammam (Ch: 220+480) section (total length 108.24 lun) in the state of
Telangana — Environmental Clearance.

{Proposal Mo, IA/TG/NCP/217090/2021 and File No. 16/32/2821-[AJI].

“The EAC noved that the Project Proponent and the consuliant have given in the application
and enclosures ure true to the best of their bnowledge and belicf und no nformation has haen
suppressed in PFR/DPR/Fovm-1 dnnexure-1H. [f anv part of data/injormation submurred is
found io be fulse! misleading at oy stage, the project will be rejected and ToR/En virormernteal
Clearance given. if anv, will be revoked at the visk and cost of the project proponent.

3.2.1. The above mentioned proposal was placed before the Expert Appraisal Comimiitee
(EACY for Intrastructure, CRZ and other miscellaneous projecs in its 207" meeting on 24"
23% May 2022, The project proporent along with the EIA Consultant Mg Mantraz Green
Resources Ltd. (formerly known as Mantras Resources) made a presentation and presented at
the Miniutry in Physical mode and provided the following mformation:—

3.2.2. The proposed project is for “Development of 4 lane access controlled New Greenfield
Highway from Warangal (Ch: 112+240) to Khanunam (Ch: 220+480) section (total length
10R.24 km) in the state of Telangana™ The propoesed project starts near Agrampahad village
(Cl; 1124240) in Warangal district and ends at the outskiris of Khammam (Ch: 220+480} in
ihe state of Telangana, The RoW for the proposed highway is 45 meters. Geographical location
of the proposed alignment is Start from 18°02°37.12"N, 79408 16"E t o 170151213,

S0°12'42.87"E.
322 The Terms of Reference {ToR) proposal was considered by the Expert Appraisal

Committeel EAC) for infrastructure. CRZ and other miscellancous projects in its 268" ineeting
during 26".27"" July 2021 and the commitree recommended for grant of ToR, Mintstry granted
the ToR vide File No. 10/32/2021-TA 11T on dated 16MAugust 2021

3.2.4. The Proposed project is a green field Highwvays. As per the EIA Notification, 2006 and
its subsequent amendments, it i3 a category "A" project and will fall under the category-7(f)
Highwavs of the EI1A notification 2006, thus Environmental Clearance is required from the
AC of MoEF&CC. Total cost of the Project is for the proposed development is estimaied to
be Rs, 2899.21Cr.

3.2.5. The total fand acquisition for the proposed highway is 567.74 ha out of which 50.159 ha
is Govt land. The proposed alignment is not passing through any forest area in the Stuie.

T
E



3.2.6. Land Use and Land Cover of 560 m but¥er radius of project site:

RL No. | Category : Aves (ha Percentage (V) i
I Water body - 549,22 4.69
2 | Vegetation | 1693.67 14.43
3 Buili-up Arca 1 754.41 6.43
4 Barren land 3577.23 30.50 E
3 Open serub 2732.68 2372
6| Agriculure land 1237382 3023 ;
Total 73125 100 :

3.2.7. Right of Way: The Proposed Right of Way is 45 m as per the requirement keeping in
view the fully access controlled Highway with 4-lane dual carviage way configuration.

3.2.¥. Public Hearing: The details are as following-

B Date Loeatios Wame of Distriet | Presided by
’ Ne.
! |9 23.03.2022 Zilla Parishad High ! Hanumakonda Additional
i ' School, Gatlakaniparthy Distict |
i Village, Shayanpet Collecior |
f Mandal, f
3 2 2.02.2022 Grain Market Yard, Warangal [ Collector ond
: | | Nekkonda (VEM). | Diswict
: f ' Magistate
301 11.02.2022 The Gramapanchayat | Mahabubabad |  Additional |
i Office, Ayyagaripalle(Vy, j J Disirict '
: ; Kuravi{M) ; I Collecror !
4 126.05.2022 Open Land, Mandal Khammam i Addisional
.' ' Pparishad Development | Collecior und
; | Oifice, Raghunadhapalem I | Addl. Diswrict
| | (V&M) | . Mogiswaie
- Major issues raised 5‘ & Service road along the side of propased highway affected
| people dermanded for vehicular underpass for day actvites |
e Providing the quality drmking water and irrtsation
f - facilities.
i @ Air and Noise Pollution was not a big concern. However,
Zr dust pollution in dry season and noise due 10 trafile
| moveigent  sometimes  disturbs  immediate  voadside
; dwellers.
: ! o Green Belt development along the highway. .
Compliance by the o Adequate Provision of underpasses 1o cross the highway are |
PP made in the project in the form of Interchanges/YUP -9 ‘
|

Nos, LVUPs-47 Nos, and also utility duct is provided for
crossing of water pipelines & other cables if any at every

|
i




&3

500m for facility of public and as per the request of Public,
Cart tract/Utility corvidors of 3.5 mis on both sides are
nrovided for entire length of alignment.

e Hydrology study has been conducted as the part ofthe DPR
study and the alignment will be constructed in such a way
that there shall not be impact on the ground watar sources
and total 435 Numbers of Cross drainage structures arc
proposed. Major bridge -1 No, Minor Bridge — 44 Nos.
Culverts — 390 nos. :

e Baseline stodies were conducted within 10 km radius as per
the guidance manual from MoEF&CC. Upon summing up
the emissions during construction and operation phase, The
emissions shall fall within limits prescribed. Further to
mitigate any abnormalities, EMP is in place to moniter. A
budget of Rs.41,93,18,016.00 has been kepi for
Environmental Monitoring of air, water, soil, noise and
Sail. In addition 10 it, Dense linear vegetation along the “Hi

A

wrees will be planted which may reduce the air & noise

pollution. ;

s Plantation of native species shall be made and control of it
vesis with the forest department. The plantations shall be
taken as per Green Highway Policy 2015. .

made in the project in the form of Interchanges/’V HPTs-9
Nos, LVUPs-47 Nos, and also utility duet is provided for
crossing of water pipelines & other cables if any at every
500m for facility of public and as per the request of Public,
: Cast tract/Utility corridors of 3.5 mis on both sides i
i l provided for entire length of alignment.

170, Land Use/Land Cover: The Land use pattern on 10 km on either side of the proposed
land for cattle grazing.

]

f

|

[ e Adequate Provision of underpasses to cross the highway are
j

National Highway primarily coniprises of agricultural land, forest area,
village settlements and village ponds/nafiah. The propased alignment passes mostly throngh
uninhabited area avoiding village establishments. The agricultore practiced is mostly multi
crop due to the network of canals/rivers and main crops grown in the area are Wheat, rtee,
maize, sugarcane, cotion etc. The proposed highway lies generally in plain terrain. However
certain length of highway lies in rolling terrain.

37210, Rainwater harvestng: The proposed alignment Is crossed One River, 38

Wala/Canal/Village pond and the natural drainage of the project impacted area shall be
maintained through improvement of 390 nos. of culverts. 435 nos. of cross drainage sgucnes
and 01 major bridge and 44 nos minor of bridges. The proposed alignment does net pass

through any flood prone area. Rainwater harvesting structures shall be provided at the interval



of 500 m on either side of carriagewsy a3 per availability of RoW and depending on the water
table of first aguifer {Approx. 216 nos. of structures shali be construcied).

3.2.11. Water requirement: The peak water requirement is 2668323 KL during construciion
stage and will be exiracted from local surface water resources 1., from local surface water after
gefting necessary permission from concerned authority by the appointed contractor. No
Groundwater extraction is proposed.

3,2.12. Diversion of Forest Land: The Proposed Project does not involve any Forest fand. The
proposed aligament does not pass ihrough Wildlife Sanctuary/National Park and 13 eco
sensitive zone within 10 km radius from the proposed project. The proposed project does not
pasess through any CRZ locations.

3.2.13 Tree cuiting: About 4022 wees are wo be felled. About 666trees/km on either side of
propoased highway and median shall be planied in accordance o IRC SP21:200% and Green
Highway Policy 2015,

s

demolition waste due to demolition of existing structures & construction activities shail b
agnaged as per Construction and Demolition Waste Management Rules, 2616, Municipal
wasies gencrated from the construction workers canp shall be managed 2s per Sclid Waste
Management Rules, 2016. Hazardous wastes generated duc to activitics like mainieranee and
cerair work on vehicles shall be managed as per Hazardous and Other Wastes (Managemenl.

3.2.14. Waste Management: The total waste generation shail be 270 TPA. Consuuction and

& Trans-boundary Movement) Ruies, 2016.

3.2 15, Parking requirement: As per the detailed field surveys and reconmaissance, truck lay
byas and bus stop have been proposed. The rest area will provide conunon facilitics like petral
nurnp, first aid medical facilities. restavrans and vehicle parking ete. For petrol pump, the
auidetines issued by OISD of Ministry of Petroleum shall be followed. The facitieies shall be
wionned & approximetely 50 km interval.

3.2.16. R&R fssues: Total length of the project is 108.24 Km, passing ihrouglt 4.86 km hies
siunumakonda district.36.1km in the Warangal district. 50.6km in Mahabubabad disirict and
16 Exken in Khammam district and the Total 48 No.of villages area affected (4 Hanamkonda,
14 villages in Warangal, 18 villages in Mahbubabad and 8 villages in Khammam distiict) @
state of Telangana. Adequate compensation would be paid us per the measurement and
seevailing state governmeni norms, Further the compensation towards the acquisition of Jand
will be made as per the provisions of the NH Act 1956 and applicable clauses and procedures
as laid down in the RFCT LARR Act, 2013,

3.2.17. Employment Potential: Project shall provide direct employment opportunities for about
1200 persons(including pesmanent and temporary) based on Ministry of Road Transport &
Bighways.,

3.7 1% Beneiiis of the Project: In addition to the divect benefits, there ure number of mwdirect
benetit atributed to Highway project. Lowering transportaiion cost for users and IMPrOVIng
access to goods and services enables new and increased economic and social activity. Aiter the
development of siate highway., the land geices may increase and there wounld be changzs
development of business in order to take advantage of tmproved speed and reliability 1 the



transportation system. Hence these benefits will lead to increase property values, increased
productivity, employment and economic growth. The indirect benefit of the proposed highway
would work through the dynamic developmental externalities generated through the forward
and backward linkages. A better conneetivity will increase the business, which wll veflect in
the changes in the pattern of economic activities. incore generation, price evoluiion, and
employment condition. There will be also increase in greater accessibility to market, health and
educationat facilities.

32.19. The comprchensive socta-economic assessment for the proposed project has been
carried out by the independent expert of Punjabi University, Patiala. The iraffic study has been
done at 9 homozenous sections all along the highway and wih the help of the traffic study
vartons numbers of Underpasses, VUP (vehicle underpasses), PUP (Pedestrian underpass.
Culverts, Minor and major bridges, major and minor junctions, flyoversfinterchanges eic have

heen designed and proposed on the National highway.

7 20. Details of Court Cases: No court cases are pending on this Projeut

Las

2221, The EAC, taking into account the submission made by the project proponent had 2
detailed deliberation in its 206% meefing during 24% — 25% May 2022 and observe that
regarding the above proposal several representations by local people regarding Public
Hearing and bad effect of proposed project on environment and agriculture land were
received. A DO lester from Hon'ble Minister for Panchayat Raj writien to Hon ble Ministry
for Road Transport and Highways is also forwarded to the EAC and the Ministry. [n this
regards. the Commitiee is of the view thata detailed enquiry need to conduct by the Distriel
Collector and reply has to submit to the Ministry.

232 In view of the above, The EAC deferred the proposal. The Proposal may be placed
hefore the EAC after receipt of enquiry report from the Concern District Collector.

Ll

Agends No. 3.3

Subject: Construction of 4 lane sccess conirolied New Greenfield Highway section of
Khommam - Vijayawada of length 83429 km from Y, Yenkatavapalem village o
Jukkampudi village (on NH-18) {Design Chainage 330--480 to 309+509) under Other
Feonomic Corridor in the states of Telangana & Andhra Pradesh by M/s Natienal
Highwavs Aunthority of India(WHAR)- Environineantal Clearance.

tPropasal No. IA/TG/NCP/215098/2021 and File Ne. 16/38/2021-14.111]
“The FAC noted that the Project Proponent and the consultani have given ia the application

sl enclnsures are frue 1o the bost of their knowledge ard belief and wo siforiautio has been

suppressed in EIA/EMP. If any part of data/information submitted is found o be fulses

misleading at any stage, the project will be rejected and ToR/Environmental Clearance/validity
Extension given, if any, will be revoked ut the visk and cost of the project proponent.

3.3.1. The above mentioned proposal was placed before the Expert Appraisal Convmittee
(EAC) for Infrastructure, CRZ and other miscellaneous projects in its 297" meeting on 24" -
25" niay 2022, The project proponent along with the Ela Consuliant M/s Enviro Infra Solutlon

Put.Ltd. made a presentation and presented at the Ministry in Physical mode and provided the



&

3.2.2. The proposcd proposal of “Construction of 4 fane Access Cortrofled Wew Greenfield
Highway Section of Khammam to Vijavawada of length 89,429 km from V.Venkaayapalem
village to Jalkdkampudi village (on NH-16) {Design Chainage 220--480 to 349+909) under other
Economic Corridor in the states of Telangana & Andbra Pradesh by M/s National Highways
Authotity of India (NHAD™ The proposed project highway starts from V. Venkatayapalem
village in Khammam district of Telangana state and terminates at Jakkampudi village m
Krishna district of Andhra Pradesh state. The proposed Row is 45 m and the total Length of

following information:—

the Project is 89.429 km.

3.3.3. The proposed project falls under 7(f) - Category-A. Highway as per EIA notification
2006 and its subsequent amendments. Total cost of the project is Rs, 3091.76 crores.

3.3.4. The Proposed projeci scoped for Terms of Refereace (ToR) was considered in 266ib
["vicc'ainﬁ on 127 july 2021 wherein the commitee recommended ior grant of ToR and Ministry
sranied the ToR vide leiter no. F. o, 10/30:2021-1A 1L dated 26™ July, 2021,

3.3.5. The toial land acquisition for the proposed highway is 433.02 ha out of which 22,75
ha is Govermnment land and 410.27 ha is Private Land. The proposed RoW of the project is 45
.
3 3.6. Public Hearing: The Public Hearing for the project was conducied by the Telanaga
ollution Contral Boeard on 15.03.2022 ar Khammam, wiuch was presided by Additional
Sastic: Collector & Additionat Disivici Magisuate, Khammam b the presence of
Environmental Engincer, Regional ofiice, Kothagudem and the Public Hearing in Andhra
Pradesh was conducted by the Andhra Pollution Control Board on 03.03 2622, at Z.P High
School, G.Kondury{ V&M), Krishna District, A.P which was presided by Additional Disiricl
Magistrate, Krishna Diswrict in the presence of Environmental Engincer, Regional oifice.
Viiavawads, APPCB.

Details of

advertisement given
i Date of  Public | 15.03.2022 at Khammam, Telangana and 03.03.2022 Krishna

Govt, Junior College & High Schoel, Suipuram (V}, Madhira |
(M), Khammam Dist, Telangana and Z.p.High Schoof, .
Konduru( V&M, Krishna Distriet, AP

Plcmdmn Officer Additional District Magistrate

Improvement of Road efficiency with economic growth, With the
above approach to design, Construction and operation the project !

{ Consultation District, Andhra Pradesh
Ve

. Mujor issues raised

will be socially feasibie.

Reduciion of the air and noise pollution in the vicinity of the

highway.

Provision of truck lay bays, bus bays, underpasses and Pedestr fan
underpasses in some villages. Villagers have also demanded




service roads and Vehicular Underpass at every 300m in the biile
up areas and adequate compensation to the Project affected

persons,
Complhances The concerns raised by the villagers have been addressed in the

project design.

Baseline studies were conducted within 10 kim vadius as per the
onidance manual from MoEF&CC. Upor summing up the
emissions during construction and operation phase, The
emissions shall fall within limits prescribed. Further to mtigate
any abnormalities, EMP Is in place to monitor

| The Compensation to project affected persons will be paid as per -
! Right to Fair Compensation and Transparency In Land
i | Acquisition, Resettlement and Rehabilitation Act, 2013, National
| Highways Act (NH Act), 1956.

3.3.7. The land use patiern on [0 km either side of the project highway is predominaiely
agriculture followed by habitation, forest and waste land. The proposed project docs not
involve any diversion of forest land. The alignment docs not pass through any wild life
sanciuary, protected area and its eco sensitive zone. The proposed aligniment passes mostly
through uninhabited area avoiding village establishments. The agriculture practiced is mostly
mutticrop due o the network of canals/rivers and main crops grown in the area are Wheat, rice.
maize, sugarcare, cotton eic,

3.3 % There are 02 no's Rivers, 05 no's of local streams & 14 no’s Canals are crossing the
proposed alignment. The natural drainage of the project impacted area shall be maintained
through improvement of 09 nos. of reconsiiuction of existing culverts, f1nos. of Widening ol
existing culverts, 431 no’s of Box Culverts and 24 no’s of Box Culverts. The proposed
alignment does not pass through any flood prone area. The peak water requirement is 19.62.569
KLD during construction stage and will be extracted from local surface water resources Le.
from local surface/gronnd water after getting necessary permission from eoncerned authonty
by the appointed contractor. No Groundwater extraction is proposed.

1.3.9, Rainwater harvesting struciures shatl be provided at the interval of 500 m on either sides
of carriageway as per availability of RoW and depending on the water table of first aguifer
{Approx. 179 nos, of structures shall be constructed). The iotal cost of the rainwater harvesting
structures incinding its maintenance is Rs. 8,95,0000and this cost has been covered in the EMP

Cost,

3.3.10. The proposed alignment does not pass through Wildlife Sanctuary/National Park and
its eco sensitive zone within 10 km radius from the proposed project. The proposed project

does not passes through any CRZ locations.



3.2.11. Tree cutting: The alignment will require cutting of approximately 53,396 no. of irees,
Avenue plantation shall be carried out as TRC:SP:21:2009 on available RoW apart from
statutory requirements.

3.3.12. Waste Management: Approx. 200 TPA waste during construction phase waste during
operation phase at tolls and wayside amenities area within PROW may be generated. Bio
dearadable waste shall be disposed through bio compoesting and other waste through landfil

I

3.3.13. Parking requirement: As per the detailed field surveys and reconnaissance, truek lay
byes und bus stop have been proposed. The rest area wili provide common facilities like petrol
pump, first aid medical facilities, restaurant and vehicle parking efc. For pewro! pump, the
guidelines issued by OISD of Ministry of Petroleum shall be followed. The facilities shall be
planned at approximately 50 km interval.

3.35.14. R&R Issues: The total land acquisition Tor the proposed highway is 433.02 ha, The ioial
no of PAFs area 4390 nos, The Project Adequate compensatior: would be paid as per the
measurement and prevailing state government norms. Further the compensation towards the
acquisition of land will be made as per the provisions of the NH Act 1956 and apphicable
clauses and proceduges as laid down in the RFCT LARR Act, 2013. The estimated cust for
Rehabilitation & Resertlement including land cost has been worked out to Rs. 381Crores.

3.2.15. Benefits of the project: The proposed project would act as the prime artery for the
ceonomic flow to this region. The project will enhance connectivity between rural & wrban
ponalation which will benefit the all seciions of the socicty like general population, smatl-
medium-large scale industries, famers, businessmen etc, Improved access to higher education
facilities & modem health facilities. It will strengthen both rural & urban gconomies which i
wrn will improve economic scenario of the state and country. Faster transportation will
strengthen tourist development in the aiea. lmproved road connectivity will help in boder
implementation and management of government schemes. The proposal shows a potential of
cconomic growth along the highway & inclading employment generarion. Construction
highway is expected o generate around 800 persons would be employed temporarily for o
period of 2 years. However due 1o construction of toll plazas approx. 40 persois will be
ermployed on permanent basts. Preference will be given ta local people for employment,

3.3.16. The comprehensive socio-economic assessment for the proposed project has been
carried out by the independent expert of Punjabt Universty, Patiala. The traffic study has been
done at 9 homogenous sections all along the highway and with the help of the traffic study
various numbers of Underpasses, VUP (vehicle underpasses). PUP (Pedestrian upderpass,
Culverts, Minor and major bridges, major and minor junctions, flyovers/interchanges ete have

been designed and progosed on the Mational highway.
3 3.17, Details of Court cases: No court case is pending against the proposed praject.

3.3.18. The EAC, taking into account the submission made by the project proponent had a

demailed deliberation in its 296™ meeting during 24% . 25% May 2022 and observe thal



regarding the above proposal several tepresentations by local people regarding Public
Hearing and bad effect of proposed project on environment and agriculture lands were
received. A DO letter from Hon’ble Minister for Panchayat Raj written to Hon'ble Minisuy
for Road Transpert and Highways is also forwarded 1o the EAC and the Ministry. In this
vegards, the Committee is of the view that a detailed enquiry need to conduct by the District
Collector and reply has to submit to the Mintstry.

3.2.19. In view of the above, The EAC deferred the proposal. The Proposal may be placed
hafore the EAC after receipt of enquiry report fram the Concern District Collector,

Agerna No. 3.4

Subject: Development of 6 lane Access Controlled Greenfield Highway of Shamll —
Ambala See. from Km Ch. 64000 ro Km Ch. 120+970 {Total length: 120.970¢ km) in the
Siates of Uttar Pradesh and Harvana under Bharatmala Pariyojana Phase H (Lot-
9/Package-1) by M/s National Highways Authority of India — Environmental Clearance.

IPronasal No, IA/HRMNCP/231468/202) and File No. 18/33/2621-14.171]

“The EAC noted that the Project Proponent and the consuliunt have submitied vndertaking frat
the data ond information given i the application and enclosures are irue to the best of their
tnowledge and belief and no information has been suppressed in ELA/EMP report. If any pait
of datalinformation submitted is found to be julse/ misleading ar anv siege. the project will be
rejected and Environmental Clearance given, if any, will be revoked at the rish and eosr of the

R propanent.”

3.4.1. The proposed proposal is for “Development of 6 lane Access Controlled Greenficld
Highway of Shamii —Ambala Sec. from Km Ch. 0+000 10 Km Ch. 1204970 (Touwal length:
120,970 km) in the States of Utiar Pradesh and Haryana under Bharatmala Pariyajana Plase
1 {Lot-9/Package-1) by M/s National Highways Authority of India’

3.4.2. The abovementioncd proposal was placed before the EAC inits 207" pmeeting on 24
25% May 2022. The project propenent along with the Ela Consultant M/s Mantras Green
Resources Limited made a presentation and presented at the Ministry in Physical mode ana
provided the following information:-

3.4.3. The proposed highway starts near Gogwan Jalalpur village {Ch: 0-+-000) in Shamii disinet
of Utiar Pradesh and ends at Sadopur village in Ambala district in Flaryana. Total tength of the
proposad section is ~120.970 km. The proposed access-controlled highway is 2 compiete
sreenficid project falls in Utiar Pradesh (Shamli, Saharanpur district), (Y amuna Mager, Karmnal,
Kurukshetra, Ambala district) Haryana & Punjab State (SAS Nagar district). The RoW for the
oroposed highway is 60 meters. The Geo-coordinates of the proposed projects are in Latitude
390 12" §7.51" N 77° 26' 33.68" E and Longitude 30° 24'48.27" N, 76° 47" [.26" E.

A
=
3

304, The Terms of Reference (ToR) proposal was considered in 271st EAC Meeting held on
26th ~27th August, 2021 and The Terms of Reference (ToR}) was granted by Ministry wide File
Wa.10-332021-TATTT on dated 22nd Sept 2021 & amended on 4th Dec 2021,



Proposed project will fall under the category-7{1} Highways of ihe

)

ElA notification

2006 and Total cost of the Project is for the proposed development is estimated to be Rs.

3963.80CT.

340

is forest fand. The Area is presented in the below wble. The stage-]
process at DFO level. The proposed RoW of the project is 60 m.

The total fand acquisition for the propesed highway is §93.81 ha out of which 5.97 ha
Forest Clearance ts under

i

i &, | Date : Location P Name of Districy Precided by
No. | | '
[ i Disth March, : Community Cenire Ambala Distric, Additional Deputy
| 2022 | Village- Tepla. Punjab Commissioner
‘ | Saha. Ambala
| |
b2 00 March, | Block Development | Karnal, Haryana Additional Desuty
2022 1 and : E Commissioner |
, © Panchaya: Office, | E
" ! Mear Bus Stand. I |
i Indri :
3 23 March, - Shree Sahid Udham I Yamunanagar, Addivional Deputy
2022 Singh Kamboj Haryana ! omnissione”
: ; . Dharamsala, | |
o [ Radaur | | :
N ‘Eti March, | Panchayat Bhavan, Kurnkhetra, Punjab | Additional Depuwy
‘ '70,4_ . Village- Ghajlena, | | Commissioner
| Diswio- |
i ; Kurukshetra : : .
5_ _1_: hareh, Comm{émty {entre, SAS Nagar Dnstriet, | Additiomd D_L:".}&‘.i.i\.
; 2022 Village Nagla, Dera l Punjab ' Commissioner
P Bassi ) : ;
' 6 22 March, i Conference Hall ! Shamli, Uttar Pradesh | Additional District
L2022 | Collectorate Shamli | Collector
L7128 March, Jan !viancn, I Saharanpur, Uttar L Additdonal Distrie
! $ 2622 l Sabhagar near | Pradesh ? Collecior
i’ i Gandhi Park, : E !
! ; Saharanpur f | 5
' Major issues raised | Water fneging. water haiv esting every 50 meier of 7 the road facility |

i
t

issues, Compensation regarding under, ground waie

improvement of Road efficiency with economic growtin. SWith the
above approach o design, Construction and operation the project will

be socially feasible.

Reduction of the 2ir and noise pollution in the vicinity ©

. for crossing of pipeline and wires wi ill be provided. Tree cuiting

T pipeline.

{the highway,




f ! Provision of truck lav bays, bus bays, underpasses and Pedestrian J
underpasses in some villages. Villagers have also demanded service
roads and Vehicular Underpass at every 300m i the built up areas
and adequaie compensation to the Project affected persons.
Comphiances Adeguate number of bridges and culverts are proposed to maintain
the natural flow of storm water.

Rain water harvesting system is provided (o solve the ramn water

! - logging problem.
Compensation for the pipeline falling within the proposed ROW shall
be made as per evaluation of the concerned department.

The average distance of underpass’ flyover/culverts is All existing
; roads are provided with underpass and adequate Box type culverts
will be provided, as per site requirement. approx. 500m

': Baseline smdies were conducted within 10 km radius as per the |
guidance manual from MoEF&CC. Upon summing up the emissions
during construction and cperation phase, the emissions shalt fall
! within limits prescribed. Further to mitigate any abnormalities, EMP !

i 1
i is in place to monitor. l
i

Approx. 19632 wrees will be cut & aboui 120000 trees will be planted ;
for the complete project. i

3.4.2 The Land use pattern on 10 km on either side of the proposed National Highway
primarily coniprises of agricultural land, forest area, land for catile grazing, village seitlements
and village pondsnallah. The proposed alignment passcs mosily through uninhabited area
avoiding village establishments. The agriculture practiced is mostly multicrop due to the
network of canals/rivers and main crops grown in the area are Wheat, rice, maize, stgarcane,
cotion ete. The proposed highway lies generally in plain terrain. However certain lengih of

highway lies in rolling terrain.

140, The natural drainage of the project impacied area shall be maintained through
improvement of 177 nos. of culverts, 8 nos. of major bridges and 21 aos. minor of bridges.
Rainwater harvesting structures shall be provided at the interval of 500 m on cither sides of
carriageway as per availability of RoW and depending on the water table of first aqguifer the
proposed alignment does not pass through any flood prone area. The peak water requireiient
is 2,70.91,578 KLD during construction stage and will be extracted from local surface water
-ecourees i.e. from tocal surface/ground water {which 1s easily available) afier getiing necessary

permission from concerned authority by the appoinied contractor, No Groundwater exivacion

is proposed.



3.4.10. The proposed alignment does not pass through v 1ldtife Sancmary/National Park and
118 eco sensitive zone within 10 km radins from the proposed project. The proposed project
does not passes through any CRZ locations.

3411, Tree cutting, types, number, girth size ete. The alignment will involve cuiting ol
approx. 19632 nos. of wwees. The avenue planiation will be cartied out as per IRC SP-21 and
National Green Highway policy 2015 within the available ROW.

1.4.12. Parking requitement: As per the deiailed field surveys and reconnalssance, truck lay
byes and bus stop have been proposed. The rest area will provide common facilities like petrol
nump, first aid medical facilities, restaurant and vehicle parking ete. For pefrol pump, the
vuidelines issued by OISD of Ministry of Pewroteum shall be followed. The faciliries shail be
starmed of approximately 50 km interval,

14,13, R&R Issues: About 3719 nos. of Titleholders are likely 1o be affected due to proposed
development. Adequate compensation would be paid as per the measurement and prevatling
state government norms. Further the compensation towards the aequisition of tand will be made
as per the provisions of the NH Act 1956 and applicable elauses and procedurces as laid down
inthe RECT LARR Act. 2012,

3.4.14. Benefits of the project: The proposed project would act as the prime artery for the
economic flow to this region. The project will enhance connectivity between rural & urban
poputation which will benefit the all sections of the society like general population. smali-
medium-large scale industries, farmers, businessmen etc, Improved aceess 1o higher education
fncitities & modern health facilities. It will strengthen both rarat & urban econoniics which m
Faster transportation will

wrn will improve sconomic scenzrio of the st and country.
help in beuter

strengthen tourist development in the area. Improved road connectivity witl
implementaiion and management of government schemes. The proposal shows a poiential of
cconommic growth along the highway & including employment generation. Cornstruction

highway 1s expected to generate about 1600 cmployment of peoples.

3.4 15 The comprehensive socin-economic assessment for the proposed project hes been
carried out by the independent expert of Punjabi University, Patiala. The tratfic siudy has been
done at & homogenous sections all along the highway and with the help of the traftic swudy
various nunmibers of Underpasses, VUP (vehicle underpasses), PUP {Pedestrian underpass.
Culverts, Minor and major bridges, major and minor junctions, {lyovers/interchanges ete have

been designed and proposed on the National highway.

416, Details of Court cases: Mo colirt case is pending against the proposed projeci.

:.“}“.
3.4.17. The EAC, taking into accouni the submission made by the project proponent had a
detailed deliberation in its 296" mesting during 24" — 25" May 2022 and recommended the
proposal for grant of Environmental clearance with the specific conditions, as mchiioned
helow. in addition to all standard conditions applicable for such projecis:



SPECIFIC CONDITIONS

i,

i,

i,

Vi,

vit.

viii,

in borrow pits, the depth of the pit shall be regulated such that the sides of the excavation
will have a slope not steeper than 1:2, from the edge of the final section of bank. Seil
erosion checking measures shall be carried out. Details for Borrow area operation and
rehabilitation given in Chapter 4 and Chapter 9 of' the EIA report shall be foilowed.

Quarry areas shall be barricaded during mining operations. The abandoned quarry shall
be developed as water reservoirs with proper fencing around quarty area. Detsils for
Cuarry area operation and rehabilitation given in Chapter 4 of the EIA repost shall be
followed.

In ali the construction sites within 150m of the nearest habitation, noisy construction
work such as crushing, concrete mixing will be stopped during ihe night iime benween
10.00 pm to 6.00 am. No nocisy construction activities will be permitied around
educational institutions/healih centres (silence zones) up to a distance of 100 m from the
sensitive receptors, All plants and equipment used in construeiion shall srictly conform
to the CPCB/SPCE noise standards.

~

Tratfic Control Devices/Road Safety Devices/ Roadside Furniture including various
types of cautionary, informatory, regulatory a3 mandatory signboards, road markers,
studs, etc. shall be provided at appropriate locations afl along the project strerch i
aceordance with the specifications laid down in Manual of Specifications and Standards
ior Expressways (IRC: SP:99-2013) and IRC:8, TRC:Z5, RC:26, IRCAS, IROCET
IRC:79. IRC:103 and Section $00 of MORTH Specifications.

All the major, minor bridges and culverts should not afiect the drainage systems. Flood
slains of the rivers/ drainage systems are not to be disturbed.

About 15721 nos. of wees are likely to be felled along the proposed alignineiit after
obtaining permission from the competent authoriies. Afforestation using cOMPensutory
plansation in the ratio of 1:10 shall be carried out, Wative tree species shail be provided
as per the TRC Guidelines on Landscaping and Tree Plantation (IRC:SP:21-2009). Efiort
should be made to plant native trecs and Ficus species on both sides of the alignment.
Special attention shall be given for protecting giant trees, and locally importani trees
{(having cultural importance).

As  per the Ministry’s  Office  Memorandum F. WNo. 22-6572017-1A T dated

30th September, 2020, the project proponent shall abide by all the commitmenis made
by them to address the concerns raised during the public consultation. The project
proponent shall initiate the activities proposed by them, based on the commitment made
in the public hearing. All other activities including pollution conirol, environmentil
protection and conservation, R&R, wildtife and forest conservation/protection measures
including the NPV, Compensatory afforestation etc., cither proposed by the project
proponent based on the social impact assessment and R&R action plan carried out during
the preparation of EIA report or prescribed by EAC, shall also become part of EMP and

shall be implemented.
Proponent shall keep the finish road level sufficiently elevated from ground level with



(%)

provision of railing on both sides to restrict animai crossing in order 1o avoid the
possibility of wildlife injurv/death, Major water bodiies have been observed in the vicinity
of the proposed road alignment & may be potential homan elephant conllict points,
appropriatc nos of animal safe passages as per the guidefine framed by the Wildlife
Ingtitute of India.

ix. No Ground water shall be exiracted and used. Approval/permission of concerned
authority shall be obtained before drawing surface water from canai or any other sources.

X. Rtain water harvesting pit shall be at least 3 - 5 m above the highest ground waier tble.

Agenda Mo, 3.5

Subject: Expansion of Dighi Port at Taluka Winrud and Taluka Shrivardhan, Disoict
Rajgad, Maharashtra by M/s Dighi Pert Limited — Terms of Reference Proposal Ne.
TAMNIF/NCP/269319/2622 and File No, 10/23/2022-F4.0H

“The EAC noted that the Project Proponent and the consultant have subnitted underiaking il
the duter and nformation given in the application and enclosures are true 1o the hest of their
tnovledge and belief aad no information has baen suppressed in EJA/EMP report. If any part
of datalinformation submitted is jonend to be false/ misleading ar cy stuge. the project will be
sejecivd and Enviromnental Clearance given, i wiy, will be revoked ar the risk and cost of the
profect proponent.”

3,31, The proposed proposal is for "Expansion of Dighi Port at Taluka Murud and Taluks
Shrivardhan, District Raigad, Maharashtra by Mis Dighi Port Limited’

3.5.2. The abovementioned proposaf was placed before the EAC in its 297" meeting on 24
254 pMay 2022, The project propoment along with the EIA Consultant M.s Aditva
fovironmental Services Pvt. Lid made a presentation and presented ai the Minisiry n
Physical mode and provided the following information:-

3.5.3. The proposed project is *Expansion of Dighi Port focated at Taluka Murod and Tafuka
Shrivardhan, District Raigad, Maharashira by M/s Dight Port Limited” Dighi Hes in Rargad
Oistrict of Maharashira, at 18°1629.24"N, 72938'8 38 E & 18°16'56.67"N, 72°59"1 [ B
Forest (MoEF) vide letier no. 10-8/2005-14-11 dated 30th September 2008, thercaiter EC
Corrigendum was issued on 26th December 2005 for clarification regarding Phase involving
development of 4 new multipurpose berth and strengthening & upgrading of exisung {hne
number} berth Subsequently EC Cortigendum was igsued en 25th June 2012 1o treat e EC
issued on 30th September 2005 as EC and CRZ clearance and also DPL was permitied 10
handle LPG as per the corrigendum leteer. Further corrigendum fo EC & CRZ clearance was
sssued on Tth Decentber 2021 mentioning the berth dimensions.

3.5.4. Initially the Environment Clearance was granted by the Ministry of Environment &

3.5.5. As per the existing approval DPL has a permission o ¢onstiuct 4 New multinurnose
having total key lengih Jo2(inaotars,

serths and strengthen upgrade existing (one number) berth
ta cater (o all kinds of dry cargo, project carge. container carge, liquid carge and Cryogenic



&

Gas upio ~-1600c. At present DPL is operating two multipurpose berths on south side (Dighi
side), Out of the three approved berths on north side two berths are constructed and are
commissioning phase and one berth is yet to be constructed.

3.5.6. Mow DPL is proposing consiruction of 6175 meters quary length berth including 2 SPM
having 900mtr quary length as per the master plan along with back up infrastructure facilities
for handling of all type of dry cargo, project cargo, ro-ro, container cargo, ship reparr & ship

building and all tvpe of liquid cargo and crvogenic gas up to -160°C.

3.5.7. The total length area of the project is 384.50ha, out of which, DPL envisages to
development of 7825 meter {6175 new + 1650 cxisting approved) berth length for cargo
handling capacity of 140 MMTPA (Exisiing 23.65 and expansion {16.35). The total
reciamation area will be 445ha (already rectaimed 141 and expansion 304).

Annum

3.5, Diuring the Meeting PP submitied the following:
][ 5. Component As per Consiructi | Constructi | Proposed Total
! Na, Existing on on expansic afver
E i EC Complete pending il expansion
Approval g
Lo . Total quay! Sberthsof | 4berthsare | | berth of | &175 7825 meter
![ | lensth  of | 325 meter | consuucted | 325 m is | meter .
' ber;h X 351 : 2 on|{ pending for {::\Ionh .
: J meter cach | North side | constructio @ort]} side: 2925
: ! § and 2 on| n side: 1925 | metet T
| % * ‘ South side meter -+ | South side:
| ! South | 4900
: : 1 sider 4250 meter)
! ' meter) +
: | |
: ; 1 berth of !i
: ! ? 325 m |
i k | : approved Ii
]I i ; carlier on |
: North side :
]
" b) | Single Point | - - - 28PM's | 2SPM’s
' J Mooring ll
(SPM) i :
| f : i
"¢y | Cargo | 23.65 . i 1635 | 140
{ handiing | Millien ' MMTPA | MMTPA
| E ; metric 10 r |
! :' ‘ per ‘ '
! i !




(5

i s. Compoenent Asper | Censtructi | Comstructi | Proposed ! Total
; No. Exigting | on on expansio after
1 BC | Complete pending ) expansion
Approval d
il (MMTPA)
S8 Tomwld 141Ha | {14Ha L Z04He | 445Ha
' reclamation | i |
; § ! : | (North ;
: i | osider 160
: : | lf Ha. + '
' | j' South |
‘ ; i : Poaider 144
| i t | ?- | Ha) f
L | i :
o Toml land | 1395Ha |, - E | Not D 1393
| | acquisition | ! é proposed E
£y | Totalareaof | 280.5 Ha ; - | 304 Ha ]I 584.5 Ha
. the project f i
s) | Total capital | - .- | | 114 g
| dredging | ’? © Miltion | Miltion o’
|[ i i} e :
! | q : !
b ol water | 14 - | SOMLD | 514 MLD
| | requirement , Million :l i i
! b titres  per | i 5
day %
| i (MLD) II |
! 1) I Pawrer 240 i - 700 : 900
; f requirement | MWh/day 1 | MWh/day t MWhiday
| ! ' ' !
J i3 ' Tvpe of | Al kinds J - ; Handling and storage ol
f cargo L oof ciryE | muitip.urpose ‘ cargo
| | cargo | | | including coal, fon ore.
; (coal, i | ! bulk, break bulk, general
| baoxite. [ j cargo. project cargo, dry
E : t Fertilizar I' i Cargo, c'on‘tainm".,'ROﬁQ,
! and | i  ship building. ship repai.
f Fertilizer ' | : fertilizers  and  raw
: raw i l . materials.  automobiles
material, I | and other non-hazardous
i |
| |

moelasses,




G

[ . ‘ Component ! AsS per Construeti | Constructi | Proposed Yotal
t Mo. ‘ ' Existing Ot on Sxpainsio after
{ | EC Complete pending 2 expansion
g , Approval d
| | ,
| i c:f:lme:m, cargo.
! _r. { clinkers, i !
: = Teon. Steel. | | Liguid/ gas/ cryogenics
! ! sugar, i L to.—lﬂéef"‘C i ltquid
j |f | project cBalg‘o meluding elass A
:\_ j cargo, ! . C. pewroleum product,
[ [ | break i excluded petrofeum
J_ | butk, products, non-classified
= ' | containcr | | cltemicals and petroleum
| ' carso. ! i ! products. . other
POL, i I hazardous, foxic and non-
1PG, all | ! hazardous chemicals,
[ | iypes  of ! [ crude etc.
{ ! chemicals |
: and other 1
_ miscetlane :
OUS Cargo ’
: , z

3.5.0. The Committee after deliberation noted that the PP has obtained the EC under the
provisions of EIA notification 1994 the EC validity expires in 5 yewrs. Therefore, the EC
granted in 2005 is construed io the facilities established with in the validity period and
operation. Through the present application submitted online, PP had applied for the expansion
of the port project without considering and mentioning the part of the unit which was not
compleied in the earlier EC dated 2005. Now thercfore the Committee advised the PP o include
the incomplete part in the present expansion proposal & resubmit the proposal for consideration

by the Ministry.

3.5.10. The EAC, taking into account the submission made by the project proponent had a
dewailed deliberation in its 296™ meeting during 24™ — 25 May 2022 and return in present
form and asked the PP to submit the revised Form-T and PFR.

Agenda Mo, 3.6

Subject: Development of 4/6 lane Greenfield Highway starts frem Jalbehra {fow 00.000)
near lsmaiiabad to Patti Kankra (km 22.850) near Shahbad in the state of Haryana under
Bharatmala Pariyojana (Lot-6/package-6) by M/s National Highways Authority of india
{Total length — 22,850 kmj - Environmental Clearance.

[Pronosal No. TA/HR/NCP/242896/2021 and File No, 10/57/2021-1A.11T]



166,

“The EAC noted that the Project Froponent and the consultant hove subiniited wndertaling thor
the data and information given in the application und enclosures are rue 1o the best of thelr
fnowledee and belief and no information has been suppresced in EXA/EMP yeport. If any pat
of data/information submirted is found to be jalse/ mislecding ai any stage., the project will be
rejected and Environmental Clearance given, if any, will be revoked ai the risk and cost of the

projeci proponent.”

3.6 1. The abovementioned propusal was placed beiore the EAC in its 297" meeting on 24" ~
25 May 2022, The project proponent along with the EIA Consuliant M/s P and M Solution
imede s presentation and presented at the Minisiry in Physical mode and provided the following
infornmation:

3.6.2. The Proposed project is of Development of 4/6 Lane Greenfield Highway Staris from
Jalbehra to Patti Kankara. Connecting NH-152 with NH-44 and passing through important
seitlernents like Ismailabad, Pehowa. and Shabbad of disuier Kurukshetra in the state of
Haryana and the Total length of the Project is 22.850 Km. Project sirsich commences from
Jatbehea that is about 7 km from Ismailabad and terminates at Pait Rankara which 1s around
km from Shalbad in the state of Haryana. The Geo-Coordinates of the Proposed Project are
Srart from Location:30°5728.50"N, 76°40'2.42"E and End at  Location: 30°] 138 73"N,
76°31"53.09"E.

3 6.3. The Proposcd Project was considered m the 284™ meeting during 200 -30%Dec, 2021,
¢he Ministry granted the ToR on 28™ Jan, 2022.

3.6.4. Proposed project will fall under the category-7¢i) Highways of the FIA notification 2006

and Towal cost of the Project is for the propused development 15 esthnated to be Rs 92722

=y

{.achs.

3.6.3. Landuse/Landcover of project site is as the following:

8.Mp, | Land sse/Landover Area {(ha} Percentage o Remarks if amy _|
L] Private land . 108.89 - 90.93 Agriculure/Barren Land |

P2 | Government land ,  3.197 2.87 _‘,ff&gric lture/Barren Land |

L 3. Forest land 7.663 6.40 - |

}‘ | Total 119.75 188 - |

3.6.6. Public Hearing: The Public Hearing in Haryana was conducted by the Haryana Pollution
Conirol Board on 08th April, 2022 at Village — Jhansa. Disaict Kurukshetra, Harvana, which
was presided by Additional Deputy Commissioner. Kuritkshetra in the presence of, Regional
oificer, Kwukshetra Region, HSPUB.

Date of Public Consultation | 08th April, 2022

Village — Jhansa, District Kurukshetra, Haryana .

YVanue
Presiding Officer Additional Deputy Commissioner |
Prevent the dust during the consiruction of the road. causing I
poilution water during construction, Reduction of the aiv and |
noise polfution in the vicinity of the highway, Provision of
truck lay bays, bus bays, underpasses and  Pedestrian |
underpasses in some villages. Villagers have also dcmandcd_}

Wajor issues raised
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i ] H “ M
[ service roads and Vehicular Underpass at every 300m w the
built up areas and adequale compensation to the Project

atfected persons.

Frequent water sprinkling will be done on RoW {0 suppress
the dust arising during construction of project.

The Proposed project involves Major Bridge(0l), Minor
| Bridge(07)  Flvover(01), InterchangetGi), ROB(O1},
| Vchicular underpass(01).LVUP(07), SVUP(10), and Box |
Culverts(23}. l
Baseline studies were conducted within 10 km radius as per !
the guidance manual from MoEF&CC. Upon summing up the ?
: emissions during constuction and operation phase. The
: emissions shall fall within Limits prescribed. Furtber o
? * mitigate eny abnormalities, EMP is in place to monitor. '

3.6.7. The namral drainage of the project impacted area shall be maintained through
improvement of 23 nos. of culverts, 41 nos. of major bridges and 01 nos. minor of bridges. The
proposed alignment does not pass through any fiood prone area. The peak water requirement
is 5533 KLD during construction stage and will be extracted from local surface water resouices
i.e. from local surface/ground water (which is easily available) after geiiing necessary
permission from concerned authority by the appointed contractor. No Groundwater extraction

1s proposed.

3.6.4 Rainwater harvesting structures sha’l be provided af the interval of 500 m on either sides
of carviageway as pet availability of RoW and depending on the water table of flrst aquiicr
{Approx. 46 nos. of structures shall be constructed). The total cost of the rainwaier harvesting
structures including its maintenance is Rs. 23,00.,000 and this cost has been covered in the EMP

COSL

3.6.10. The proposed alignment does not pass through Wildlife Sanctuary/National Park and
its eco sensitive zone within 10 km radius from the proposed project. The proposed project

doos not passes through any CRZ locations.

number, gitth size etc.: The alignment will involve cutiing of

3.6.11. Trec cutting, types,
i be carried out as per IRC SP-21 and

approx. 1686 nos. of trees. The avenue plantation wil
National Green Highway policy 2015 within the available ROW.

3.4 12, Diversion of Forest Land: Approx. 7.663 ha of forest land (Railway line crossing and
canal crossing) need to be diverted for construction of proposed highway. Forest Diversion
proposal has been prepared and submitted as per the guidelines and consultation with
concerned authorities via proposal no. FB/HR/ROAD/IS 1373/2022 dated 31/01/2022.

1.6.13, Waste Management: Waste Management: ADprox. 63 TPA waste during construciion

phase waste during operation phase al tolls and wayside amenities area within PROW may



be generated. Bio degradable waste shiall 52 disposed through bio composting and other wasie
through fandfili site.

3.6.14. Parking requirement: As per the detailed field surveys and reconnaissance, truck lay
byes and bus stop have been proposed. Tae rest area will provide commen facilivies Iike peirol
pump, first aid medical facilities, restavramt and vehicle parking etc. For peirol pump, the
guidelines issued by OISD of Ministry of Petroleum shali be followed. The faciliues shall be
olanned at approximately 50 km interval,

3.6.15, R&R Issues: Land Acquisition ar.d R&R: About 119.75 ha land likely 10 be acquired,
adequate compensation would be paid as er the measurement and prevailing state government
norms. Further the compensation towards the acquisition of land will be made as per the
provisions of the NH Act 1956 and applicable clauses and procedures as laid down in the RF CT

LARR Act, 2013,

3.6.16. Benefits of the project: The proposed project would act as the prime artery for the
cconomic flow to this region. The projest will enhance connectivity between rural & urban
population which will benefit the all seciions of the society like general population, sinall-
medinm-large scale industries, farmers, businessinen e, Improved access 10 higher education
facilities & modern health facilities. It will strengthen bath rural & urban economies which in
wrnr will improve cconomic scenario of the state and country. Faster transportation will
strengthen tourist development In the area, Improved road connectivity will help n betier
implementation and management of government schemes. The proposal shows a porential of
econontic growth along the highway & including employment generation. Construction
nighway is expecied to generate about 500 employments of peoples during the consiruction

phase and 70 persons during operation phase.

5617, The comprehensive socio-cconomic assessment sor the proposed project has beut
carried out by the independent expert of Funjabi University, Patiata, The traffic study bas been
done at 9 homogenous sections all along the highway and with the help of the trafiic study
various numbers of Underpasses, VUP (vehicle underpasses), PUP (Pedestrian underpéss,
Culveris, Minor and major bridges. major and minor junctions, fiyovers/interchanges ¢ic have
been designed and proposed on the Naticaal highway.

3.6.18. Details of Court cases: No court casc is pending against the proposed projeet,

3.6.19. The EAC. taking into account the submission made by the project proponcrit had a
detailed deliberation in its 206% meeting during 24 ~ 25 May 2022 and recommended the
proposal for grant of Envirenmenial clearance with the specific condiiions, as mentioned
below, in addition to all standard conditions applicable for such projects:

SPECIFIC CONDITIONS

In borrow pite. the depth of die pit shall be regulated such that the sides of the excavaiion

1.
will have a slope not steeper than .:2. from the edge of the final seciion of bank. Soil



i

iit.

v,

vl

Vii.

Viil.

@

erosion checking measures shall bz carried out, Detalls for Borrow avea operation and
rehabilitation given in Chapter 4 and Chapter 9 of the EIA report shall be followed.

Quarry areas shall be barricaded during mining operations. The abandoned quarry shall
be developed as water reservoirs with proper fencing around quairy area. Details for
Quarry area operation and rehabilitation given in Chapter 4 of the EIA report shall be
jollowed.

tn ail the construction sites within 130m of the nearest habitation, noisy construction
work such as crushing, concrete mixing will be stopped during the night time between
10.00 pm to 6.00 am. No noisy construction activities wiil be permiited around
educational institutions/heatth centres (silence zones) up to a distance of 100 m from the
sensitive receptors. All plants and equipments used in construction shall strictly coniorm
i0 the CPCB/SPCB noise standards.

Traffic Control Devices/Road Safoty Devices/ Roadside Furninure including various
rypes of cautionary, informatory, regulatory as mandatory signboards, road markers,
siuds, efe. shall be provided at appropriate locations all alony rhe project stretch in
accordance with the specifications laid down in Manual of Specifications and Standards
for Expressways (IRC: SP:99-20.3) and IRC:8, IRC:25, IRC:28, IRC:35. TR,
TRC:79. IRC: 103 and Section $00 of MORTH Specifications.

All the major, minor bridges and culverts should not affect the drainage systems. Flood
plaing of the rivers/ drainage sysiems are not fo be distusbed.

About 15721 nos. of trees are likely to be felled along the proposed alignment after
obtaining permission from the compeient authorities, Afforestation vsing corpensatony
planiation in the ratio of 1:10 shall be carried out. Native tree species shall be provided
as per the IRC Guidelines on Landscaping and Tree Plantation (IRC 5P 21-2009). Effort
should be made to plant native irees and Ficus species on both sides of the alignment.
Special attention shall be given for protecting giant trees, and locally important wees
(having cultural importance).

As  perthe Ministry’s  Office Memorandum F. No. 22-65/2017-1ATH  dated
30th September, 2020, the project proponent shall abide by ali the commitmenis mads
by them to address the concerns raised during the public consvltaiion. The progect
proponent shall initiate the activities propesed by them, based on the commitment made
in the public hearing. All other activities including pollution control, environmental
srotection and conservation, R&R, witdlife and forest conservation/protection measuies
including the NPV, Compensatory afforestation etc.. either proposed by the project
R action plan carried oui during

proponent based on the social impact asscssment and R&
P and

the preparation of ELA report or prescribed by EAC, shall also become part of EM
shall be implemented.

the finish road level sufficiently elevaied from ground fevel with
s to restrict animal crossing i order to avoid the
hodies have been observed in the vicinity
elephant conflict points.

Proponent shatl keep
provision of railing on both side
possibility of wildlife imjury/death. Major water
of the proposed road alignment & may be potential human

appropriate nos of animal safe passages as per the guideline framed by the Wildlite



institute of India.

1% No Ground water shall be cxiracted and nscd. Approval/permission of concerned
auihority shall be obtained before drawing surface water from canal or any other sourees.
X. Rain water harvesting pit shall be at leasi 3 - 5 m above the highest ground water table.

Agenda Ne. 3.7

wninle Product SEZ™ at BMundra, Distriet Kuteh, Gujarat by M/s Adani Ports and SEZ

F-

T imited — Further cousideration for amendment in specific conditions of Envirsamental
and CRZ Clearance [Proposal No. IA/GY/NCP/261191/2022 and File No. 103-138/2068-

FALRE)

3.7.1
2022,

The proposal was considered in the 294" meeting of EAC held during 1 Tth — 12th April
The EAC deferred the proposal as the matier was under examination by the Ministry,

377 1t is noted that while granting EC&CRZ clearance by the Minigtry, ceriein condions

were stipulated by the Ministry based on the recommendations

of the BAC. The PP has

mroposed to amend the Specific Condition No. (x) & (xi) regarding restricrion of ndusicial
activity in CRZ arca other than port related activities and No Development Zone till
manarove/creek plan finalization.

1774 T has been informed that, as Mangrove Conservation Action Plan is now approved,
condition no. {xi) under EC & CRZ clearance dated |

has fully complied with the speciiic
26414 and therefore condition of CRZ area of SEZ as “Mo Develupmoent Zona™ noeds

ovicion. Moreover, these CRZ area can be used for carrying out permissible activincs
h specific permissions and thetefore

by APSEZ or any Industry throug
dated 15th July, 2014 on *No allotment of plots in CRZ

no. (x} ander EC & CRZ clearance

arca to Industries™ needs revision.

fn view of the above, PP has requested for following amendments:

PP

5th
! -

; cither

the specific condiiion

Specific | Specitic condition Proposed amendment Remarks {
condgition |
no.

(%) PP shall demarcaie the CRZ area can be used for | e APSEZ  bas

CRZ area on land with carrying out permissible | sef up multiproduct

GPS  coordinates  in  activities either by APSEZ | SEZ o fucilitate

consuliation with or zav Industry through | Industiial
! GCZMA  the ageney specific  permissions and | Development by i
i | which has done the thergiore  the specific . wilizing  Jiv avea
i 'HTL/LTL demarcation condition no. (x) under EC ' opumally. APSEZ 16
for the arca. There shall & CRZ clearance dated 159 1 earry out pernussible .
; : be no allotment of plot’s  July, 2014 on “No allotment ' activities & allot plots
| | in CRZ area to industrics.  of plots in CRZ area to | 10 mdividual |
| | No industrial activity Tndustries” needs revision. ' Industries o camy O |
: | within CRZ arca except | permissible activities
| the port and harbor & the Cwithin CRZ area of |
_ | foreshore facilities shall . - SEZ in line with CRZ '
| | be allowed as committed i Notification, 2011
- xiy | Tilithe approval of action | As Mangrove Conservation © and its amendment 1l
: | plan for conservation and i Action Plan  is  now . date

of | L@ Individua!

nrotection

approved, so APSEZ has




crecks/mangrove  arga, fully complied with the | industries will obtain |
the CRZ area within SEZ  specific condition no. (xi) | CRZ clearance from |
shall be demarcated as under EC & CRZ clearance | concerned authorities
"Weo Development Zone”".  dated 15th July, 2014 and o carty ot

undertake any area of SEZ as “No | within CRZ area.

development in CRZ area ; Development Zone” needs

of SEZ. | revision.

PP shall not allow/ therefore condition of CRZ | permissible activities

3.7.4 The EAC, taking into account the clarification provided by the Minisiry and
submissions made by the PP had a detailed deliberation in its 207" meeting during 24™ - 25%
May, 2022 and recommended the proposal for the amcndineat in Environmental and CRZ
Clearance as mentioned above in the para 3.7 3 issued by the Ministry to M/s Adani Ports and
SEZ Limited, vide F. No. 10-138/2008-IA.11I and dated 15" July 2014 with following
conditions:

i, CRZ area within the project boundary can be used for carrving out permissible activities
either by APSEZ or any Industry through specific permission. However, ifactivities other
than those recommended by the GCZMA zarlier is proposed. fresh recomnendations

nced 1o be oblained.

i individual industries’APSEZ will obtain CRZ clearance aftesh from concerned
authorities to carry out permissible activities within CRZ avea.

i Al the recommendations stipulated in the Mangrove Conservation Plan 1o be
mplemented in totality

v, All other conditions mentioned in the letter No. 10-138/2008-1A.[1 and dated 15" July

20114 shall remain unchanged.

Agenda No. 3.7

Expansion of an operating notified SEZ, with an additional fand of 45.86 aere, for Multi-
Secioral Chemical manufacturing facilities located at Plot 5, Vilayat GIDC Estate,
Faluka Vagra, Dist Bharuch, Gujarat by M/s Jubilant Infrastructure Limited -
Amendment in Eavirenmentai Clearance [Propesal No. 1A/GINCP/I60879/2022 and

File No. 10/24/2021-1 A 1EH]

3.7.1 The proposal was considered in the 294th meeting of EAC held during 11ib ~ 12th
April 2022 and the EAC recommended the proposal for the amendment in Euvironmenial and
CRZ Clearance under clause 7(ii) of EIA Notification, 2006, as amended, 1ssucd by the
Rinistry in favor of M/s Jubilant Infrastructure Limited, vide letter no. EC22A031GI1 17822
and File No. 10/24/2021-1A.I11 dated 14.02.2022 for “setting np of 8EZ for chemicals in
Vilayat GIDC in Taluka Vegra. district Bharuch along with captive power plant common ETP.
TSDE™

472  The PP vide email requested for amendment in the MOM
mentions “Final configuration after ameadment is as following™, however, PP clarified thal
para 3 6.8 is also part final amendment and that should alse reflect in the amendment jetter.

as para 3.6.9 of 204" meeting

173 The EAC noted the requesi made by the PP and recommended the Ministry o take

necessary action as mentioned above.
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Following members were present during the 287% EAC{Infra-1) meeting held on
241 — 25T Mgy, 2022,
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Minutes of the 306" meeting of Expert Appraisal Committee held on 22" -

23" August, 2022 Video Conference for the projects related to
Infrastructure Development, all Ship breaking yards including ship
breaking units 7(b); Industrial Estate/Parks/Complexes/Areas, Export
Processing Zones, Special Economic Zones, Biotech Parks, Leather
Complexes7(c); Ports, harbors, breakwaters, dredging7(e) and National

Highways 7(f).

The 306™ Meeting of Expert Appraisal Committee (EAC) of Infra-1 (TA-11T) was held
through Video Conference during 22" _ 23" August, 2022 under the Chairmanship of Dr.
Deepak ArunApte. A list of participants is annexed as Annexure-A.

1. OPENING REMARKS OF THE CHAIRMAN

At the outset, Dr. Deepak ArunApte, Chairman, EAC welcomed the Members of the EAC and
requested Shri Amardeep Raju, the Member Secretary of the EAC to mitiate the proceedings
of the meeting with a brief account of the activities undertaken by the Ministry under Infra-|
Division.

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING

The Committee confirmed the Minutes of 304™ EAC Meeting held on 21st — 22nd July,
2022.In agenda item no.3.4 at specific condition no. ii an inadvertent typographical crror
oceurred it was mentioned as “ii. EIA/EMP study shall be conducted for the cumuiative
capacity of 23.50 MTPA™ the same may be read as “ii.EIA/EMP study shall be conducted ror
the cumulative capacity of 25.0 MTPA™

AGENDA WISE CONSIDERATION OF PROPOSALS:
Agenda wise details of proposals discussed and decided in the meeting are as following:

Agenda No. 3.1

3.1 Development of 4 Iane inter corridor (Greenfield alignment) from

Balbhodarpur(Ch. 47+000) to Bela Nawada (Ch. 89+210) of section NH119D (Package-
4, Length - 42.210 km) under BharatmalaPariyojana (Lot-5, Package-7) in state of
Bihar by M/s National Highways Authority of India — Enyironmental Clearance

regarding,
Proposal No, LA/BR/NCP/205963/2021 and File No. 10/21/2021-IA.111

“The EAC noted that the Project Proponent and the consultant have given in the application
ir knowledge and belief and no information has been

and enclosures are true to the best of the
ed is Jound 1o be falves

suppressed in EIA/EMP report. if any part of data/information suhmitt




™,

misteading ar any stage, the project will be rejected and ToR/Environmental Clearance given,
if any, will be revoked at the visk and cost of the project proponen.”

3.1.1  The project proponent along with the E1A consultant M/s P and M Solution and Ms
SA Infrastructure Consultant Pvt. Lid, Noida has made a presentation through Video
Canferencing and provided the following information:-

3,1.2 The proposed project is for Development of 4 lane inter corridor (Greenfield
alignment) from Ralbhodarpur (Ch. 47+000) to Bela Nawada (Ch. 8942103 of section
NH119D (Package-4, Length - 42.216 km) under BharatnalaPariyojana (Lot-3, Package-7)
in state of Bihar. The proposed road passes through 2 districts viz. Samastipur and Darbhanga
district in the state of Bihar and passes through approx. 60 villages. The major setlements
along the alignment are Kaiyanpur, Hayaghat, Bahadurpur and Darbhanga. The total length
of the proposed alignment is approx. 42.210km,

5.1.3  The proposed project falls under 7(D), Category-A. Highway as per EIA notification
2006. Total investmentrcost of the project is Rs 1133.34 Croves. ToR was considered durimng
260ih mecting held on 5th — 6th April, 2021 and #t was granted by MoEFCC vide fts letter
F.No. 10721/2021-1A.T1 dated: 21" May. 2021.

314 The Geo-coordinates of project starts from latitudes 25753718, 157N - 267179.33™ N w0
longitudes 85°45°1.50"E - 85°56713.407E.

3.1.5 Land use Land cover of the project:

i [
; |

5. %o, Land usefLandover | Area(ha) | Percentage % | Remarks if any

] Private land - 23683 89.19 Agriculture/Barren
; Land

2 Government land | 2461 ! 9.27 Agriculture/Barren
: i Land

3 Forest tand :' 3.39 1.46 -
: !

4 Total 26533 100 | -
: |

1.1.6 ROW details: The Proposed alignment will have 60 meters Right of Way (Row)ioy
fully access controlled Highway with 4-lane dual carriage way configuration

3.1.7 Terrain: The terrain of the aligoment area is mainly flat to undulating i nature. The
maximum and minimum elevation recorded is 40-42 metres above mean sea level.

3.1.8  Water Rodies: There ate 03 nos. of rivers, 7 Nos. of Canals. 21 Mos, of Nalahs, {alhiay
along the alignment. There shall be no major impact on the drainage system as 121 numbers
of structures (such as 08 Major Bridge, 11 Minor Bridge, 08 VUP, 18 LVUP, 11 SVUP, 06
fiyover, 02 ROB. 89 culverts) will be constructed.

3.1.9 Water requirement: The total water requirement during construction is estimated to
11673 KLD. Water will be extracted from surface sources. The ground water will be
abatracted for camp site after oblaining permission from the competent authority.

3.1.10 Public Hearing: PH was conducted in Darbhanga, and SamastipurDistrict of Bihar
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P 16" Mar 2022 ! Darbhanga Additional Collector 1. Comnection of Rurai
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3.1.11 Diversion of forest land: The project involves diversion of forsst land (3.89Ha
Forest), The forest proposal was submitted on Jine at the MoEF&CC. dated 09052022, The
ceference forest Proposal mo is FP/BR/ROAD/ISS194:2022. The propusal 13 wuder
examination by the concerned Forest Divisions,

3.1.12 The proposed alignment does not pass through any National Parks, Wildhie
Sanctuary, and Tiger Reserve or any other Eco-Sensitive Zone {ESZ) or Eco-Sensiiive Area
{ESA) notitied by the MoEF&LC within 10 Km radius of the project site.

1.1.13 Waste Management:Disposal of Sewage and other wastes in the construction yard and
Labor camps will be done us per directions of the Environmental Speciatist ¢ Environmensy
Engineer of the Engineer.

3.1.14 Details of Tree Cutiing & Green Belr Development: approximately 1448 non-forest
trees and 705 forest trees are present along the alignment, However, bare minimum ne. of
irees shall be felled for construction of four tane road. For each tree fell. 2 nos. of trees shall
be planted for every tree o be cut and Compensatory afforestation would be carried out ds
per the state Forest Guidelines. Avenue plantation ghall be carried out as per IRC SPr 212005
on avatlable ROW apart from statutory requiremenis.

3.1.15 Rain Water Harvesting: the total 188 nos of rain water harvesting structures along ihe
project road will be constructed. Each rainwater will be constructed with the budge! of
Rs.40.000. Total cost of Rain Water Harvesiing Structure = Rs. 75,20,000%. Provision of



rainwater recharge pits at every 500m interval is made according to the requircment of IRC
SP: 42-2014 and TRC SP: 50-2013.

3.1.16 Land Acquisition/ R&R Issues: The project alignment involves acguisition of 265.33
ta of land which includes 236.83 ha of private land, 24.6] ha Government land and 3,89 ha
forest land. The land will be acquired ag per NH Act 1956 and compensation will be given ag
per RECT LARR Act, 2013. As the proposed project falis in notificd protected forest arcas at
some locations (crossings point of roadsirailway/canals), declared for management purposes,
the fotest proposal shall be prepared after consuliation with concerned forest officer if it
atracts FC under scetion 2, 1980

3.1.17 A otal number of 75 struciures will be affected due 1o proposed Ruad alignment. The
NHAI shali compensate the entire affected titie holder as per NHAIT Act, 1956 and Right to
fair compensation and fransparency in Jand acquisition, rehabilitation and Resentlement Act,
2013,

3.1.18 All safety measures will be provided as per NHAIT Safety Manual and IRC: 3P 88 and
Fxpressway Manual IRC: SP 99), Safety Measures, as provided in NHAI Safety Manual ie.
Unii-3 (pertaining to Traffic Safety . such as waffic cantrol zone, advance waminyg zoncs,
walfic control devices, regulatory & warning signs ecylindrical cones. drwms, flagman,
Barricades, Pedestrian Safuty . speed conwol ete.) and other safety guideiines & measures
suggested in Unit-d {Construction Zone Safety), Unit 5 { Temporary Structures Saiety). Uit
6 {Workers & Worle Zone Safety), Unit-7 {Electrical & Mechanical Safety) will be strictly
impiemented. Al required illustrative plans for safety at construction sites kecping in view al!
sitnations highlighted TRC: SP: 55 and in NHAI Safety Manual will be prepared and sirictly
implemented.

31.1.19 Employment potential: The total manpower required for the project is 1030, About

1000 persons will be employed temporarily during the construction phase for a period of 3
vears. During operation phase about 50 peysons will be emploved on permaneni basis.

3.1.20 Benefiis of the Praject: The proposed access controlled project with new alignment
fag been envisaged through an area which shall have the advantage of simultaneous
development as well as shall result in a shotter distance to travel, The proposed road would
onomic flow to this region. If will enhance economic

act as the prime artery for the ec
s, strengthen {ourist development,

development, provide employment apportunitics o local
ensure road safety, and provide beiter transportation facilities and other facilities such as way
also be reduced due to improved road quality. The

e amenities. Vehicle operating cost will
he

compensatory planiation and road side plantaiion shall further improve the air quality o1 t
replon.
3.1.21 Details of Court cases: No court case {s pending against the proposed praject.
2.1.22 During the deliberation, the EAC noted the following:

i, The alignment at chainage 64+200 is passing through billock which may caus:
damage of hilly area by cuiting hill.

i, The village name has been changed at stari point and NH number of the project
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3.1.23 The obscrvation made by the EACPP vide letter dated 22.08.2022 submitied the

following.

i

i,

PP clarified thatthere is no hill at proposed design chainage KM §4+200 and the hne
appeared in the kmli file erronecusly from consuliant. Actually it is plantaton on
private land in plain area in village Kharsand circle Kalyvanpuy in Samastipur district.
Change of village name at start point and NH number of the project has been changed
by the NHAI vide office order vno.nhai/pin-muzinh-1190d:dpreia/387  dated
27.06.2022 and there is no change in the length.

At the time of obtaining the TOR it was mentioned that the alignmentstarts from the
Tal Dasraha (Ch-47+000) to Bela Nawada (NHS7) (CH88-100) (package-3. Length-
42,100} under BharatmalaPariyojana (L.ot-5, Package-7) in state of Bihar,

As submitted by the PP. as per the NHAI office order dated 27.06 2022 the aligament
start trom ‘Ratbhadarpur (CH-47+000) to Bela Nawada (CHS9+210) of section
NHII9D (Package-4, length-42.210km) under BharatmaluPariyojana (Lot-3,
Package-7) in state of Bihar'.

3.1.24 The EAC based on the information submitted and clarifications provided by ibe
praject proponent and detailed discussions held on all the jssues during its 306" meeting on
22723 August, 2022, recommended the project for environmenial Clearance with
siipulated specific conditions along with other Standard EC Conditions.

iv.

No tree ean be felled/transplant unless exigencies demand, Where ahsoluiely necessany,
tree felling shall be with prier permission from the concern Authority. Old, large and
heritage value wrees should be retained based on girth and age regulations as may be
prescribed by the Forest Department, Where the rees need to he cuttyansplanied with
prior permission from the concerned local Authority, compensatory plantaiion i the
vatio of 1;10 (i.c. planting of 10 trees for every 1 wee that 18 cutf nonsurvival of any
transplanted tree) shall be done and maintained. Planiations o be ensured species {cut)
to species {planted}.

Trees with heronry (breeding ground for herons), pelicanaryor community nesting oi
pirds like Painted Storks, Ibis, Egrets, Pelican, ete will not be aliowed o feil. In case of
presence of such, aligmuen will be requited © be changed o save such tree

Green belt development (teze plantation) in lieu of the trees being felled in non forest
tand should be carried out by the State forest department as deposit work and not by the

private contractor. Green belt must be developed using exclusively native species. No
exotic species to be used for the same. No Ground water shall be extracied and used.

Approvalipermission of concerned authority shall be obiained before drawing suridce
water from canal or any other sources.

The landscape planning should include plantation of native specics. The gpecies wilh
heavy foliage, broad leaves and wide canopy cover are desirable. Waier intensive
andior invasive species should noi be used for landscaping.



Vil

yitl,

i%.

Xi.

xiv,

X¥.

The proponent shall obtain permission from the competent authorities for tree felling
along the proposed alignment.

Rain water harvesting pit shall be at teast 3 - 5 m above the highest ground water table.

No Ground water shall be extracted and used. Approval/permission of concerned
authority shall be obtained before drawing surface water from canal or anv other
S0UrCEs.

In berrow pits, the depth of the pit shall be regulated such that the sides of the
excavation will have a slope not stegper than 1:2, from the edge of the final section of
bank. Soil erosion checking measures shall be carried out. Details for Borrow area
operation and rehabilitation given in ELA report shall be followed.

Quarry areas shall be barticaded during mining operations. The abandoned quarry shull
be developed as water reservoirs with proper fencing around quarry area. Details for
Quarry arca operation and rehabilitation given the EIA report shall be followed.

Tn all the construction siies within 150 m of the nearest babitation, noisy construction
work such as croshing, concrete mixing will be stopped during the night time between
10.00 pm to 6.00 am. No noisy construction activiries will be permiited around
educational institutions/health cenires (sicice zones) up to a distance of 100 from
the sensitive receptors. All plants and equipment used in construetion shall sirigily
conform to the CPCB/SPCB noise standards.

Traffic Control Devices’Road Safety Devices/ Roadside Fumiture including various
types of cautionary, informatory, regulatory as mandatory signboards, road markers,
studs. ete. shail be provided at appropriate locations all along the project steteh in
accordance with the specifications laid down in Manual of Specifications and Standards
jor Expressways (IRC: §P:99-2013) and IRT:S, IRC:25, IRC:2a, IRC:35, IRCHT.
FRC:79. IRC:103 and Section 400 of MORTH Specifications.

All the major, minor bridges and culverts should not affect the drainage systems. Flood
plains of the rivers/ drainage systems are not Lo be disturbed.

Afforestation nsing compensatory plantation in the ratio of 1:10 shall be carried outby
the State forest department as deposit work and not by the private contrartor. Nafive
tree species shall be provided as per the IRC Guidelines on Landscaping and Tree
Plantation (IRC:SP:21-2000). Effort should be made to plant native trees and large
mumber of Ficus specics on both sides of the alignment. Special atention shall be given

for protecting giant irees, and locally important trees (having culiural imporiance;.

Projeet atignment should be managed in such a way o save the Heritage/old trecs
supposed to be affected by the proposed alignment,

As per the Ministry’s Office Memorandum F. No., 22-652017-1AJ11 dated 3(ih
September, 2020. the project proponent shait abide by all the commitments made by
them to address the concerns raised during the public consultagion. The projest
proponent shall initiate the activities proposed by them, based on the commitmen: made

in the public hearing, and incorporate in the Environmental Management Plan and



submit to the Ministry. All other activities including pollution control, environmenial
protection and conservation, R&R, wildlife and forest conservation/protection measures
including the NPV, Compensalory afforestation ete., cither proposed by the project
proponent based on the social impact assessment and R&R action plan caricd out
during the preparation of EIA repoti or prescribed by EAC, shall also become part of
EMP and shall be implemented.

xvi,  Proponent shall keep the finish road level sufficiently elevated from ground level with
provision of railing on both sides to testrict aniral crossing in order to avoid the
possibifity of wildlife injury:death. Animal underpasses, watch tower, water holes and
other mitigation measures proposed shall be constructed in supervision of forest
depariment.

xvil.  While constructing the over bridges as proposed over major water hodies efforts should
he made to avoid construction of pillars in beds of water bodies.

Agenda Mo, 3.2

Development of 6 Lane Kanpur Ring Road starting from NH-19 (Existing Ch. 506+8Z8)
neay Sachendi village and ends at same poini e MH-19 (Existing Ch. 506+820) near
Sachendi village in Kanpur Nagar district under NHDP Phase-VIT in the state of Uliar
Pradesh(Tea¢al length 93.200km) by M/s National Highways Authority of India-Propesal
%o IA/UPNCP/384612/2022 and File No. 16/34/2022-TAHI Terms of Reference reg.

“The EAC nored thar the Projece Proponent and the consultant ave given i the application
and enclosures are true to the best of their knowledge and belief and no informaiion has heen

supprossed in PFR/ADPR/Form-1 tannesure-li. If any part of data/information subiiried is
Jound 1o ke folser misleading at any  stage, the project will be refected atied

Toh/Evirenmental Clearance given, if any, will be revoked af the vish and ensit of the project
proponenl.”

531 The above mentioned proposal was considered by the Expert Appraisal Comnutice
(EAC) for Infrastucture, CRZ and other miscellaneous projects IS a06™ EAC meeting
held during 22" -23" August, 2022, in the Ministry of Environment, Forest and Climate
Change, New Delhi.

2.2 The project propenent M's National Highways Authority of [ndia made a presentation
thraugh Video Conferencing and submitied the following information.

3.2.2

2.2.3 The preposed project is for development of & Lane Kanpur Ring Road starting frein
NH-19 (Existing Ch. 506+820} near Sachendi village and ends at same point L€ NH-19
(Existing Ch, 506+820) near Sachendi village in Kanpur Nagar district under NHDP Phase-

V11 in the state of Uttar Pradesh(Total fength 93.20%km).
3.2.4 The proposed project (alls ander 7(5), Category-A, Highway as per ETA notficatien
3006. Total investment/cost of the project is Rs$482.79 Crores.



3.2.5 Land use/Land cover of project site: The total land acquisition for the proposed
alignment is approx. 721.0 ha including 4.11 ha protected forest land. The tand vse patiern on
10 km either side of the project road is predominantly agriculture land fotlowed by habitation

and Waterbodies,

3.2.6 The preposed afignment mostly follows *plain® terrain. The elevation variey {rom~105m
to ~132m aboveMSL at different focations. The Proposed Right of Way (RoW) is 60 m,

317 Water Bodies: The proposed alignment is passing through 02 Rivers (Pandu & Gangay.
49 Prains. 26 Canal and some miror nalas and the proposed alignment will have 84 Major
Bridge. 21 Minor Bridges, 01 Viaduet, 09 ROB, 21 LVUPs, 13 VUPs, 06 Fiyovers and 62
Culverts for free passage of local people & domestic ammals and to aveid impact on waier

Badies.

3.2.8 Water requirements: Approx. Total requirement of water for the coasiruetion is
ostimated 1@ be 35600 KLD water will be extracted from suitzble surface sources
{rivers’canals) after obtaining necessary permissions from the competent authority.

125 Tree cutiing: about 2450trees are falling within PROW, The tree enumeration for
affecied trees shall be undertaken during detailed EIA Stdy. The inventory will inelude e

spocics. grith and height.

3.%.10 Diversion of forest fand: The proposed alignment passes through 4.11 ha protected
fovest land for which the forest clearance is not et submitted.

3.2.11 The proposed project does not fall within 10 km of Protected Areas {PA) including
~dational Parks. Sanctuaries and Tiger Reserves cte and also not located within the Eco-
Sensitive Zone (ESZ) or Eco-Sensitive Area (ESA) notifiad by the MoEF&CC. The proposed

project does not fall within CRZ area.

3.2.12 Land acquisition and R&R issues: Approx. 7210 ha land shall be required for the
praposed project. The land acquisition shalf be done ag per NH Act. 1956 and LARR Act.
2013, The R&R issues shall be resolved as per LARR Act, 2013, The detaited report will be

provided along with EIA repori.

39 13 A tatal number of 247 structures (Pucca Building, temporary sheds, huts e1c.y and

e

religious structures will be affected due to proposed highway. Compensation shall be poid as

per NH Act. 1956 and RFCTLARR Act. 2013.

3.2.14 Emplovment potential: During the construction of the road, around 2744 petsons

b

would be employed remporatily for a period of 2.5 years. During operation of Highway about
686 persons will be employed for highway patrolling, highway management & maintenance
activities, ete. The total manpower requirement for the project is 3430. Preference will be
given to Jocal people for emplayment.

fold benefits such as

3.2.15 Benefits of the project: The proposed project shall provide multi-
ent of industrial

eravel time and cost savings, direct and indirect employment, casy movem



traffic, tourism in the arca will be benefited from improved aceess and conneciivity.
improved road safety as a result of access-conirel Expresswvay and reduced crossings.

3.2.16 Details of Court cases: No Cowrt Case is pending against the proposed project.

3.2.17 The EAC based on the information submitied and clarificaiions provided by the
project proponent and detailed diseussions held on all the issues during its 306" meating held
on 227 .33 August, 2022, recommended the project for grant of Terms of Reference (ToR)

with stipulated speciiic conditions along with other Standard ToR Conditions,

i.  Provide details regarding the number and iype of trees to be felled and planied for the
proposed project.

ii,  Cumulative impact assessment smudy should be carried out aleng the entire stretch
including the other packages and the current stretch umnder consideration,

The proponent shall carry out a detaled traffic flow study © assess inflow of waffic
from adjoining areas ke aimportiurban cities. The detaited maffic planning studics
shall include completc design. drawings and waffic circulation plans (aking wio
consideration integration with proposed alisnment and other staie roads et}
Wherever required adequate conneetivity in terms of VUP (vehicle underpass) PUP

1.

{Pedestrian underpass) needs to be included.

Provide compilation of road kill data en the wildlife on the existing rouds (national
and state highways) in the vicinity of the proposed project. Provide measures 1o avudd
road kifis of wildlife by the way of road kill mapagement pian.

The alignment of road should be such that the cutting of tees 1§ lept al bare
minimum. Alignment also should be such that it will avoid cutting old and large and
heritage trees if any. All such wrees should be geo-tagged, photographed and details be
submitted in the EIA ~EMP report.

V.

All trees with heronry {breeding ground {or herons). pelicanaryor commumty neshng
of birds like Painicd Storks, Ibis, Egrers. Pelican, cto will not be allowed fo fell. fe
case of presence of such, alignment will be required to be changed Lo save such wees,
Presence of such trees should be marked chainagewise and present as & separate table
in EIA-EMP.

The proponent shall carry out a comprchensive socig-cconomic assessment and also
impact on biodiversity with ermphasis on impact of ongoing land acquisition on the
local people Tiving around the proposed alignment. The Social Tmpact Agsassiiler,

vi.

Vil

should have social indicaters which can reflect on impact of acquisition on fertil
land. The Social Impact Assessment shall take into consideration of key parameters
like people’s dependency on fertile agriculivral land, socig-gconomic specinum,
impact of the project at local and regional tevels.

viii.  As per the Minisiry's Office Memorandum FNO.22-65/201 7-IA T daied 307
September, 2020, the project propogeat, based on the conmitaients made during e

public hearing, shall include all the acnvives required to be taken w Tl hese



commitments in the Environment Management Plan along with cost estimates of
these activities. in addition to the activities proposed as per recommendations of EIA
Studics and the same shall be submitted to the Ministry as part of the EEA Report. The
EMP shall be implemented at the project cost or any other funding sowrce available
with the project proponent. In pursuance of this OM the project proponent shall add
one annexure in the EIA Report indicating all the commitments made by the PP to the
public during public hearing and submit it to the Ministry and the EAC.

ix, The Action Plan on the compliance of the recommendations of the CAG as per
Ministry’s Circular No. J-110613/71/2616-TA.T (M), dated 25" Ociober. 2017 needs w©
be submitied at the time of appraisal of the project and included in the EIAEME
Report.

x.  Passage for animal movement has to be detailed in the ETA/EMP report.

xi. A comprehensive plan for plantation of three rows of native species, as per IRC
auidelines, shall be provided. Such plantation alongside of forest stretch will e over
and above the compensatory afforesiation. Tree species should be same as per the
forest type.

%ii.  Detailed Biodiversity assessment and conservation/mitigation plan be developed by &
reputed institute or by a team of expert of national repute.

%iii.  Rain water harvesiing structures be constructed at both sides of the road with spectal
precaution of oi! filters and de-siliing chambers.

Agends Mo, 3.3

Setting up of integrated Manufacturing Cluster {IMC) at Pudussery for Palaihad Nede
in Kerala under Kochi-Bengalury Indusivial Corridor (RBIC) jArea 5480.68 ha by /s
Keraia Industrial Corridor Development Corperation Limited — Terms of Refergnce
Proposal No. TA/KL/NCP/284458/2022 and File No. 10/35/2022-1 4101,

“The EAC noted that the Project Propovent and the consuliant have given in the application
unel enclosures are rue (o the best of their knowledge and belief and no injormation has been
suppressed in PFR/DPR/Form-{ fanexure-HL If any part of data/inforsmarion submitted 13
Jound 10 be false/ misleading ar anv  stage, the project will be rejecred aud
ToR/Envirommental Clearance given, if any, wifl be revoked at the risk and cast of the pruject
proponent.”

3.3.1 The above mentioned proposal was considered by the Expert Appraisal Comminee
(EAC) for Infrastructure, CRZ and other miscellancous projects in its 306" EAC meeting
held during 22™ -23™ August, 2022, in the Minisuy of Environment, Forest and Climate
Change, New Delhi.

3.3.2 The project proponent M/ Kerala Industrial Corridor Development Corporation
timitedmade a presentation through Video Conferencing and submitted the following

mformation.



3.3.3 The proposed project is for Seiting up of Integrated Manufacmuring Cluster (IMCy at
Pudussery for Palakkad Node in Kerala under Kochi-Bengaluru Industrial Corridor (KBIC)
{Area 580.69 ha] by M/s Kerala Industrial Corridor Pevelopment Corporation Limited.

3.3.4 The proposed proposal fall under 7(¢) Indusirial estates’ parks/ complexesiareas, export
processing Zones, Category A as per EIC notification 2006. The overall cost of the project 15
Rs. 1.075 Croves.

2.3.3 Land vseLandcover of the project site is as shown in below Table:

S.Na. Landuse/Landcover Indicative Area Indicaiive % Remaiks, if an
{hay i
Agriculture Land 145,37 25.0 -
2 Built-up Area 2.04 .4 -
;3 Open Scrub 376,43 64.8 - i
I 4 1 River/Watetbody . 19.45 3.4 -
|3 | Vegetation | 22 14 3.8 - o
6 ' Others 15,24 2. | -

3.3.6  During the deliberarion, EAC observed the following:

The present site falls/adjacent to the ESA category as per Kerala State Biodiversity
Report, and the PP also submitted the nwo land parcels Jor the one tndusiricd esralc.
Considering extremely sensitive nature of the forests near the siterhere ix g scope (0
change the site so that a distance from the ESA can be increased substanially and
avoid any construetion within and nearby sensiive nature of the Joresis aveus uf the
ESA. Accordingly, alternate sites in such specific seguients avoiding the newrest £54

#i.

and Forest areus can be explored.

PP submitied multiple parcels as one industrial area, in that scenarto, duplication »f
efforts in previding infrasiructure like CETP, STP, eie may atise, thergfore, i1 I8
suggested that either Mis Kevala indusivial Corridor Development Corpaseiion
Limited shall submit the individual opplication for individual sites. or submit

Fif.

applicution for contignous sile.

3.37 The BEAC. iaking into account the submission made by the project proponent, had &
detailed deliberation in its 306" EAC meeting during 22 — 23 4ugust, 2022 and resora the
propusal in the present form and requested the PP 10 apply with the following
documens/iniormation

PP shall submit the sltemate sites avoiding and keeping the safe disiance from the
£SAand forest shall be prepared along with the location maps showing in KML.

i Fither M/s Kerala Industrial Corridor Development Corporation Limited shali subinit
the individual application for individual sites, or submit application for contiguous

site.

Agenda No, 3.4



o

3.4 Chonge in Product Mix of Kartupalli Port at Kattapalh, Ponneri Taluka, Tirpvaliny
Districr, Tamil Nadu by M/ Marine Infrastrocture Developer Pt Lid. -
Environmental and CRZ Cleavance under Clamse 7(ii) of EIA Motifieation, 2006
Proposal Wo, IA/TI/NCP/284030/2022 and File Ne. 10-133/2007-TAJ1L

“The EAC noted that the Project Proponent and the consultant have given in the applicarion
aid enclosures are wrue 1o the best of their knowledge and belief and no informarion has been
suppressed in PFR/DPR/Form-1'Annexure-IIL If any purt of dara/informution submitied is

finend w0 be falses nmisleading at any  stage, e project wili by refected  wsid

3
HE

ToR Environmental Clearance given, if any, will be revoked ai the risk and cost of the project
propoient.”

3.4.], The above mentioned proposal was considered by the Expert Appraisal Commitiec
{EAC) for Infrastructure, CRZ and other miscelianeous projects in its 306" EAC meeting
held during 22™ 23" Augusi, 2022, in the Ministry of Environment. Forest and Climate
Change. New Delhi.

3.4.2 The project proponent along with EIA consultant Ms L & T Infrastruciure Engincering
Lid, made a presentation through Video Conferencing and submited the following
nfosnation.

3.4.3 The proposed praject falls under 7{e), Cawegory-A, Ports & harbors as per LlA
notification 2006. The project cost is about Rs. 1546.45 Crores.

3.4.4)qnitially, L&T Ship Building Limited (LTSB) has obtained EC & CRZ clearance ior
Shipyard cum Port Complex at Kattupalli, Thisuvallue Disteict, Tamil Nadu vide Letter No.
16- 130/2007-1A.111, dated July 63, 2009, Tamil Nadu Pollution Control Board { THNPCH) has
accorded Consent to Establish (CTE) vide letter dated August 18, 2009, LTSE obtained
amendment for dredging and dumping from MeEF&CC vide Letter No. [0- [30/2007-1A 1
daied May 12, 2010. LTSB commenced the construction in Qctaber, 2009. Consent 6
Operate (CTO) was aiso obtained from TNFCB vide letter dated November 16, 2012 and the
same is being renewed regularly. LTSB has commissioned its operations on January 2C.
2013, LTSB obtained amendment to handle revised cargo traffic at the Kattupalli Port in EC
& CRZ clearance along with exiension of validity from MoBF&CC vide Later Ne. 10-
F30:7007-1ALH1T, dated December 17, 2014, Thereafter Environmental ond CRZ Clearance
bifureation completad on mutually acceptable division of vesponsibilities between LTSB &
MIDPL and bifurcated EC was granted to MIDPL vide Jetter no. F. No. | 0-1302007-TA40
daied Febroary 9, 2018,
3.4.5 Now MIDPL applied for modiftcation in environmental clearance wider clause T(iij of
£1A Notification, 2006 for change in configuration by modification within the approved
cargo handling capacity of 24.65 MTPA and cargo profile. Stating that Considerimg the future
suppliers and  major

pasiness/market potential and keen interest shown by the major
¢t Mix 10

imporicrs, MIDPL is proposing to strengthen their traffic by Changing the Produ
cater the needs of port users under the approved cargo category/profile without change in fhe
overall handling capacity of 24.65 MMTPA as approved in the Environment and CRZ



-

¢learance by MoEF&CC, The details of existing aporoved handling capacity and proposed

changes requested 15 given below:

[xane of the
LArgo

Existing Cargs
Nx

Fxisting Cargo
(MTPAY
{Consented
Qreantiy)

Final hapdling
Capacity after
amendment
{(MTPA)

Final Cargo Mis after
Anendment

Containers

Contamers

2160

16.04

Coniainers

Ro-Ro—~
Automobiies

Ra-Ro-
Automobiles

0.07

0.07

Rao-Ro —Aniomobilzs

froject

Project Cargo |

.4

4.44

Project Cargo .

Cargo

s Limestone”

i
i

Barytes/Gypsa

Granite/Steel
Cargo/Rock
Phosphate/Dolo
mite/Bauxite

5.00

Barvies ypsuny :
ELimestonc.-’Graniief
Steel Cargo/Reck:
Phosphate/Dolomite’ |
Bauxite and additionall
handling OTE
A sricaliural Products,;
Fertibzers, Scrap, Soclaf
Ash. Pig Tron. Spongel
fron. Trom  products,’
Bentonite, Silica Sand,
Chinker, Fcldspat'j
Cargos,  Alumini u'mi
[ngots. Salt, Laierites
Cobbie]

Cument)

Mapnesite,
Stoncs.

Piperine. Food grains
ncluding pulses, Sugal{:
g other clean cargo
nnder  Brezk Bulk ;r

General Cargo, ;

Non—
Hazardous
Liquid

;C argo

P
i

Edible oil,
CBFS. Baye
0il, Lube Qil

|
|
i
|

i

Edibic oil, CBFS, Ras|
il Lupe Gil ond
hddiional handling of
CATICS ﬁiycerincé
Crude Glycerine. Faouty!
Actd,  Mineral il
Light, Heavy Whitg
0it Tall O Fawd
Acids, - ?!‘O‘g?f@’ﬁ
Hertanal (27T Ih'

Octyl  Phihalate. Bimg




Digsel, Castor  Oil
Molasses, Clele Aced
(Comaposition:  Oleic
Acid-  70-100% By
Weight Or Fatty Acids:
Cl6-18  And  Cl&-
Unsaturated), Paim
Kernel Fatty  Acid,
RBD Herd  Pabw
Stearin and other Mo

f i Hazardous Cargo.

Total Handling Capacity at
Port.

24.65 24.65

2.4.6, The certified compliance report submitted by the Ministry’s regional office al Chennar
vide letter dated 30/31.05.2022. The committes soted that the instant proposal has subnuited
niyder provision of para 7(ii of the EIA notification. 2006, therefore the conuniitec deliberated
the compliance status of the earlier EC submitted by PP and found in order.

3.4.7, The total land arca for the project is 336,75 Acres (321.75 Acres of Revenue Land and
15.0 Acres of Coastal land). The proposed activities will be within the existing capacity. No
wdditional marine infrastructore such as berths, capital dredging, breakwater. reclamation is
proposed as existing infrasuructure is adequate to meet the requirements of proposcd change
1 produet mix. No additional land is proposed as sufficient land is avatilable within already
approved port boundary. Proposal is for the change in product mix within the approved cargo
handling capacity of 24.65 MTPA and cargo profile (Containers. Ro-Ro ~ Automobiles,
Praject Cargo, Break Bulk/ General cargo and Non — Hazardous Liquid Cargo). Wo increase
in rotal Cargo Handling Capacity and no change ¢argo profile. Exicnsion of storage arcas arc
in the non-CRZ area within the approved existing tand. As such, no revision m the poit layoui
is envisaged due to handling of the proposed cargo.

1.4.8. The EAC, taking into account the submissions made by the project proponent. had @
detailed deliberation in its 306" BAC meeting during 22 — 23 August, 2022 and
vecommended the following modification in environmental clearance under clause 7{ii} of
Eia Notification, 2006 for change in configuration by medification within ithe approved
cargo handling capacity of 24.65 MTPA and cargo profile as under.:

Final handiing

Name of the |Existing Cargo (MTPA)  Capacity after Final Cargo Mix after
' earge {Consented CQuantily) amendment arrendimnent
| (MTPA)
Conialners 21.60 16.64 Coitainers
Ro-Ro- . 0.07 0.07 Ro-Ro —Automobiles
Aumoemobiles
Project Cargo 0.44 0.44 Project Cargo
Break  Bulkd 1.682 5.00 Barvies/Gypsim/ ;




IGeneral cargo 1 imesione/Granite/ Steel
{argoRock

Phosphate:Dolamite’  Bauxiig]
and  additonal handling of
A griculural Products,
Feriilizers, Scrap, Soda Ashy
Pig lron, Sponge lron lron|
products.  Bentonite,  Zificy
l Sund,  Clinker.  Feldspat]
Cargos, Alumininm  Ingois.
; Salt, Lawrite.  Magnesiley
‘ Cobble  Stones, C'emcm.:‘
Piperine, Food a1 1354

i:including pelses. Sugar and,
other clean cargo under Break!
i Bulk / General Cargo, f
Edible oil. TBFS, Base Gil
Lube Qi and additiona];
handling of cargos Glycering]
Crude Glyeerine, Faty Acudy
hWineral  Oil-Light, T—iezzvyl
White Oil, Tall Ol Faiis
‘Acids, 2- Propyl Heptanaf (2-
PHY, Di Oeny! Phthalats, Bio!
Diesel, Castor Oil. Molass
Oleic  Acid  (Composition:
Oleic Acid- 70-100% B
Weight Or Fauy Ackds: C16-
15 And  Cl&-Unsaturawd))
\ Palm Kernel Fatty Acid, RBHE
: 3’ {Hard Palm Stearin and other

Non-Hazardous Carge. |

; i
| |
i ?
Non—
‘Hazardous 0.72
Liguid Cargo

v

Yol ;
Handling : . |
TEnng 24.65 ! 24.65 !
Capacity al ! :
- ;

Port. E [

Following additional condition has been recommended:

i.  The greenbelt at feast Sto 10 m width shall be developed in nearly 33 % of the tow
project area, mainly aloag the periphery ot the project. Sclection of plant species will
be purely native in nature and shail be as per the CPCB guidelines in consuliatiog

with the staie Forest Department,



ii. PP shall make additionalarrangement if reguired for protection of possible fire
hazards during material handling. Fire fighting system shall be as per the norms,

iii.  All other terms and conditions prescribed In the environmental clearance vide letter
no. F. No.10-130/2007-1A.18] dated February 9. 2018 remains anchanged.

Asenda Mo, 3.5

Expansion of JSW Jaigarh Port at Jaigarh, Ratnagivi by M/s JISW Jaigarh Port Lid—
Amendment in  Environmental and CRZ  Clearance  Proposal  No.
IAMM/NCPI285464/2022 and File No. 10-17/2006-T1A.I11.

“The EAC nvted that the Project Proponent and the consultant have given in the application
and enclosures are irte 10 the best of their knowledge and belief and no information has been
supprossed in ELVEMP report. If uny pavt of data/informarion submitted is found io be faises
misleading at amy stage, the project will be rejected and ToR/Environmeinial Clearance given,
i uny, will be revoked ar the risk and cost of the project proponent.”

3.5.1. The project proponent attended the meeting via video Conferencing and requested for
withdrawal of application.

Agendz No., 3.6

Setting wp of New Industrial Estate — GIDC Brlk Drug Park (Area 745.22 Ha) near
Vilages anasagar, Tankaribandar, Madafar, BakarpoerThimbi, T hakorTalavadi and
Asandvad, Taloks Jambupsar, District Bharuch, Gujarat by M/ Gujrat indusirial
Development Corporation ~Terms of Reference Propaesal No. IA/GINCP/284497/2022
and File No, 10/36/2022-LA.011,

“The EAC noted that the Project Proponent and the consultant have given in the application
and enclosures are wrue to the best of their knowledge and belief and no information has been
suppressed in EIAEMP repore. If uny part of data/informaiion submitted ic found to be jalse’
misteading at any stage, the project will be rejected and ToRk/Enviranmental Clearunee given,
it anv. will be revoked at the risk and cost of the project proponent.”

%.6.1 The project proponent along with the EIA consultant Mss Eco Chem Sales &Serviees
has made a preseniation throngh Video Conicrencing and provided the following
snformation:-

3.6.2 The proposed project is for Setting up of New industrial Estate ~ GIC Bulk Drug Park
(Arca 745.22 Ha) near Villages Konasager, Tankaribandar, Madatar, BakerporTimbi,
ThakorTalavadi and Asandvad, Taluka Jambusar, District Bharnch, Gujarat by M/s Gujrat
Indusirial Development Carporation.

3.6.3 The propesed project falls under 7{C) — Industrial Estates Parks /SEZ ete, Cawegory
A.The project appraisal will be done ar Expert Appraisal Conumittee (EAQC), MoEF&CC as



It

treated as catggorv A proiect. Total investment/cost of the project is Rs, 350000 Lakhs (Rs.
35006 Crores).

3.6.4 The above mentioned propesal was considered by the Expert Appraisal Committes

(EAL) for Infrastruciire, CRZ and ather miscellaneous projects in its

- -
306" EAC meeting

- - rid ard - - N LI - - i . S—_—
held during 22 -23" August, 2022, in the Ministry of Environment. Forest and Chmase

Change, New Delhi.

3.6.5 The Geo-coordinates of project site i3 as following-latituge 22°112.79"N w
21°42'3.60"N and Longitude- 72°38'10.98"E 10 72°48'38.41"E.
3.6.6 Land use/ Land cover of projact site in tabular form:
s, Ne. : Lunduse/tandeover Aren (B 84 E
1. GrassLand 103 7.54
2 - Serub Land 300 22.00
B Vegetation 122 9.04
4, Crop Land 334 3%ia
5 Fallow Land ; 153 I
L & Salt Pan 24 r7e
: 7 Water body e 0.7
| &. Barren Land 20 7.2 :
L, Seittement 7 122 '
: Total t 1363 106 i

3.0.7 List of industries io be housed with: Types of indusiries expected 10 be established

proposed Indusuial Purk arc as following:

) Categorization of e Zonlng  as
Sy L. . ) Categorization
No Types of industries/Sectors | Industry as per Ela a5 per CPOR gl
i, ) . E £ \ . -
Motification, 2066 i ATLAS
Synthetic  organic  chemicals
tndustry {dves &rdve
intermcdiaics; bulk drugs ond
intermediates  excluding  dreg _ ..
il : o TIES s5(f) A&B ALWI
 formulations:synthetic rubbers; .
| basic organic chemicals, other E
synthetic  organic  chemicals i
and chemical intermediates) ;
ommeon  Efftuent Treatment _ ! oy
5 |Commo e e 7 (h) [ A&B ALwE
Plant. ' i
Treatment Storage Disposal o
L 8 P 7d) A&B ALWL
Facility. !




Sewage Treatment Plant. - , -

e

5. | Solvent Management Facility.

6. 1Common Sieam Facility. - -

7. | Residential Facility. - -

Industries which do not attract
any  provisions  of ElA
i Notification 2008, bt covered
under CTE/CTO.

]

3.6.8 Terrain and topographical features: Terrain of the project site is undulnting terrain and
wean Sea level is ranging from S mio 8§ m.

369 Details of water bodies: Vishwamitrt River is at a distance of 3 lin from proposcd
project site. Storm water drainage system shall be designed to collect and convey run-oit
generated within the catchment of the Bulk Diug Park during and afier rainfait events. for
safe discharge of the coliected starm water into the natural storm drain passing through the
Rulk Drug Park area, finally draining in to the river Vishwamitri. Sections of the drains have
been considercd based on the magnitude of peak flows of the micro-catchment of the Park.

2,500 Water requirements: The estimated water demand for manufecturing and nov-
manufacturing aren, serviecs, and green belt will be 64 MLD which will b2 tapped froim A
MGED water supply pipeline from Narmada kain Canal to Dahey PCPIR. NOC lener for
water supply is obiained vide letter no: GIDC/ENG/PH/609 on dated 08" July 2022 from

1DC Gandhinagar. No Ground water wilt be used.

3.6.11 Tree cutting: No major tree cufting will be carried out within proposed site.No Forest

fand 15 involved in proposed project.

3.6.12 Protected area/ESZ: Project site is not located within 10 km radius of any protected
area. Bco sensitive zones., National Park, Wild life sanctuary and Tiger Reserves efc.

3.6.13 CRZ arca: The projeei site talls under CRZ-IB, CRZ-NT and CRZ-1V as per CRZ
Notification 2011 & 2019, Preparation of CRZ Map is under process.

3.0.14 Waste management: CETP: AP mannfacturing involves extensive usage of water in
process and in utilities. After optimization of use and possible recycling by member
industries estimated that 45.5 MLD of wastewater will be generated as low COD & low TDS
steam. Industrial units shall discharge pre-treated/primary weated low COD & TDS effluent
into CETP through underground closed pipeline network of GIDC after conforming CETP
infer norms. A CETP of 54 MLD capacity has been proposed inside the Bulk Drug
Park, STP:Sewage generated from APT manufacturing units will be treated by individual
indusirial units and shall be reused within their own plant premises.Sewage of 5.2 MLD waf!




s

be generated from commercial and residential units. Accordingly, two 5TPs based on
conventional technology (derivative of Activated Sludge Process comprising secondary and
wertiary treatment) shall be implemented. At Cluster 01 ~ 63 MLD andCluster 02 - 2.2 MLE.
weated Sewage will be used for gardening purpose, ash quenching and washing purpose.
Diried sludge from the STP will be used as manure for greenbele development in the Bulk
Drug Park and in the indusirial units,

3.6.14 Land acquisition and R&R issues involved: GIDC has already acquived total 742.38 12
of tand for proposed developiment, From toial 742.36 ha land. 336.83 ha is from prvaie fand
and 405.53 ha is from government land. No R&R issues invelved.

3.6.135 Employment porential: Around 3500 nos. of workers will be employed during
construction phase, The proposed employment is projected for the industries, with a worker
density of 113 employees/Ha, Around 496 ha area is alloned for induswrial Plots, Thus.

“pprox. 36000 no. of workers wit] be emploved.

36,16 Details of Court cases: No Couri Case s pending against the proposed project.

g8
2

3.6.17 Benefits of the project: significantly bring down the manuofacturing cost of ik dru
and thereby increase the competitiveness of the domestic bulk drug industry by providing
easy access o standard testing and infrastructuce facilities, Departiment of Pharmaceutcals
Government of India has notitied a guidetines of the scheme for "Promotion of Bulk Drug
Parks" on 27" July 2020. The proposed Bull Drug Park would strengthen the position of the
pharma industry within the state, which will further improve the position of the state, both
werms of business and the indusiry. The employment of local people in primary and sceondary
sectors of project shall upgrade the prosperity of the region. This in-murn will improve the

sacio-economic conditions of the area.

3.6 18 During the defiberation, the EAC observed the following:

s Based on submission of the PP the site lecaied near by the proposed Kalpasar projcet
that 1 currently being heard by EAC. it 5s wvital drinking and oiher Water Supply
project. Site is also close to the Vishwamitri River which is at a distanee of 3 ki,

o PP submitied that the GIDCIndusirial units will discharge pre-treated/primary treatec
tow COD & TDS efffuent inte CETP through underground closed pipeline nerwork of
GIDC afier conforming CETE infet norms. However, Committee is deeply concermned

about huge quantity of discharge water,

t

14 [0 The EAC based on the informarion submined and clarifications pravided by tha
project proponent and detailed discussions held on all the issues during 306th mesting during
22™ _ 23% August, 2022 deferved the propesal and requested the PP to submit the tollowing.

i Derails of Alternative sites explored/analyzed to be submitted,

and



ii.  Proponent to submit an underlaking for ZLD if the PP wanis contmile in Hie
curtentlocation.

Agenda No, 3.7

Development of Harohalli 4th Phase Industrial Ayea in an avea of 142.595 Ha at
Cheeluru and Rampura Villages, Kanakapura Taluk, Ramanagara District, Karnaiaka
by M/s Karnataka Industrial Areas Development Board — Terms of Reference Proposal
Mo, TA/IA/NCP/285350/2022 and File No, 10/30/2022-1A011L

“The EAC noted that the Project Proponent and the consultant have given in the applicativi
wndd eiclosures are wrue to the best of their knowledge and belief and no information has heen

suppressed in EIA/EMP report. If uny pur! of duta/information submitted is jound 1o be fulses

misleading at anv stage, the project will be rejected and ToR/Envirenmenial Clearastee given,
i anv, will be revoked at the risk and cost of the profect proponent.”

3.7.1 The project proponent along with the E1A consultanr Mss Hubert Enviro Care Systemi(p)
Lid. Chennaihas made a presentation through Video Conferencing and provided the following
miormation:-

3.7.2 The proposed project is for development of Harohalli 4th Phase ndustrial Area in an
area of 142.595 Ha at Cheelurn and Rampiia Villages, Kanakapure Taluk, Ramanagara
Nistrict, Karnataka by M/s Karnataka [ndustrial Arcas Development Board.

3.7.3 The proposed project falls under 7(C) ~ Indusirial Estates /Parks /SEZ ete, Category A.
s the project location is at a distance of Bannerghatta National Park ESZ is ~&.66 Km {SF)
Since, the applicability of General Condition of MoEFCC noiification, the project appraisal
will e done at Expert Appraisal Commitice (EAC), MoEF&CC as treaied as category A
project. Total investment/cost of the project is Rs 36128.98 fakhs.

v}

£1

3.7+ The peoposal is considered under violation category as construciion aciivifies have
already staried. Roads, storm water drains and overhead ank are already constructed at site.
The project was considered in 302™ BEAC meeting held on 7th-8th July, 2022, Agenda
No.3.4. The proposat was retusn the proposal i present form stating that the instant proposal
i5 a violation proposal as the PP has already staried construction work betore grant of TOR.
Now PP applied as a case of viclation. The abave mentioned proposal was considered by the
Expert Appraisal Commitiee (EAC) for Infraswuctute, CRZ and other miscellaneous projecis
i 306" EAC meeting Teld during 227 223" August, 2022, o the Ministiy of
Environment, Forest and Climate Change, New Delhi.

3.7.5 Proposed Area break up for the Industrial Park is given below

SN - L Area inm Acres aren i % E
JNo | ype of Area | (KiADE) : |

1 | Industrial _;f 166.19 5045
2 Commercial E 4.66 141 E




‘ . i Arved in Aeies ;
SMe Type of Area i B } i Aresin %
[ [ i (KIADE) !
I T - L s
. | Amenity ' 734 | 5 9
1 ! il
4 | Road 41.85 ’f 12,71 -
5 : Residential 4.74 a4
& ¢ Park / Nala/ HT line ; 49.853 5 1513 :
2 . Parking 16.89 : 313
L8 - Utitity % 1344 ; 408 _
Y : Buffer : 2454 ! 7.45 :
I H .
5 - Total l‘ 329.40 ! 100
10 | NH-Roads Area ; 22.96 .5 - |
& -
.’ Tetal 352.36 - ;
37,6 List @ indusiries to be housed with the proposed project site:
T
s. FucgssSecwi Anticipated | Activities |[Categorizat Categorization| Pollution
o v i Types of ionaf as per CPCB | Polential
| industries industry @5
i per EIA
] notification
i Engmecring! Fabricated | “Manuiacturing Not Orange W3 ALD
l Metal of pressure | Applicable
b oproducts | wvessels i
-
A % Automobiles {Manufactare of Not Red AlLC; Wil %
: 3 ! i motor vehicles| Applicabl2 HW3 & HW
; i {Two wheelers, {
i . i
: i i Cars elc) ! :
'm......._ij 3 = - - ] - 5
) i Awtomobile Manufacture of Wl :
J ! -
| | components jpais and AIC.EFG
; 1 ! laccessories for §
i . i
' Imotor vehicles || E
‘ lsuch as Engine| ! ;
| : T - i
| 5 IGear box paris, Not Orange, green. :
; ‘ [ . . :
i ! Drive axlej Applicable § white |
i ! i i’st:erm_ﬁ #nd ! 5
l ‘ J - :
1: : isuspension, E
P 1 breaks, Seats. ;
" .. &
[ i 1 FTyms, rithben :
; | producis ci¢ ; ;




@

. |FocusSecto| Anticipated | Activities [CategorizatiCategorization| Pollution
o v Types of ionaf as per CPCB | Potential
Industries IRGUSIYY as
per EIA
notification
4 Fibre glass |[Manufacturing Not Red AZFL HWI,
manufacturin jof fibre glass | applicable HW4
I‘-—‘—;——i E g ‘ iemd pmces?i‘ng . -
s i Baucries @ Lead acid Nii Red ALG, HWI,
o | Manufactarini ~ batteries HW4, W12 |
; [ : g ' manufacturi ng
j t Instant | - Not Orange W13, A1D ’
E a | walcoffee, Applicable
i[ | . Coffee :
| | | processing, !
. I Non- :
. Food and [ alcoholic f
EG Ebcvcrages [ beverages, i i
; P processing
: | industries,
i : dairy and
! ! \: dairy
j ! ¢ produets.
| Manufacturin - Nil Orange W12, Group
g g of '-feg.etablei AlG
L oils :. ;
T Coated 1 - il Orange | W12 Group |
[q ’ clectrode [ AIF g
" manufacturin [
: ;Other o ¢
iIndustries A il Orange | Group A2F2, |
EO : manufactarin ; ] i
o 2 I 5 |
“""W“E Paint { Blending and N Orange | Group A1G. !
l;o | mixing Wiz HWI, |
! | Hw4 !
] Fish, poultry - Nil Orange | Group AlG ’:
L Eand caitle l i
“ | Ik-tsh and‘ if‘ccd [
i Epouitw téedimamufacwrin l
| | s




/M

! 5, [FocnsSecm? Anticipated |  Activities |CategorizatiCategorization| Pollution
g No v Types of ionof as per CPCB | Poiential
i induostries industry as
[ per KIA
| ! nofification
' Iprinting ink - Nit Orange | WI2, Group
i1z mantfacturin ATG, HWE,
o lg W4
i ‘Printing press | - il i Orange W1z Gloup ;
;13 EPrimiug 1 I ATG, HWI,
L | | Hwe
| Silkscreen | - Nl | Omnge | Wi Group
HE | ‘printing : ! ALG, HWIL
; | ! § HWH |

, ; .

Other Non EC categony indusizies (a3 per the re-categorization of fndustiies by CPUR
‘February 29, 2016 — Red. Orange. Green Category)  winch are not fisted 1 the
labavetable, but envisaged {n the futare will be accommodated with stringent pollution
jcontrol norms, following  siting guidelines. without affecting the surrounding|

LA

‘environment and local natural resources including flora-fauna

3.7.7 Terrain and Topographical Featres: Site elevation of the proposed project s an averaye

of ~1.207m above sea level The terrain is rugged and broken and is composed of 2
succession of hills and valleys intersected by rocks and rapid sireams wath sandy bads,

3.7.8 Water Bodies: There is pond nour the siie, Other water bodies near the site are Lake
near Hanumanthanagar = 0.06 kin (E). Canal near Banmkuppe = .12 km (W), Suvarnamuid

R~ 0.53 km (W), Arkavati R = 2.08 km (SW), Yyishabhavaii = 3.73 km (i), Lake nem
{NY

Kagalhallidoddi = 3.79 kotNNE), Baframangata Left Bank Canal = 38! kmn
MavathwKere = 5.08 km (SSE). CattalilereHalla= 6.13 kar (E, uatle Hole = 743 m (58
Suvarnamukhi Reservoir = 8.81 lun {NNE}, Subedaranakerckodihallidalle ¥ @ km{ENL

Dairamangala Right BankCanal = 9.82 km (N}, Ravatmala Hole = 109 km {EL
Anioragange Hole = 12.21 lan (£}, RavatmalaKere = 12,78 km {E), Byramangals Reservolr
> 13.39 km {N). Kebre Hole = 14.45 km (ESE). For secuting the watcr bodics 15 m groen
helt is proposed along the periphery of the site and along the nala,

3.7.9 Towml water requirement for the project s 2329 KLD. Fresh water reqairement 1§
610K LD, Water requirement ior greenbelt (349 KLD) and utilitics for industrial purpase {300
KLD}, process which do not need fresh water (470) and flushing for residentiad units {400
KLD), will be met from recycling of treated sewage and treated efffuent. Domwestic scwage
generation will be 749 KLD. it will be treated it 900 KLD CSTP and (reated sewage will be

recycled for green belt development and toilet flushing,

1.7.10 Tree Caiting: No trees will be uprooted. Detailed nnmber and its mitigate plan with

species will be givenin E1A,



3.7.11 Forest land/Protected area: There is no forest land and protecicd area in the project
site. However, Bannerghatta Nutional Park ESZ~8.66Km {8SE) and GangadharanGudda RF
tocated at the distance of’ ~2.48 1am (ESE), Handigundi RF is loeated at the distance of ~3.18
(W), Bananthimari RF is located ai the distance of ~4.77 (8W), Tenginkal RF is focated at
the distance of ~8.49 Km (W), Bannerghatta National Park ESZ s located at the distance of
~8.66Km (SE), Bitikal RF is located at the distance of ~8.45 (SE), Bannerghaifa National
Park Core is Tocated at the distance of ~2.6 Km (5E), RF near Kungalle is Jocated at the
distance of ~1143 Km (NW), Bantanal RF is located at the distance of ~12.33 Km (E),
Karadikkala RF is located at the distance o' ~13.28 iKm (NE) from the profect site.

3.7.42 Water requirement — 2039KLD. Effluent generated ~780KLD. Sewage generated -
749K LD, Sewage will be treated in proposed CSTP of 900 KLD and treated sewage will be
reeveled for green belt development and flushing for residential uniis.

3.7.13 Wastc Management: [ndividual industries will have their own area for segregation and
storage of Hazardous waste materials. The same will be disposed as per the Hazardous and
Other Wastes (Management and Transbourdary Movement) Amendment Rules, 2016,

5.7.14 Land acquisition and R&R issues: The eatire Jand has been handed over to KIADB for
development of Industrial Arca, Hence B & R is not applicable for this project.

'3.7.15 Employment potential; Dwring construction phase 100 no of employers and durmg
operation phase 7500 employment are expecied to be gencrated.

3.7.16 Benefits of the project: Socio~economic benefit 1o the locals as it would provide both
indirect employment and direct employment during construction and operation of the
Industvial Area. There will be positive impact an social conditions in and arcund the site due

w the proposed project.

3.7.17 Details of Court cases: No Couri Case is pending againsi the proposed project.

2.7.18 The EAC based on the informarion submitied and clarifications provided by tie
project proponent and detatled discussions held on all the issues during. 06" mecting during
22%.23% August, 2022, recommended the project for grant of Terms of Reference (TaR}
ander viclation category with stipulated specific conditions along with other Standard ToR

Conditions.

i.  The State Government/SPCB to take action against the project proponent under ihe
provisions of the Environment {Protection) Act, 1986, and further no consent 0
operate to be issued till the project is granted EC.

i, Assessmeni of ecological damage with respect io i, water. fand and other

environmenta! attributes. The coliection and analysis of data shal) be done by an
environmental laboratory duly notified under the Environment (Protection) Act, FURG,
or an environmental laberatory accredited by NABL, or a laboratory of a Council of

Seientific and Industrial Research {TSIR).
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i.  Preparation of EMP comprising remedianon plan and natural and comnmonity resource
augmentation plan corresponding 1o the ecologival damage assessed and economiv
benefits derived due io violation,

iv.  The remediation plan and the natural and cormunity resource avginentation nlan (o
be prepared as an independent chapter {13) in the ElA report by the accredited
consultants,

v.  Budget of remediation plan and natural and community resource angmentation plan
corresponding to the scological damage shall be completed within three years and to
be prepared accordingly.

vi.  The project proponent shall require to submii a bank guarantee equivalent to the
amount of remediadon plas and natural and communaity resource augmentation plin
with the SPCR prior to the grant of EC. The quantum shall ke vecommended by the
FAC and finalized by the regulatory authority. The bank guarantee shall be released
aficr successful implementaticn of the ZMP. followed by recommendations of the
EAC and approval of the regulatory authority.

vii.  The planning of Industrial Estate should be based on the criteria mentioned i this
Ministry's Technical EIA Guidance Manua) for Industria! Estate {2009} prepared by
IL&FS as well as CPCB™« Zoniug Atlas Guidelines for stting industries.

vili.  Warer halance chart be prepared and subraitted along with EIA/EMP report.
Proponent shali cnsure the conservation and development of ncarby watcr bodtes

ix,
the surrcunding areas.
%.  Trees with heronry (breeding ground for herens), pelicanaryor comnunity nesting of
birds like Painted Storks. ibis, Egrets, Pelican, etc will not be allowed fo fell.
<. Detailed land nse breakup of proposed Industrial area with green belt fo be submitted.
%, The terrain of the project area has to be detailed with hydrolagical study and ig
impact need to be carried out on the catchment and diainage sysiem m core and buiTer
ZONES,
wiii,  The PP shal! not use groundwater withou: obiaining approval froin COWASGWA a3
the case may be. The project proponsnt shall obtaiin necessary parmission from
Competens Authority to use water from Tungabadhra channel
xiv.  Proponent shall establish captive treaument. storage, and disposal facttity (TSDFY 1o

engure the eiteciive Salid Waste Manageent.
xv. Submit a certificate from local DFO that npo forsst land ix involved ia the proposed
indusirial Park.
The Action Plan on the compliance of the recommendations of the CAG as per
Ministry™s Cireular No. J-11013/712016-1A. T (M) dated 25th Ociaber. 2017 needs
be submitced at the time of appraisal of the project and included in the BIA/EME

AT

Repart,
Agenda Na. 3.8

3.8Development of Industrial Park in area of 1050,45 Ha {2595.74 acres) at Kopparthy,
YSR Kadapa Distriet, Andhra Pradesh under WCIC project by Yife Andhra Pradesh
industrial Infrastructure Corporation Limited — Terms of Referenec Propasal No.

FA/AP/NCP/288803/2022 and File No. 10/37/2022-£A 111



Project Proponent did not attend the meeting, the Commitiee deferred the proposal.
Agenda Ng, 3.9

3.9 Development of Pert facilities a2t Haldia DPock-d} at DMouza-
Shalukkhali®& Rupnarayanchak, P.8. Suiahta, District East Midnapore, West Bengal by
/s Syama Prasad Moolkherjee Port — Extension of validity of Envirenmental and CRZ
Clearance Proposal Ne. JA/WEB/NCP/283523/2022 and File No, 11-140/2810-14.111L

“The EAC noted that the Project Proponent and the consultant have given in the applivation
and caclostres are mue o the best of their knowledge and belief and no information has been
suppressed in EL4/EMP report. If any part of data/informarion submitted (s found 1o be false!
misleading at anv stage, the project will he rejected und ToR/Environmenial Clearance given,
if anv, will be revoked at the risk and cost of the project proponent.”

3.0 The project proponent afong with the ETA consultant M's Enviroicch East Privaie
Limited has made » presentation through Video Conferencing and provided the following

mformation:-

2.4.7 The project of "Development of Port Facilities at Haldia Dock-1 at Mouza Shalukkhali
& Rupnovavanchak, P.5. Sutzhata, Distnet East Mednipore in West Bengal by M Kolkata
Post Trust” was granted Envirenmental & CRZ Clearance on 30,0725 with 04
aurpiers dry bulk cargo hapdling jetty. The project was not implemenied due 1o Jack of
response from the bidders. Subscquently Amendment in the EC&URZ Clearance was
accorded vide letter F No.11-140/2010-IA-TT1 dated 28™ February, 2020 for converting fourth
jetty to liquid bulk cargo jewy. As per theamendment in BC letter dated 28.02 20200

following is amended in the exisiing EC dated 30.07,2015.

| sttributes [ Details as per EC & CRZ | Amendment granted f
! | Clearance dated 36.67.2815 [ !
{ Capacity 23.4 MMTPA j 2148 MMTP S !
' Cargo Profile Dry Bulk 23.4 MMTPA ' Dry Bulk 19.08 MMTPA ——!
‘ . Liquid Bulk 2.43 MMTPA f
‘ Type of Cargo Coking coal, thermal coni & | LPG and ENG /Pargyians, ]
other bulk curgo Edibhle O1f & Chemieals/ |

, ! POL Products (Class-A B & |
s‘ < K
No. Of Jetty i 4 (all for dry bulk cargo) 4¢3 for dry butk cargo & 1

! for Hiquid bull: cargo)

By, 1707.5 Crores : Rs. 14740 Crares

Project Cost

3.9.2 PP requested for extension of validity of EC vide tetter dared30.07.201 Smentioning that
the pproject could not ake off atler obtaining Environmental & TRZ clearance during July,
201 2due to change in market demand for dry bulk cargo. The issue was compornded with the
changeof Govt. Policy regarding ban on iron ove export. Fence afier neecssary market survey



it wasdecided to change the fourth jetty to liquid bulk cargo jeuy. The liquid bulk cargo jeriy
wentrevision in ToR due to ameadment in liguid carso profile. Ulimately, the amendment 1n
EC&CRZ clearance was obtained in February 2020 by converting fourth jetty o ligquid bulk
cargojetty. Concessioner agresment bas duly been signed dor lLigqumd bullk cargo
jetiv.However, due to covid pandemic the starting of work has delayed fluiher which is
expected tostart shortly.

2.9.3The EAC based on the information submitted and clariiications provided by the project
projonent and detaited discussions held on all the issnes during its 206" meeting held on 22
=23 August, 2022, clarified that s per amendmeni notification dated 12" April, 20220 the
£C is valid for 10 vears and 1 year may be exiended in respect of vahid favironmentaf
Clearance, by the regutatory authority eoncerned if an application s made in the faid dow
proforma to the regulatory authority by the appticant within the validity period of the existing
Environment Clearance.

Wi Kelkata Port Trust has obtained Environmental Clearance vide letier dated 30.07.201 5

therefore as per the existing regulatory provisions, the EC is valid 6l 29.07,2025. Howewver,
ax pay ihe Notification dated 18 Jamuary, 2021 period from the 17 April, 2020 to the 33
March, 2021 shall not be considered Tor the purpose of caleulation of the period of validity of
Prior Environmental Clearances. Therefore, the Validity of EC has been automatically

estiended upio 29.07.2026.

The extension of validity is being granted for the original proposals for which
Environmenial and CRZ Clearance was granted carher.

i, The project proponents will not make any changes in the project natire, STUCIUED i
configuration and limii themselves to activities for which the Enviconmuental el CRZ
Clearance has been given earlter.
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Agenda Ne, 3.1¢

Integrated development of International Container Transhipment Terwmninal T
14.2 Million TEU along with Greenfield Internationai Airport (40086 Peak Heur
Passengers-PHP), Township & Area development and 450 MVA Gas and Solar based
power plant in 16610 ba. Grest Nicobar Istands. Nicobar District by &/s Andamar and

ieobar Istands Integrated Development Corporatien Lid — Envirenmental and CRY

Clearance
{Proposal No. FA/AN/NCP/260108/2021 and File No. 10/17/2021-14.8ET).

“The FAC noted that the Project Proponent and the consultant have given undeviaking it
the duia and informazion given in the application and enclosures are iz 10 the hest of ifict
tnowledse and belief and no information has been suppressed in EIL4/EM P repoet, £ iy
puet of dataiinformation submitted is found o be falses misleading af wiy stage, the priject
will be rejected and Environmental Clearance given, if any. will be yevoked ot the visk ond

vosi of the project proponent.”

3.10.1 The abovementioned proposal was earlier considered in the 293 “ mecting of EAC
held on 24" — 250 March, 2022 and again in the 207" meeting of EAC held on 24" - 25"
May, 2022. The reply to the queries raised by the EAC in the carlier meetings were prepaicd
py the PP who submitted the information vide letter w0, Fo Nooo -
160 ANIIDCOProjects’2021-22/Vol. XIH/1 922 dated 19" August, 2022 on PARIVLSH
portal for further consideration of the proposal. Accordingly, the proposal is again placed in
the instant 306° meeting of EAC held on 22™ = 23" August, 2022, The project proponent
slong with the EIA Consultant M/s Vimta Labsand M/is AECOM India Pvt Lid made &
presentation in virtual mede and provided the following information: -

Regarding exclusion of some of the areas other than the defense related areas in the
western coast of the GNI especially the areas of Pemayya Bay. Casuaring Bay and
Alexandria Bay, it has been explained that the western coast of Galathea Bay
excluding the defence installation and power plant is excluded from Phase |
development. Buffer area of 500 mis from high tide Ime around Pemayva to be
declared as Costal Protection Arca with stringent controls on any development witlin

{n
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ihe area. Furiher, Alexandria Bay and Casuarina Bay are located far away and iail
outside ihe project area on the western coast. All these areas including Pemayya Bay
have been made part of the leatherback conservation plan, Adequate measures have
been proposed for protection of nesiing beaches and urtles.

{11} Regarding RoW not 10 be mare than 30 meters it has been explained that the North
South road of 55m ROW is the main arterial road comecting different pockeis of
development across the master plan arca. [t also serves as the key connecior between
the development on the eastern and western side of the master plan area and serves
the overall function of distributing traffic and enabling access. The 35m RoW has
been envisaged as an urban arterial road and the proposcd design 1or this road s
compliance with guidelines for Urban Roads, The 85 m arterial road serves multipie
functions eanabling movements through different mades of wansport including non-
motorised fransport i.e. eveles as well as pedestrians. Development within CRZ area
will be in compliance with TCRZ Notification 2019,

ftwas Turiher explained that the arterial road will be developed (i a phased maier. In

the first phase, 30 m ROW will be wtibized and developed and the balance 235
ROW will be reserved vor Tuwmre expansion for BRT or LRT.

A
i

Total Power Demand and Supply through various proposed souvees Iy as below. Az

{iii}
per discussion with Central Electricity Authority (CEAY, It was suggesied tha

mzjority of demand (o be meet through Gas.

[ Phase | Year ' Power | DG © Gas 1 Solur E Total
f iDemand Capacity © Capacity | Capaclty | Instailed
| : Installed . Instafled | Imstalled | Capaeity !
| N (MVA) | (MVAL | (avay o (Mvap

base-1 1 1 2 % ' 0 : 0 L5

s | 33 0 15 0 90

Phase - 1T 10 106 40 1000 20 160

15 | 181 | 0 L 130 70 220

"Phase -1 | 26 . 253 0 350 a0 350
! 25 02063 0 Co 300 we o don !
P30 ¢ 350 ¢ L TR

Phase Iz For firsi 5 vear of the project, power demand is proposcd to be mei ihrotigh
sear plant

Diese! Generators (DG). i is proposed o have 40 MVA capacily DG power
instalied 1o meet the power demand which is projected as 35 MVA.

Phase I of project will also include construction and commissivning of SAMVA gus
based power plant which will take the total installed capacity o ¥ MV A

Phase iI: total projected demand Tor ihe Phase [ by the end of 15 year is 181 MV A
The power generation will be aagmented to 220 MVA by increasing the insialled
capacity of Gas based power plant o {50 MVA and increasing the Solar pawer
seneration by additional 30 MV A taking total Solar power generation to 0 MVA.



(v}

(v

(vi)

{vii)

(viil}

Phase IfI: total projected power demand for end of Phase {11 will be 250 MV A
against proposed installed capacity to be augmenied o 400 MYV A, The Gas based

power plant capaeity is proposed 1o be increased to 300 MVA and Selar power plam
will be augmented to 100 MVA,

Regarding parts of proposed muster plan for Ports which are falling within CRZ [A
and IB areas, it has been explamed that the same shall be excluded from the revised
layout of master pian.

Regardme towaship clusters abutted defence instaliations. BF mentioned thal
suggestion: opion from Mold will be sought fo finalise the baffer zones arcund
Defence parcels.

Golf courses are now not proposed as any specific fanduse in the master plan.

Regarding possibility of extending the western isolated breakwater up (o base of
GalatheaBay paralle! to the castern flank for the possible unhindered movement of
the turtles to and fro nesting grounds i western flask. it has been explamed that the
modefling study carried out using MIKE 21 HD dor the oxtended breakwater
condition shows that the circulation will be limited between the western shore and
the wesiern breakwater. This region would form as a sheltered region with 730 m
widih and 2500 m lengih. The modelling result shows rhat flow veloony will reduce.
and it will go less than 0.1 m/s, There will not be a fiee flow and it would lead w 2
formation of a quasi-siagnant water. There will be a possibility that i1 any debris
washed to shore from apen ocean, they would get accumulated over the period. dog
to low flushing. This will lead to contamination of the water. Such fall m water
quality will hamper the turtles 1o choose and reach this region. On the other hand. she
arrangement as proposed earlier, i.e., only a detached hreakwater of shori Jengih will
maintain the present cwirent circulation and help the water to be clean for every tdal
cvele. This will help the fuetle nesting to continue without any fall in water quality. It
is sugaested that the port may place series of Ecological Marker Buoys for every 200
m along thz pronossd extended breakwntar fine. Also, Marker Booms may ¢
connected in between the buoys. Such armangement will clearty mark the *AREA TO
BE AVOIDED TO AID TURTLES'. wam resiriction of the navigaiional rouve.
thereby neither ships nor boats can enter the "TURTLE NESTING AREA’. It would
protect the turtles from the port eperation.

Regarding facilitating movement of wildiife berween forest and the sca shore and for
crossing the arboreal animals as well as for passage of snakes, crabs, crocodiles eie,
safe wildlife corridors at § locations along the eastern side of the istand connecting
forest and scashore through via-ducis in the novth south arteriat road have been
nroposed and incorporated in the master plan. The locations of the proposed wildlife
corridors ie. via ducts have been seiccted based on the ground situation and inputs
provided by ZSt and Department of Environment & Forest. The widih of the corridor
ranges from 250 meters to 1100 meters and the eastern side of the corridors via ducis
towards the scashore would be maintined as green area and no developmeat is



proposed in the said areas.

{ix) Regarding streiches of the road falling in CRZ IA and IB area. all development
within CRZ area shall be in comphiance with TCRZ Notification 2019

(%} No development is proposed on the western side of Galathea Bay in Phase |
development apart from Defonce area development, powor plant and  basic
infrastructure to sustain defence and power plant site. A separate land use category
“Special Use™ has heen included in the land use plan. The subcategories under
“Special se™ are;

2. Naponal Memorial { Western tip of Galathea Bay),

b.  Detence Furpose {Western tip of Galathea Bay),

¢, Pemavya Buffer Area (Buffer arca of 300m from HTL for safe vesting of
Leatherback turtles),

{x1) The revised land-use breakup is as follows:

CLANDUSE i Phase I (Area in Phase 31 | Phase [1i | Total (Area |

i So.fms.) {Areain | {Areain in Sg.kn)

Sekomy | Sgkmy) !

T Abport : 2458 ! (.04 0.00 : g.45

VICTT 4.50 2.42 6.00 6,92 r'

' Power Plant 0.39 0.00 0.00 0.39

| Residential ' 5.78 6.45 3.39 16.62 |

¢ Commercial-  Mixed 1.59 1.08 1,83 4.5] i

- Usge f : ‘ : 3

i Commeicial- Office | 015 i 0.00 0.00 | 018 :

" Commereial- 2.53 ! 248 [ NGt i S04

, Tousism dri -" = :

* FHospitality ! § j _= ;

“Commercial- Coastal: 131 | 2.16 42 819
Tourism | i ' r

institutional : 1.26 L 4,52 : .00 ! 557
indusirial & Logistie (.13 : 4.68 : 0.07 : 4.88

- Eeo-Tourism 1651 | 13,02 1342 ' 40.55 ;

~Gresn and i G.56 | 13,92 i 3.38 " 2387

- Recreational : : ! :

| Urilities-Others 0.13 0.21 0.08 v.42

¢ Utilities-Water : 1.27 , 1.30 !_ 0.60 1.57

- Reservoir ; } B

Jeny 010 000 T 0.0 610

“Defence land : 12,61 0.00 0.00 iﬁlﬁi :

- Special Use (Defence 0.43 _E 6o | 000 043

 Purpose) 5 ! | .
speciat Use (National | 0.08 : ¢.00 ; £.00 ; (.03

- temorial) ! i _ *:

: Special Use 0.00 | (.69 ; 283 | 452 :

| {Pomayya Buffer l ;: i ;

| Area) i i :




- Coastal Regulatory 4.39 | $.82 .51 2002 |
P Zone (CRZ) ; f
Grand Total 72.20 | 5234 39.56 | 6618 |

(xif) Regarding legal protection to the arcas by way of declaring them as Wild Lite
Sanctuaries (WLS) or Conservation Reserves as per provisions of Wildlife Protzciion
Act it has been clarified thai alveady 3 new wildlife sancinaries have been identified
at Little Nicobar, Menchal and Meree Islands for conservation and protection of
Leatherback turtles, Megapode and Corasls respecuvely and Mumstry of Home
Affairs (MHA) accorded approval on 21 02,2022 for new wildlife sanctearies 10 be
created. The details are: 1.Leatherback turtle sancluary of 1375 sgkm at Little
Micobar Island, 2. The entire Menchal Island of 1.29 sqkm ss a2 Megapode
Sanctuary, 3. The entire Meroe Island of 2.73 sq.kan as a Coral Sanctusyy.

(xiit)  The Mangrove Conservation and Management Plan for Great Nicobar Island has

peen propared by the Depar'tmcnt of Environment and Forests, A&N Adminisiration.

The mangrove conservation plan is aimed at restoration and reswocking of the

tsunami  impacted  mangrove  areas  besides  enhancemenverrichment  Dwough
plantations. The plan also alms at improving the diversity of mangroves, its richriess
and stand density through proper assessment of distribuiion and status of mangrove
species found in Grear Nicobar Island along with the focations. The conservailon
plan addresses the strategies to restoss and revive the mangrove areas through
zeologicnl restoration and enrichment planting. Also an amount of Rs.7.5 croves s
kept for mangrove conservaiion and management as pare of EMP

The Coral Counservation Plan prepared by ZSP addresses both vhe conservation
strategies for coral colonies around GNI as well as translocation strategies for on
{ 10) heetares of impacied corals. A total of 245 specics of scleractinian corals under
53 genera and 15 families are recorded from seven siies including the Great Nicabar
Island, No major coral reef exisis within the work area of the projeci. However,
scattered coral reefs ave available at the peninsular part of the Galathea Bay. Az part
of the assessment Tur conservation and management of Coral reefs, the Coral vover

NIV

required 1o be transtosated from the proposed site is around 18 ha which meludes
around 20668 Coral colonies out of which approximately 158150 colontes will b2
wapsiocated. The plan addresses the probuble sites for translocation, the
methodology, the coral eolonies for iransplantation. conservation and management of
coral reefls both at the wanslocated sites, donor sites and other sites in Greai Nicobay
Islands. The approximately INR 33.57 Crores is estimated for coral conseration
plan.

Regarding Crocodile Conservation and Management Plan, the crocodiles have been
sighted in Magar nallah, Dillon nallah, Vijay Nagar, Laxminagar, Galathea bay ond
Navy Dera in the project area in the past and also in Casuarina Bay and Alexandrin
Bay in the west coast falling owside the projeci area, The potential habitats inelude
Gandhi Nagar, and Shastri Magar, etc. WII has prepared a ~Conservaion &
Management Plan of Satt Water Crocaodile {Crocodviusporosusy in Great Nicobar

{x%)
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(xvi}

{xvifl

{xviii)

o

Island’. The Conservation & Management Plan is divided into two componenis as
Monitering and Managenment. The budget requirement for the Moniworing s TaR 9.7
Crores and for Managemeni is TNR 32.2 Crores. The implementaiion of the plun wili
be done in two phases of 5 years each post approval of the plan.

‘Wil has prepared the plan for conservation and long term monitoring of sea turiles of
the Nicobar Islands along with the leatherback sca turtles for a period of 10 years
primarily. The conservation plan will be implemented in two phases. In Phasel
involves to monitoring and nesiing the population iracking the movemenis.
identificaiion of high use arcas in ihe breeding sites and non-breeding regions,
determining foraging areas using stable isotopes, population genefic structwre of
leatherback turtles. assessing vulnerability of turtle nesting beaches and adoption of
appropriate management strategies and multi stakeholders” invotvement n the long-
iertn conscrvation of sea turtles. Phase? of the conservation plan will develop

cffective site-specific actions for conservation of sea turiles.

WII has been identified as a scientific agency to prepare and implement conservation
plans Tor leatherback nuwtles and saltwater crocodilestn the case of Nicobar
Megapod, coordinated and collaborative research will have beiter outcome and in the
jarger interest of the endemic species of Nicobar megapode.

Revised  ICRZ  recommendations  have  been  received  wvia  letier
“No.PCCF/EPA//Vol-XVE154, Andaman &Nicobar administgration, Bepartiment of
Environment and  Forests, PCCF (CRZ&FC) 7/ nodal cfficer. FCA&MS,
ABNCZMAS Van Sadan, Haddo, Port Blair, Dated 8th Jaly, 2022 addressed 1o
Additional Director and Member Secretary (CRZ), Ministry of Environment. Forests
and Climate Change, Government of India. The project proponent subuuitted the
revised area falling under varions caiegories of [CRZ and the details are as

ntlowing.

S.no

Activity Area inj ICRZI ICRZ I ICRZ IV

SQkm PRz TTCRZ  NDZ 1s0- [ IVE | IVA
1A iR D 100M

|
Porti{ICTT) 7.39 0.57 0.25 | g 0 ni3
[

(B

Alrport 8.45 0.60 1082 1038 |01 014 |
|

L)

Power Plant 0.39 0.00 0.00 0 [ ] 0

i Towaship{Defence)| 12.6 1 0.81 1431002 o

A s

Cownshiplother ¢ 137.27 1505 | 605 169 | 045 123 353

l landuses)

Total

Te6T [701 855 1200 055 |28 483

Port{reclamation ! 3.27 i 0.06

011 10 [0 : ) a2 ]'
area) :

arca)

|
!
é
i
|
i
|

!
Airpori(reclamation] 0.71 [ .00

|

{




s

81,

| Total(including  reclaimed! 169,08 17.07 1874 243 [0355 [3.21 [7.05

E. . I
; areal ; | | ! i
¢ | ! | ! !

3.10.2 After derited deliberations. the EAC also noted that three premier institutes of tndia
samely Zoological Survey af India (25D, Wildhife Institute of Tndia {\E-:"EI'} and Salim Al
Cenire for Omithology and Natural History (SACON) provided scientitic mputs. Winle Z51
catcoorically stated in its recommendaiion that the proposed project will not have impaci on
the flora and fauna of (NI and can be mitigated through stringent mitigation measures, Wi
provided cautious mputs very specific to Leatherback Sea Turtles only suggesting that is has
tess site fidelity and it can move o other suitable nesting areas fin GNIL. Wi suggesied that the
project can be undertaken however more Duensive assessmentresearch is required on
Loatherback Sca tortle and its movements to crafl siowspecific mitigation suaiegy and
suggested 10-year road map (o sysieratically mplement initigation measures. SACON arnd
W1 has provided }1G-vear plan to mitigaie impacts on Nicobar Megapod.

2103 EAC also noled that there are several other endemic Tlora and fauna and impact of the
aroject o these species is mostly unknown. The EAC noted the seale of impacts the proposed
project inay have both on flora and fauna of GNI and nailve populations. however,
considering the strategic nature of the integrated project as preseated by the PP and wiing
Jile account the subnssion mase by the project proponent had & detailed defiberation m i3
306%mecting during 22™ - 237 Augusi. 2022 and recommended the proposal for grant of
Eavironmental and CRZ clearance with the specific conditions. as mentioned below. in

sadition to all standard conditions applicable for such projects:

Specific Conditions

thal

I All the recommendations mentioned in the wildlife comservation plans and T
welfare plans below shall be implemented in time bound manner. The compliance to the
recommendations as per schedule shalf be sabmitted along with 6 monthly compliance
reports to the regional office of MoEF&LC.

Leatherback Sea Turtle: Proposal submired by Wildlife nstitute of India (WI{

was considercd by the EAC and following recommendations are provided to

ensure conservation of Leatherback along with other species of sea turtles sueh as

Erawksbill, Green, Loggerhead and Olive Ridley in Andaman and Nicobar bilunds

LA IATE W

with  focus of Nicobar group of Islands. FAC has followmg ¢

£,

P

reconunepdations-

i 311 will establish its long-termn field research unit in Andaman and B szobay

islands with one base in Great Nicobar, one based in Little Andaman and

one in southAndaman 1o undertake and moniior sea turtle velated rescarch
in ALN islands,

a.  The budget estimated by Wi needs o be revised a3 the project tifes
eyele s for 30 years ull year 2052, however, the proposal of Wit s
anly for 10 vears, Therefore, Wit nced to revise proposal for 30 years
alpng with budgetary provisions and implementation timeline and
submited to PP within 135 days of the grant of EC. Based on the
revised proposal sent by Wilcorresponding amount for Jivst 10 yeors
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will be released by PP within 3 months of submission of proposal
which wouid enable WII to undertake uninterrupted research and
conservation interventions on Leatherback and other gpecies of sca
turtles  such  as  Hawksbill, Green, Loggerhead and Olive
Ridiev.Accordingly, the Commiitee informed PP to revise the EMP
provisions. The provision for WIT would be over and above fhe cost
required by forest department. The costing should include costs of
additional resources such as human resource, vehicles, mechanized
boats, 200 additiona! satellite tags and monitoring costs over eniire
lifecyele of the proposed project ete as stated betow . Project tenure of
WII should be consistent with the holistic development plan for (N
and thus will be Il the completion of the final phase of the same in
the year 2052 and not limited to 10 years. The financial allocation in
the proposal of WIi should be such that the satetlic tagging studies
can be started immediately and have adequate and vninterrupted
financizl resources w0 continue the conservation work on Leatherback
Soa Turtles, If anv additional funds are required at a later stage or for
post project development monitoring work, those will be miade
available by PP to Wil Project monitoring commitiee as stated 11
3.10.3(VD) will review the project progress through biannual meetings
and additional financial requitements in duc course.

20% of nesting population of Leatherback Sea Turtle or Mt
150 satellitc tags (Argos-linked FastGPS  Plaiform Terminal
Transmitter with DIVE sensors), whichever is higher, 1o be deployed
to Leatherback Sea Tuele in GNI and Nicobar Islands and Litfe
Andaman in the first 3 years phase by WII Of these 150 tags
minimum 50 tags to be deployed in the first year o that the sea murtle
movement data will be available for the PP to monitor construction
activity. For rest of the nesting individnals, fhippor tags to be
depioyed.

20 satellite tags each for Green Sca Tarile, Hawlsbill Sea Turile and
Olive Ridley Sea Turtle to be deployed in the first 3 years phase.
Provision for 10 satellite 1ags for Loggerhead Sea Turile should be
made in case if nesting females are noticed in A&N

Considering the vast research arca, additional manpower especially
research associate and field assistants needs 1o be incorporated in the
proposal of WII including dedicated units for Great Nicobar, Linle
Nicobar and Little Andaman

One additional mechanized engine Dingy for the interasland
movenent including boatman, boat running and mamienance cost be
included in the Wi proposal. All three mechanized dingy (2 for forest
dept and one for WII) 1o be exclusively dedicated to sea turile
research and monitoring

Holistic development will include data and recommendation fiom
W, ZSI, SACON and BSI studies in the deliberations and directions

-
3

of the monitoring committee as stated in 3.10.3(V1) and plans mavbe
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modified accordingly if found necessary in the interest of all species
of sea turtles with focus of Leatherback Sea Trtle and other flora and
fauna of GNi Additional measures may be considered by the
Committee if found essential.

h.,  Zero nest predation approach niwst be ensured by the siate forest
departmeni to achieve highest possible swrvival of Leatherback,
Hawksbill. Olive Ridley and Green Sca Tartle. Community based
nest monitoring and protection programime should be initiated irom
yvear 2022 nesting season. The budget for the same will be submitied
by state forest department to PP. This will be over and above ihe
budgat for Wil proposal,

i Domestic dog population control through sterilization to be explored
with priority.

J- Accordingly. WIT s advised 1w revise the proposal and
implementation plan within 15 days and send the same to EAC ang
MoEFCC for record and to PP for release of first 10 years inswaiiment
within three mouaths.

k. A&NFD will ensure implementation of congervation measures as
recommeintded by WIL

Nicobar Megapsd: The endemic Nicobar Megapod is a keystone spocies of
Micobar group of islands, Fram ihe enclosivre no 17 provided by PPt is clear that
about 31 active nests of Nicobar Megapod are prasent within the proposed piojeci
arcas of which appx 30 will be permanently destroyed. 1n this contest. the PP has
submitted two proposals towards understanding of habitai utiiization and
microhabitat and conservation of remaining population of this endemic species i
the Nicobar region. The approach and methodology for hoth s similar in nature.
However, Wil alongside the population monitoring alse suggesied diseasc
prevalence study. Avter careful consideration, EAC suggested SACON and W
in close collaboration will uaderiake comprehensive studies and conservation
measures for endemie Micobar Megapod. Project tenure shonld be consistent with
the holistic development plan for GNI and thus will be 1ifl the compleiion of the
final phase of the same in the year 2052 and not limited to 10 years. Accordingly.
SACON and Wil shall submit owo full proposalste PP with 2 copy 10
MoEFCCand EAL within 15 days of grant of EC and CRZ clearance. Thae
SACON will undarake studies Tor population ecology, meta populations, disease
surveillance and translocation of endemic Nicobar Megapod and WH will sudy
population genetics and Sateltite tagging studics. SACON and W is advised o
develop full proposalswith sufficient budgetary provisions and timeline. Based o0
the revised propesal sent by SACON and Wil corresponding amount for first 5
years will be released by PP within 3 menths of submisston of proposal which
would enable SACON and W to undertake unintermupied rescarch  and
conservation interventions on endemic Nicobar Megapod. ASNFED will ensure
implementation of conservation measures as recommended by SACON and WIL
This cost is aver and above the cost required by ASINFD. If any additional funds
- stage or for past project development monitoring work.

are requitred at a laie
those will be made available by PP 1o SACON. Accordingly, the Commili

informed PP 1o revise the EMP provisions.

S



Saltwater Crecodile: PP submitted the proposal by W and A&W State Forest
Department towards addressing issve of saltwater water crocodile conservation
and conflict mitigation. Project renure should be consisient with the holistic
development plan for GNI and thus will be all the completion of the final phase
of the same in the vear 2052, Accordingly, Wil and A&N Forest Depariment
should revise the proposal with buodget allocation and umeline and submit it to the
PP with a copy to MoEFCC and EAC within 15 days from the grant of EC and
CRZ clearance. The Committee divect PP for the release the first five years
budget pavment 1o Wil and A&N Forest Department for the smdy and
conservation measures for Saltwater Crocodiles within 3 months firom the grant
of EC & CRZ Clearance, If any additional funds are required at a laler siags or
for post project development monitoring work, those will be made avatlable by
PP o WIIL Accordingly, the Commities informed PP 1w revise the EMP provivions

Impact of invasive species on native flora: To understand the impaci and i
develop prevention of invasives in 1o the wild, a specific action pian 12 requiired.
Accordingly, the Committee suggesied that a detatled proposal conststent with
the holistic development plan for GNT and thus will be till the completion of the
final phase of the same in the year 2032 along with budgetary provisions shall he
developed by Botanical Survey of India (BSI) and submitted to the PP with »
copv to MoOEFCCand EAC within three months of gram of EC and (RS
clcarance. The Committee direct PP for the release the first five vears budger
payment 108SI within three maaths from the grant of EC and CRZ ¢learance 1o
pndertake immediate work on this very important subject. develop robust
guidelines in the first year and menitor the impact of invasives on native endewic
and endangered otz 35 the project development progress. I any additional funds
are required at a Jater stage or for post project development mouitoring sk,
those will be made available by PP to BSLAccordingly. the Commitice informe:!
PP to revisc the EMP provisions. A&NFD will ensure wnplemeniation &f
conservalion measures as recominended by BSL

Impact on infer-iidal flora and fawpa:The ZSI report emphasize rich
biodiversity of the inter-tidal region of GNI. Several parts of this region will b
either diveetly reclaimed or used for other infrastructure such ax road on stilis, and
other perntissible activitics within CRZ. Accordingly. the Commaitee sugesicd
that a detailed proposal consistent with the holistic developnient plan for Givd ani
thus will be (i the compietion of the final phase of the same in the vear 2052
along witl budgetary provisions shali be develuped by Zoological Survey of
India (ZST) and submitted to the PP with a copy to MoEFCC and EAC within 15
days of grant of EC and CRZ clearance. The Commitee direct PP for the release
the first five vears budget payment to ZSI within three months from the grant of
EC and CRYZ clearance to undeortake immediate work to undenake the detailed
haseline documentation and further monitoring of the same during entire
implementation phase of the holistic development plan. 75! should alse
document shift in the inter-tidal community with each phase of the project i
being implemented so as vo understand the mpact and develop mitigation
strategies. Accerdingly, the Comwittee informed PP 10 revisz the EMP
provisions. A&NFD will ensure implementation of conservation measpres &
recommended by 251
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Nieshar Macague, Rebber Crab and other endemic bird species of Great
Nieobar:Tor conservation of Nicobar Macague, Robber Crab and other endemic
bird species of Great Nicobarthe Commiftee suggesied that a detailed proposal
consistent with the holistic development plan for GNI f.e. i1l the completion of
the final phase of the same in the year 2052 along with budgetary provigions shall
be developed by SACON and submitied to the PP with a copyv to MoEFCC
EAC within 15 days of grant of EC and CRZ clearance. The Committce direet
PP for the release the first five years budget payment to SACON within three
monifis from the grant of EC and CRZ clearance fo undertake detatied baseline
documentation, conservation intervention and further monitoring of the same
during entire implementation phase of the holistic development plan, Accordingly.
the Commitiee informed PP 10 revise the EMP provisions. A&NFD will ensure
implementation of conservation measures as recommended by SACUON.

Miangrove Restoratiom:PP provided the Commince a proposal submitted by
A&N forest department for the conservation and restoration of mangroves. EAC
agreed to the proposal and direcied PP torelease the amount mentioned in the
rroposs! 10A&N state forest departiment within 3 months of grant of EC and

CRZ,

Coral translocation: Zoological Survey of India provided dewiled plan for coral
transloeation with a budget of 55 Crore. EAC noted that the budget is enly for 10
vears while the project liteevele is for 30 years. Tt also does not melude several
components that will be necessary for this complex work. Accordingly, the
Committee advised ZSIo submit revised proposal with budget provisions to PP
with copy to Ministy and EAC. Comnnitice alse direct Z31 @ michude
translocation of endangered Giant Clams (Tridacnasp) in the same proposal with
necessary budget provisions. Project tenure should be consistent with the holishic
development plan for GNJI and thus will be till the completion of the fimal phase
of the same in the year 2052 and not for 160 years. The Committee direct PP for
the release the first five vears budget payment to ZST within thvee months tiom
the grant of BC and CRZ clearance o undertake the uninterrupted worle of
preparation of new granslocation sites and actal transiocation of coral heads and
aiant elams (Tridacrasp} from 10 ha project impact areas as stated iny the proposal
before project work begins on ground. ZSE will maintain systemnatic dats on
sranslocated corel golonies with GPS tags to each colony o monitor its survival.
The preposal may be finalized based on the EMP and consuliarion with PP,
A&NFD wilt ensure implementation of conservation measurss as recommenged

By ZS8L

Welfare of local tribal population of Shompen and Micobaris: The project
activitiee shall not disturb Shompentibe and their habitations.Clear demareation
of the land shall be done for specific puipose of land use in the viemity of projoct
arca such that habitations of the tribal shall not be intervene Budgetary provisions
‘or the same shall be made in the EMP report and expenditure in this regard shali
e mainizined on records.For the protection and safety purpose of commuaity.
sceurity & surveillance mechanism shall be m place with geofencing cUm:
surveillance towers nearby Tribal setilements,



All the considerations will be undertaken by Department of Tribal Welfare
(DTW) as per the Andaman and Nicobar Islands (Protection of aboriginal Tribes)
Regulaiton, 1936, (Commonly kinown as PAT Reaulation), Poliey on Shones:
Tribes. Accordingly. the Comminee spggested that 2 detailed p;aposal for 30
years along with budgetary provisions shall be developed by Department of
Tribal Welfare (DTW) and submitted to the PP, The Commities diract PP or the
release ihe first 10vcars budger payment 16 DTW within thiec months irom the
grant of EC and CRZ clearance 1o undertake immediate work and 1o undertake
the detailed baseline documentation and further monitoring of the same durimg
entire implementation phase of the holistic dovelopment plan. Accordingly. the
Cominittec informed PP o revise the EMP provisions.

Other Speeific Conditions
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PP should construct all weather zood quality two research stations within one year from
the grant of EC and URZ clearance (one each in Campbell Bay and Kamorta with
office space and accommodotion facilities. Campbell  siation should  have
accommodation facility for 40 research team members (ien double occupancy rooms,
and four dormitoriest while Kamoria accommodation facility will be for 10 reseuich
team members {iwo double occupaney rooms. and two dormitories). PP will maiman ot
e awn cost both the rescarch stations for the entire project duration. The research
station will be exclusively used and shared by W1, BSI, SACON and Z5] teams ang
other invited scientists. In the meanume, PP will make arrangements of sccommodaton
of gesearchers ai their cwn cost throush the provisions provided i the vespueuvs
budgets.

WIT will be overali in-charge of the station and Wit appoint 2 focal person (hrough the
funds ailocated 1o them under various components) to oversee the stooth funng of
Above cenicrs. W1 should make adequate financial provision for the same i Lir
proposals under overall administrative €osts.

after 2052, the research staton will be handed

afier the completion of the project te.
over to the A&N Forest Departmeni and maintained by ihem and will he provided
exclusively io the researchers invelved with the biodiversicy studies of the region and
forest department staif for on ground conservaiion woilk.

PP will alse separately provide funds 1o A&N forest depariment for complete oversed
the conservation and mitigation work, infrastructure and operabictl Cesis towards
implementation of Leatherback Sea Turtle. Nicobar Megapod, Saltwater Crocodile
management and other endemic flora and fauna con servation. Proposal for the same will
be developed by A&N Forest Deparument. This amount will be over and above the cost
recomrmended for Wi (Leatherback Sea Turtle, Salt-water Crocodije related work arid
Nicobar Megapod): SACON ( Nicobar Megapod,Micobar Macaque. Robber {rab and
other endemic bird species of Great Nicobar): Zoological Survey of India (for coral and
Siant Clam wanslocation and testoration »work. inter-tidal flora and fauna worky,
Botanical Survey of tndia (for invasive species velated work); A&N Forest deparimient
{for mangrove restoration and Supervision of work of WIL SACON. BSI and 28T and
A&N Tribal Welfare Department (for welfare, proiection and other measure fov
and Nicobarese). All these funds will be provided by the PP as stated in the
lated from st. no A to [ upon receiving
infiiaie uninterrupsed conservalon

Shormpen
specific conditions and within stated idmie stipy
the BC and CRZ so that respective ageneies can



action, research and monitoring while the project is being implemented,

Mounitoring Committee

1

YL

Vil

PP will e¢siablish threcindependent  Monitoring  Commitices  to oversee  the
implenmentation of Environmental Management Plan. Each comimiitee must meet twice
a year and undertake one site visit each year, The commitiees will take review of
progress of work of respective areas and implementation of mitigation measures and
advisc further on its implementation. Minuies of the meetings, site visit reports by thesc
committees and recommendation of the same will be included i the implemeniation
plans of each institute and PP. Proceedings of each Commiitee will be uploaded on the
A&N siate forest department website under a specific link provide to the project at GNI.
One commiitee will be to oversee the poliution refated maiters and measures and s
implementation. Second commitiee is 1o oversee the implememation of biodiversity
related conditions. Third comniittes will oversae welfare and issues related to Shompen
and Nicobarese, Following specific composition of the committecs are stipulated. The
wennre of the commitee will be 1l the completion of final phase of Halistic
Development Plan, However, tenure of every individual expert in cach of the
Commiiteeshall not excecd three years, and accordingly commitices should be
reconstiteied every three years. The budget allocation of 10 Core is provided to meet e
expanses of the commitiee meetings. For the first three years following constitution 1s
regommended

Committee to oversee poliution reiated maiters — The Commitice will be
chaired by Member Secretary of State Pollution Contsoi Board. The other
members of the commitice should include representative from CPCR, one
national reputed expert each in the field of air, noise, water, solig waste and
s0il poltution. The committee will also inchede representative of Chief Wildlife
Warden not below the rank of CF, representative of PP. representative of
NitiAayog, representative of collector, representative ot disasier managenent
unit, representative from Ceniral/State-UT Ground Water Authority and one
member of EAC-CRZ and Intra 1| Committee.

Committes to aversee biodiversity related matters — The Commities will be
chaired by PCCF (WL} A & N Forest Deparunent. The other members of the
committee must include directors of Wil SACON, ZSI, and Botanical Susvey
of India, represeniative of PP, representative of NitiAayog, representative of
collector, Dircetor, CSiR-Mational Botanical Research Institute. we
independent and nasionally recognized scientists n the fizld of twerrestriai and
marine biodiversity, Director-Deep Sea Mission of Gal and one member of
EAC-CRZ and Inita I Committec with biodiversity cxpertisc

Committee to oversee welfare and fssues related fe Shompen S
Wicobarese- The Committee will be chaired by the Collector. The other
menshers of the committee should inciude Director - A & N Tribal Weliare
Department, PCCF and HoFF-A&N, Director of department of health, two
independent and natjonally reputed individual experis on Shompen and
Nicobarcse, representative of PP, representative of NittAavog, represcniative
of A&N Administration and one member of EAC-CRZ and Infra 1

iil.

Committee.

Western Flank of the Galathea Bay: Along the western flank of Galathea Bay no
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development will be allowed in Phase 1 and 2 of the projects except defence related
infrastructure {pocket 10 in the master plan) or any activity that is strategic and national
defence point of view imporiant In nature. A bufter of 500 meters from HTL on both thie
sides of the {lank shall be mainsained in any case., Infrasiructure related to Gas-based
power plant as shown in the development plan (pocket 9] wiil be allowed. Ingtitutionat
areas marked in pocket 9 and 10 will not be allowed at this location. It needs to be
shifted within pocket 1 to 7. Tourism will not be permitied atong the western flank of
Cralathea Bay in any phases.Pemayya Bay and all other Leaiberback nesting sites on the
western parts of GNI must rensain no developmeni zones as these sites arc fkely to be
used by Leatherback Sea Turtles as alternate sites due to Impact of ICTT at Galathes
Rav. All major nesting beaches in Great Nicabar Islands inchuding Alexandria Bav,
Casnarina Bav, Pemayya Bay, Dogmar will be protecied by establishing preteciion
camp, sea turtle hatcheries and kept under 24X7 surveillance and monioring from
nesting till hatching season each year. No developmeni and touzism will be allowed on
these shores. Besides, in GNI nesting of Leatherback turdes also have been reporied in
East of Indira point, West of Indira Point, Koshindon, Laxmii MNagar, North of
Alexandriz, South of Alexandria. Nosth of Dogmar. South of Dogmar, Pulo Bed,
PuloKuniji. re Pinsuot. Renhong, Safed Balu, Patativo and South of Galathea. These
sites will be kept disturbance frec with no Iourism acuvily of infrasfruciues
development, WIT smdies will provide further insight i to it and can be fusther
incorporated in the management plan of [_eatherback and other sea wrtles at GNL

Vil \o withdrawal of water from Galathea River is permitted. Gatathea River must remam
free of any recreational activity. No ground withdrawal of ireshwarer will be permitted,
Drinking waier will be exclusively augmented through two reservoirs proposed along
with capacity augmentation of existing freshwater storage facilities at GNL

TN, Constraction activity shall be carried out strictly according w the provisions of the
ICRZ Wotification, 2019, Na construction works oiher than those pernritted in Coustal
Regulation Zone Notification shall be carvied out in Coastal Regulation Zone area.

% Al the recommendations and conditions specified by the Andaman Nicobar Coastal
ated 8 July, 2022 shall be

Zone Management Autherity (ANCZMA) vide letter d
complied with.

1. Consent to Establish/Operate for the project shall be obtained from the State Poliution
Control Board as requited under the Al (Prevention and Control of Pollution) Act
193] and the Water (Prevention and Conirol of Pollution} Act. 1974.The project
proponent shall comply with the air pollution mitigation measures as submitted

X The Project proponent shail ensure that xo creeks or rivers are blocked due fo any
activities at the project stte and free flow of water is mainiaingd,

I, Necessary approvals to be taken during implementation and commissiomng {rom
siatutory bodies conceined.

Xiv. Shareline should not be disturbed due to demping. Periodical study on shore {mo
changes and coastal geomogphology shall be conducied and mitigation measures ke

living shoreline carried out in line wiih conservation plan. The derails shall be submitted

along with the six monthly monitoring report to the regional office of MoEFCL,

XV,  No trees will be cut at one go. These will be done in phased manner and depending on
the progress of the work on an annual bhasis. Plan for cuiting of trees shonid be

developed by PP and got approved from state forest departmunt, All trees whiclt are
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exceptionally tall and old in age shall be safcgnarded. as far as possible. A&NFD will
man_‘k all such trees and submit the species wise list fo the Minisuy and EAC and the
regional office of MeEFCC befare the infrastructure activities take place.

Trees with nesting holes of endemic owis 10 be idemtified and geo-tagged with the help
from SACON. Such wraes shall be safeguarded, as far as possible.

Some of the township clusters scems to have several detfence instatlations abutied by
commercial and tourism infrastructure thas PP shall obtain the recommendations froim
the Minisiry of Defence and as suggested by them buffer zone will be maimamed in
between the defence ipstallation and township cluster. commorcial and  toursm
infrasiructure.

The arterial road shall be developed in a phased matter. In the first phase, 30 m ROW
shall be wtitized and develoned and the balance 25 m ROW shail be veserved for futmee
aipansion for Bus Rapi¢ Transit (BRT) orLight Rail Transic (LRT). Nead ifor
devetopment of remaining 25 m RoW will be reviewed by the project momioring
vomittee on biodiversity before its consiruction and after full capacity wilization of
30m RoW and evaluation by CSIR-Central Road Rescarch Institute (CRRY. During that
period the 23 m RoW shall be mainiained in “as it is” condition.

In the westarn coast of Galathes Bay excluding the defence installation and power plant,
a buffer area of 500 mts from high tide line around Pemayya may be declarcd as Coasial
Protection Area with no development withii ihe area,

Safe wildiife corridors at eisht (%) Jovations along the eastern side of the island
connecting forest and seashore through via-ducts (elevated crossings) on the north south
arterial road shall be provided Tn addition to wildlife corridors. culverts and canopy
crossings will be provided ar appropriate locations for movement of wildlife. The
chainage wise locadons of the wildlife comidors has heen ideniified by Z5[ and
Depariiment of Environment & Foresi. The width of the corvidor ranges fram 250 m 1o
1100 m and the castern side of the corridors 1owards the seashore would be maintas=d
as sreen area. SACON and Wil may further suggest addivonal corridors and canaepy
crossings based on the data available with them and proposad studies, Representaiive of
A&FFD will physically monitor that the same are implemented as stipulated in the EiA~
EMP.

The Mangrove Conservation and Management Plan for Great Nicebar istand has been
preparcd by the Depariment of Environmani and Forests, A&N Admimstration with the
budpet of Ks.7.5 crores 1or mangrove conservation and munagement s pait of EMP. PP
shall sirietly implement the same. The conservation plan shall adhere the sirategies o
restore  and  vevive the mangtove areas ihrough  ccelogical restoration  aad
redensification,

No dredging activity shouldbe taken in Rocky arcas 1o avoid anv type of Disasier,
Dredge management plan with automatic snoniioring sensors in port area, reclamation
area to contain the impact of dredge spoil on maring ecosystent (0 be developed and to
be overseen by nationally reputed institution such as NIOT or NIO.

Al illumination for 1CTT. Gas-based power plant and other infrastucture adjaecnt o
be in conformity with international standards and sea surile
iHumination would be permited WIT will develop
d PP wili ensure its implementation.

sea tirtle nesiing areas mus!
friendly. No other type of
illumination policy for the entire intrastrucrure an
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MY, Dredging, sea reclamation activity for ICTT should take into account nosiing and
hatching time of sea rrtles. Also i should be srictly following Dredging protocol and
operational protocol as prepated by IUCNexperts aid Speeies Survival Commission’s
l\{larine Turtle Specialist Group andrevision. scrutiny, and follow-up of the processing
fime 1o time as per the expertapinion.

KXV, Movement of the ships wiihin Galathea Bay once the ICTT is operational shoukd take
into sccount the movement of Leatherback Turdles. WII satellite data will aid [CTT
operators to monitor movement and accordingly plan operations io avoid sew trtle
collision risks. One scientist from W and eepresemative of AGNFD will be onbearded
by ICTT operators for the environiment monioring cel as a part of their sizndaid
operming procedures. Adeguate fancial provisions be mude by [CTT o meet the costs
of both environmental cell and requirements of WIL scientisis including long-ierin
saiellite tagging of Leatherbuck Sea Turtles.

HEVE Tnsiallation of deflectors o be done w clear turiles from the patd of the suctioning
equipment. Underwater sit'sediment dispersal preventing curiains w be deployed o
avoid deposition o silt oa sandy shores.

MW PP must explore and nse non-conventional sonrees of energy in ihe form of solar, wind

or tidal encrgy 10 bridge the defici, if needed

VRVHL A & N administeation should establish within six month a Special Medica! Unit along

with state of art infragiriciure, medicines and qualificd medical statf at GNI to Monior

human induced diseases due 1o expeciad influx of large popnlation both domesiic wid
international. All mechanism must be in place to ensure that Shoipen and Niceburese
are mot exposed ta the risks related to introduced diseases. SOP and Guidelines will be
developed by the Special Medical Unit for the same within 6 months from the ¢ ]

ELECRZ. A provision of 1006 Croie 18 recommended and PP s advesed o aceord

cevise EME and submit the ssme jo the Ministry and EAC within 30 days from the gran

of EC and CRZ. PP is also directed vo mpoke these funds available for A&H

Administration within 3 months from geant of BC and CRZ. Any addionat funds

required will be provided ihrough apecial provisions by A&N Admigstration.

XXX Forest department will csiablish hatcheries to ensure minimam 90% survival of
hatchlings with onset of coming nesting season for Leatherback and ntler sea turtes, as
presented during the BAC, Systematic daia will be maintained for the same and reporied
1o the regional office of he Minlsiry o annusd basis,

XXX, The existing island human population should be protected and if needed, enswe 0
rrovide the compensation instead of their agriculiural’ residential Lands. The ceasus of
local as well as population from maintand should be documented,

XNXL Optimum number (mintmm 2) of road side monitors (CAAQMSY at appropriats
distance Trom the kerb of the road shall be fixed following the CPCB criteria to monitor
rogenic VOCs, NOx and PM2.5.

AL Disposal of hazardous waste maerial would not be affowed in GNI inciuding batieres,

pesticides, organochlorines efe.

HX K. The waste generated during construction and operation period of the project shall b

managed a5 per the prevaiiing regulations o management of solid wasle. plastic wasie,
e-waste, bio-medical waste. C&D waste and hazardous wastes issued in 2016 by tha
Ministrv. The waste shalt be searepated and should be reecyclod/rensed as per the

regulatory provisions. No Municipal { andfills will be allowed in GNI. All rejects afier



the recyclesieuse of waste must be transporied to mainland for its safe disposal. A
separate app_l:canon for TSDF shall be made to the Ministry in case of establishment of
TSDF at GNIL

XXXV, For the first 3 vears (Phase-1) of the project, power demand shall be met through Dieset
Generators (DG). Phase T of project shall inciude construction and commissionming of
SOMVA gas hased power plant and floating solar power plant 1n water reservoirs. The
combined installed capacity to 00 MVA through dicsel and gas bascd power will
further augmented by 20 MVA through first phasc of solar power from 6" year. During
16-15 years (Phase-IT), the power generation shall be augmented to 220 AMVA by
increasing the installed capacity of Gas based power plant to 150 MVA and mereasing
the Solar power generation by additional 50 MVA. taking iotal Solar power generation
to 70 MV A. During 15 — 30 years (Phase IT; the Gas baged power plani capacity shatl
be increased to 300 MVA and Solas power plant shall be augmented to 100 MVA.

NNV, Addifonal storage facility for 7000 kI fuel. 4 ha of additional Lmd av GINI has been
nrovided considering the existing fuel storage capacily 1§ inadequate to cater 1
increased fuel demand during construction. The area for the storage and hazar
mitigation measures as siated in the revised EIA-EMP be foltowad sirictly.

VKXVE Al the facilities such as port, powerplant and township cte., 10 be destgned to withsiand
ceismic and Tsunami hazard and detailed plan shouid be subymtted w monitoring
cominities

YNNVIL Ay wated by PP, a wial number of 102 active mounds of Nicobar Megapode and their

locations in GNT have been mapped by ZS1 Out of the 102 mounds, only 19 mounds
are falling in the project area. Further, it is seen that several mounds are falling in the
green area of the development and the same will be protected. SACON will
thoroughly map exact locations of all such nounds falling in the green arcas of
development and A&N Torest departivient will ensure that these are not disturbed
during projeci development und accordmgly advised 1o define safe bufier areas as
advised by SACON for each mount and to be designated as NDZs,

NXEVOL  A&N Administration should develop tourism pulicy for GNI considering ecologicat
sensitivities of the island. The twurism development will be wuided by the GNI
Tourism Policy. PP has to ensurc that tourism development is consistent to this nolicy.

in

an

YNKTY. PP will establish a modern nature and science information center at GNJ
consuliation with National Council of Science Museum, Kolkaga (NCSM;
autonomous society under the Mimistry of Culture, Government of India. PP is advised
to write 1o NCSM sceking further assistance and develop 2 full proposal within 3
months from grant of EC&CRZ. All costs necessary for developing the center witl be
made available by PP. The ceater can also act &3 capacity building for operators of
various infrasiructure componenis of QNI hotistic development. Accordingly. the

Commitice informed PP to revise the EMP provisions.

| means on Sea Turtle nesting beaches will be

%L, Use of vehicles or any recreationd
iced as no-use zoncs by A&NFD.

strietly prehibited. Such beaches will be clearly mar
These will also be included in the Tourism Policy of G
notificd by A&N administration es follows towurds

Three new suhigtuarics ars !
¢ ensured that these remains as sanciuarics with no furiliey

mitigation measures. [{wilt b
scope of denotification for any urposes.
. Leatherback tuitle sanctuary of 13.75 sq.fin at Little Nicobar Island

L

b, The entive denchul Island of 1.2% sq.fm as u Megapode Sanctuery.



. The entire Meroe Istand of 2.73 sq.km as a Coral Sancivary,
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Government of India

Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

The GeneralManager

ANDAMAN AND NICOBAR ISLANDS INTEGRATED DEVELOPMENT
CORPOARTION

ANIIDCO Ltd Vikash Bahwan.PO 180 Port Blair,Andamans, Andaman and
Nicobar-744101

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the pravision of EIA Notification 2006-regarding

SirfMadam,

) This is in reference to yeur-application for Environmental Clearance (EC)
in respect of project submijtféd ta .the Mibistry vide proposal number
IA/AN/NCP/260108/2021 dated @7 Mar. 2022. The paiiculars of the environmental
clearance granted to the proje:c}é’ne_a‘s-belb@: ey

P st > 3

, B S W
EC Identification No. | JA033AN125767

y
L 2. File No. f SHIAI
f ] 3. Project Type i’ ¥ J
Lhd 4. Category \i o
p_ 5. Project/Activity including ¢ 5, Harbours
[ Schedule No. RN i e
- 6. Name of Project Ch ey rfjﬂmn‘r_'ﬁ_ﬂen al and CRZ Clearance
1. Integrated development of International
e * ‘Container Transhipment Terminal (ICTT)-
ﬂ_ 14.2 Million TEU along with Greenfield
International Airport (4000 Peak Hour

Passengers-P

7. Name of Company/Organization =~ ANDAMAN AND NICOBAR ISLANDS
INTEGRATED DEVELOPMENT

CORPOARTION
8. Location of Project Andaman and Nicobar
9. TOR Date 25 May 2021

and Virtuous Epvironment Single-Window Hub)

{(Pro-Active and Responsive Facilitation by Interactive,

E The project details along with terms and conditions are appended herewith from page
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Subject: Integrated development of International Container Tramshipment Terminal
(ICTT)-14.2 Million TEU, Township & Area development and 450 MVA Gas and Solar
based power plant in 16610 ha. Great Nicobar Islands, Nicobar District by M/
Andaman and Nicobar Islands Integrated Development Corperation Lrd -
Environmentai and CRZ Clearance —reg.

2. The abovementioned proposal was considered in the 293™ meeting of EAC held on
240 _ 251 pMareh, 2022 and again in the 297" meeting of EAC held on 24% — 25% May, 2022.
Based on the reply submitted to the queries raised by the EAC, the proposal is again placed in
the 306™ meeting of EAC held on 22™ — 23" August. 2022. ToR was granted vide letter No.
10:°17/2021-1A. 11 dated 25 May 2021,

3. The project proponent along with the EIA Consultant M/s Vimta Labs and M/s
AECOM India Pvt Ltd made a presentation and provided the following information:-

4. Andaman and Nicobar Islands Integrated Development Corporation Limited
{ ANTIDCO) propose Holistic Development of Great Nicobar Island in Andaman and Nicobar
Islands. Intograted development of International Container Transhipment Terounal ( CTTy-
4.2 Million TEU, Township & Area development and 450 MV A Gas and Solar based power
plant in Great Nicobar Islands. Nicobar Disirict by M/s Andaman and Nicobar Islands

Integrated Development Corporation Lid.

5. As a part of Holistic Development of Great Nicobar Islands, Deep Berth Port (with
ancillary areas for International Trans-shipment terininal) as primary component is planned
along with power generation and distribution network; and township are planned which are
interlinked projects to ICTT.

6. The proposed project fall under 7(¢) Ports, harbours; 1 (d) Power Plant; and 8 (b)
Township & Arca Development project, Category A. Scheduled to the EIA Notification.

2006,

7 The total area required for the proposed project is 16610 ha. The proposed Project site

I

is i not connected through any road. Currently, the access is through sea and air route ondy.
Approach roads shall be developed within the Islands.

5. No development is proposed on the western side of (Galathea Bay in Phase I
development apart from Defence area development, power plant and basic infrastructure o
sustain defence and power plant site. Suggestion/opinion from MoD will be sought to finalise
ihe buffer zones around Defence parcels. Buffer area of 500 mts {rom high tide line around
Pemayya to be declared as Costal Protection Area with stringent controls on any development
wiihin the area. Further, Alexandria Bay and Casuarina Bay are tocated far away and fafl
ouiside the project area on the western coast. All these areas including Pemayya Bay have
been made part of the leatherback conscrvation plan. Adequate measures have been proposed

for protection of nesting beaches and turtles.

a. A separate land use category “Special Use™ has been included in the land use plan.
The subcategories under “Special Use™ are:

a.  National Memorial (Western tip of Galathea Bay). /
b,  Defence Purpose (Western tip of Galathea Bay). /./
¢.  Pemayya Buffer Area (Buffer area of 500m from HTL for safe nesting of / %}u’\
Leatherback turtles), ¥
10, Golf courses are now nat proposed as any specific landuse in the master plan.
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I'l.  The North South road of 55m ROW is the main arterial road connecting different
pockets of development across the master plan area, It also serves as the key connector
between the development on the eastern and western side of the master plan area and serves
the overall function of distributing traffic and enabling access. The 55m RoW has been
envisaged as an urban arterial road and the proposed design for this road is in compliance
with gnidelines for Urban Roads. The 55 m arterial road serves multiple functions enabling
movements through different modes of transport including non-moterised transpott t.e. cyvcles
as well as pedestrians. Development within CRZ area will be in compliance with ICRZ
Notification 2019.

12 The arterial road will be developed in a phased matter. In the tirst phase, 30 m ROW
witl be utilized and developed and the balance 25 m ROW will be reserved for future
expansion for Bus Rapid Transit (BRT) or Light Rail Transit {LRT). Need for development
of remaining 25 m RoW will be reviewed by the project monitoring commitice an
biodiversity before fis construction and after ull capacity wiilization of 30m RoW and
cvalilation by CSIR-Central Road Research Institute (CRRI).

13 Water Bodies & impact on Drainage: Magar Nala is near Govind Nagar and Matai
Wala Near Gandhi Nagar. No major drainage channels/ water bodies are being blocked/
impacted by proposed development. All major water channels’ nalas/ drains are being
conserved and are part of green land vse within the proposed land use pla.

(4 Water bodies & impact on drainage; Adjacent 1o Andaman Sea some water bodies
exist such as Matait Anla Near Gandhi Nagar, South Bay (Galathea), Mata Taruws Bay,
Pemayva Bay near Pulobaha, Nanjappa Bay near Pulo Bekka, Galathea River or Dak Kea,
Dak Aleh, Dak Ubho, Dak Tolai Near Pulabaha, Dak Air, and Dak Thena.

15,  Total Water Demand during Operational Phase shall be 160 MLD. 90 MLD shall be
PoiablefFresh Water Demand. Source of Fresh/Potabte Water will be River Water/Sea Watcr.
Mo ground water extraction/usage proposed.

16. In order to have minimal dependency on surface water from Galathea River, it is
being proposed to create rainwater harvesting reservoirs within the project area. Approxinate
2.5 Sq.km of area is being identified for creation of water reservoirs which will store
cainwater from surface runoff. Detail watershed studies and mathematical modelling will be
carried out at the detail design siage.

17 Total Power Demand and Supply through various proposed sources is as below. As
per discussion with Central Electricity Authority (CEA), it was suggesied that majority of
demand to be meet through Gas.

| Phase Year | Power DG Gas Solar Total |
! Demand | Capacity | Capacity | Capacity | Instalied
! installed | Installed | Installed | Capacify
: (MVA} (MVA) | (MVA) (MVA)

' Phose -1 | 2 5 0 0 5

3 35 40 50 0 50

! Phase - i1 10 106 40 1000 20 P60 3
| 15 181 0 150 70 20
“Phase - 111 20 . 253 0 250 100 350
25 | 203 0 300 100 400

[ 30 | 350 B 300 {60 700
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Phase I Fo;‘ first 5 year of the project, power demand s proposed to be met through Diesel
Generators (DG). It is proposed to have 40 MVA capacity DG power plant istalled to meet
the power demand which is projected as 35 MVA.

Phase I of project will also include construction and commissioning of SOMVA gas based
power plant which will take the total installed capacity to 90 MVA,

Phase II: Total projected demand for the Phase II by the end of 15 year 1s 181 MVA, The
power generation will be augmented to 220 MVA by increasing the installed capacity of Gos
based power plant to 150 MVA and increasing the Solar power genevation by addinonal 50
WY A taking total Solar power generation io 7O MVA.

Phase [If: Total projected power demand for end of Phase II will be 350 MVA apainst
propused installed capacity to be augmented w0 400 MVA. The Gas based power nlant
capacity is proposed to be increased to 300 MVA and Solar power plant will be augmenied 1o
{00 MVA,

18, Diversion of forest land: In-principle Approval/Stage-I Forest clearance ovey an arca
o 130,75 Sg. Km (121.87 Sq. Kom of forest land and 8.88 Sq. Km of deemed forest land} in
three phases has been accorded in favour of Andaman and Nicobar Islands Integrated
Development Corporation(ANIIDCO) by the MoEF&CC vide letier 00.8-22/2020-FC dated
27" Geiober, 2022,

9, Waste Management: The Solid Waste Management 3ystem und hazardous wasies
treatment system in the Centralized Solid Waste Management Facility(CSWMF) Waste
management including collection, segregation, transpoitasion and disposal will be done us per
e provisions contained in Solid Wasie Management Rules, 2016, Hazardous and Other
Waste (Managemeni & Transboundary. Movement) Rules, 2016, Construction and
Demiolition Waste Management Rule, 2016, Biomedical Waste (Management & Handing)
Rule. 2016 and Battery Waste Management Rules, 2016 and as per guidefines issued by

Govi, of India and the UT Administration from time to time.

20, Rainwater harvesting: A total area of about 2.57 sq km is en-marked for reservoirs for
the full development for all phases. As a fall-back option, in the case of contingency againsl
ihe comrissioning of gas based power plant, the water reservoirs can be developed, onver
which about 90-100 MVA. of Solar plant systems can be erected and commissioned o meet
power demand.

21, Three (3) new wildlife sanctnaries have been identified at Little Nicobar, Menchal
and Meroe Islands for conservation and protection of Leatherback turtles, Megapode and
Corals respectively and Minisiy of Home Affairs (MHA) accorded approval on 21.03 2022
for new wildlife sanetsaries to be created. The deiails arct 1. Leatherback wurtle sanctuery of
13,75 sg.km at Little Nicobar Island, 2. The entire Menchal island of 1.29 sg.km as a
Megapode Sanctuary, 3. The entire Meroe Island of 2.73 sq.km as o Coral Sanciuary.

2 Great Nicobar has a wider habiiat for saliwater crocodiles. The crocodiles have been

22,
sighted in Magar nallal, Dilion nallah, Vijay Nagar, Laxininagar. Galathea bay and Navy

Dera in the project area in the past and also in Casuarina Bay and Alexandria Bay in the west
coast falling outside the project area. The poteniial habitats include Gandhi Nager, and

Shasti Nagar, ete. WIL has prepared a “Conservation & Managemen: Plan of Salt Water /] y
Crocodile (Crocodviusporesus) in Great Nicobar Island’. The Conservation & Management ;{p’\

Pian is divided into two components as Monitoring and Management.
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23, WII has prepared the plan for conservation and long term monitoring of sea mrtles of
the Nicobar Islands along with the leatherback sea turtles for a period of 10 vears primarily.
The conservation plan will be implemented in two phases. Phasel involves monitoring and
nesting the population tracking the movements, identification of high uvse areas in the
breeding sites and non-breeding regions, determining foraging areas using stable isotopes,
population genetic structure of leatherback turtles, assessing vulnerability of turtle nesting
heaches and adoption of appropriate management strategies and mulu siakeholders”
involvement in the long-term conservation of sea turtles. Phase 2 of the conservation plan
will develop effective site-specific actiors for conservation of sea furtles. “

24, WIT has been identified as a scieniific agency 1o prepare and implement conservation
plans for leatherback turtles and saliwater crocodiles. In the case off Micobar Megapod,
cootdinated and collaboraiive rescarch will have betier ouicorne and in the targer interest of
the endemic species of Nicobar megapode.

23, For facilitating movement of wildlife between fovest and the sea shore and for
crossing vie arboreal animals as well as for passage of snakes, crabs, crocodiles ete. safe
wildlife corridors at § locations along the eastern side of the island connecting forest and
seashore through via-ducts in the north south arterial road have been proposed  anc
incomorated in the master plan. The locations of the proposed wildlife corridars i.e. via ducts
have been selected based on the ground situation and inpuis provided by 28T and Departnient
of Environment & Forest, The width of the corridor ranges from 250 meters 1o 1100 meters
and the eastern side of the cortidors via ducts wwwards the seashore would be maintained as
green area and no development is proposed in the said areas.

26. The port may place sertes of Ecological Marker Buoys {or every 200 m along the
proposed extended breakwater line. Also, Marker Booms may be connceied in bewween the
bucys. Such arrangement will clearly mark the "AREA TO BE AVOIDED TO Al
TURTLES'. wara restriction of the navigational route. thereby neither ships mor boais can
orter the "TURTLE NESTING AREA, It would protect the twrtles from the port operativi.

27, Shorcline change: The observed trend of the shoreline at the proposcd project location
ceveals that the shoreline remains with not noticeable change over a period of 5 years from
2015 to 2020. The shoreline analysis shows that the project site at port is surrounded with
elevaied hill promontories and rocky shores.

=8, Dredging and Reclamation: The total quaniity of capital dredging for the development
of port is about (7.7 million cum. MIKE 21-PA (Particle Analysisy module was uscd 10
identify a suitable location for dumping the dredge spoil and to understand the dispersion
pattern of disposed material after dumping. The maxioum increase in seabed level over the
disposal arca is about 0.03 m at the proposed dumping locanion. Bue 1o availability of deeper
water depth of 600m the change in bed level ai the proposed disposal location due w0
duniping is insignificant, The piume of suspended sediment after dimnping iends to spread
cowards northeast to an extent of | km with an increase in seabed level of <0.008 m.
Therefore, the proposed disposal location is found 10 be more ideal and it will not cause aty
advetse impact on the proposed port development facilities and the marine environment.

59 Reclamation: About 298 Ha area to be reclaimed. It is estimated that around 33,35
miflion 1 material will be required for veclamation. Suitable dredged material shail be
used Tor reclamation, remaining of reclamation shait be achieved by borrowed il

34, Cargo handling with dust control measures: Sinee the proposed port is Intersational
Contuiner Transshipment Termimal (ICTT), there will be no dusty carge. dry bulk cargo such
as coal, iron ore or hazardous cargo, ete. will be handled at port. All the vehicles engaged for
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construction shonld have valid pollution check certificate as per the motor vehicle act.
Further, any reguiations related to vehicle emission issned by local government should also
be adhered to. Generators and machineries are 1o be serviced and mainiained regularly to
avoid generation of dust and other air pollutants. Oil Spill Contingent Management Plan
includes Boom containment, Spray of dispersant and Skimmers. No hazardous mdustries are
envisaged at GNI however the containers may contain hazardous cargo, Hazardous cargo
shall be handled in accordance with ‘The Manufacture, Siorage and Import of Hazardous
Chemicals Rules, ACT 1989°. Containers carrying hazardous cargo are labelled as Hazardous
Cargos and stored at separate locations in the yard designated for the storage of hazardous
cargo and a dedicated Nodal Officer wiil be appointed who will be responsible to cheek the
complance of the regulations from time to time. Hazardous waste like used ofl, insecucide/
herbicides, paints, solvents, lubricants etc. would be generated from the project. the same
hazardous substances will be securely stored at site before transportation, Double chamber
incincrator has been proposed to treat the possible hazardous waste generated from Port.

Power plant and the Township,

31, Mo marine disposal is involved in the propesed project.

32 Energy conservation: List of materials to be used for construction will be dectded at
ihe details design stage. IHowever, the design will follow Energy Conservation Building Code
(ECRC 2017). Indian Green Building Council (IGBC) guidelines and Code of green

buildings by Council of Architecture (COA).

33. Land acquisition and R&R issues: Total land acquisition required for project is
approximately 421.57 ha. Total families affected is 379 and total affected population is 1761,
A4, Revised ICRZ recommendations have been received via letier ‘WNo.PCCF/EPA/ T Vol-
WVI154, Andaman &Nicobar administration, Department of Enviromment and Foresis,
PCCF (CRZ&FC)Y / nodal officer, FCA&MS, AGNCZMA/ Van Sadan, Haddo, Port Blair,

Dated 8% July, 2022,

35, Regarding parts of proposed master plan for Ports which are falling within CRZ 1A

and 1B areas, it has been explained that the same shall be excluded from the revised layoui of
msier plan.

36. Mangroves: The Mangrove Conservation and Management Plan for Great N icobar
fsland has been prepared by the Department of Environment and Foresis, A&N
Adyninisiration. The mangrove conservation plan is aimed at restoration and restocking of the
tsunami impacted mangrove areas besides enhancement/enrichment through plantations. The
plan also airns at improving the diversity of mangroves, its nichness and stand density through
proper assessment of distribution and staws of mangrove species found in Great Nicobar
Istand aiong with the locations. The conservation plan addresses the strategies 10 resiore and

revive the mangrove areas throngh ecological restoration and enrichment planung.

37. The Coral Conservation Plan prepared by ZSI addresses both. the conservation
straiegies for coral colonies around GNI as well as iranslocation strategies for fen (10}
heciares of impacted corals. A total of 245 species of scleractinian corals under 33 genera I}
and 15 families are recorded from seven sites including the Great Nicobar Istand. No major 5/{1
coral reef exists within the work area of the project. However, scattered coral reefs are
available at the peninsufar part oi the Galathea Bay. As part of the assessiment for
conservation and management of Coral reefs, the Coral cover required o be translocated
itom the proposed site is around 10 ha which includes around 20668 Coral colonies out of
which approximately 16150 colonies will be transiocated. The plan addresses the probable
sites for translocation. the methodology. the coral colonics for wransplantation, conservation
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and management of coral reefs both at the translocated sites, donor sites and other sites
Great Nicobar Islands.

-

38, Details of Court eases:

(i) Nar}m of ti.lcl Court (Supreme Court, High Court, NGT) One (1) case at Civil Judge
Junior Division, Campbell Bay, Two(2) cases at Addl. District Judge, Port Blair and
one (1) case at Hon’ble Court of Caleutta circuit bench at Port Blair.

(i1} Case No. Suit No.1 of 2021(Bose Barla Vs Admn.}, Suit No.02 of 2018 {Anburoja vs
Admn.), Suit No.llof 2018 (Kambie vs Admn) and W>P No.313 of 2019 (Shri M.

Muthualage vs A&N Admn.}
i Case Details:

Case 1: Regularization/allotment of plaintifs encroachment over a portion of
Government land bearing Survey Nol29/P measuring an Area of 0.0200

hectres Campbell bay.
Case 2 Allotment of Tsunami Permanent Shelter at Campbell Bay.

Regularization/allounent of plaintiff’s encroachment over a portion of
government land bearing Survey No 47/P at Laxmi MNagar.

3
o
]
4]
T

Case 4- Allotment of Tsunami Permanent Shelter at Campbell Bay Tehsil.

29.  Employment Potential: The project around 6,930 persons direcily and 10,408 persons
would be emploved by 2025, around 24,734 persons directly, 37,101 persons indirectly
would be employed by 2040 and 51,423 persons directly and 77.135 persons indirectly would
he emnloved by 2052, Generally, locals are emploved by the contractor.

40.  Public Hearing: Public Hearing was conducted on 27.01,2022 at Community Hall,
Gram Panchayat, Campbell Bay, Great Nicobar.

41, Benefits of the Project: Strategic benefits:- Strong prescnce in Indian Ocean Region
sturing the

to counter the pressure being built by foreign powers growing presence, (g

Swategic location to develop a new Economic hub in India Ocean region. lmproving
cormactivity with Indian mainfand and  other global cities. Secis-economic bendfhis.
Promoting sustainable tourism. The propesed ICTT will allow India to participate in the
regional and global maritime economy by becoming a major player in cargo transshipment. A
Mixedonse urban development in the viciaity of these major infrasiruciure works will also be
necessary to support quality of life for the residents that will generate and enable growth in
the vasiols economic sectors over time. This will require the development of simulianeous
primary and secondary urban infrastructure networks such as roads, public transpott, energy
and electrical power, as well as water, wastewater, and storm water tacilities and services,
which will form the skeleton of the proposed township master plan. i is estimated that after
the project is fully implemented, it has the noteatial to generate around 128,558 jobs
apportunity. Socio-econormic growth of local population. Development  of social
infrastructure supporting existing population and proposed population.

undesiaken however more mtensive

42, WII suggested that the project can be
its movements 10 craft sie-

assessment/research is required on Leatherback Sea murtle and
and snggested 10-year road map to sysiematically implement

specific mitigation strategy
d Wil has provided 10-year plan 1o mitigate Hnpacis on

mitigation measures, SACOMN an
Nicobar Megapod.
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43, EAC also noted that there are several other endemic flora and fauna and impact of the
project on these species 1s mosily unknown. The EAC noted the scale of impacis the
propesed preject may have both on flora and fauna of GNI and nattve populations, however,
considering the strategic natore of the integrated project as presenied by the PP and taking
into account the submission made by the project proponent had a defailed deliberation in its
306™meeting during 22" — 23" August. 2022 and recemmended the proposal for grant of
Environmental and CRZ clearance with the specific conditions, as mentioned below, n
addition fo all standard conditions applicable for such projects:

44 The Ministry of Environment, Forest and Climaie Chanae has considered the proposal
based on the recommendations of ihe Expert Appraisal Cammitice (Infvastructure, CRZ and
other Miscellaneous projects and other co-opled members of Infra-2 EAC, members of
Thermat EAC and NDS Committee) and hereby decided to grant Environmental Clearance
and CRZ Clearance Tor the “Integrated development of International Container Transihpment
Terminal (JCTT)-14.2 Million TEU, Township & Area development and 450 MVA Gas and
Solar bascd power plant in 16610 ha. Great Nicobar Islands, Nicobar District by M/s
Andaman and Nicobar Islands Integrated Development Corporation Ltd” under the ELA
Netification, 2006 and [CRZ Notificaticn, 2019 as amended, subject 1o sirict compliance of
the following specific conditions, in addition to all standard conditions applicable for such
projects.

SPECIFIC CONDITIONS

i, All the recommendations mentioned in the wildlife conservation plans and Tribal
welfare plans below shall be implemented in time bound manner. The comphance to the
recommendations as per schedule shall be submitted along with & monthly compliance
reports to the regional office of MoEF&CC.

A.  Leatherback Sea Turtle: Proposal submitted by Wildiife Institute of India (WIT)
was considered by the EAC and following recommendations are provided to
ensure conservation of Leatherback along with other species of sea wriles such as
Hawkshill, Green, Loggerlhiead and Olive Ridley in Andaman and Nicobar Isiands
with focus of Nicobar group of Islands. EAC has following spec fie
recommendations-
WiI will establish its long-term field research unit in Andaman and Nicobar
Isiands with one base in Great Nicobar, ong based in Litile Andaman and one
in south Andaman 1o undertake and monitor sea tnrtle related research in A&N
islands.
a.  The budget estimated by WII needs to be revised as the project life-
cycle is for 30 years ull vear 2052, however, the proposal of Wit s
only for 10 years. Therefore, Wil need 10 revise proposal for 30
years along with budgetary provisions and implementation timeime
and submiited to PP within 15 days of the grant of EC. Based on the
revised proposal sent by WIT corresponding amount for first 10 vears
will be released by PP within 3 mombs of subnussion of proposal
which would cnable WII to underiake uninierrupted research and
conservation interveniions on Leatherback and other species of sea
rtles such as Hawksbill, Green, Loggerhead and Ohive Ridiey.
Accordinglv, the Committee iInformed PP 10 revise the EBEMP
provisions. The provision for WIT would be over and above the cost
required by forest department. The costing should include costs of
additional resources such as human resource. vehicles, mechanized
boats. 200 additional satellite tags and monitoring costs over entire
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lifecyele of the proposed project ete as stated below. Project ienure of
WII should be consistent with the holistic development plan for GNI
and thus will be il the campletion of the final phase of the same
the vear 2052 and not limited to 10 vears. The financial allucalion m
the proposal of Wil should be such that the satellite agging studics
can De swaried mmediately and have adequate and unintervupted
financial resources 1o continue the conservation work on Leatherback
Sea Turtles. If any additional funds are required at a later stage or for
post project development monitoring work, those witl be made
available by PP 1o WIL Project monitoring cornmittes as stated m
3.10.3(V1) will review the project progress through biannual meetings
and additional financial requirements in due course.

20% of nesting population of Leatherback Sea Turtle or minimum
150 satellite tags (Argos-linked FastGPS Platform Terminal
Transmitter with DIVE sensors), whichever is higher, to be deployed
to Leatherback Sea Turtle in GNI and Nicobar Islands and Little
Andaman in the first 5 vears phase by WIH. Of these 130 1ags.
minimum 30 tags to be deployed in the first year so thai the sea turtle
movemeni data will be available for the PP 1o monitor construction
activity. For rest of the nesting individuals, flipper tags to be
deployed.

20 satellite tags each for Green Sea Turtle, Hawksbill Sea Turtle and
Olive Ridley Sea Turtle (o be deployed in the first 5 years phase.
Provision for 10 saiellite tags for Loggerhead Sea Turtle should be
made in case 1T nesting females are noticed in A&N

Considering the vast research area, additional manpower especiaily
research assaciate and Held assistants needs o be incorporated in the
proposal of Wil including dedicated upits for Great Micobar, Liule
Nicobar and Little Andaman

One additional mechanized engine Dingy for the inter-island
movement including boaumain, boat running and maintenance cost be
included in the WII proposal. All three mechanized dingy (2 for forest
dept and one for WII) to be exclusively degicated w sea turtle
research and monstoring

Holistic development will include data and recommendalion roin
WIL, ZSL SACON and BSI studics in the deliberations and ditccuons
of the monitoring commitice as stated in 3.10.3(V1) and plans maybe
modified accordingly if found necessary in the interest of all species
of sea turtles with focus of Leatherback Sea Turtle and other flora and
fauna of GNL Additional measures may be cansidered by the
Committee if found essential,

Zero nest predation approach must be ensured by the state forcst
department 1o achieve highest possible survival of Leatherback.
Hawksbill. Olive Ridley and Green Sea Tunle. Community based
nest monitoring and proicciion programme should be initiated from
year 2022 nesting season. The budget for the same will be subauited
by state forest department 1o PP. This will e over and above the
budget for WI proposal.

Domestic dog population control i
with priority. _
Accordingty, WIT is advised 1 revise the proposal and
implementation plan within 15 days and send the same 10 EAC and

wough sterilization 1 be explored
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MoEFCC for record and 1o PP for release of first 10 vears installment
within three months.

k. A&NFD will ensure implementation of conservation measures as
recommended by WIL

B. Nicobar Megapod: The endemic Nicobar Megapod is a keystone species of
Nicobar group of islands. From the enclosure no 17 provided by PP it is clear yhat
about 31 active nests of Nicobar Megapod are present within the proposed projeet
areas of which appx 30 will be permanently desiroyved. In this context, the PP has
submitted two proposals towards understanding of habitat uiilization and
microhabitat and conscrvation of renaining population of this endemic species in
the Nicobar region. The approach and methodology for both is similar in nature.
However, WII alongside the population menitoring also suggested discase
orevalence study. After careful consideration. EAC suggested SACON and Wil
in close coliaboration will undertake comprehensive studies and conservation
measures for endemic Nicobar Megapod. Project tenure should be consistent with
the holistic developrient pian for GNI and thus will be till the completion of the
final phase of the same in the year 2052 and not limited to 10 years. Accordingly,
SACON and WII shall submit two full propesals to PP with a copy 10 MoEFCC
and EAC within 15 days of grant of EC and CRZ clearance. The SACON will
undertake studies for population ccology, meta populations, disease surveillance
and translocation of endamic Nicobar Megapod and WI will study population
genetics and Satellite tagging studies. SACON and WH 1s advised to develop full
proposals with sufficient budgetary provisions and timeline. Based on the revised
proposal sent by SACON and Wil corresponding amount for first 5 vears witl be
released by PP within 3 months of submission of proposal which would enable
SACON and WI to undertake uninterrupted research and conservation
interventions on endemic Nicobar Megapod. A&NFD will ensare implementaiion
of conservation measures as recommended by SACON and Wil This cost is over
and above the cost required by A&NFD. If any addiional funds are required at a
later stage or for post project development monitoring work. those will be made
available by PP to SACON. Accordingly, the Committee mformed PP to revise
ihe EMP provisions.

C.  Saltwater Crocodile: PP submitted the proposat by WII and A&N State Forest
Department towards addressing issue of saltwater water crocodile conservation
and conflict miiigation. Project tenure should be consistent with the holistic
development plan for GNI and thus will be tll the completion of the final phase
of the same in the year 2052, Accordingly, Wil and A&N Forest Deparinent
should revise the proposai with budget allocation and timeline and submit it 1o the
PP with a copy to MoEFCC and EAC within 15 days from the grant of EC and
CRZ clearance. The Committee direct PP for the release the first five years
budget payment io WIT and A&N Forest Department for the study and
conservation measures for Saltwater Crocodiles within 3 months from ihe grant
of EC & CRZ Clearance. If any additional funds ase required af a later stage oF
for post project development monitoring worl. those will be made availabie by
PP 10 Wil Accordingly. the Commitiee informed PP (o revise the EMP

provisions

cve flora: To understand the impact and 10
aciion plan is required.
osal consistent with

D, Impact of invasive species on na
develop prevention of invasives in €0 the wild, a specific
Accordingly, the Committee suggesied that a detailed prop
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the hotistic developnent plan for GNT and thus will be til] the completion of the
final phase of the same in the year 2052 along with budgetary provisions shall be
developed by Botanical Survey of India {(BSH and submitted to the PP with a
copy 1o MoEFCC and EAC within three months of grant of EC and CRZ
clearance. The Committee direct PP for the release the first five years budget
payment to BSI within three months from the grant of EC and CRZ clearance to
underiake immediate work on this very itmportant subject, develop roblist
guidelines in the first year and monitor the impact of invasives on native endeinic
and endangered flora as the project development progress. If any additional funds
are required at a later stage or for post project development monitoring work.
those will be made availabic by PP 1o BSL Accordingly, the Commitice informed
PP to revise the EMP provisions. A&NFD will eusure implementation of
conservation measures as recommended by B51L

Impact on inter-tidal flora and fauma: The ZSI report emphasize rich
biodiversity of the inter-tidal region of GNI. Several parts of this region will be
cither directly reclaimed or used for other infrastructure such as road on stilts, and
other permissible activities within CRZ, Accordingly, the Commitice suggested
that a detailed proposal consistent with the holistic development plan for GN! and
ihns will be til) the completion of the final phase of the same in the year 2US2
along with budgetary provisions shall be developed by Zoological Survey of
India (ZS]) and subimitted to the PP with a copy t6 MoEFCC and EAC within 15
days of grant of EC and CRZ clearance. The Committee direct PP for the rclcase
the first five years budget payment to ZS! within three months from the gramt of
EC and CRZ clearance to undertake immediate work 1o undertake the detatied
baseline documentation and further monitoring of the same during entire
implementation phase of the holistic development plan.  ZS! should also
document shifi in the infer-fidal community with each phase of the project is
being implemented so as to understand the impact and develop mitigation
girategies, Accordingly, the Commitiee informed PP to revise the EMP
provisions. A&NFD will ensure implementation of conservation measures 23
recommended by ZS51.

Nicobar Macague, Rebber Crab and ather endemic bird species of Greal
Nicobar: For conservation of Nicobar Macague, Robber Crab and other endemic
bird species of Great Nicobar the Committee suggested that a detailed proposal
consistent with the holistic development plan for GNI ie. till the completion of
the final phase of the same in the year 2052 along with budgetary provisions shall
be developed by SACON and submitted 1o the PP with a copy to MoEFCC and
EAC within 15 days of grant of EC and CRZ clearance. The Commiiites direct
PP for the release the first five years budget payment to SACON within three
months from the grant of EC and CRZ clearance to undertake detailed baschne
documentation, conservation iniervention and forther monitoring of the same
during entire implementation phase of the holistic development plan.
Accordingly, the Commiitee informed PP to revise the EMP provisions, A&NFD
will ensure implementation of conservaiion measures a8 recommended by

SACON.

PP provided the Commitiee a proposal submidted by
1 and restoration of mangroves. LAC
lease the amount mentioned in the
grant of EC and

Mangrove Restoration:
A&N forest departimeny for the conservatio
agreed to the proposal and directed PP 1o re
proposal to A&N state forest department within 3 months of
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CRZ,

H. Coral transloeation: Zoological Survey of India provided detailed plan for coral
translocation with a budget of 55 Crore. EAC noted that the budgel is only for [0
years while the project lifecyele is for 30 years. It also docs not include several
components that will be necessary for this complex work. Accordingly. the
Committee advised ZS1 1o submt revised proposal with budget provisions to PP
with copy to Ministry and EAC. Committee also direci Z51 to mviude
iranslocation of endangered Giant Clams (Fridacaasp) in the same proposal wiih
necessary budget provisions. Project tenure should be consistent with the holistic
development plan for GNI and thus will be #ill the compietion of the final phase
of the same in the vear 2052 and not for 10 years. The Commiitee direct PP for
the release the first five years budgel payment to ZS] withm three months from
the grant of EC and CRZ clearance to underiake the uninterrupted work of
preparation of new transtocation sites and actual transtocation of coral heads and
giant clams (Tridacnasp) from 10 ha project impact areas as stated in the proposal
before project work begins on ground. ZSI will maintain systematic data on
transtocated coral colonies with GPS tags to each colony to monitor its survival.
The proposal may be finalized based on the EMP and consultation with PP.
A&NFD will ensure implementation of conservation measures as recommended

by ZS1.

I, Weifare of local sribal population of Shempen and Nicobaris: The projuct
activities shall not disturb Shompen tribe and their habitations. Clear demarcation
of the land shall be done for specific purpose of land use in the vieinity of project
aves such that habitations of the tribal shail not be intervene, Budgetary
provisions for the same shall be made in the EMP report and expenditure in this
regard shall be maintained on records. For the protection and satety purpose of
community, security & surveillance mechanism shall be in place wilh geo-
fencing cum surveillance towers nearby Tribal settiements. .

All the considerations will be undertaken by Depariment of Tribal Welfare
(DTW) as per the Andaman and Nicobar Islands (Proteciion of aboriginal Tribes;
Regulation, 1956, (Commonly known as PAT Regulation), Policy on Shompen
Tribes. Accordingly, the Commitiee suggested that a detailed proposal for 50
years atong with budgetary provisions shall be developed by Department of
Tribal Welfare (DTW) and submitted to the PP. The Commitiee direct PP for the
release the first 10 years budget payment to DTW withun three months from the
grant of EC and CRZ clearance to undertake immediate work and to undertake
the detailed baseline documentation and fusther monitoring of the same durmg
entire implementation phase of the holistic development plan. According'y, the

Committee informed PP to revise the EMP provisions.

Other Specific Conditions

. PP should construct all weather good quality two research stations within one vear from
the grant of EC and CRZ clearance (one each in Campbell Bay and Kamoria) with 7
office space and accommodation facilitics. Campbell station  should have ] /
accommodation facility for 40 research team members {ten double ececupancy rocms, Zj\]
and four dormitories) while Kamoria Jecommodation facility will be for 10 research
team members (two double occupancy rooms. and two dormitories). PP will mamiain at
its own cost both the research stations for the entire project duration. The research
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V.

V.

station will be exclusively used and shared by Wi, BSL SACON and ZST teams and
other invited scientists. n the meantime, PP will make amangements of accommodation
of researchers at their owy cost through the provisions provided in the respective
budgets. ‘

\:‘v’ll will be overall in-charge of the station and will appoint a focal person (through the
funds allecated to them under various components) to oversee the smooth running of the
ahbove ceniers. WII should make adequate financial provision for the same in their
proposals under overal! administrasive costs.

Afier the completion of the project e, after 2032, the research station will be handed
over 1o the A&N Forest Department and maintained by them and will be provided
exclusively to the researchers favolved with the biediversity studies of the region and
forest department staff for on ground conservation worl,

PP will also separately provide funds to A&N forest department for complete oversee of
the conservation and mitgation work, infrasiructure and operation <¢osts {OWardas
implementation of Leatherback Sea Turite. Nicobar Megapod, Salrwater Crocodile
managenent and other endemic flora and fauna conservation. Proposal for the same will
be developed by A&N Forest Department. This amount will be over and above the eost
cecommended for W1 (Leaiherback Sea Turtle, Saltewater Crocodile velated wenk and
Nicobar Megapod), SACON { Nicobar Megapod, Nicobar Macaque, Robber Crab and
other endemic bird species of Great Nicobar); Zoological Survey of India (for coval and
Giant Clam translocation and rostoration work, nter-tidai fiora and fauna work),
Botanical Survey of India (for invasive species related work); A&MN Forest depariment
(for mangrove restoration and supervision of work of WII, SACON, BSI and Z3IY; and
A&N Tribal Welfare Department {for welfare. protection and other measure ior
Shompen and Nicobarese). All these funds will be provided by the PP as staied 1w the
specific conditions and within stated time stipulated from st. 00 A to 1 upon receiving

the EC and CRZ so that respeciive agencies can initiate uninterrupied conscrvation
action, research and monitoring while the project is being implemented.

Monitoring Commitiee

EC identification No. - EC22A033AN1257687  File No. - 1O/ 7I2021-1A

PP will establish three independent Monitoring Commiitiees 10 OVEESCC the
implemeniation of Environmental Management Plan. Fach committee must meet nvice
a year and undertake one siie Visil cach year. The commitlees will wake review of
progress of work of respeciive arcas and implementation of miligauon roeasures and
advise farther on its implementation. Minutes of the meetings, site visit reporis by these

cornmittees and recommendation of the same will be included in the implementation

nlans of each institute and PP, Proceedings of each Commitlee will be uploaded on the
A&N state forest department website under & specific link provide to the projeci ai G
One committee will be 10 oversee the pollution related matters and measures and s
mplementation. Second committee 13 to oversee the implementation of blodiversiy
related conditions. Third commitiee will aversee weltare and issues related to Shompen
and Nicobarese. Following specific composition of the commiitees are stipulated. The
venore of the committee witt be dll the completion of final phase of Holistic
Develapment Plan, However, tenure of cvery individual expert in cach of the
Committee shall not exceed three years. and accordingly committees should be
reconstituted every three years. The budget aliocation of 10 Crore is provided (o meet
the expanses of the commiice meetings.
constitution is recommended

Committee to oversee pollution related matlers — The Committee will be
he other

1.
chaired by Member Seeretary of State Potlution Control Board. T
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members of the commitiee should include representative from CPCB, one
national reputed expert each in the field of afv, noise, water, solid waste and
soil pollution. The commiitee will also inchude represeniative of Chiel Wildlife
Warden not below the rank of CF, represeniative of PP. representative of Nity
Aavog, representative of collector, representative of disasier management unit,
representative from Ceniral/State-UT  Ground Warer Authorily and one
member of EAC-CRZ and Infra | Commitiee.

ii. Commiites to oversee biodiversity related matters — The Committec will be
chaired by PCCF (WL) A & N Forest Department. The other members of the
committee must include directors of Wi, SACON, ZSI, and Botanical Survey
of India, representative of PP, rcpresentative of Nitd Aayog. representative of
collector, Director. CSIR-Wational Botanicai Research Instiute. two
independent and nationally recognized scientists in the field of terrestrial and
marine biodiversity, Direcior-Deep Sca Mission of Gol and one member of
EAC-CRZ and Infra | Committee with biodiversity expertise

1i5. Committes to oversee welfara and issues related to Shompen and
Nicobarese- The Committee wiil be chaired by the Collecior. The other
members of the committee should include Director - & & N Tribal Welfare
Department, PCCF and HoFF-A&N, Director of department of health, two
ndependent and nationaily reputed individual experts on Shompen and
Nicobarese, reprasentative of PP, representative of Nit1 Aavog. representative
of A&N Adminisyration and one member of EAC-CRZ and Infra |
Commitiee.

Vil  Western Flank of the Galathea Bay: Along the western flank of Galathea Bay no
development will be allowed in Phase 1 and 2 of the projects except defence related
infrastrucrure (pocket 10 in the master plan) or any activiry that i strategic and national
defence point of view important in nature. A buffer of 500 meters from HTL on both the
cides of the fiank shall be maintained in any case. Infrastructure relared o Gas-based
power plant as shown in the development plan (packet 9) will be allowed. nstitational
areas marked in pocket 9 and 10 will not be allowed at this location. It needs io be
shified within pocket 1 to 7. Tourism will not be permitted along the western flank of
Galathea Bay in any phascs. Pemayya Bay and ali other Leatherback nesting sites on the
western parts of GNI must remain no development Zones as these sites are likelv to be
used by Leatherback Sea Turtles as alternate sites due to impact of ICTT at Galathea
Bay. All major nesting beaches in Great Nicobar Istands inchnding Alexandria Bay,
Casuarina Bay, Pemayya Bay, Dogmar will be protected by estaidiighing protection
camp, sea turtle hatcheries and kept nnder 24X7 surveillance and monitoring from
nesting till hatching season each year. No development and tourism will be allowed on
chese shores. Besides, in GNI nesting of Leatherback turtles also have been reporied in
East of Indira point, West of Indira Point, Koshindon, Laxmi Nager, North of
Alexandria, South of Alexandria, Notth of Dogmar. South of Dogmar, Pulo Bed,
PuloKunji, re Pinsuot, Renhong, Gafed Ralu, Paiativo and Scuth of Galathea. These

sites will be kept disturbance free with no fourisi  activity or infrastructise
insight in to it and can be further

development. WIT studies will provide further

incorporaied in the management plan of Leatherback and other sea turtles at GNIL

VIIL o withdrawal of water from Galathea River is permitted. Galathea River must rematn
ee of any recreational activity. No ground withdrawal of freshwater will be permitied.
Drinking water will be exclusively aungmented through two reservoirs proposed along
with capacity angmentation of existing freshwaier storage facilities at GNL

4 Construction activity shafl be carried out strictly according to the provisions ¢
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ICRZ Notification, 2019. No consiruction works other than those permitted in Coastal
Regulation Zone Notification shalt be carvied out in Coastal Regulation Zone arca,

. All the recommendations and conditions specified by the Andaman Nicobar Coasial
Zone Management Authority (ANCZMA) vide letter dated 8™ July. 2022 shall be
complied with.

%1, Consent o Establish/Operaie for the project shall be obtained from the State Pollution
Control Board as required under the Alr (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution} Act, 1974.The project
proponent shall comply with the air pollution mitigation measures as submitted.

XIi.  The Project proponent shall ensuce that no creeks or rivers are blocked due w0 any
activitics at the project site and free flow of water is maintained.

XL Mecessary approvals to be taken during implementation and commissioning from
statutory bodies concerned.

XIV.  Shoreline should not be disturbed due to dumping. Periodical siudy on shore line
changes and coastal geomorphology shall be conducted and mitigation measures like
living shoreline carried out in line with conservation plan. The details shall be submiited
along with the six monthly monitoring report to the regional office of MokFCL,

N¥V. Mo mees will be cut at orie go. These will be done in phased manner and depending on
he progress of the work on an annual basis. Plan for cutting of trees should be
devetoped by PP and got approved from state forest department. All irees which are
exceptionally talt and old in age shall be safeguarded, as far as possible. A&MFD will
mark all such tees and submit the species wise list to the Minisiy and EAC and the
regional office of MoEFCC before the infrastructure activities take place.

XVI  Trees with nesting holes of endemic owls to be identified and seo-tagged with the help
from SACON. Such trees shall be safeguarded, as far as possible.

XVil  Some of the township clusiers seems to have several defence instaflations abuited by
commercial and tourism infrasiructure thus PP shall obtain the recommendaiions from
the Ministry of Defence and as suggested by them buifer zone will be maintained 0
between the defence installation and township clusier, commercial and oufism
mfrastructure.

YVill.  The arterial road shall be developed in a phased matter. In the tirst phase, 30 m ROW
shall be utilized and developed and the balance 25 m ROW shall be reserved for futire
expansion for Bus Rapid Transit (BRT) or Light Rail Transit (LRT). Need for
developiment of remaining 25 m RoW will be reviewed by ihe project momtoring
committee on biodiversity before its construction and after full capacity wilivaiton of
3o RoW and evaluation by CSIR-Central Road Research Institute (CRRI). During that
period the 25 m RoW shall be maintained in “as it is” condition,

in the western coast of Galathea Bay excluding the defence installation and powet plant,
2 buffer area of 500 mis from high tide line around Pemayya may be declared as Coastal
Prolcetion Area with no development within the area.

¥X.  Safe wildlife corridors at eight (8) locations along the eastern side of the isfand
comeciing forest and seashore through via-ducts {elevated crossings) on the porth south
arterial road shall be provided. In addition to wildhie corridors, culverts and canopy
crossings will be provided at appropriate locations for movement of wildlife. The
chainage wise locations of the wildlife corridors has been identified by ZS81 end
Department of Environment & Forest. The widtl of the corridor ranges {rom 250 m ©
1106 m and the eastern side of the corridors towards the seashore would be maintained
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as green area. SACON and WII may finther suggest additional corridors and canopy
crossings based on the data available with them and proposed studies. Representative of
A&FFD will physically monitor that the same are implemented as stipulated in the EIA-
EMP.

HXL The Mangrove Conservation and Management Plan for Great Nicobar island has been
prepared by the Department of Environment and Forests, A&N Administration wiih the
budget of Rs.7.5 crores for mangrove conservation and menagement as part of EMP. PP
shait strictly implement the same. The conservation plan shall adhere the statcgies to
restore  and revive the mangrove areas through ecological restoration and
redensiication.

NXiI.  No dredging activity shouid be taken in Rocky areas to avoid any type of Disaster.
Dredge management plan with automatic monitoring Sensors in port area. reciamarion
srea to contain the impact of dredge spoil on marine ecosystem o be develaped and to
Be overseen by nationally reputed institusion such as NIOT or NiO.

¥X[E Al illumination for ICTT, Gas-based power plant and other infrastructure adjacent to
sea turile nesting areas must be in conformiry with international standards and sea turtle
fricndly, No other type of illumination would be permitted, W will develop
illumination policy for the entire mfrastructure and PP will ensure its implementation.

XXIV.  Dredging. sea reclamation acivity for ICTT should take into accoum nestiag and
aatching time of sea turties. Also it shouid be strictly following Dredging protoco! and
operational proiocol as prepared by IUCN experts and Species Survival Commission’s
Marine Turile Specialisi Group and revision, scrutiny, and follow-up of the processing
tine to time as per the expert opinion,

XXV,  Movement of the ships within Galathea Bay once the ICTT is operational should take
into account the movement of Leatherback Turtles. Wit satellite data wili aid Tt
operators to monitor movement and accordingly plan operations to avoid sei e
collision risks. One sciemiist from W and yepresentative of ALNED will be on
boarded by ICTT operators for the environment monitoring cell as a part of thewr
siandard operating procedures. Adequaie financial provisions be made by ICTT 10 mee
ihe cosis of hoth envirommental cell and requirements of WII scientists including
term satellite tagging of Leatherback Sea Turtles.

long-

XKV Tnstalfation of deflectors to be done to clear turtles from the path of the suctioning
cquipment. Underwater silt/sedument dispersal preventing curiains 1o be deploved o
aveid deposition of sili on sandy shores.

XXVIL PP must explore and use non-conventional sources of energy in the form of solar. wind

or tidal energy to bridge the deficit, if needed.

KXVIIL A & N administration should establish within six month a Special Medical Unit along
with state of art infrastructure, medicines and qualified medicel staff at GNIT to menitor
human induced diseases due 1o expected influx of farge population bolh domestic and

All mechanism must be in piace to ensure that Shompen and Nicobarese

duced diseases. SOP and Guidelines will be

developed by the Special Medical Unit for the same within 6 months fromi the grant of

EC&CRZ. A provision of 100 Crore is recommended and PP is advised to accordingly

revise EMP and submit the same to the Ministry and EAC within 30 days flom the gram

of EC and CRZ. PP is also divecied to make these funds available for A&N

Administration within 3 months from grant of EC and CRZ. Any additional funds

required will be provided through special provisions by A&N Administration.

| esiablish hatcheries to ensure minimum 90% survival of

international.
are not exposed to the risks related to intro

KX Forest department wil
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hatchlings with onset of coming nesiing season for Leatherback and other sed riles, 23
nresented during the EAC. Systematic daia will be maintained for the same and reporied
w0 the regional office of the Mimistry on annual basix.

XXX,  The existing island human populadon should be protected and if needed, ensure 10
provide the compensation insicad of their agriculiural/ residenrial Lands. The census of
local as well as population irom maintand should be decumented.

XX¥I  Optivwm number (minimum 2) of road side monitors (CAAQMS) at appropriate
distance from the kerb of the road shall be fixed following the CPUB criferia 1o moniiot
slegenic VOCs, NOx and PMI.0.

XX¥II.  Disposal of hazardous waste material would not be allowed in GNI including batteries,
pesticides, organochlorines ete.

XXXI,  The waste generated during consteuction and operarion period of the project shall be
managed as per the prevailing regulations on management of solid waste, plastic wasle,
ewaste, bio-medical waste. C&D wasie and hazardous wastes 1ssued in 26 by the
inistry. The waste shall be segregatec and should be recycledireused as por the
regeitatory provisions. No Municipal Landfilis will be allowed in GN{. All rejects after
the recycle/reuse of waste must be transported to mainland for its safe disposal. A
separate application for TSDF shall be made to the Ministry in case of establishment of
TSDF at GNL

VKNIV, Forthe first 3 vears (Phase-1) of the project, power demand shall be met through Diesel
Generators {DG). Phase 1 of project shall mclude construetion and commissioning of
SUMVA gas based power plant and floating solar power plant in water veservorrs. Tac
cormbined installed capacity 1o 90 MVA through diesel and gas based power will
further augmented by 20 MV A through fiest phase of solas power from £ year. During
10-15 years (Phase-1T), the power generation shall be sugmented w 220 MVA by
increasing the installed capacity of Gas based power plant 10 130 MVA and increasing
the Solar power generation by additional 30 MVA taking total Solar power generaion
10 70 MVA, During 15 — 30 years (Phase 11T} the Gas based power plant capacity shall
be increased to 300 MV A and Solar power plani shall be augmenied to 100 MW A,

XXXV, Additional storage facility for 7000 kI fuel, 4 ha of additional land ai GINI has been
provided considering the existing fuel storage capacity is inadequate to cater 1o
cnereased fuel demand during construction. The avea for the storage and hazard
mitigation measures as stated in the revised BIA-EMP be followed strictly.

d township etc.. to be designed to withsiand

WXXVL Al the facilities such as port, powerplant an
nitied o monitoring

seismic and Tsunami hazard and detatled plan should be subt
conmiitee.

pp_ g tomal number of 102 active mounds of Nicobar Megapode and thetr
n mapped by ZSI. Out of the 102 mounds, only 19 mouads
are falling in the project area. Further, it is seen that several mounds are falling ie the
green area of the development and the samc will be protecied. SACON will thoroughly
map exact focations of all such mounds falling in the green areas of developutent and
A&N foresi department will ensure thai these are not divturbed during project
development and accordingly advised to define safe buffer areas as advised by SACON
for cach mount and to be designared as NE'Zs.

/
&
- . |
id develop tousism policy for GNI considering ccological % A
will be guided by the GNI !

XXEVIL. As stated by
iccations in (GNI have bee

KHXVIHL A&N Administration shou
sensitivities of the island. The tourism developmeni

EC identfication No. - EC22A033AN125767 File Wo. - 10/17/2021-A-1  Dzie of issue EC- 1171112022 Page 17 of 30



Tourism Policy. PP has to enswre that tourism development is consistent to this pohicy.

}NKEN, PP will establish a modern nature and science information center at GNI in consultation
with National Council of Science Museum, Kolkatta (NCSM) an antonomous society
under the Ministey of Culture, Government of India. PP is advised 10 write 10 NCSM
seeking further assistance and develop a full proposal within 3 months from grant of
EC&CRZ, All ensts necessary for developing the center will be made avaslable by PP.
The cenier can also act as capacity building for operators of various infrasiructure
components of GNT holistic development. Accordingly, the Committee informed PP to
revise the EMP provisions.

XL. Use of vehicles or any recreational means on Sea Turtle nesting beaches will be strictly
prohibited. Such beaches will be clearty marked as no-use zones by A&NFL. These
will alse be inchaded in the Tourisn Policy of GNL

¥LI Three new sanciuaries are notified by A&N administration as follows towards
mitigation measures. It will be ensured that these remains as sanctuaries with no further

scope of denotification for any purposes.

a. Leatherback mrle sanctuary of 13.75 sq.fan at Listle Nicobar Island
b, The entire Menchal Island of 1.29 sg.km as a Megapode Sanctuury.

¢. The entire Meroe Island of 2.73 sg.kin as @ Coral Sanctuary,

NLIL The recommendation from Standing Committee of NBWL under the Wwildlife
{Protection) Act, 1972 should be obtained, if applicable.

STANDARD CONDITIONS:

A, International Container Transhipment Terminal (1CTT)

i. Statutory compliance:

(i} Construction activity shall be carried out sirictly according 1o 1
Notification, 2019 and the Coastal Zone Management Plan as drawn up by the State/UT
Government. No construction work cther than those permiited in Coastal Regulanion
Zone Notification shall be carried out in Coastal Regulation Zone area.

he provisions of ICRZ

(iiy Al other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Coast Guard, Civil Aviation Department
shali be obtained, as applicable by project proponents from the respective competent
authorities.

i1, Alr guality monitering and preservation:

(i} The project proponent shal! install system to carryout Ambient Air Quality monitoring
{ar common-criterion parameters relevant 10 the mam pollutants released (e.2. PMw and
PMa s in reference to PM emission, and SOz and NOx in reference to SO2 and NOx
cmissions) within and outside the project arca at least at four locations. covering
apwind and downwind directions.

(i) Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugiiive dust from all vulnerable sources, so as o comply

srescribed enigsion standards.

(itiy Shrouding shall be carried out in tie work site enclosing the dock/proposed facility
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(1)

(V)
{v1)

area. This will act as dust cuviain as well achieving zero dust discharge from the site,
These curtain or shroud will be mmensely effective m restricting distrbance from
wind in affecting the dry dock operations, preventing waste dispersion, improving
working conditions through provision of shade for the workers.

Dust collectors shall be deployed in all arcas where blasting (surface cleaning) and
painting operations are to be carried out, supplemented by stacks for effective
dispersioit.

The Vessels shalf comply the emission norms prescribed from rime 1o lime.

Diesel power generating sets proposed as sowrce of backup power should be of
enclosed type and conform to rufes made under the Environment {Protection) Act,
1686. The height of stack of DG sets should be equal to the height needed for the

combined capacity of all proposed DG sets. Use of low suiphur diesel. The location of
the DG sets may be decided with in consultation with State Pollution Control Board.

151, Water guality monitoring and pressevation:

(1)

(i)
i

{iv}

(v}
(v1)

(vil}

{viit)

The Project proponent shall ensure that no creeks or rivers are blocked due o any
activities at the project site and free flow of water is maintained.

Appropriate measures must be taken while undertaking digging aciivities to avoid any
likely degradation of water guality. Silt curtains shali be used contain the spreading
of suspended sediment during dredging within the dredging area.

Mo ships docking at the prenosed project site will discharge ite on-board wasie water
untreaied in to the estuary/ chamncl. All such wastewater ioad will be diverted o the
proposed Effluent Treatment Plant of the project site.

Measures should be taken to contain, control and recover the accidental spilis of fuet
and cargo handle,

Tatal fresh water use shall not exceed the proposed requirement as provided in the
project details. Prior permission from competent authority shall be obiained for use of
iresh water.

A ceriificate from the competent authority for discharging treated effluenty untreated
offluents into the Public sewer/ disposal/drainage systems along with the final disposal
point should be obtained.

Neo diversion of the nararal course of the river shall be made without prior permission
from the Ministry of Water resources.

21 the erosion control measures shall be taken ai warer {ront facilities. Earth proteciton
work shall be carried out to avoid crosion of soil from the shoreline/boundary line irom
the tand area into the marine water body.

IV, Neise monitoring and prevention:

{3}

(i)

| be carried as per the prescribed guidelines and repott in ilis

Noise level survey shal : .
f the Minisiry as a paci of six-monihly

regard shall be submitted to Regional Officer o
compliance report.

Noise from vehicles, power machinery and eguipment on-site should not exceed the
prescribed limit. Equipment shouid be regularly serviced. Attention should also be
given to muffler maintenance and enclosure of noisy equipments.

File No. - 10/17/2021-IA-111  Date of [ssue £C - 11/11/2022
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{111) ACOLESFiC enclosures for DG sets. noise barriers for ground-run bays, car plugs for
operating personnel shall be fraplemented as mitigation measures for noise impact due
to ground sources,

{iv: The ambient .swisc levels should conform to the standards prescribed under LiPIA
Rules, 1986 viz. 75 dB(A) during day time and 70 dB{A) during night time.

Y. Energy Conservation measures:

(i} Provide solar power generation on roof tops of buildings, for solar light system for «ll
comimon areas. street lights, parking around project arga and maintain the same
regulariy:

{13 Provide LED lights i offices and project areas.

VI. Wasie management:

{it Shoreline should not be disturbed due 1o dumping. Periodical study on shore line
changes shall be conducted and mitigation carried out. if necessary. The details shall be
submitied along with the six monthly montioring reports.

(i) Necessary arrangements for the treatment of the effiuents and solid wastes must be
wade and it must be ensured that they conform to the standards lad down by the
competent authorities including the Central or State Pollution Controf Board and uadar
1he Environment (Protection) Act, 1986.

{iii} The solid wastes shall be managed and disposed as per the noims of the Solid Wase
Management Rules, 2016,

(ivi Anv wastes from consiruction and demolition activibes related thereto shall be
managed so as w strictly conform to the Construction and Demolition Wasie
Management Ruies, 2016,

(v} A certificate from the competent anthority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to cater
1o the M.5. W, generated from project.

(vi} Used CFLs and TFLs should be properly collected and disposed offisent for recychng
as per the prevailing guidetines’ rules of' the regulatory authonty io avoid maereury
cumarnmination.

tan shall be prepared and part of DMP 1o tackle CIICTEENCIes,

(vil) Ot} spill contingency p
given in

The equipment and recovery of oil from a spiil would be assessed. Guidelines
MARPOL and Shipping Acts for oil spill management would be followed. Mechanism
for integration of terminals oil contingency plan with the overall area contingency plan

under the co-ordination of Coast should be covered.

WIL Green Beli:
(i1 Green belt shall be developed i area as provided in project details with a native tree
specics in accordance with CPCE guidelines.
(iiy Top soil shall be separately stored and used in the development of green belt.
VIl Murine Ecology: 7 /
{7 Dredsing shall not be carried out during the fish breeding and spawning scasous. :%\/

(i} Dredging, etc shall be carried out in ithe confined manner to reduce the inrpacts on
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{1if}

{iv)

(Vi)

marine environmeni,

The dredging schedule shall be so planned that ihe turbidity developed is dispersed
soon enough to prevent any stress oi1 the fish population.

A detatled marine biodiversity management plaa shall be prepared through the 31O or
any other institute of repute on marine, brackish water and fresh water ceology and
biodiversity and submitted o and implemented o the satisfaction of e Sisw
Biodiversity Board and the CRZ authority. The report shall be based on a study of ihe
irapact of the project activities on the intertidal biotopes, corals and coral communities,
molluses, sea grasses, sea weeds, sub-tidal habitats, fishes, other marine and ayguatic
micro, macro and mega flora and fauna inclading benthos, plankion, wriles, birds eic.
as also the productivity, The data collection and impact assessment shall be as per
standards survey merhods and include underwater photography.

sdarie ecology shalt be moniiored regularty also in ferms of sea weeds, sea grasses,
mudflas, sand dunes, fisherics, cchinoderms, shrimps, turtles, corals, coastal
vegetation, mangroves and other marine biodiversity components including abi micro,
sngere and mega floral and faunal components of marine biodiversity.

The project proponent shall ensure that water traffic does not npact the aguatic
wildlife sanctuaries that fall along the streich of the river,

B. Township & Area development

i.

i

i,

iit.

1%,

Y.

Vit

viit.

EC |dentification Mo. - EC22A033AN125767  File No. - G20 -1AH

Statuiory compliance:

The praject proponent shall obtain all necessary clearance: permission from ali
relovant agencies including town planning authority before commencement of work.
Al the construction shall be done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for stuctural safery ol

buildings duc to earthquakes, adequacy of {irefighting equipment cte. as per Natonal
Building Code inchiding protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provistons of Foiest
{Conservation} Act, 1980, in case of ihe diversion of forest land for non-iores
purpose involved in the project.

The proiect proponent shatl obtain
of Air (Prevention & Control of Poll
Cantrol of Pollution) Act, 1974 from the concerned  State Pollution Loni
Board/Commiitee.

The project proponent shall obtain the necessary permission for drawl of ground
water’'surface water required for the project from the competent authority.
All other statuiory clearances such as tie approvals for storage of diesel fr
Controller of Explosives, Fire Department, Civil Aviation Depariment shail be

obtained, as applicabiec, by project proponents from the tespective compeient

onsent to Establish/Operate under the provisions
ution) Act. 1981 and the Water (Prevention &
1401

anthoriies.
- 2 E - i PRS- A S gt
The provisions of the Solid Waste Mamagement Ruies, 2016, e-Wasie {Managenent)

Rules, 2016, and the Plastics Waste Management Rules. 2016, shall be followed. ‘
The project proponent shall follow the BCRC/ECBC-R prescribed by Bureau ol

Energy Efficiency, Ministry of Power sirictlv.

am Chiet
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il Ajr guality monitoring snd preservvation:

i.  Notification GSR 94E)} dated 25.01.2018% of MoEF&CC regarding Mandatory

Implementation of Dust Mitigation Measures for Construction and Demolition

) Activitics for projects requiring Environmental Clearance shall be comphed with.

ii. A management plan shall be drawn up and implemented fo contain the cwrent
exceedance in ambient air quality at the site.

iii.  The project proponent shall mstall system to camryout Ambient Alr Quality
monitoring for common/criterion parameters relevant to the main poliutants relfeased
(e.g. PMuw and PMas) covering upwind and downwind directions during the
constriction period.

iv. Diesel power generating seis proposed as source of backup power should be of
enclosed type and conform to rules made under the Environmeni {Frotection) Aclt,
1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of
the DG sets may be decided with in consuliation with State Pollution Control Board.

v.  Conmstruction site shall be adequately barricaded before the construciion begins. Dust.

smoke & other air poltution prevention measures shall be provided for the building as

well as the site. These measures shall include screens for the building under

construction, continuous dust’ wind breaking walls all around the site (at least S-meter

height), Plastic/tarpaulin sheet coveis shall be provided for vehicles bringing in sand,

cement. murram and other construction materials prone to causing dust pollution at

the site as well as taking out debris from the site.

Sand. murram, loose soil, cement, stored 01 site shall be covered adequately so as 1o

prevent dust pollution.

vii, Wt jet shall be provided for grinding and sione cutting.

Unpaved surfaces and foose soil shall be adeguately sprinkled with water 10 suppress

vi.

Vil
dust.

ix.  All construction and demolition debris shall be stored at the sile {and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shali be managed as per the provisions of the Constiuction and
Demolition Waste Management Rules 2016.

%.  The dicsel generator sets to be used during constiuction phase shall be low sulphur

diesel type and shall conform to Environmental {Proiection) prescribed for air and

noise emission standards.

%i.  The gascous emissions from DG set shali be dispersed through adequate stack height
as per CPCB standards. Acoustic enclasure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur d:esel shall be used. The focation of the DG
set and cxhaust pipe height shall be as per the provisions of the Ceniral Pollution
Control Board (CPCB) norms.

<ii.  For indoor air quality the ventilation

india.

provisions as per National Building Code of

JIl. Water quality monitoring and preservation:

g unrestricied flow of

i The natural drain system should be mairiained for ensurii
| drainage through the

water. No construction shall be allowed to obstruct the natura
ite, on wetland and water bodies. Check dams, bio-swales. fandscape. and other

§
sustainable urban drainage systems (SUDB) are allowed for maintaining the dramage
i

pattern and to harvest rain water. _
Buildings shall be designed to follow the qatural topography as much as possible. M{/\
\

Minimum cutting and filling should be done.
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EC identification No. -

Total fresh water use shall not exceed the proposed requirement as provided in the
project detatls.

The guantity of fresh water usage, water reeycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitied io the Regional Gftice, MoEF&CC along
with six monthly Monitoring reports. '

A certificate shall be obtained from the local body supplying water, specifying the
total annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotied to the project under consideration and the
halance water available. This should be specified separately for ground water and
surface water sources, casuring that there is no impact on other users.

At least 20% of the open spaces as required by the tocal building bye-laws shall be
pervious. Use of Grass pavers, paver blecks with at least 0% opening, landscape eic.
would be considered as pervious suiface,

instatiation of dual pipe plumbing for supplying fresh water for drinking, cookinyg and
bathing etc and other for supply of recycled water for flushing, landscape irrigation.
car washing, thermal cooling, conditioning etc. shall be done.

Use of water saving devices/fixtures (viz. low flow flushing systems: use of low flow
faucets tap aerators ete) for water conservation shall be incorporated in the butlding
pslan.

Separation of grey and black warer should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing sysiem be done.

Waier demand during construction shouid be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local
bye-law provision is not available, adequate provision for storage and recharge should
be followed as per the Ministry of Urban Development Model Building Byelaws,
2016, Rain water harvesting recharge pits/storage tanks shall be srovided for ground
water recharging as per the CGWB norms,

A rain water harvesting plan needs to be designed whers the recharge boires of
ninimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided. In
areas where ground water recharge is not feasible, the rain water should be harvested
and stored for reuse. The ground water shall not be withdrawn without approval from
the Competent Authority.

All recharge should be limited to shallow aquifer.

No ground waier shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidefines oi the CGWA in the matuer. Formal approval shall be
taken from the COWA for any ground water absiraction or dewatcring.

The quantity of fresh water usage, waicr recyeling and ramwaier harvesting shall be
measured and recorded to monitor the water balance as projected by the praject
proponent. The record shall be submitied to the Regional Office, MoEF&CC along

with six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatmernt. The treated effluent from
STP shall be recycled/re-used for flushing, AC make up water and gardening. A$
ated waicr shatl be disposed in to municipal drain.

proposed, no e
nid be discharged through storm wawer

No sewage or untreated effluent water Wo
drains,

Ovnsite sewage treatment of capacity of ireating 100% waste water 1o be installed. The
mstallation of the Sewage Treatment Plant (STP) shall be certified by an independent
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expert and a report in this regard shall be submitted 1o the Ministry before the project
is commissioned for operation, Trealed waste water shall be reused on site for
landscape, flushing, cooling tower, and other end-uses. Excess ireated waier shall be
discharged as per statutory norms noiified by Ministry of Environment, Forest and
Climate Change. Natural treanment systems shall be promoted.

Periodical monitoring of water quality of treated sewage shall be conducted.
Wecessary measnres should be made 1o mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks. shall be collected.
conveyed and disposed as per the Ministry of Urban Development, Central Puble
Health and Environmental Engineering Organization (CPHEEO) Manual on
Scwerage and Sewage Treatment Systems, 2013

Foise monitoring and prevention:

Ambient noise levels shall conform to residential area/commercial area/industrial
area’silence zone both during day and night as per Moise Pollution (Conirol and
Regulation) Rules. 2000. Incremental pollution loads on the ambient alr and nokse
quality shall be closely monitored during construction phase. Adequate messures shall
be made to reduce ambient air and noise level during construction phase, $0 as 0
conform 10 the stipulated standards by CPCB / SPCB.

Noise level survey shalt be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

Acoustic enclosures for DG sets, noise barriers for groundstun bays, ear pinugs for
operating personnel shall be implemented as mitigation measures for noise inmpact due
10 ground sources.

Energy Conservation measures:

Compliance with the Energy Conservation Building Code (ECRC) of Burcau of
Energy Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC. shall comply with the State ECBC.

Ouidoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by
using design elements, such as building orientation. landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporaied in the building design. Wall, window, and roof u-values
shall be as per ECBC specifications.

Energy conservation measures like instatlation of C FLS/LED for the lighting the arca
outside the building should be integral part of ihe project design and should be m
place before project commissioning. _
Solar, wind or other Renewable Energy shall be installed to meet eleetricity
generation equivalent to 1% of the demand load or as per the state level local
building bye-laws requirement, whichever is higher.

Solar power shall be used for lighting in the apartment to red .
prid. Separate electric meter shalt be instailed for solar power. Solar water i‘}ea'smg
shall be provided to meet 20% of the hot water demand of the commerein! and
institutional building or as per the requirement of the local building [‘rj{C—iE’LWS,
whichever is higher. Residential buildings are also recommended to meet s hot

water demand from solar water heaters, as far as possible.

yce the power load on
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Wi, Waste Management:

1. A cendflcate from the competent avthority handiing municipal solid wastes, indicating
the existing civic capacities of handling and their adequacy {o cater o the M.S.W.
generated from project shall be abtained.

1. iisposal of muck during construction phase shall not create any adverse effect on the
neighbouring commumities and be disposed taking the necessary precaubions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

it Separate wet and dry bins must be provided in each unit and at the ground level for
facilisating scgregation of waste. Solid waste shall be segregated into wet garbage and
mnert materials.

v,  frganic waste compest/Vermiculture pit/Organic Waste Converter within the
premiscs with a minimum capacity of 0.3 kg /person/day must be insialied.

v.  All non-biodegradable waste shalt be handed over to authorized recyciers for which a
weitien tie up must be done with the authorized recvelers.

vi.  Any hazardous waste generated during construction phase. shail be disposed off as
ner applicable rules and novms with necessary approvals of the State Polluion Control
Boaid.

vil.  Use of cnvironment friendly materials in bricks. blocks and other consiruction

materials, shall be required for at feast 20% of the construction material IRty
These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime Gyosum bloeks,
Compressed carth blocks, and other environment friendly materials.
viii.  Flv ash should be used as building miaterial in the constmuction as per the provision of
Fhv Ash Notification of Sepiember. 1999 and amended as on 27 august, 2603 ang
25% January, 2016. Ready mixed concrete must be used in butlding construetion.
Any wasies front construction and demolition activivies related thereio shall be

i%.
managed o as (o strietly couferm to the Construction and Demolitinn Wasie
Management Rules, 2016.

v.  Used CFLs and TFLs should be properly collected and disposed ofivsent for reeyching

as per the prevailing guidelines/ rules of the regulatory authority 1o avold mercury
contamination.

Vil.  Green Cover:

A minirwm of 1 tree for every 80 sqm of tand should be planted and mainiained. The
existing trees will be counted for this purpose. The landscape planning should ii}cEQQe
plantation of native species. The species with heavy foliage, broad leaves and wide
canopy cover are desirable, Water intensive andior invasive species should not be
used for fandscaping.

i, Topsoil should be stripped 0
roads, paved arcas, and external service
designated arcas and reapplied during plantation of the proposed v

a depih of 20 cm from the areas proposed for buildings,
s. It should be stockpiled appropriately it
cgelation on site.

VL Transport

A comprehensive mobility plan, as per MoUD best practices guidelir:nes {URDPFI), 1
shall be prepared to inclade matorized. non-niotorized, public. and private net?,foz'ks..\ / [(’/
oad should be designed with due consideration for eavironmert. and safety ol /j‘\f‘
users. The road system can be designed with these basic ¢riteria. /{/
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a. Hierarchy of roads with proper segregation of vehicular and pedestrian waiile.
b. Traffic calming measures.
c. Proper design of entry and exit points.
d. Parking norms as per local regulation.
it.  Vehicles hired for bringing construction material to the siie should be m good
condition and should have a pollution check certificate and should conform 1o
applicable air and noise emission standards be operated only during non-peak hours,
i, A detailed traffic management and taffic decongestion plan shall be drawn up w
ensure that the current level of service of the roads within a 05 kins radius of the
project is maintained and improved upon after the implementation of the project. This
plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
agencies in this 05 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the Staie Urban
Development department and the P.W.D.competent authority for road augmentalion
and shall also have their consens to the implementation of components of the plan
which involve the participation of these departments.

. 450 MV A Gas and Seiar based powey plant.

L. Statutory Compliance

Part O of Schedule I of Municipal Solid Wastes Rules. 2016 daied 08.04.2016 as
amended from time to time shail be complied for power planis based on Mumnictpal
Solid Waste.

The recommendation from Sianding Committee of NBWL under the Wildlife
{Protection} Act, 1972 should be obiained, if applicable,

iii.  No Objection Certificate from Ministry of Civil Aviation be obtained for instaliation of
requisite chimney height and its siting criteria for height clearance.

Groundwater shall not be drawn during construction of the project. In case.
groundwater is drawn during construction, necessary seralission be obtained from

CGWA,

ii.

v,

1l Alr quality menitoring and Management:

Stacks of prescribed height shall be provided with contirucis online monioring

instruments for SOx, NOx and Particulate Matter as per extant rules.

Exit velocity of flue gases shall not be fess than 20-25 nvs. Mercury emissions from

stack shall aiso be monitored periodically. '

i Continmuous Ambient Air Quality monitoring system shalli be set up o monitor
common/criteria pollutants from the flue gases such as PMio. PRy, $02. NOxwithin
the plant area at least at one location. The menitoring of other focations (at least three
locations ouiside the plant area covering upwind and downwind directions at an angle
of 120° each shall be carried out manually.

iv, Appropriate Air Pollution Control measures (DEs/DSs) be
oenerating sources including sufficient water sprinkling arrangement '

I iz.. roads, excavation sites, crusher plants, transfer points, loading and

provided atg all ihe dust
$ al various

tocations v
unloading areas, etc.
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1Y, Neise pollution and iis control measurees:

i. The ﬁ}mbient Noise levels shall meer the standards prescribed as per the Noise
Poilntion (Regulation and Coniroly Rules, 2000.

0" T are : : ba + e :

in. Persons exposed fo high noise generating equipment shall use Personal Protective
Equipment (PPE) like carplugs/ear muffs, cte.

1ti. Periodical medical examination on hearirg loss shall be carried out tor all the workers

and maintain audiometric record and for treatment of any hearing loss including
rotating to non-noisy/kess noisy areas.

IV Human Health Environment:
Zi-annual Healih check-up of all the workers is w be conducted. The study shakl sl
into account of chronic exposurs 10 noise which may lead to adverse effecis like
increase in heart rate and blood pressure, hypertension and peripheral vasoconsiriction
and thus increased peripheral vescular resistance. Stmilarly, the study shall also assess
the health impacts due to air polluting agents.

il Baseline healih status within study arec shall be assessed and report be prepared.
Mitigation measures should be taken to address the endemic diseases.
iif.  Tmpact of operation of power plant on agriculurat crops, latge water bodies (as

applicable) once in two years by engaging an instituie of repute. The study shall also
inchude impact due to heavy metals associated with emission from power plant.
v, Sewage Treatment Plant shall be provided ifor domestic wastewater.

V. Risk Mirigation and Disaster Management:
Storage facilities for auxiliary liquid fue! such as LDO and HFG/LSHS shall be made as

i

per the exiant rules in the plant area in accordance wiih the direciives of Petroleuns &
Explosives Safety Qrganisation {PESO). Salphur Coment in the Houid fuel should not
execed 0.5%.

ii,  Ergonomic working conditions with First Aid and sanitation arrangements shall be made
for the drivers and other contract workers during construction phase.

iii.  Safety managemeni plan based on Risk Asscssment shall be prepared to limit the risk
exposure to the workers within the plant boundary.

iv. Regular mock drills for on-site emergency management plan and [niegrated Binergency
Response System shall be developed for alf kind of possible disasier sttualions.

[ Public hearing and human health issues:

(iY The work space shall be mainiained as per international standards for occupational
health and safety with provision of fresh air respirators, blowers, and fans 10 provem
any accumtlation and inhalation of undesizabie levels of polluiants inclading VOCs.

persoual protective equipmenis ke dust

{1y Workers shall be strictly enforced 1o wear
i

mask. car muffs or gar plugs, whenever and wherever necessary/ required. Specia
visco-clastic gloves will be used by labour exposed to hazards from vibration,

old vessels, excessive care shall be taken while handling

(iiiy In case of repair of any
d covering should be provided for the

Asbestos & Freon gas. Besides, fully enclose
temporary storage of asbestos materials at site before disposal to CTSDE.

workers specific to their work area and every
fire hazard awareness waining and mock
standard safery and occupational hazard
y the concerned ofiicials to prevent the

(ivy Safety training shali be given to all
worker and employee will be engaged m
drills which wiil be conducted regularly. All
measures shall be implemented and monitored b
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occurrence of untoward incidents/ accidents.

{v} Emecrgency preparcdness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be fiplemenied.

(vi} Provision shall be made for the housing of construction labour within the site with ali
necessary mfrastructure and facilities such as fuel for cocking, mobiie toilets, mobile
STP, safe drinking water, medical health care, creche ete. The housing may be in the
form of temporary structures io be removed after the completion of the project.

{vil) Occupational health surveillance of the workers shall be donc on a regular basis,
[oR Environment Responsibility:

(i3 The company shall have a well laid down environmental policy duly approved by the
Board of Diregtors. The environmenial policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviationviclation of the environmental / forest /fwildife porms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders 7 stake holders. The copy of the board resolution i this regard shall be
aubmitted to the MoEF&CC as a part of six-monthly report.

(i1} Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds carmarked for environmental protcction
measures shall he kept in separate eccount and not 1o be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported 1o the
Minisirv/Regional Office along with the Six Monthly Compliance Report.

(itiy  Self environmental andit shall be conducted annuaily. Every three years third party
environmenial audit shall be carried out

F. Riscellanenns:

(Y The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safcguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition ihis
shall also be displayed in the project proponent’s websiie permanently.

(if) The copies of the environmental clearance shall be submitted by the project proponents
1o the Heads of local bodies, Panchayats and Municipal Bodies in addiuon 1o the
relevant offices of the Government who in furn has to display the same for 30 days
from the date of receipt.

| upload ihe smms of compliance of the stipuiated

(itty The project proponent shal |
duia on their websie

crvironmeni clearance conditions, including results of moniiored

and update the same on half-yearly bass,

(iv) The project proponent shall submit six-manihly reports on the status of the compliance
of the stipulated environmental conditions on the website of the mmiswy of
Environment, Forest and Climate Change at cnvironment clearance porial.

(v} The project proponent shall submit the environmental statement for ¢ach ﬁnanci;ﬂ vear
in Form-V to the concerned State Pollution Control Board as prescribed under the ,/ 1
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Environment {Protection) Rutles. 1986, as amended subsequently and puf on the website
of the company.

(v1} The criteria potluiant le\fgzis namely: PMzs. PMio, 802, NOX {ambient levels) or critical
semora!'. parameters, indivated for the project shall be monitored and displayed at a
convenient location near the main gate of tae company in the public domain,

{vit) T!}e project proponent shall inform the Regional Office as well as the Ministry, the date
of financal closure and final approval of the project by the concerned authorities.
commencing the land development work and start of production operation by the
project.

{vin} The project authortties must stictly adhere 1o the stipulations made by the S
Pollution Conirol Board and the Staie Government.

(ix} The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
iheir presentation to the Expert Appratsal Commiitee,

(x) No further expansion or modifications in the project shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

(xi} Coneealing factual data or subvmission ot false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions of Environment
{Protection) Act, 1986.

(xiiy The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory under the provisiens of the Environmental
{Protection) Act, 1986, o ensure effective implementation of the suggested sateguard
measures i a time bound and satisfactory manner,

(xiil) The Minisury reserves the right to stipulate additional conditions if found necessuty.

The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the supulated

conditions. The project authorities should exrend full cooperation to the officer (s} of

the Regional Office by furnishing the requisite data / information/monitaring repors,

{xiv)

The above conditions shall be enforced. inter-alia under the provisions of the Waer
(Preventon & Control of Polhuion) Act, 1974, the Awr (Preveniion & Contral aof
Poliution) Act, 1981, the Environment {Protection) Act, 1986, Hazardous and Other
Wastes {Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act. 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India/ High Courts and any orhuer Cotry

of Law relating to the subject matter.
(xv Any appeal against this EC shall lie with the Mational Green Tribunal, it preforred,
f al Green

within a period of 30 days as prescribed under Section 16 of ihe National
Tribunal Act, 2010.

{3}

This issue with the approval of the Competent Authority

{Aimardeep Raju}
Sepentise-T

Cany o
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1. The Principal Secretary (Environment). Depariment of Environment and Forests Van
Sadan, Haddo, Port Blair Andaman & Nicobar Islands.

2. Addl Principal Chief Consesvator of Forests {C). Andaman and Nicobar Coastal Zone
Management Authority, Van Sadan, Haddo, Port Blair, Andaman & Nicobar Islands,

3. Member secrctary, Andaman & Nicobar Islands Pollution Control Commiites
{ANIPCCY, Department of Science and Technology, Dollyguni, Port Blair - 744103,
South Andaman, A & N Islands.

4. Addl Principal Chief Conservator of Forests (C), Ministry of Env., Forest and
Climate Change, Regional Office (SEZ), Ist and [lnd Floor, Handloom Export
Promotion Council, 34, Cathedral Garden Road, Nungambakkam, Chennai — 34,

3. The Member Sceretary, Andaman and Nicobar Coastal Zone Management Authority,
Yan Sadan, Haddo, Port Blair, Andaman & Nicobar Islands.

6, Monitoring Ceil, MoEF&CC, Indira Paryavaran Bhavan. New Delhi.

7. Guard Files:Record File
. Wotice Board,

%\x o

{Amarﬁeep Rajw)
Setentist-E

Signature F\sm Verified

Digitatty signat bw nardeep Raju

Scientist £
Daje: 11/1 1;202?} a6:08 PM
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No. J-11013/41/2006-TA.1K(1)’
Government of India
Ministry of Environment & Forests

Paryavaran Bhavan,

C.G.0. Complex, Lodi Road,
New Dethi-110003.
Telefax: 24362434

Dated the 24™ December, 2010

OFFICE MEMORANDUM

Sub: Consideration of Integrated and Inter-linked projects -

Procedure Regarding.

The matter relating to the procedure for consideration of integrated and inter

related projects for grant of environmental clearance under the provisions of EIA
Notification, 2006 has been recelving attention of this Ministry for quite some time,
After a detailed deliberations in the Ministry. It has been decided that the following
procedure shall be adopted henceforth for consideration of such projects,

0

(i)

(i)

(iv)

(v}

integrated and inter-linked projects having multi sectoral components shall
prepare & common EIA report, covering impact of each of the component
in 2 comprehensive manner after obtaining TORs from each of the
respective sectoral Expert Appraisal Committees (EACs). For the purpose,
the project proponent shall submit applications to each of the sector
simultaneously giving full details of the project (comprehensively for the
integrated / interlinked projects as also for the particular component,
sector spedific) in the prescribed format (Form-1) and the pre-feasibility
report.

The respective sectoral Expert Appraisal Committees will consider the
project with specific emphasis on their respective sectors and prescribe the
TORs which will not be limited to the sector but would also encompass the

entire project as a whole.

The proponent shall prepare a common EIA report covering all the sectors
comprehensively and hold public hearing based on the EIA report so
prepared, for each component as per provision of EIA Notification, 2006.

After the EIA report has been prepared and public hearing has been held,
the proposals for environmental clearance in respect of all the sectoral

components of the project shail be submitted simultanecusly.

The respective EACs will consider the sector specific proposais based on
the common EIA report and will make their recommendations relating to
that particular component. However, in doing so, the overall impact of the
project as a whole will also be considered.

A



(v}  After the proposals relating to the vadous components have been
considlered by the respective BACS and their recommendations made,
these proposals wilt be processed on individual files for oblaining
sinitaneous approval of the Competent Authority,

This issues with the approval of Hie Competent Authority.

mﬂ% mﬁ:‘?fsé’, %

{Dr. S Aggarwal)
Diractor
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Anmenoge vy

F. No. 1A3-22/10/2622-1A 111 [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
(IA D:vision)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003

Dated: 8% june, 2022
OFFICE MEMORANDUM

Subject: Standardizing the validity of baseline data and public consultation reports
for submission of proposal within the validity period of Terms of Reference
{ToR} under the provisions of EIA Notification, 2006 - regarding,

As per the provisions of EIA Notification, 2006, Terms of References (ToR) are being
accorded to the various developmental projects listed in the schedule to the EIA Notification,
2006 except schedule 8(a) for undertaking EIA/EMP study. In this regard, Ministry issued
Office Memorandum No. J-11013/41 / 2006-1A-1I (1) (Part) dated 29* August 2017 stating that
the validity period of ToR as three years for all the projects/ activities and four years for River
Valley and HEP Projects. This validity period could be further extended by a maximum
period of one year, thereby making the outer limit for validity of ToR as four years for all
projects/activities and five years for River Valley and HEP projects.

preparation of EIA/EMP reports may be collected at any stage, irrespective of the request
for ToR or the issue thereof. However, such baseline data and the public consuitation shouid
not be older than three years, at the time of submission of the proposal, for grant of

Environmental Clearance (EC), as per ToRs prescribed.

2 Further, in the above-mentioned O.M, :t is also stated that the baseline data used for

¥ Thereafter, MoEF&CC also issued a gazette notification vide 5.0.751 (E) dated
17/02/2020 stating that the Terms of Reference for the projects or activities except for River
valley and Hydro-electric projects, issued by the concerned regulatory authority, shall have
the validity of four years from the date of issue. In case of the River valley and Hydro-electric

projects, the validity of ToR will be for five years.

4. Instances have been brought to the notice of this Ministry wherein the application for
Environment Clearance are being submitted by the project proponent well within the
validity period of the ToR but the baseline data is older than three years. In such situation,
project proponent is required to start the entire process of baseline data collection de novo.
Many a times, it is also observed that the delay in submission of EC proposal happens due
to delay in rescheduling and conduct of public hearing for reasons beyond the control of

project proponent.
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3.

Tnmany such cases where proposals are submitied with baseline data older than three

years, the EAC prescribes for revalidation of data with fresh baseline data of 15 days/1

montity/ 1 scason on a case to case basis.

6.

The aforesaid matter has been examined in the Ministry. In order to address this issue

i a practical manner and to bring uniformity in handling such proposals, the folowing
standard procedures shall be followed with immediate effect:

I.

iL

it

v,

7.

Baseline data used for preparation of Ela/ EMP reports may be collected at any stage
of the EC process or even before the grant of Tol.

Public consultation shall be conducted after the grant of ToR. The Public consuitation
conducted after the expiry of ToR shall not be accepted by the Regulafory Authority.
The baseline data and Public Hearing shall not be raore than three years old at the
time of submission of application for consideraton of EC,

At the Hine of application for EC, in case baseline dafa is older than three years, but
fess than Five years old in the case of River valley and HEP Projects, or less than four
years old in the case of otiwer projects, the same shall be considered, subject (o ihe
condition that it is revalidated with one season fresh non-monsoon data collected
after thwee years of the initial baseline data.

In case ihe proposal for EC along with EIA/EMP reports based on the ToRs
prescribed is not submitted within the validity period of ToRs, and/ or not complying
with the above-mentioned criteria, the concerned Member Secretary shall not accept

the proposal and process shall be initiated e nove by the PF.

This O.M. is issued in supersession of UM no. J11013/41/2006-IA-I (1) (Part) dated

29t August 2017 and with the approval of the Competent Authority.

LA s L b e

7Ry
N fm‘f}%‘;a}g-h
(Sundar Ramanatihan;
Scientist B

Chairman, Central Polluon Control Board (CPCE).
Chairman of all the Expert Appraisal Coramnittees
Chairperson/ Member Secretaries of all the SEIAAs/SEACS
Chairpersons/ Member Secretaries of all SPCBs/UTPCCs
All the Officers of LA, Division

Copy for information to:

(IR R B

.Gﬁ

4 19 Hoo'ble Minister for Environment, Forest and Climate Change
PS to Flon'ble MoS (EF&CC)

PFS to Secretary (EF&CC)

PS5 toy T3GE&SS (EF&CC)

PP5 to AS(TK)/PFS to 15 (BKE) -

Website, MoEFE&CC/ Guard Hle.
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